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 The  Lok  Sabha  met  at  Eleven  of
 vod  the  Clock. a  !

 (Mr.  Deputy-Sreaker  in  the  Chair]
 Shri  Surendranath  Dwivedy  (Kendra-

 para):  Sir,  may  I  introduce  to  you  the  new
 Leader  of  the  Opposition  in  this  House,
 Shri  Satya  Narayan  Sinha,  by  my  side.

 Shri  Tyagi  (Dehra  Dun):  Have  you  cross
 ed  the  floor!

 ORAL  ANSWERS  TO  QUESTIONS
 SHorT  NOTICE  QUESTIONS

 इंटरनेशनल सेक्रेटे  रियेट  फार  वालेंटियर  कोर

 S.N.Q.  50.  श्री  हुकम  कर  कछवाय  :
 डा०  लक्ष्मी  मल्‍ल  सिंघवी :
 श्री  रामेशवरानन्द  :
 श्री  प्रकाशवोर  शास्त्री:
 श्री  हरि  विष्णु  फामत  :
 श्री  होमो  दाजोी:
 श्री  युद्धवीर  सिह:
 श्री  हेस  बरुधा  :
 श्री  स०  मो०  बनर्जो  :
 श्री  वासुदेवन  नायर:

 क्या  यौजना  तथा  समाज  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  'इटर-
 नेशनल  सैक्रेटेरियेट  फार  वालेंटियर  कोर'

 नामक  संस्था  को  देश  विरोधी  गतिविधियों  की
 ओर  आकृष्ट  किया  गया  है  ;

 (ख)  क्या  यह  सच  है  कि  योजना  आयोग
 इस  संस्था  में  काफी  रुचि  लेता  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  उक्त  संस्था
 स्वधा  विदेशी  संस्था  है  और  वह  देश  विरोधी
 कार्यवाही  में  सक्रिय  है  ;

 (घ)  क्‍या  यह  सच  है  कि  केन्द्रीय  जांच

 व्यूरो  ने  इसकी  जांच  भी  की  थी;

 (=)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्‍या  प्रतिक्रिया  है;  और

 (च)  क्‍या  सरकार  इस  संस्था  पर  प्रति-
 बन्ध  लगाने  का  विचार  कर  रही  है  ?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  Govern
 ment  are  not  aware  of  the  existence  of  the
 Institution  named  ‘International  Secretariat
 for  Volunteer  Corp’.  However,  there  is  an
 Inter-Governmental  organisation  known  as
 “International  Secretariat  for  Volunteer
 Service”  of  which  India  is  a  member.  It  has
 no  office  in  India  nor  any  of  its  representa-
 tives  is  stationed  in  India.  It  has  no  volun-
 teers  of  its  own.

 (b)  Planning  Commission  is  concerned
 with  the  subject  of  public  cooperation  im
 national  development.  In  that  capacity  it
 looks  after  the  work  of,  and  supports  the
 activities  of,  volunteer  organisations.  Since
 one  of  the  major  functions  of  the  Inter-
 national  Secretariat  for  Volunteer  Service
 is  to  cooperate  with  organisations  engaged
 in  coordinating  national  volunteer  pro-
 grammes,  the  Planning  Commission  main-
 tains  close  contacts  with  the  International
 Secretariat  for  Volunteer  Service.
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 (०0  The  International  Secretariat  for
 Volunteer  Service  is  an  inter-Governmental
 organisation  of  an  international  character,
 India  is  a  meiiiber of  both  the  Assembly
 and  the  Council  of  this  international
 organisation.  Government  have  no  reason
 to  think  that  this  organisation  is  indulging
 in  any  anti-Indian  activity.

 @  and  ©.  It  is  not  a  fact  that  the
 C.B.I,  had  conducted  any  enquiry  into  the
 affairs  of  the  International  Secretariat  for
 Volunteer  Service.

 (f)  In  view  of  the  replies  to  (a)
 above,  the  question  does  not  arise.

 to  (e)

 श्री  हुकम  चन्द  कछवाय :.  श्रीमन्‌,  मैं  यह
 जानना  चाहता  हूं  कि  क्या  मा  पतीय  याजना  मंत्री
 को  मालूम  है  अ्रभी  पिछली  बार  गृह  मंत्रालय
 की  ऐंजेंसी  न ेइसको  छानबीन  की  थी  और  उस
 में  कुछ  एसे  तथ्य  पाये  गए  कि  यह  भारत  विरोधी
 प्रचार  करते  हैं  क्या  सरका  र  उप्त  एजेंस  द्वारा
 जो  रिपोर्ट  तैयार  की  गई  है  उसे  सभा  पटल  पर
 रखने  के  लिए  तैथार  है  ?

 Shri  Asoka  Mehta:  My  enquiries  made
 from  the  Ministry  of  Home  Affairs  tell  me
 ‘that  no  such  investigation  has  been  made
 and  the  question,  therefore,  of  placing  any
 tTeport  on  the  Table  of  the  House  does  not
 ‘arise.

 a  श्री  हुकम  चन्द  कवाय :  श्रीमनू,  मैं
 ज्जानना  चाहता  हूं  कि  क्‍या  सरकार  के  पान
 में  यह  बात  अ्रायी  है  कि  आने  वाले  मार्च  में

 जप  का  अखिल  विश्व  सम्मेवन.  होते  जा  रहा
 है,  उसमें  हमारी  सरकार  काफी  तादाद  में
 सहायता  देने  वाली  है,  तो  कितने  रूपधे  की

 -सहायता  सरकार  देगी  और  उससे  भारत
 को  कितता  लाभ  होगा  और  इसो  देश  में  इस
 सम्मेलन  को  करने  या  उद्देश्य  क्या  है?
 क्या  सरहार  का  ध्यान  इस  ओर  भी  गया
 है  कि  इत  वाजंटियरों  द्वारा  देहातों  में  जाकर
 भारत  के  प्रति  विरोध  प्रचार  फ््गा  जाता

 है  जिस  का  प्रभाव  हलेज  वे  छात्रों  पर  पड़ा
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 Shri  Asoka  Mehta:  As  I  have  made  it  clear
 earlier,  this  Secretariat  has  no  volunteers of
 its  own  and,  therefore,  there  is  no  question
 of  its  volunteers  going  anywhere  and  doing
 anything.  It  is  merely  a  co-ordinating  or-
 Banisation,  It  has  a  sccretariat  that  tries
 to  pool  experiences  together  and  share
 them.  It  is  true  that  a  proposal  has  been
 made  that  the  international  conference  be
 held  in  India,  This  matter  is  still  under
 discussion  with  the  ministries  concerned
 including  the  External  Affairs  Ministry, The  final  decision  about  that  conference
 is  still  to  be  taken  because  the  details  about
 which  are  the  countries  to  be  invited  and
 all  that  are  being  still  worked  out.

 श्री  हुकम  चन्द  कछवराय  :  श्रध्यक्ष  महोदय,
 मैंने  दूसरी  वात  पूछी  थी  कि  कितनी  सहायता
 सरकार  ने  दी  है

 Mr.  Deputy-Speaker:  Order,  order.

 श्री  हुकम  चन्द्र  कछवाय  झ्राप  सुन  तो
 लीजिए  ।  मेरी  कठिनाई  है  कि  आप  को  हिन्दी
 समझ  में  नहीं  आर्त।  और  मुझे  अंग्रेज़ी  समझ
 में  नहीं  आती

 Mr.  Deputy-Speaker:  He  has  given  the
 answer.  If  you  are  not  satisfied,  you  may
 ask  for  a  half-an-hour  discussion.

 श्री  हुकम  चन्द  कडराय :.  पर  आप  मेरे
 प्रश्न  का  पत्त  तो  आने  दी  ए  कि  इस  संबंध
 में  सरकार  कितर्न।  रुहाय्सा  देने  वाली  है?
 इस  का  उत्तर  तो  आने  दीजिए

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Hem  Barua:  The  hon.  Minister  has
 just  now  said  that  this  international  Secre-
 tariat  for  Voluntecr  Corps  does  not  have
 any  volunteers.  In  that  connection,  May
 I  know  what  service  this  organisation  is
 expected  lo  perform  ?

 Shri  Asoka  Mechta:  =  It  collects  informa-
 tion  and  experiences,  There  are  70,000
 volunteers  of  this  kind  working  in  national
 programmes  as  well  as  international  pro-
 grammes  scattcred  all  over  the  world,  I
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 think,  something  like  94  countries  are  in-
 wolved.  Something  like  40  countries  or
 more  are  associated  with  this  organisation.
 Yt  is  a  secretariat  only.  It  pools  experi-
 ences  of  different  countries.  It  provides
 technical  assistance  wherever  needed.  It
 is  a  kind  of  clearing  house  of  information.
 It  has  no  volunteers  of  its  own  and  India
 contributes  a  certain  amount  of  money,  as
 many  other  countries  contribute  to  this
 organisation.

 Shri  Hem  Barua:  May  I  seek  a  clarifica-
 tion,

 aft  ga  चन्द  कछवाय :.  अध्यक्ष  महोदय |
 श्राप  प्रश्न  तो  पूरा  होने  नहीं  देते  t  मेरे  प्रश्न
 का  उत्तर  बिल्कुल  नहीं  भ्ाया  ।

 Mr.  Deputy-Speaker  Order,  order.  The
 answer  has  been  given.  If  you  are  not
 satisfied,  you  can  ask  for  a  halfan-hour
 discussion.

 श्रो  हुकम  प्न्द  कलवा्व:  अध्यक्ष  महोदय,
 आप  को  हिन्दी,  समझ  में  महीं  आती  और

 मुझे  अंग्रेजी  समझ.  में.  नहीं  आती।  मैंने

 oT...

 Mr.  Deputy-Speaker:  I  am  sorry  I  cannot
 go  back.

 al  हुकम  न्तन्द  कबराय ४.  मैंने  gor  कि
 सरकार  उस  वंबंध  में  कितना  खर्चे  देते  वाली

 है?
 Mr.  Deputy-Speaker:  If  you  are  not  satis-

 fied  with  the  answer,  You  can  ask  for  a
 half-an,hour  discussion.

 श्री  हुकम  प्दन्द  कडबाय :  ब  साधे  घंटे
 का  कहां  समय  है  ?  श्राप  मुझे  उत्तर  दिलवाइए
 सरकार  कितना  खर्चा  देसे  वाली  है  ?

 Shri  §.  M.  Banerjee:  I  would  like  to  know
 whether  it  is  a  fact  that  this  particular
 organisation  in  which so  many  countries  are
 there  has  been  inspired  by  the  US.  Gov-
 ernment  and  whether  it  is  a  fact  that  some
 of  the  persons  who  are  working  in  this
 organisation  for  the  purpose  of  exchange  of
 information  on  planning  and  other  things
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 are  working  as  spies  and  are  trying  te
 sabotage  our  plan  as  far  as  the  “public
 sector  is  concerned,  *

 Shri  Asoka  Melita:  I  have  already  replied.
 to  this  in  my  written  reply,

 Shri  Vasudevan  “Nair:  Although  the
 Minister  stated  that  there  are  no  volunteers
 in  this  country  as  part  of  this  voluntary
 service,  there  is  some  office  for  the  exchange
 of  information,  May  I  know  whether  any
 foreign  persons  are  working  in  this  office?

 Shri  Asoka  Mehta:  Which  office?

 Shri  Vasudevan  Nair:"I  am  ‘told  there  is,
 some  office  or  centre  for  the  exchange  of
 information.

 Shri  Asoka  Mehta:  I  said  that  there  is  no
 office  in  India.  I  have  said  that  they  have
 no  office  in:  India  and  they  have  no  vohin-
 teers.  It  is-  an  internattonal  secretariat
 where  this  work  is  done.  India  contributes
 $  4500  per  year  as  a  rember  of  this  inter-
 national  “secretariat.

 Shri  Vasudevan  Nair:  What  for  ?

 Shri  Asoka  Mehta:  Tt  joined  it  because,
 as  I  said,  40°  countries  have  joined  it  and
 through  this  organisation  a  variety  of
 experiences  are  being  pooled  together.

 Shri  Joachim  Alva:  Has  the  Planning
 Commission  ever  called  for  youth  bodies
 from  all  over  India,  young  men  and  women
 out  of  our  “Universities,  who  are  ready  to
 come  and  work  for  the  country?  Have  they
 prepared  a  list  of  their  names  and  have
 they  ever  called  them  for  rendering  service
 instead  of  importing  volunteers  from  othe;
 countries  who  get  into  our  vital  sectors  of
 economy?  I  do  not  find  fault  with  the
 ‘Americans.  They  are  a  most  hospitable
 nation,  they  welcome  us  and  we  send  our
 young  men  there.  But  why  get  foreign
 volunteers  and  smuggle  them  into  our  vital,
 classified  sectors  of  our  economy  doing
 harm  to  the  security  of  our  land?

 Shri  Asoka  Mehta:  We  have  in  our  coun-
 try  volunteers  drawn  from  ‘eight  different
 countries.  Secondly,  as  I  pointed  eut,  in
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 about  90  countries  of  the  world,  this  kind
 of  programme  of  international  cooperation
 is  being  carried  on  and  the  Government  of
 India  feels  that  this  is  an  area  where  this
 kind  of  international  cooperation  is  wel-
 come.  Wherever  volunteers  are  allowed,
 they  are  “assigned  duties  that  are  determin-
 ed  by  the  State  Governments  and  all  this  is
 done  under  the  strict  direction,  guidance
 and  control  of  the  State  Governments  con-
 cerned.

 Shri  Bhagwat  Jha  Azad:  May  I  know
 where  are  the  headquarters  for  this  Inter-
 national  Volunteer  Corps  and  what  precise
 service  do  we  get  from  it,  being  a  member
 of  that.  for  which  we  pay  about  4,000
 dollers.  No  volunteer,  no  service,  nothing
 in  this  country  ?

 Shri  Asoka  Mehta:.I  have  made  it  clear
 over  and  over  again  that  the  headquarters
 of  this  particular  Secretariat  are  in
 Washington.  As  far  as  the  services  are
 concemed,  I  have  made  it  clear  that  it  is
 a  clearing  house  of  experiences  from
 different  countries...

 Shri  Nambiar:  Experiences  in  what?

 Shri  Asoka  Mehta:  Experiences  about
 internationa]  volunteers  as  well  as  national
 volunteers.  I  said  that  70,000  volunteers
 are  working.

 Shri  Nambiar:  Volunteers  to  do  what?

 Shri  Asoka  Mehta:  To  do  the  kind  of
 social  work.  I  am  sure  the  hon.  Member
 is  fully  aware  of  the  kind  of  social  work
 that  is  being  done,  If  he  is  not  aware.  I
 shall  be  happy  to  give  him  the  information
 on  some  other  occasion,

 श्री  यशपाल  सिंह  :  हमारे  माननीय
 मंत्री  ने  यह  नहीं  बतलाया  कि  इस  इन्टरनेशनल
 वांलंटीयर  कोर  से  हिन्दुस्तान  का  क्या  लगाव
 है,  हमारा  इस  से  क्या  हित  होता  है,  क्रिस  लिये
 हम  इन  को  डालर  देते  हैं,  हमारा  इनके  साथ
 सम्बन्ध  क्‍या  है?

 श्  ब्शोक  मेहता :  मैंते  कई  बार  जवाब
 दिया  है,  हमारे  मुल्क  में  दार  दूसरे  घुल्कों
 के  वालंटीयस  काम  करते  हैं।
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 श्री  यशपाल  लिहद  क्‍या  काम  करते  हैं  ?

 श्री  हु  हम  चन्द  कछवाय :.  राजनीतिक
 प्रचार  करते  हैं,  अपने  देश  का  प्रचार  करते
 हैं  t

 श्री  झदोक  मेहता:  क्या  काम  करते  हैं,
 हर  साल  इसकी  रिपोर्ट  पालियामेंट  के  सामने
 पेश  को  जाती  है,  फिर  भी  मेम्बरान  को  पूरा
 हक़  है,  अगर  वह  ज्यादा  मालूमात  जानना
 चाहें,  तो  मैं  देने  के  लिये  तयार  हूं।  इस
 सैक्रेटेरियट  को  हम  पैसा  देते  हैं,  जैसा  हमारे
 मुल्क  में  काम  होता  है,  वैसा  दूसरे  मुल्कों  में
 काम  होता  है,  मुखतलिफ  कामों  के  बारे  में
 जो  उनेक  एक्सपीरियेन्सेज़  होते  हैं,  यह
 सैक्रेटेरियट  उसकी  एक  क्लियरिंग  हाउस
 है।

 The  Government  of  India  feels  that  the
 benefit,  that  we  derive  from  getting  all  this
 kind  of  information  and  sorted-out  experi-
 ences  is  worth  paying  4,500  dollars.

 Shri  Raghunath  Singh:  May  I  know  how
 many  Indian  volunteers  are  working  out-
 side  India,  especially  in  America?

 Shri  Asoka  Mehta:  We  have  no  organisa-
 tion  for  this  purpose.  As  far  as  the  United
 States  is  concerned,  they  wanted  to  organize
 what  they  call  Reverse  Peace  Corps.  Six
 Indians  were  sent  for  the  Reverse  Peace
 Corps.  They  have  been  asking  for  many
 More  people,  but  so  far  our  response  has
 been  that  we  are  not  in  a  position  to  send.

 श्री  बूटा  सिह  :  उगाध्यक्ष  जी,  यह  जो  स्वयं-
 सेवक  और  स्वयंसेविकायें  हैं,  ये  सांस्कृति
 और  सभ्याचारिक  आदान-प्रदान  का  सब  से
 अच्छा  साधन  हैं।  मैं  जानना  चाहता  हूं  कि
 इस  को  बढ़ोत्तरी  देने  के  लिये  सरकार  और
 क्या  उपाय  कर  रही  है  ?

 Shri  Asoka  Mehta:  I  do  not  know  what
 was  the  last  par*  ¥  the  question.  Can  he
 repeat  it?

 श्री  त््टा  सिह:  मैं  जानना  चाहता  हूं
 कि  इस  को  बढ़ोत्तरी  देने  के  लिये  सरकार
 और  क्या  उपाय  कर  रही  है  ?
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 Shri  Kapur  Singh:  What  steps  are  Gov-
 emment  taking  to  encourage  this  cultural
 exchange  between  various  countries  ?

 Shri  Asoka  Mehta:  This  is  not  a  question
 of  cultural  exchange.  This  is  volunteer
 service;  to  the  extent  that  cultural  exchange
 takes  place  from  volunteer  service,  it  is
 there.

 Shri  Jaipal  Singh:  The  hon.  Minister  said
 that  it  was  mter-governmental  and,  second-
 ly,  it  was  a  volunteer  organisation.  I  do
 not  quite  understand  Why  we  are a  member
 of  this  organisation  when  we  are  not  con-
 tributing  anything  at  all.  Our  country
 cannot  go  on  receiving  voluntary  service  all
 the  time  without  providing  any  votunteer
 service.  I  would  like  to  know  exactly  why
 ‘inter-governmental’  comes  in  this  voluntary
 erganisation.

 Shri  Asoka  Mehta:  Tt  is  not  a  voluntary
 organisation,  The  Governments  of  40
 countries  have  come  together  for  this  pur-
 pose  and  settled  this  secretariat.  That  is
 why  it  is  an  inter-governmental  organisa-
 tion.  There  are  volunteers  who  may  be
 sponsored  either  by  the  Governments  or
 by  non-offttial  bodies-but  who  are  support-
 ed  by  Government.  Take,  for  instance,  the
 volunteers  from  the  United  Kingdom.
 While  they  come  here,  they  are  being  look-
 ed  after  by  the  British  Council  in  our
 country.

 Shri  Jaipal  Singh:  We  cannot  provide
 volunteers  ?

 Shri  Asoka  Mehta:  As  far  as  we  are  con-
 cerned,  we  can  provide  volunteers  if  we
 are  willing  to  spend  money  on  sending
 them  at  our  expense  to  foreign  countries
 and  maintaining  them  at  our  expense  in
 foreign  countries.  I  do  not  think  that  India
 would  want  to  do  that  kind  of  thing,  and
 that  is  why  we  have  felt  that  it  is  not  our
 responsibility  to  send  out  volunteers,  and
 if  we  can  we  would  like  to  send  them  to
 our  neighbouring  countries  if  ever  we  can
 do  this.

 Shri  $.  Kandappan:  Unfortunately,  the
 kind  of  replies  that  we  are  getting  do  not
 justify  the  amount  that  we  contribute.  May
 I  know  from  the  hon.  Minister  some  speci-
 fic  stances  or  some  specific  cases  where
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 this  kind  of  work  is  being  done  in  India?
 Could  he  mention  some  specific  services?

 Mr.  Deputy-Speaker:  He  has  already
 given  the  answer.

 Shri  Asoka  Mehta:  I  have  said  that  after
 all,  it  is  for  Government  to  decide;  I  have
 said  that  this  is  an  inter-governmentad
 body,  Government  feel  that  this  amount
 that  we  contribute  is  worth  the  return  that
 we  are  getting  in  the  nature  of  the  pooled
 experiences  that  we  are  receiving.  Here,
 the  judgm  of  Go  has  to  be
 accepted.

 श्री  सिद्धेश्वर  प्रसाद  :  अभी  माननीय
 मंत्री  जी  ने  बताया  कि  आठ  देशों  के  वालंटी-
 यर्स  यहां  हैं।  मैं  जानना  चाहता  हूं  कि  इन
 आठ  देशों  के  वालंटीयर्स  जो  यहां  हैं  उनकी
 संख्या  क्‍या  है  ?

 Shri  Asoka  Mehta:  There  are  700  volun-
 teers  from  the  United  States,  62  from
 Britain,  32  from  Canada,  57  from  Germany
 and  0  from  the  Netherlands;  there  are
 Danish  and  Swedish  volunteers  also,  but  3
 have  not  got  their  number  with  me.  Some
 from  Japan  are  coming.

 श्री  सिद्धेश्वर  प्रसाद  :  इन  का  काम  क्‍या
 है?

 Shri  Asoka  Mehta:  They  are:  food  pro-
 duction  and  allied  programmes,  rural
 public  health,  school  teaching.  especially
 science  and  youth  work,  small  industry,
 consumer  co-operatives,  urban  community
 action,  etc.  On  all  these,  I  think  the  Plan
 ning  Commission  has  placed  a  report  om
 the  Table  of  the  House  long  back.

 श्री  बड़े  :  आपने  अभी  बताया  कि  प्लांनिंग
 कमीशन  से  काफ़ी  पैसा  दिया  जाता  है,  मैं
 पूछना  चाहत  हूं  कि  आज  तक  उन  को  कितना
 पैसा  दिया  गया  तथा  उस  संस्था  के  लोग  कितने
 आऔर  कब  से  काम  कर  रहे  हैं।  क्या  एटम  बम्ब
 भारत  में  बन  रहा  है,  इस  प्रकार  की  रिपोर्ट
 इन  लोगों  ने  अमरीका  को  दी  हुई  है।
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 श्री  अगोक  मेहता:  4500  डालर  सालाना
 देते  हैं

 श्री  बड़े  :  कब  से  देते  हैं  ?

 श्री  श्रशोक  मेहता  :  तीन-चार  साल  से
 हम  लोग  इस के  मेम्बर  होंगे,  मुझे  ठीक  पता
 नहीं  है,  एक्जेक्ट  फिगर  में  ले  कर  दे  सकता
 हूं।

 Shri  Gauri  Shankar  Kakkar:  May  I  know
 from  the  hon.  Minister  the  tangible  and
 specific  results  as  a  result  of  this  pooled
 information  which  it  would  not  have  been
 possible  for  us  to  have  with  our  own
 means  ?

 Shri  Asokir  Mehta:  As  I  have  pointed  out
 already,  here  are  various  countries  working
 in  different  countries,  and  various  countries
 lave  got  volunteers  working  in  their  own
 countries  also.  The  Governments  of  40
 countries  have  come  together  to  pool  their
 experiences.  If  hon.  Members  want  to
 kfiow  what  concrete  experiences  have  been
 pooled  up,  I  shall  ask  them  to  produce  the
 report  and  then  place  it  before  the  House.

 Shri  S.  Kandappan:  Let  him  please  do  so.

 Shri  Asoka  Mehta:  But  the  point  is  that
 this  is  the  kind  of  work  that  this  secretariat
 has  been  doing.  The  Governments  of  40
 countries  have  thought  it  worth  their  while
 that  this  experience  is  worth  analysing
 so.  that  concrete  conclusions  could  be
 drawn  from  it,

 Mr.  Deputy-Speaker:  Shrimati  Vimla
 Deshmukh.

 श्री  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  मैं  आप  से  व्यवस्था  चाहता  हूं  ।
 मेरे  प्रश्न  का  उत्तर  नहीं  आया  है।  मैं  ने  पूछा
 है  कि  उसके  भ्रन्दर  भारत  सरकार  कितना
 खर्चा  कर  रही  है  ?

 Mr.  Deputy-Speaker:  Order,  order.  Please
 sit  down.
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 श्री  हुकम  ्वन्द  कछवाय  :  आप  मुझे
 इजाज़त  नहीं  देते  ।  सीधा  सादा  प्रश्न  है
 मेरे  प्रश्न  पूछने  का  उद्देश्य  यह  है

 उपाध्यक्ष  महोदय  :  श्ार्डर,  आर ।

 श्री  हुकम  चन्द  कछवाय  उपाध्यक्ष
 महोदय,  क्या  आप  को  हिन्दी  समझ  में  नहीं
 आती  है  ?

 Mr.  Deputy-Speaker:  Please  do  not  di»
 turb  now.  आप  बैठिये  ,

 Shrimati  Vimala  Deshmukh:  How  many
 out  of  these  volunteers  are  for  girls,  an@
 what  particular  type  of  work  are  thee
 volunteers  doing?

 Shri  Asoka  Mehta:  I  require  notice.

 tad  प्रशासन  द्वारा  रखे  गये  भ्रनियत  मजदूरों
 को  दी  जाने  वालो  मज

 S.N.Q.3I.  श्री  सिहासन  सिह  :
 श्री  सिद्धेश्वर  प्रसाद:
 श्री  म०  ला०  द्विवेदी:
 श्री  मं०  रं०  कृष्ण  :
 श्री  भागवत  झा  व्राजाद :
 श्री  रू०  Mo  सामन्त :.

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  रेलवे  प्रशासन
 श्रनियत  मजदूर  रखता  है  परन्तु  उन्हें  जो
 मजूरी  दी  जाती  है  वह  मजूरी  की  वर्तमान  दरों
 से  बहुत  कम  है;

 (ख)  रेलवे  के  विभिन्न  प्रशासनों  में
 अनियत  मजदूरों  को  दी  जाने  वाली  मजूरी  का

 पृथक-पृथक  व्यौरा  क्‍या  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  अनियत
 मजदूर  इतनी  कम  मंजूरी  पर  केवल  इस  आशा
 में  काम  करते  हैं  कि  छ:  मास  के  बाद  उन्हें
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 नियमित  कर  दिया  जायेगा  और  तब  उन्हें
 रेलवे  द्वारा  चौथी  श्रेणी  के  कमंचा  रियों  के  लिये
 स्वीकृत  वेतन  मिलेगा  परन्तु  प्रायः  उन्हें
 छ:  मास  समाप्त  होने  से  पहले  निकाल  दिया
 जाता  है;  और

 (घ)  क्‍या  इन  भश्रनियत  मजदूरों  की

 मजूरी  निश्चित  करने  से  पहले  जिलों  तथा
 तहसीलों  से  मजूरी  की  निर्धारित  दरें  प्राप्त
 कर  ली  जाती  हैं  शौर  यदि  हां,  तो  क्या  मजूरी
 इन्हीं  दरों  के  श्रनुसार  निश्चित  की  जाती  है  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुभ  सिह)  :  (क)  जो  नैमित्तिक
 भजदूर  न्यूनतम  मजदूरी  अधिनियम  (केन्द्रीय  )
 से  शासित  हैं,  उन्हें  उस  अधिनियम  के  भ्रनुसार
 भजदूरी  दी  जाती  है  और  जो  मजदूर  न्यूनतम
 मजदूरी  अधिनियम  (केन्द्रीय)  से  शासित
 नहीं  हैं,  उन्हें  स्थानीय  प्राधिकारियों  या
 सम्बन्धित  राज्य  सरकार  से  पूछकर  निर्धारित
 को  गयी  देनिक  दरों  पर  मजदूरी  जाती  है।

 (ख)  एक  बयान  सभा-पटल  पर  रख
 दिया  गया  है,  जिसमें  मजदूरी  का  व्यौरा
 दिया  गया  है  |  [प्रस्तकालय  में  रखा  गया  ।
 देखिए  संख्या  एल०  टी०-7042/66].

 (ग)  छः  महीने  लगातार  सेवा  कर  लेने
 के  वाद  केवल  उन  नेमित्तिक  मजदूरों  को
 नियमित  वेतन-मान  दिये  जाते  हैं  जिन्हें  परि-
 योजनाओं  से  भिन्न  अन्य  निर्माण-कार्यों  पर
 लगाया  जाता  है  |  छः  महीने  बीतने  से  पहले
 चैंमित्तिक  मजदूरों  को  सेवा  से  श्रलग  करने  का
 उद्देश्य  यह  नहीं  होता  कि  उनकी  सेवा  की
 निरंतरता  भंग  हो  जाय  ।

 (घ)  जी  हां  ।  लेकिन  मजदूरी  प्रतिदिन
 i.50  रुपये  से  कम  नहीं  दी  जाती  ।

 थी  सिहासन  सह  :  जो  क॑जुएल  लेबरसं
 नियुक्त  किये  जाते  हैं  तो  यह  जो  दर  रुपये

 50  पैसे  प्रतिदिन  की  निर्धारित  है  इस  दर  को
 या  रेलवे  बोर्ड  ने  स्वीकृत  किया  है  या  हर  एक
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 जोन  के  रेलवे  अ्रधिकारी  को  यह  अधिकार  है
 कि  वह  अपने  वहां  के  मजदूरों  की  भ्रलग  श्रलग
 दर  बनावें  ?  उत्तर  जो  श्राप  ने  दिया  है  उसमें
 कहा  गया  है  कि  मजदूरी  की  दर  i  रुपये
 50  पैसे  से  लेकर  5  रुपये  तक  होगी  तो  मैं
 जानना  चाहता  हूं  कि  यह  रेलवे  बोड  द्वारा
 स्वीकृत  दर  है  या  यह  दर  ग्रलग  अलग  जोंस  के
 रैलवे  अधिकारियों  द्वारा  नियत  की  जानी  है  ?

 डा०  राम  सुभग  सिंह  :  श्रलग  अलग  जोंस
 में  जेसा  कि  इस  बयान  में  लिखा  गया  है  अलग
 अलग  दरें  हैं  लेकिन  यहां  से  ऐसा  श्रादेश  है
 कि  किसी  भी  हालत  में  डेढ़  रुपये  स ेकम  मजदूरी
 किसी  की  नहीं  होगी  मिनिमम  डेढ़  होगी
 इससे  कम  नहीं  होगी  ऐसा  यहां  से  श्रादेश है  |

 श्री  सिहासन  सिंह:  आप  ने  कहा  है  कि
 हमने  अधिका  रियों  को  डेढ़  रुपये  की  निम्न  दर
 फका  भ्रादेश  दिया  है  तो  मैं  यह  जानना  चाहता
 हूं  कि  यह  1  रुपये  50  पैसे  की  वेज  कब  से
 दी  जाती  है  ?  क्‍या  950  से  आज  तक
 यही  रेट  है  ?  प्रतिमान  में  आप  ने  कोई  एक
 दर  नहीं  दी  है  वल्कि  हर  स्थानीय  ग्रफसरों  से
 जैसे  तहसीलदार  श्रादि  से  प्राप्त  की  हुई
 श्रलग  अलग  दरें  दे  दी  हैं  तो  मैं  जानना  चाहता
 हूं  कि  वहां  पर  मिनिमम  वेज  क्या  प्रचलित  है  ?

 डा०  राम  सुभग  सिंह  जैसा  कि  मूल
 प्रश्न  के  उत्तर  में  बतलाया  गया  है  दो  तरह  की
 दरें  हैं।  एक  है  सेंट्रल  भिनिमम  वेज  ऐक्ट  के
 श्रनुसार  और  दूसरी  है  लोकल  जो  स्थानीय  दर  है
 उसके  अनुसार  और  कुछ  मिनिमम  वेज  ऐक्ट
 के  अनुसार  हैं  |  उन  तमाम  जगहों  पर  डेढ़
 रुपये  चाहे  डेढ़  रुपये  से  ज्यादा  मजदूरी  दी
 जाती  है  जो  उससे  गवन  होती  है  और  जहां
 स्थानीय  दर  होती  है  उसके  बारे  में  लोकल  रेलवे
 श्राफिसर्स  वहां  के  डिस्ट्रिक्ट  मजिस्ट्रेट  चाहे
 श््न्य  अधिकारियों  से  बात  करके  तय  करते  हैं
 लेकिन  ऐसा  न  होने  पर  जो  दर  दी  जाती  है
 बह  भी  कम  नहीं  होती  क्‍योंकि  सट्र्ल  पे  स्केल
 के  अनुसार  जो  दर  होनी  चाहिए  वह  2.30
 से  किसी  भी  हालत  में  वहां  कम  नहीं  होती
 मजदूरी  tr
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 श्री  सिद्ध  प्रपाद  :  क्या  यह  बात  सच
 नहीं  है  कि  ऐसे  मजदूरों  की  संख्या  कई  हज़ार
 है  जिनको  कि  6  महीने  तक  काम  देकर
 फिर  काम  से  अलग  कर  दिया  जाता  है  जिसके
 कि  कारण  उनको  काफ़ी  नृक़सान  उठाना
 पड़ता  है  तो  ऐसे  मजदूरों  को  स्थायी  रूप  से
 बहाल  करने  के  लिए  तथा  ठेकेदारों  के  चंगुल
 से  बचाने  के  लिए  सरकार  क्‍या  कर  रही  है  ?

 डा०  राम  पसुभग  सिह  :  यह  बात  है
 इसको  मैं  मानता  हूं  मगर  यह  हम  लोगों  का
 प्रयास  है  कि  जहां  कहीं  कोई  मजदूर  6  महीने
 तक  काम  कर  चुका  है  उसको  काम  से  न  हटाया
 जाय  और  फिर  सैंट्रल  पे  कमीशन  का  जो  स्केल
 है  चौथे  दर्जे  के  कमंचारियों  का  वह  उस  पर
 लागू  किया  जाय  ।

 श्री  भागवत  झा  श्राजाद  :  माननीय  मंत्री
 ने  कहा  न्यूनतम  वेतन  द<  कानून  और  स्थानीय
 दर  इन  दो  दरों  का  सहारा  लिया  जाता  है
 वहां  के  वेतन  को  ठीक  करने  में  तो  मैं  जानना
 चाहता  हूं  कि  क्‍या  मंत्री  जी  यह  उचित  समझते
 हैं  कि आज  की  उठती  हुई  कीमतों  में  यह  निर्देश
 दिया  जाय  कि  जहां  की  स्थानीय  दर  डेढ़  रुपये
 से  अधिक  है  वहां  वही  दर  दी  जाय  और  वहां
 के  लिए  इस  न्यूनतम  वेतन  दर  कानून  का
 सहारा  न  लिया  जाय  ?

 डा०  राम  सुभा  सिह:  वही  बात  है  1
 यह  जो  बयान  सभा-पटल  पर  रखा  गया  है
 जिसमें  कि  डेढ़  रुपये  से  5  रुपये  तक  मजदूरी
 गई  है  जहां  उस  न्यूनतम  बेतन  दर  अर्थात्‌
 डेढ़  रुपये  से  स्थानीय  दर  अधिक  है  वहां
 ज्यादा  ही  मजदूरी  दी  जानी  है  और  बयान  से
 जाहिर  है  कि  कहीं  पर  पांच  रुपये  भी  मजदूरी
 दी  जाती  है।

 Shri  $.  ८,  Samanta:  Is  it  not  a  fact  that
 the  highest  wages  mentioned  by  the  Minis-
 ter  are  not  generally  received  by  the  workers
 because  there  is  corruption  in  the  payment
 of  wages,  and  is  Government  thinking  of
 doing  away  with  tmis  casualisation  system?
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 wo  रास  सुभग  सिह:  कहीं  भी  भ्रगर
 इस  तरह  के  करप्शन  की  शिकायत  मिलेगी  तो
 उस  पर  कड़ी  से  कड़ी  कार्यवाही  की  जायेगी  ।

 Shri  Priya  Gupta:  The  Planning  Minister
 is  here,  the  other  Ministers  are  also  here,
 May  I  put  the  question  like  thist  When
 the  Government  have  failed  to  check  this
 spiralling  rise  of  cost  of  living  index  and
 the  Government  have  failed  to  give  the
 minimum  wage  assured  in  the  Indian
 Labour  Conference  of  ‘1957,  may  I  know
 why  in  the  normal  and  regular  working
 posts  of  the  railways  the  casual  labourers
 appointed  are  not  given  the  CPC  scales  of
 pay  from  the  very  first  date  ut  appoint-
 ment,  and  in  such  of  the  posts  where  six
 months  are  required  as  prescribed  by  the
 Railway  Board’s  rules  to  make  them  cligible
 for  the  CPC  scales  why  is  it  that  the  fixa-
 tion  is  not  done  at  the  proper  time  but
 rather  at  a  much  later  date  und  the  arrears
 are  being  withheld  on  the  plea  of  the
 Limitation  Act  by  a  recent  circular  of  the
 Railway  Board?  May  I  know  the  Ministry's
 attitude  towards  this?

 Dr.  Ram  =  Subhag)  Singh:  =  Regarding
 arrears,  Wherever  it  has  been  withheld,  if
 according  to  our  rules  they  are  entitled
 to  it,  we  shall  certainly  see  that  the  arrears
 are  expeditiously  cleared,  Nowhcre  it  will
 be  allowed  to  remain  in  arrears.  And  when-
 ever  this  six  months  period  gets  expired
 and  they  come  under  the  regular  scale,  the
 question  is  why  not  start  giving  according
 to  that  scale  from  the  very  first  day.  That
 is  a  pertinent  question  but  this  is  our
 plactice.

 Shri  Priya  Gupta:  The  Railway  Board
 has  issued  a  circular.  My  point  has  not
 been.  answered.

 Mr.  Deputy-Speaker:  Order,  order.  Please
 sit  down.  You  know  that  if  the  answer  is
 not  satisfactory,  you  can  raise  a  half-hour
 discussion.  You  cannot  go  on_  discussing
 like  this.

 Shri  Priya  Gupta:  Please  allow.

 Mr.  Deputy-Speaker:  I  am  sorry  I  cannot
 allow.
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 Shri  Priya  Gupta:  He  has  not  replied  to
 the  portion  that  there  is  a  lacuna  undcr  the
 Limitation  Act.

 Mr.  Deputy-Speaker:  I  am  sorry.

 Shri  Priya  Gupta:  Don’t  be  so  merciless
 and  cruel,

 Mr.  Deputy-Speaker:  Now  you  are  again
 rising.  You  cannot  go  on  like  this.  I  am
 sorry,  Mr.  Gulshan.  /

 Shri  Priya  Gupta:  It  is  a  very  important
 question.  I  do  not  understand  why  you
 are  not  allowing.

 श्री  गुलशन:  क्या  सरकार  इस  बात  को
 ध्यान  में  रखेगी  कि  छोटे  सरकारी  कमंचारियों
 का  बढ़ती  हुई  महंगाई  को  देखते  हुए  हर  6  महीने
 के  बाद  उनका  महंगाई  7त्ता  बढ़ाया  जाता  है
 तो  ऐसी  हालत  में  मजदूरों  को  यह  डेढ़  रुपया
 वेज़  देना  क्‍या  उनके  साथ  अन्याय  करना
 'नहीं  होगा  ?

 डा०  राम  सुभग  सिंह :  हम  लोगों  के
 ध्यान  में  यह  बात  है  कि  यह  डेढ़  रुपये  की
 मजदूरी  आज  के  हालात  में  ज़रूर  उसी  भावना
 को  पैदा  करेगी  जोकि  श्री  गृलशन  ने  व्यक्त
 'की  है  |  इसी  से  यहां  नौन  रेलवे  में  और
 उत्तर  रेलवे  में  डेढ़  रुपये  से  तीन  रुपये  तक
 न्यूनतम  मजदूरी  है  श्रौर  जो  सी०  पी०  एस०
 के  अन्दर  आते  हैं  उनको  डियरनैस  एलाउंस
 वर्ग रह  सारी  चीजें  मिलती  हैं  ।

 Shri  A.  P.  Sharma:  According  to  the
 previous  answer  given  by  the  hon.  Minister,
 it  appears  that  the  rate  of  wages  of  the
 casual  labourers  are  either  fixed  according
 to  the  rates  prevailing  in  the  Jocality  or
 in  the  absence  of  any  such  Jocal  rates  they
 are  paid  according  to  the  Central  Govern-
 ment  Minimum  Wages  Act.

 Mr.  Deputy-Speaker:  The  question  should
 be  short.

 Shri  A.  P.  Sharma:  I  have  to  explain
 (Interruptions.)  The  hon,  Minister  also  say$

 that  under  no  circumstances  the  casual
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 workers  are  paid  less  than  one-thirtieth  of
 the  minimum  wage  fixed  by  the  C.P.C,
 scales.  One-thirtieth  is  not  less  than  Rs.  3.
 Keeping  in  view  the  higher  cost  of  iiving
 index  today,  is  the  Railway  Board  prepared
 to  consider  the  payment  of  4  minimum
 wage  of  Rs.  I°50  so  that  the  workers  could
 at  least  get  fair  wages?

 Dr,  Ram  Subhag  Singh:  [hat  is  what  I
 said.  The  remuneration  which  is  given
 under  the  CP  scales  is  not  Rs.  3  per  day
 because  it  is  Rs.  70°85  plus  the  usual  dear-
 ness  allowance.

 Shri  A.  P.  Sharma:  I  have  asked  a  specific
 question.

 Mr,  Deputy-Speaker:  Dr.  Ranen  Sen.

 Shri  A.  P.  Sharma:  What  about  the....

 Mr.  Deputy-Speaker:  Order,  order,  I  have
 not  allowed  any  further  question.  If  a
 Member  is  not  satisfied  with  the  answer,
 he  can  ask  for  a  half-an-hour  discussion,

 Dr.  Ranen  Sen:  In  the  statement.  given
 by  the  hon.  Minister,  I  find  that  in  the
 Eastern  Railway  the  unskilled  labourer  gets
 Rs,  150-300  and  a  semi-skilled  labourer,  trom
 Rs.  175-303.  May  I  know  whether  the
 Minister  is  aware  that  in  certain  States  like
 West  Bengal  according  to  the  Minimum
 Wages  Act  the  minimum  wage  has  been
 fixed  at  Rs.  2°50?  If  he  knows  this  why
 should  the  minimum  fixed  under  the  Aa
 be  lowered?  What  is  the  reason  that  the
 Government  of  India’s  Railway  Ministry
 should  go  on  keeping  the  wages  of  the
 casual  labour  consistently  at  a  low  level?

 Dr.  Ram  Subhag  Singh:  Naturally,  Sir,
 the  reply  is  very  simple  becaus¢  the
 Eastern  Railway  does  not  run  only  through
 the  State  of  West  Bengal;  it  runs  info  other
 States  also.  So  far  as  the  question  of  West
 Bengal  is  concerned,  the  rate  is  as  he  says.

 Dr.  Ranen  Sen:  No,  no,  it  varies  from
 area  to  area....  (Interruption)

 Mr.  Deputy-Speaker:  Shri  Bibhuti  Mishr2

 Shri  A.  P.  Sharma:
 pertinent  question
 answered.

 I  have  asked  a  very
 but  it  has  not  been
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 Shri  Priya  Gupta:  There  should  not  be

 discrimination  against  workers.

 Mr.  Deputy-Speaker:  Order,  order.  Mr.
 Priya  Gupta,  please  sit  down,  There  should
 be  some  limit  for  all  this.

 श्री  विभूति  मिश्र:  क्या  यह  सही  है  कि
 जो  कैजुअल  लेबरसं  हैं  उनक़ो  मजदूरी  कम
 दी  जाती  है  और  जब  उनक़ो  स्थायी  करने  का
 समय  गाता  है  तब  रेलवे  विभाग  उनक़ो  स्थायी
 करने  में  झानाकानी  करता  है  ।

 डा०  रास  सुभग  सिह  :  अगर  कहीं
 आनाकानी  होती  हो  और  माननीय  श्री  मिश्र
 मुझे  बतलायें  तो  उसको  दुरुस्त  कर  दिया
 जायेगा  ।

 श्री  रास  सेवक  यादव  :  डेढ़  रु०  मजदूरी
 बैसे  ही  कम  है  -  साथ  यह  भी  होता  है  कि
 कुछ  समय  बीत  जाने  पर  जब  कैजुअल  लेबरर
 को  स्थायी  करने  का  समय  शता  है  तब  उनको
 थोड़ी  देर  के  लिये  निकाल  दिया  जाता  है  ताकि
 वह  स्थायी  न  बन  सकें  ।  मैं  जानना  चाहता
 हूँ  कि  लखनऊ  के  एच०  टी०  एक्स०  आर०
 की  सिक  लाइन  जो  है  क्‍या  उसके  बारे  में
 यह  शिकायत  आई  है  कि  उनके  कैजुअल  लेबर
 को  डेढ़  रुपये  या  चालू  दर  से  भी  कम  मजदूरी
 दी  जाती  है

 डा०  राम  सुभग  सिह:  अगर  डेढ़  रुपये
 से  कम  मजदूरी  होगी  तो  उसे  देख  लेंगे  और
 जहां  कहीं  ऐसी  शिवगयत  होगी  उसे  दूर  कर
 देंगे,  और  अगर  कोई  मजदूर  ८:  महीने  तक

 .काम  कर  चुका  होगा  और  उश्तक्ों  हटाया  गया
 होगा  तो  उसे  भी  लगा  दिया  जायेगा  ny

 श्री  राम  सेदक  यादव  :  दो,  दो,  चार,  चार
 वर्ष  हो  गये  हैं  ।  बीछ  में  उनक़ो  ब्रेक  कर  दिया
 जाता  है।

 डा०  राम  सुभग  सिंह  :  दो  चीजें  हैं  ।
 एक  तो  परियोजना  अथवा  प्रोजेक्ट  और  दूसरे
 रेलवे  ।  प्रोजेक्ट  वाले  क़ो  हटाया  जा  सकता  है,
 दूसरों  को  नहीं  हटाया  जा  सकता  ।
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 Shri  Priya  Gupta:  It  is  a  pertinent  ques’

 tion.  I  want  to  know—

 Mr.  Deputy-Speaker:  Please  sit  down.  You
 are  not  called,  but  you  go  on  talking  like
 this.  If  you  go  on  like  this,  I  will  have
 to  take  action.

 श्री  राम  सेवक  यादव:  आगे  ठीक  कर
 दिया  जाणेगा,  लेकिन  यह  हो  क्‍यों  रहा  है  ।

 श्री  तुलशी  दास  जाधव  :  कुछ ऐसे  लोग  हैं
 जिनको  दो-दो,  चार-चार  साल  रहने  के  बाद
 भी  'परमनेन्ट  नहीं  किया  जाता,  क्‍या  यह  चीज़
 सरकार  क़ो  मालूम  है  यदि  मालूम  है  तो
 क्या  उनको  परमनेन्ट  किया  जायेगा  ?

 डा०  राम  सुभग  सिह  :  वही  तो  कहा  कि
 जो  ऐसे  होंगे  कि  छः  महीने  तक  काम  कर  चूके
 हैं  उनको  हटाने  की  बात  नहीं  आयेगी  और
 सैट्रल  पे  स्केल  के  अन्तर्गत  जो  दरें  भारत
 सरकार  ने  निर्धारित  क़ी  हैं  उनके  अनुसार
 उनक़ो  मिलेगा  ।

 Shri  Nambiar:  May  ]  know  whether  it  is
 a  fact  that  a  large  number  of  casual
 labourers  are  working  for  a  period  of  up
 to  0  years  without  getting  the  Central  Pay
 Commission’s  scale  of  pay  and  with  me
 chance  of  getting  regularised  in  service  and,
 if  so,  will  the  hon.  Minister  consider  the
 question  of  giving  them  the  Central  Pay
 Commission  salaries  and  also  regularising
 them  in  service?

 Dr.  Ram  Subhag  Singh:  We  shall  com-
 sider  the  suggestion  provided  they  are  not
 workers  serving  in  the  projects.

 श्री  काशी  राम  गुप्त  :  मंत्री  महोदय  स्वयम्‌
 किसानों  और  मजदूरों  की  हालत  क़ो  जानते  हैं
 अभी  उन्होंने  बतलाया  कि  डड  रुपया  कम  से  कम
 मजदूरी  रखी  गई  है  1  तो  मैं  उस  कारण  क़ो
 जानना  चाहता  हैं  जिससे  32  कपया  कम  से  कम
 मजदूरी  दी  जातो  है  ।  जब  इतवार  क़ी  छड्ठियों
 को  मिला  कर  उनक़ो  मज़दूरी  दी  जातो  है  और
 जो  अतिरिक्त  छड्ठियां  होतो  हैं  पन्ह  दिन  की
 उनक़ो  भी  मिला  कर  दिया  जाता  है  अथवा

 “नहीं  ।  जब  उनक़ो  पक्के  में  लगाया  जाता  है  तो
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 प्राथमिकता  की  दृष्टि  से  लगाया  जाता  है  या
 बसे  ही  लगा  दिया  जाता  है  ?

 डा०  राम  सुभग  सिंह  :  जो  सेंट्रल  पे
 स्केल्स  की  दरें  निर्धारित  हैं  छुट्टियों  के  लिये
 झोर  जो  दूसरी  सुविधायें  हैं  डी०  To  बगरह
 की  वह  सारी  उन  पर  लागू  की  जाती  हैं  जो
 छ:  महीने  से  ज्यादा  तक  काम  कर  लेते  हैं

 at  gra  we  कछुवाय  :  उपाध्यक्ष

 महोदय  मुझे  भी  सवाल  करने  दीजिये  ।

 उपाध्यक्ष  महोदय  :  आप  बैठ  जाइये  t

 श्री  हुकम  चन्द  कछुवाय  :  मैं  बहुत  देर  से
 खड़ा  हो  रहा  हूं  ।

 Mr.  Deputy-Speaker:  Order,  order.
 not  allowing  any  question.  Please  sit  down.
 You  cannot  go  on  like  this.

 I  am

 श्री  काशी  राम  गुप्त  :  मेरे  प्रश्न  का  पूरा
 उत्तर  नहीं  शाया  कि  डेढ़  रुपया  मजदूरी  रखने
 का  कोई  आधार  है  अ्रथवा  नहीं  ।

 Mr,  Deputy-Speaker:  Order,  order.  Please
 sit  down,  If  you  are  not  satisfied  with  the
 answer,  there  are  other  remedies.  You  can
 raise  a  half-an-hour  discussion,  Shri
 Banerjce.

 Retrenchment  in  Small  Arms  Factory,
 Kanpur

 $.N.Q.  82,  Shri  S.  M.  Banerjee:
 Shri  Alvares:
 Shri  Umanath:
 Dr.  Ranen  Sen:
 Shri  Vasudevan  Nair:
 Shri  Bagri:..

 Will  the  Minister  of  Defence  be  pleased
 to  stale:

 (a)  whether  it  is  a  fact  that  74  defence
 workers  including  about  90  goldsmiths
 were  retrenched  from  service  on  the  20th
 August,  966  from  Small  Arms  Factory,
 Kanpur;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  provide  them  with

 alternative  jobs? -
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 The  Minister  of  State  in  the  Ministry  of
 Defence  (Shri  A,  M.  Thomas):  (a)  774
 casual  labourers  including  65  (and  not  90)
 ex-goldsmithe  were  discharged  on  the  20th
 August,  966  from  mal!  Arms  _  Faciory,
 Kanpur.

 (b)  As  surplus  employees  from  Ordnance
 Clothing  Factories  had  to  be  accommodat-
 ed  in  other  Ordnance  Factories  in  order  to
 avoid  retrenchment  of  regular  employees,
 casual  labourers  in  Small  Arms  Factory,
 Kanpur  had  to  be  discharged  to  make
 room  for  the  regular  employees  trom  other
 Ordnance  Factories.

 (c)  Government  appreciate  the  hardship
 caused  to  the  discharged  employees.  Efforts
 are  accordingly  being  made  to  re-absorb

 as  many  of  these  discharged  labourers  as
 possible,  subject  to  the  recruitment  proce-
 dures

 Shri  S.  M.  Banerjee:  This  retrenchment
 of  the  so-called  casual  labour  has  been  re-
 sorted  to  not  only  in  the  Small  Arms  Fac-
 tory,  Kanpur  but  in  other  urdnance  facto-
 ries  and  defence  installations  also  like  the
 Gun  and  Shell  Factory,  Gossipore,  In
 view  of  the  Defence  Minister’s  assurance
 that  our  production  in  the  ordnance  fac-
 tories  will  increase  and  mew  factories  are
 being  opened,  may  I  know  whether  all
 these  retrenched  people  will  be  given  alter-
 native  employment?

 Shri  A.  M.  Thomas:  When  there  is  a
 temporary  increase  in  workload  in  any  fac-
 tory,  recruitment  of  casual  labour  is  re-
 sorted  to.  In  their  appointment  order  it-
 self  it  is  said  that  it  is  on  a  purely  casual
 basis  or  a  period  of  six  months—they  are
 not  even  temporary  employees—and  their
 services  will  be  liable  to  be  terminated  at
 any  time  without  notice  during  this  period.
 It  is  under  these  terms  that  they  have  been
 employed,  It  is  true  that  there  is  increas-
 ed  scope  for  employment  in  certain  ord-
 nance  factories  and  also  in  new  ordnance
 factories,  as  the  hon.  member  said.  In
 fact,  they  are  being  adjusted  like  that  also.

 In  this  particular  case  there  has  been  a
 decrease  in  workload  in  the  clothing  and
 general  stores  factories  where  the  output
 was  Rs.  48  crores  in  ‘1963-64;  icxt  year  it
 came  down  to  Rs.  38  crores  and  last  year
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 it  was  only  Rs.  28  crores.  So,  the  regular
 employees  in  this  factory  were  rendered
 surplus  and  they  had  to  be  adjusted  जा
 other  ordnance  factories.  So,  the  casual
 labourers  had  necessarily  to  be  discharged.
 All  the  same,  |  assure  the  House  that  efforts
 will  be  made  to  reabsorb  these  persons  on
 the  shortest  time  possible.

 Shri  S.  M.  Banerjee:  May  I  know  whe-
 there  the  attention  of  the  Minister  has  been
 drawn  to  this  news  item  in  the  Times  of
 India  today,  dated  6th  September,  66:

 “In  a  sharply  worded  Note  to  India,
 Pakistan  has  claimed  that  the  provision
 in  the  Tashkent  Declaration
 to  non-interference  in  the
 affairs  of  each  other’’  does  not
 to  Jammu  and  Kashmir.”

 relating
 internal

 apply

 Mr.  Deputy-Speaker:  What  has  that  do
 with  this  question?

 Shri  S.  M.  Banerjee:  This  is  about  de-
 fence.

 Mr.  Deputy-Speaker:  Why  do  you  want
 to  waste  the  time  of  the  House  by  reading
 from  the  paperr

 Shri  S.  M.  Banerjee:  I  have  not  get  such
 a  memorv  that  I  can  recollect  all  this,  I
 will  just  put  the  question.

 Mr,  Deputy  Speaker:  All  this  introduction
 is  not  necessary.  Please  put  your  question.
 The  Minister  need  not  reply  to  this;  it  does
 not  arise  out  of  this  question.  What  has
 that  to  do  with  this?  This  is  about  उट-
 trenchment  in  Kanpur  factory.

 Shri  s.  M,  Banerjee:  My  question  is  com-
 ing.  Please  hear  me.

 Mr.  Deputy  Speaker:  I  do  not  want  to
 hear  you.

 Shri  S.  M.  Banerjee:  You  are  not  follow-
 ing  anything.  You  follow  my  question.

 Mr.  Deputy-Speaker:  I  have  asked  you  to
 put  a  question  on  retrenchment  in  the
 Kanpur  factory.

 Shri  Ss.  M.  Banerjee:  Sir,  my  qucsticn  is
 this,  In  view  of  this  attitude  of  Pakistan,
 in  view  of  the  threat  on  our  barders,  in
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 view  of  their  having  disowned  the  Tash-
 kent  Agreement  as  far  as  Kashmir  is  con
 cerned,  I  would  like  to  know  whether  they
 are  going  to  increase  the  workload  ia  our
 ordnance  factories.  Sir,  you  follow  English.
 You  do  not  follow  Hindi,  but  you  know
 English.

 Mr.  Deputy-Speaker:  You  have  put  your
 question  in  English.  I  have  followed  you.
 It  is  irrelevant.

 Shri  S.  M.  Bamerjee:  May  I  know  whe
 ther  it  is  a  fact  that  in  view  of  this  attitude
 of  Pakistan  they  are  going  to  incrcasc..
 (Interruptions,)  Sir,  my  question  is  very
 simple.  In  view  of  the  attitude  of  Pakis-
 tan,  in  view  of  their  having  disowned  the
 Tashkent  Agreement  as  far  as  Jammu  and
 Kashmir  is  concerned,  may  I  know  whether
 they  are  going  to  increase  their  workload  in
 ordnance  factories  and  absorb  these  persons?

 Mr.  Deputy-Speaker:  It  is  too  long  a
 question.  He  has  taken  five  a  minutes  to
 put  the  question.

 Shri  A.  M,  Thomas:  With  .egard  to  this
 matter,  Sir,  in  fact,  the  Defence  Minister
 himself  has  given  the  assurance  that  there
 will  be  no  slackening  in  the  matter  of
 either  our  defence  preparedness  or  defence
 production.  In  fact,  we  have  increase|  pro
 duction  in  our  ordnance  factorivs.  The
 position  is,  as  I  have  already  explained,  in
 the  matter  of  clothing  and  general  stores,
 the  requirement  will  go  down.  It  is  our
 own  personal  experience  that  if  we  pur-
 chase  cloth  in  a  particular  year  it  is  not
 that  the  same  quantity  is  purchased  in  the
 next  year  also,  Therefore,  in  that  parti-
 cular  field  there  will  be  some  surplus
 labour,  To  accommodate  those  who  are
 on  regular  employment  in  those  ordnance
 factories  we  have  to  send  them  to  other
 ordnance  factories  with  the  result  that  those
 who  are  recruited  as  casual  labourers  there
 will  have  to  be  discharged.

 Shri  $.  Kandappan:  Sir,  I  rise  to  a  point
 of  order.  The  hon.  Member,  Shri  Baner-
 jee,  said  that  you  do  not  know  Hindi.  The
 implication  is  that  those  who  do  not  know
 Hindi  cannot  sit  in  the  Chair.  That  is
 the  only  implication  (Interruptions),  Even
 earlier,  Sir,  Shri  Kachhavaiya  was  repeat-
 ing  that  point,  casting  an  aspersion on  the
 Chair,  that  you  do  not  know  Hindi.  It  ts
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 -immaterial  whether  you  know  Hindi  or  not,
 but  the  implication  is  that  those  who  da
 not  know  Hindi  have  no  business  to  sit  in
 the  Chair.  Sir,  he  should  withdraw  those
 words...

 Mr.  Deputy-Speaker:  Let  us  not  go  into
 the  Hindi-English  question.

 Shri  S.  Kandappan:  Sir,  it  is  an  insinus-
 tion.

 Mr.  Deputy-Speaker:  Order,  order.  I  can
 take  care  of  myself,  Shri  Kandappan.  |
 do  not  want  anybody’s  help.

 Shri  S.  M,  Banerjee:  Sir,  on  a  point  of
 personal  explanation,

 Mr.  Deputy-Speaker:  It  is  not  necessary,
 I  have  not  taken  it  seriously.

 Sbri  S.  M.  Banerjee:  Sir,  they  should  not
 take  it  seriously  also.  I  said  that  you  do
 not  follow  Hindi.

 Mr.  Deputy-Speaker:  To  the  best  of  my
 ability  I  can.

 Dr.  Ranen  Sen:  Sir,  may  I  know  whether
 it  is  a  fact  or  not  that  in  certain  ordnance
 factories  recruitment  of  new  hands  AS.  tak-
 ing  place,  particularly  in  South  India,  and
 if  it  is  known  to  the  hon.  Minister,  would
 be  explain  the  policy  of  the  Government
 in  regard  to  this  question  of  employment?
 On  the  one  hand,  people  are  being  retrench-
 ed  and,  on  the  other,  instead  of  absorbing
 them  in  the  expanding  industry  new  people
 are  being  taken  from  outside.  What  i,  the
 policy  of  the  Government  in  regard  to
 this?

 Shri  Kapur  Singh:  You  cannot  discuss
 policies  during  Question  Hour.

 Dr.  Raneu  Sen:  We  can  dicuss.

 Mr.  Deputy-Speaker:  You  can  only  ask
 for  information  and  not  discuss  policy,

 Shri  A.  M.  Thomas:  I  have  already  sub-
 mitted  that  when  we  take  additional  labour
 either  in  the  new  factories  or,  because  of
 increased  workloads,  in  the  existing  ord-
 mance  factories,  we  give  preference  to  those
 Persons  who  have  worked  before.  These
 are  mainly  unskilled  labour.  There  will  be
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 a  few  semi-skilled  labour  also.  Where
 skilled  labour  is  necessary,  we  have  to  rec-
 ruit  those  persons  who  have  undergone  the
 artisan  training  course  and  other  experr
 ence.

 Shri  Umanath:  Out  of  the  l74  retrenched
 employees  65  are  goldsmiths,  who  were
 recruited  on  the  special  ground  of  rehabili-
 tation.  Why  were  these  goldsmiths  re
 trenched  when  their  appointment  itself  was
 on  the  special  ground  of  rehabilitation?

 Shri  A.  M.  Thomas:  We  recruit  casual
 labour  through  the  employment  exchanges,
 which  give  preference  to  certain  categories
 of  persons.  We  recruit  only  those  people
 whose  names  are  recommended  by  the  em-
 ployment  exchange.  When  we  recruit
 people  again,  certainly  preference  will  be
 given  to  goldsmiths.

 An  hon.  Member:  Why  should  they  be
 given  preference  now?  !

 Shri  A.  M.  Thomas:  Perhaps,  in  the
 changed  context  it  may  not  be  necessary  to
 give  them  preference.  We  are  guided  by
 the  instructions  of  Labour  Ministry,  so  far
 as  preference  is  concerned,  2nd  we  will
 follow  them.

 Shri  D.  C,  Sharma:  May  I  know  whether
 the  small  arms  factory  is  producing  only
 small  arms  or  consumer  goods  also?  If  so,
 could  it  not  be  possible  to  have  more  shifts
 for  producing  consumer  goods  so  that  these
 persons  could  be  accommodated?

 Shri  A.  M.  Thomas:  In  this  particulsr
 factory  it  is  not  posscible,  ‘There  s  no
 decrease  of  workload  in  this  factory  at  all.
 In  fact,  the  workload  is  increasing.  As  I
 explained,  because  the  surplus  regular
 employees  in  the  clothing  und  general  stures
 factories  have  to  be  accommodated,  so  some
 casual  employees  have  to  be  retrenched.  In
 this  particular  factory  it  is  not  possible  to
 switch  over  to  consumer  goods,

 श्री  हुकम  बन्द  कछवाय  :  मैं  जानना
 चाहता  हूं  कि  श्र्ब  तक  जो  लोग  छांटे  गये  हैं,
 उनके  भ्रलावा  भौर  कितने  कैजुअल  लोग  ऐसे
 हैं,  जिनको  सरकार  छांटना  चाहती  है,
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 क्या  उनको  छांटते  वक्‍त  इस  बात  पर  जोर
 दिया  जायेगा  कि  अगर  फिर  श्रावश्यकता  पड़ी,
 तो  पुनः  उन्हीं  लोगों  को  रखा  जायेगा  ।

 Shri  A.  M.  Thomas:  |  have  said  a  number
 ‘of  times  that  it  will  become  recessary  to
 recruit  them  in  view  of  the  increased  wotk-
 load.  So  long  as  the  workload  is  there,  they
 will  be  retained.  In  fact,  after  some  time
 again  there  will  be  necessity  to  recruit
 casual  labour.

 शबी  हुकम  चन्द  कछवाय  :  हस  प्रश्न  का
 उत्तर  नहीं  दिया  गया  है  कि  कितने  कैजुभल
 श्ोग  और  ऐसे  हैं,  जिनको  सरकार  छांटना
 चाहती  है

 Shri  A.  M.  Thomas:  In  this  particular
 factory  74  casual  labourers  were  recruited
 last  March-April.  I  do  not  think  there  are
 other  casual  employees  who  are  to  be  re-
 trenched  at  present  in  this  particular  fac-
 tory.

 Shri  Priya  Gupta:  In  the  context  of
 devaluation  there  will  be  more  scope  for
 employment  in  these  factories.  So,  will  it
 mot  be  wiser  to  retain  this  casual  labour,
 even  though  it  will  be  surplus  temporarily,
 in  view  of  the  further  scope  for  work  being
 taken  up  by  the  production  section  on  ac-
 count  of  devaluation.  In  that  case,  there
 will  be  some  employment  for  the  idie
 labour.  Have  Government  considered  the
 feasibility  of  it?

 Shri  A,  M.  Thomas:  It  is  not  possible  to
 retain  them,  That  is  why  we  have  re-
 trenched  them.  Here  I  want  to  dispel  any
 impression  that  we  want  to  retrench  any
 regular  employees  of  the  ordn.tnce  factories,
 In  fact,  there  is  scope  for  additional  employ-
 ment.  In  this  particular  factory,  for  the
 temporary  increased  workload  if  we  rcc-uit
 some  persons,  mainly  unskilled  labour,  how
 can  we  retain  them  after  that  workload  is
 finished?

 Shri  Priya  Gupta:  What
 labour.....  (Interruption)

 about  —  idie

 Shrimau  Ramdulari  Sinha:  May  I  know
 whether  a¢  is  a  fact  that  such  workmen  were
 retrenched  to  deprive  them  of  the  benefit
 which  tney  were  to  derive  in  continuity  of
 heir  service?
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 Shri  A.  M.  Thomas:  They  are  neither

 permanent,  nor  semi-permanent,  nor
 temporary  employees;  they  are  casual
 labour,  So,  how  can  they  be  given  credit
 for  this  particular,  brief  periog  of  service?

 Mr.  Deputy-Speaker:  Papers  to  be  laid  on
 the  Table.

 Shri  Priya  Gupta:  Could  I  crave  your
 indulgence?

 Mr.  Deputy-Speaker:  Order,  order.

 56  hrs.
 RE:  CALLING  ATTENTION  NOTICE
 AND  MOTIONS  FOR  ADJOURNMENT

 (Query)

 श्री  ओंकार  लाल  बेरवा  (कोटा)  :
 उपाध्यक्ष  महोदय,  हम  ने  दिल्ली  के  छात्रों  पर
 लाठी-चार्ज  के  बारे  में  घ्यानाकर्षण  प्रस्ताव
 दिया  था।  उसको  नामन्‍्जूर  कर  दिया  गया  है।
 उसकी  क्‍या  वजह  है  ?

 Mr.  Deputy-Speaker:  Order,  oider.  Please
 sit  down  and  hear  me.  You  cannot  go  on
 like  this.

 श्री  कार  लाल  बेरवा:  कई  हज़ार
 छात्ों  पर  लाठी-चार्ज  किया  गया  है  ।  उनमें
 से  बहुत  से  छात्र  अस्पताल  में  हैं  tv

 Mr.  Deputy-Speaker:  Order,  order.  Do  not
 record  any  of  this.  Unless  I  recognise,
 nobody  should  speak.
 Interrufstions®*

 श्री  मब  लिमये  (मुगर)  :  उपाध्यक्ष
 महोदय,  नियम  376  के  अन्तर्गत  मेरा
 व्यवस्था  का  प्रश्न  है  ।  नियम  376(1)
 इस  प्रकार  है

 “A  point  of  order  shall  relate  to  the
 interpretation  or  enforcement  —  of
 these  rules  or  such  Articles  of  the
 Constitution  as  regulate  the  busi-
 ness.  of  the  House  and  shall  raise
 a  question  which  is  within  the
 cognizance  of  the  Speaker.”

 *#*Not  recorded.
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 आ्राप  भ्रध्यक्ष  हैं  और  श्राप  नियमों  और  सं  विधान
 के  अनुच्छेदों  की  व्याख्या  और  उनको  लागू
 करने  के  सम्बन्ध  में  फ़ैसला  दे  सकते  हैं  ।  मैं
 श्रापका  ध्यान  संविधान  के  सातवें  शिड्यूल
 और  उसकी  धारा  25  और  4  की  ओर
 दिलाना  चाहता  हूं  ।  यूनियन  लिस्ट  की  धारा
 25  इस  प्रकार  है  :

 “Maritime  shipping  and  navigation,  in-
 cluding  shipping  and  navigation  on
 tidal  waters;”.

 धारा  4  इस  प्रकार  है  :

 “Trade  and  commerce  with  foreign
 countries;  import  amd  export  across
 customs  frontiers;  definition  of
 customs  frontiers,”

 मेरा  एक  काम-रोको  प्रस्ताव  है,  जो  कि  नियम
 58  के  मातहत  भराता  है  1  नियम  58  इस

 प्रकार  है

 Mr.  Deputy-Speaker:  I
 the  adjournment  motion.
 be  a  point  of  order,

 have  clisallowed
 So,  there  cannot

 श्री  मु  लिमये :.  उपाध्यक्ष  महोदय,  श्राप
 धुन  लीजिये  ।  मेरा  पायंट  श्राफ़  आर्डर  है
 मैं  नियमों  और  संविधान  के  बाहर  नहीं  बोल
 रहा  हूं  1

 Mr.  Deputy-Spearer:  It
 allowed.

 nas  been  dis-

 श्री  सधु  लिसये  :  मैं  एजनेमेंट  मोशन  पर
 नहीं  बोल  रहा  हुं---मैं  व्यवस्था  के  प्रश्न  पर
 पोल  रहा  हूं  ।

 उपाध्यत  महोदय :  :  व्यवस्था  का  प्रश्न
 ज्या है ?

 श्री  मबु  लिमये  :  वह  काम  रोको  प्रस्ताव
 के  स  गन्ध  में  है,  लेकिन  इस  वक्‍त  सदन  के
 सामने  व्यवस्था  का  प्रश्न  है,  काम-रोकों
 प्रस्ताव  नहीं  है  7  अब  आप  नियम  56  और

 BHADRA  15,  888  (SAKA)  and  Adj.  M.  9388

 58  को  देख  लीजिये।  नियम  56  इस  प्रकार है
 “Subject  to  the  provisions  of  these  rules,

 a  motion  for  an  adjournment  of
 the  business  of  the  House  for  the
 purpose  of  discussing  a  definite
 matter  of  urgent  public  importance
 may  be  made  with  the  consent  of
 the  Speaker.”

 नियम  58  में  कुछ  शर्तें  दी  गई  हैं

 आ्राप  शर्तें  ठीक  तरह  देख  लीजिये  श्र  किस
 ्  में  मेरा  नहीं  श्राता  है  मुझ  को  बता
 दीजिये  ।  मैं  चेलेंज  नहीं  करूंगा  ।  आप  केवल
 मुझ  को  यह  बतला  दीजिये  कि  किस  शर्त  के
 अनुसार.  आप  मेरे  काम-रोको  प्रस्ताव  को
 नामंजूर  कर  रहे  हैं  ?  मैं  कोई  झगड़ा  नहीं
 करूंगा  ।  (व्यवधान)  .  काम-रोओो
 प्रस्ताव  यह  है

 12  hrs.
 Mr.  Deputy  Speaker:  Order,  order.  Ad-

 journment  motion  can  be  raised  only  with
 the  consent  of  the  Speaker.  I  have  dis-
 allowed  it.  There  is  no  point  of  order.

 श्री  मधु  लिमये:  :  अब  आप  देखिये,
 मैं  काम  रोको  प्रस्ताव  पर  नहीं  बोल  रहा  हुं,
 व्यवस्था  पर  बोल  रहा  हूं  ।

 Mr.  Deputy  Speaker:  I  have  disallowed
 the  adjournment  motion.  You  cannot  raise
 it  again  here.  There  is  no  point  of  order.

 श्री  मबु  लिमये  :  :  श्रध्यक्ष  महोदय,  चावल
 आयात  किया  जाता  था,  उसमें  चोरी  होती  थी
 (व्यवधान)  यूनियन  लिस्ट  में  .7**

 Mr.  Deputy  Speaker:  All  this  need  not  be
 recorded.  There  cannot  be  any  point  of
 order  here.

 (Interruptions)  **

 डा०  रास  मनोहर  लोहिया  :(फर्रुखाबाद)
 मैं  आपका  ध्यान  संविधान  की  धारा  i4  की
 शोर  खींचना  चाहता  हूं  |

 Mr.  Deputy  Speaker:
 Dr.  Lohia,  please  sit  down.

 Order,  Order.

 *Not  recorded.
 657  (Ai)  LSD—2.
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 Sto  रास  सनोहर  लोहिया:  मैं  संविधान
 की  धारा  4  8  सम्बन्ध  में  व्यवस्था  का
 प्रश्न  उठा  रहा  हूं  ।

 Mr.  Deputy  Speaker:  Please  sit  down.
 There  must  be  some  order  in  the  House.
 Thcre  must  be  some  decorum  in  the  House.
 You  cannot  holq  the  House  to  ransoin.

 श्री  बागड़ो  :(हिसार)  :  आप  की  समझ
 में  ही  कुछ  नहीं  आता  है,  आप  रूलिग  क्‍या
 देंगे  ?  (व्यवधान)

 Mr.  Deputy  Speaker:
 action  against  you.  The  House  must  tran-
 sact  its  business.  Half  a  dozen  Members
 cannot  go  on  like  this.

 I  will  have  to  take

 श्री  बावड़ी  :  बहस  चलाओगे  तो  डिकोरम
 रहेगा  (व्यवघान).  इस  तरह  से
 भ्रष्टाचार  पर  परदा  डालोगे  तो  डिकोरम
 टूटेगा  ।

 Mr.  Deputy  Speaker:  I  may  tell  the  the
 House  that  all  the  adjourament  motions
 and  the  call  attention  notices  have  been
 disallowed.  There  is  only  one  privilege
 motion.....  (Interruptions)

 श्री  बागड़ी  :  आप  व्यवस्था  का  प्रश्न
 सुनिये।

 Mr.  Deputy  Speaker:  Order,  order.  The
 Speaker  is  considering  that  and  he  will
 announce  his  decision  tomorrow,  Papers  to
 be  laid.  (Interruptions.)  You  cannot  be-
 have  like  this,  If  you  are  dissatisfied  you
 come  and  discuss  it  with  me.  Papers  to  be
 laid,

 PAPERS  LAID  ON  THE  TABLE

 GOVERNMEN?  RESOLUTION  ON  THE  REPORT
 OF  THE  MONOPOLIES  INQUIRY  COMMISSION
 The  Minister  of  State  in  the  Ministry  of

 Law  (Shri  C.  R.  Pattabhi  Raman):  On
 behalf  of  Shri  G.  S.  Pathak,  I  lay  on
 the  Table  a  copy  of  Government  Resolution
 No.  7//66-CL-V  dated  the  5th  Septem-
 ber,  1966,  on  the  Report  of  the  Monopolies
 Inquiry  Commission,
 [Placed  in  Library,  See  No,  LT-7028/66].
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 एक  सासथ  सदस्य  :  श्राप  व्यवस्था  का
 प्रश्न  सुन  लोजिये  (व्यवघान  )

 Mr.  Deputy  Speaker:  Order,  erder.  If  vou
 are  dissatisfied,  you  come  and  discuss  it
 with  me.  You  cannot  raise  it  here  like  this.
 I  do  not  want  to  hear  anything  more  here.
 I  do  not  allow  any  point  of  order.  Where
 is  the  point  of  order?  Shri  Manubhai  Shah.

 NOTIFICATION  UNDER  THF  EssentiAL  Com-
 Mopities  Act,  955  DECLARING  GENERAL
 LicHTING  SERVICE  LAMPS  AND  FLOURFSCENT
 TusBES  TO  BE  ESSENTIAL  COMMODITIFS.

 The  Deputy  Minister  in  the  Ministry  of
 Commerce  (Shri  Shafi  Qureshi):  On  behalf
 of  Shri  Manubhai  Shah,  I  lay  cn_  the
 Table—

 ay  A  copy  of  Notification  No.  S.O.
 255  published  in  Gazette  of
 India  dated  the  l5th  July.  1966,
 issued  under  sub-clause  (xi)  of
 clause  (a)  of  section  2  of  the
 Essential  Commodities  Act,  955
 declaring  General  Lighting  Service
 Lamps  and  Flourescent  Tubes  to

 be  essential  commodities.

 (2  LS  A  statement  showing  the  reasons
 for  delay  in  laying  the  above  Noti-
 fication.

 [Placed  in  Library.  See  No.  LT-7029/66].

 डा०  राम  मनोहर  लोहिया  :  (फ़रुंखाबाद  )  :
 अध्यक्ष  महोदय,  मैं  काम-रोको  प्रस्ताव  पर  नहीं
 बोल  रहा  हूं  ।  मेरा  व्यवस्था  का  प्रश्न  सुन
 लीजिये  ।  संविधान  की  धारा  i4  को  आप
 देख  लीजिये  (व्यवधान)

 Mr.  Deputy  Speaker:  Dr.  Lohia,  you  are
 a  learned  man  and  you  must  observe  the
 rules  of  the  House.  You  must  obey  the
 Chair.  That  is  the  first  essential  thing
 that  a  Member  of  Parliament  should  do.

 डा०  रास  मनोहर  लोहिया  :  मैं  व्यवस्था
 का  प्रश्न  उठा  रहा  हूं
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 Mr.  Deputy-Speaker:  He  may  please  sit
 down.  There  cannot  be  any  point  of
 order.

 डा०  एम  मनोहर  लोहिया:  मेरा
 व्यवस्था  का  प्रश्न  है।  संविधान  की

 Mr.  Deputy-Speaker:  I  am  not  _  hearing
 him.  If  he  continues,  I  wiil  ask  him  to
 8०  out  of  the  House.

 Zio)  एन  मने हुर  ले.हिया  :
 व्यवस्था  का  प्रश्न  सुन  लीजिये  ।

 आप

 Mr,  Deputy-Speaker:  There  is  no  point
 of  order.

 श्री  बापड़/:  आप  व्यवस्था  का  प्रश्न
 नहीं  सुनेंगे  ?  आप  को  व्यवस्था  का  प्रश्न
 सुनना  पड़ेगा  ।

 Mr.  Deputy-Speaker:  Mr.  Satya
 Sinha

 Narayan

 INnlAN  TrLFGRAPH  (SECOND  AMENDMENT)
 Routes,  ‘1966.

 The  Minister  of  Parliamentary  Affairs
 and  Communications  (Shri  Satya  Narayan
 Sinha):  I  beg  to  lay  on  the  Table  a  copy  of
 the  Indian  Telegraph  (Second  Amendment)
 Rules,  +1966,  published  in  Notification  No.
 G.S.R.  II45  in  Gazette  of  India  dated  the
 23rd  July,  ‘1966,  under  sub-section  (5)  of
 section  7  of  the  Indian  Telegraph  Act,  1885.

 [Placed  in  Library.  See  No,  LT-7050/66]

 श्रो  बागड़ो.  (हिसार)  :  उपाध्यक्ष
 महोदय,  प्वाइंट  आफ  आडेर  है। ...
 (व्यवधान  )  नहीं  चला  सकते  मनमानी

 श्राप  ।  आप  को  सुनना  पड़ेगा  ।

 Mr.  Deputy-Speaker:  Mr.  Bagri  is  obs-
 tructing  the  proceedings  of  the  House.  I
 ask  him  to  go  out.  He  may  please  go
 out

 श्री  बागड़ी  :  श्रापको  सुनना  पड़ेगा  ।

 Mr.  Deputy-Speaker:  Is  he  going  out  or
 not?
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 श्री  बागड़ी  :  आप  डाक्टर  लोहिया  का
 प्वाइंट  आफ  आडर  सुनिये  ।

 Mr.  Deputy-Speaker:  Order,  order.  Dr.
 Sushila  Nayar.

 CaticuT  Corroraiiox  (Levy  AND  COLLEC-
 TION  OF  SHOW  TAX)  RULEs,  1963,  ETC.

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  I  beg  to  lay
 on  the  Table:

 (a)  A  copy  of  cach  of  the  following
 Notifications  under  sub-section  (5)
 of  section  367  of  the  Kerala  Muni-
 cipal  Corporation  Act,  ‘1961,  read
 with  clause  (c)  (iv)  of  the  Pro-
 clamation  dated  the  24th  March,
 965  issued  by  the  Vice-President,
 discharging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala:—

 (i)  S.R.O.  No.  261/66  published  in
 Kerala  Gazette  dated  the  2th  July,
 1966,  making  ceriain  amendments  to  the
 Calicut  Corporation  (Levy  and  collec-
 tion  of  Show  Tax)  Rules,  1963.

 (ii)  S.R.O.  No.  262/66  published  in
 Kerala  Gazette  dated  the  I2th  July,
 1966,  making  certain  amendments  to
 the  Calicut  Corporation  Special  Officer's
 (Powers  and  Functions)  Rules,  ‘1962.

 (iii)  S.R.O.  No,  264/66  published  in
 Kerala  Gazette  dated  the  2th  July,
 1966,  making  certain  amendments  to
 the  Calicut  City  Corporation  (Election
 of  Mayor  and  Deputy  Mayor)  Rules,
 1962.

 (iv)  The  Kerala  Municipal  Corpora-
 tions  (Moving  of  Resolutions  at  Coun-
 cil  Meeting)  Rules,  1966,  published  in
 Notification  S.R.O.  No.  270/66  in
 Kerala  Gazette  dated  the  ]9th  Julv,  1966.

 [Placed  in  Library.  See  No.  LT-703:/66}
 (2)  A  copy  of  Notification  S.R.O.  No.

 245/66  published  in  Kerala  Gazette
 dated  the  5th  July,  1966,  under
 sub-section  (2)  of  section  6  of  the
 Guruvayur  Township  Act,  96I,
 read  with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th
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 [छा,  Sushila  Nayar]
 March,  1965,  issued  by  the  Vice-
 President  discharging  the  functions
 of  the  President,  in  relation  to  the
 State  of  Kerala.

 Papers  Laid

 (3)  A  statement  showing  reasons  for
 delay  in  laying  Notifications  men-
 tioned  at  (i)  to  (iv)  of  item  (I)
 and  at  item  (2)  above.

 [Placed  in  Library.  See  No.  LT-7032/66]

 श्रो  बागड़ी  :  आप  प्वाइंट  आफ  आडर
 सुन  लीजिये  ।

 Mr.  Deputy-Speaker:  Will  Mr.  Bagri  go
 out?  There  is  no  point  of  order.

 श्री  मौर्प  (श्रलागढ़):ः  आप  प्वाइंटआफ
 आडर  सुन  कर  कह  सकते  हैं  कि  प्वाइंट  आफ
 आडंर  नहीं  है  ।  बगैर  सुने  हुए  कैसे  कह  सकते
 हैं  कि  प्वाइंट  श्राफ  आडर  नहीं  है  ।

 Mr.  Deputy-Speaker:  Please  sit  down.  I
 am  not  going  to  hear  him.  There  cannot
 be  a  point  of  order  in  a  vacuum.

 Shri  Maurya:  You  will  have  to  hear  the
 point  of  order.  You  cannot  proceed  without
 hearing  the  point  of  order.

 Mr.  Deputy-Speaker:  Order,  order.  Mr.
 Poonacha.
 ANNUAL  ACCOUNTS  OF  THE  MormMuGAO  Port

 TRUST  FOR  THE  YEAR  1964-65,  ETC,
 The  Minister  of  State  in  the  Ministry  of

 Transport  and  Aviation  (Shri  C.  M.  Poona-
 cha):  I  beg  to  lay  on  the  Table:

 (0)  A  copy  of  the  Annual  Accounts  of
 the  Mormugao  Port  Trust  for  the
 year  1964-65.  and  the  Audit  Report
 thereon  under  sub-section  (2)  of
 section  03  of  the  Major  Port  Trusts
 Act,  1963,

 (Placed  in  Library.  See  No.  LT-7033/66]

 (2)  A  copy  of  Notification  S.R.O.  No.
 311/66  published  in  Kerala  Gazette

 dated  the  I6th  August,  1966,
 making  certain  amendinent.
 to  the  Kerala  Motor  Vehicles
 (Taxation  of  Passengers  and

 Goods)  Rules,  1968,  under  sub-
 section  (4)  of  section  20  of  the
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 Kerala  Motor  Vehicles  (Taxation
 of  Passengers  and  Goods)  Act,  1963,
 read  with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th  March,
 ‘1965,  issucd  by  the  Vice-President,
 discharging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala.

 [Placed  in  Library,  See  No.  LT-7034/66]

 श्रो  बागड़ी  :  श्राप  प्वाइंट  आफ  आर्डर
 सुन  लीजिये,  उस  पर  आप  की  जो  रूलिंग
 होगी  उसको  हम  मानेंगे  ।  डा०  लोहिया  का
 प्वाइंट  श्राफ  श्राडंर  आप  सुन  लीजिये।
 (व्यववान)
 Mr.  Deputy-Speaker:  I  request  the

 House  to  take  note  of  the  attitude  of  the
 three  or  four  members.  Thev  are  obstruct-
 ing  the  proceedings  of  the  House.

 श्री  सौप
 सुनिये  ।

 Mr.  Deputy-Speaker:  There  is  no  point  of
 order.  I  am  not  going  to  hear  any  point
 of  order.

 आप  व्यवस्था  का  प्रश्न

 Shri  Maurya:  You  will  have  to  hear  the
 point  of  order.  Then  you  can  proceed  with
 the  business.

 ANNUAL  REPORT  OF  THE  REGISTRAR  OF  NEWS
 PAPERS  FOR  INDIA  FOR  1965.

 The  Minister  of  Information  and  Broad-
 casting  (Shri  Raj  Bahadur):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Annual  Report
 (Part  I)  of  the  Registrar  of  Newspapers  for
 India  foy  the  year  1965.
 [Placed  in  Libraiy.  See  No.  LT-7035/66]

 AnnuaL  REpoRT  OF  THE  INDIAN  CENTRAL
 Coconut  COMMITTEE  FOR  THE  YEAR  1964-65.

 The  Deputy  Minister  in  the  Ministry  of
 Food,  Agriculture,  Community  Develop:
 and  Co-operation  (Shri  Shinde):  07  be-
 half  of  Shri  Shyam  Dhar  Misra,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual  Re-
 port  of  the  Indian  Central  Coconut  Com-
 mittee  for  the  year  1964-65.

 [Placed  in  Library.  See  No.  LT-7036/66]
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 Shri  Maurya:  You  are  not
 according  to  rules.
 out.

 proceeding
 As  a  protest,  I  walk

 (Shri  Maurya  then  left  the  House.)

 डा०  राम  मनोहर  लोहिया:  शभ्रष्यक्ष

 महोदय,  श्राप  संविधान  की  धारा  4  देखिये

 Mr.  Deputy-Speaker:  On  what  subject  on
 the  agenda  is  he  raising  the  point  of  order?

 डा०  राम  मनोहर  जोहिया  :  मैं  काम-रोको
 प्रस्ताव  के  विषय  पर  आप  से  कुछ  नहीं  श्र
 करूंगा  ।  मैं  तो  सरकार  की  जो  असफलता

 हुई  है

 Mr.  Deputy-Speaker:  I  want  to  know  on
 what  subject  on  the  agenda  is  he  raising
 the  point  of  order.

 डा०  राम  मनोहर  लोहिया:  बागड़ी  जी
 ने  एक  विषय  यहां  पर  सात  दिन  पहले  उठाया  ।

 दुसरे  सदन  में  6  दिन  पहले  राजनारायण  जी
 ने  उठाया,

 Mr.  Deputy-Speaker:  Then  there
 be  any  point  of  order.

 cannot

 डा०  राम  मनोहर  लोहिया  :  मैं  ने  तीन
 दिन  पहले  यह  विषय  उठाया  ।  वह  विषय
 सरकार  की  श्रसफलता  का  है
 (व्यवधान)  सरकार  ने  उस  पर
 उत्तर  नहीं  दिया

 Mr,  Deputy-Speaker:  He  can  move  a  Do-
 confidence,  but  cannot  raise  @  ‘point  of
 order,

 Sto  राम  मनोहर  लोहिया  :  व्यवस्था  का

 प्रश्न  उसी  पर  हुआ  करता  है।

 Shri  Raghunath  Singh  (Varanasi):  I  rise
 on  a  point  of  order.

 Mr.  Deputy-Speaker:  I  may  tell  him  that
 all  this  has  been  disallowed  by  the  Speaker.
 He  cannot  raise  a  point  of  order  on  the
 decision  of  the  Speaker.  I  am  sorry  that
 a  learned  man  like  Dr.  Lohia  should  behave
 like  this.
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 डा०  राम  सतोह र  लोहिया:  यह  मैं
 भी  तो  कह  सकता  हूं  कि  आप  इस  तरह  से
 बर्ताव  नहीं  कर  सकते  ।  कोई  तरीका  होता
 है  बातचीत  करने  का  ।

 ANNUAL  ADMINISTRATION  REPORT  OF  THE
 TEA  Boarp

 Shri  Qureshi:  I  beg  to  lay  on  the  Table
 a  copy  of  the  Annual  Administration  Re-
 port  of  the  Tea  Board  for  the  year  1965-66.

 [Placed  in  Library.  See  No.  LT-7037/66}

 डा०  राम  मनोहर  लोहिया
 सरक,र  की  अनफलता  सुनिये  ।

 ४  ग्राप

 Mr.  Deputy-Speaker:  Order,  order.  Wilt
 he  please  sit  down?  I  am  sorry  Dr.  Lohia
 is  obstructing  the  proceedings  of  the  House
 in  spite  of  my  repeated  requests.  I  ask
 him  to  go  out.

 Shri  Hari  Vishnu  Kamath  (Hoshangabad’:
 Mr.  Deputy-Speaker....

 श्री  बागड़ी  :  अध्यक्ष  महोदय,  आप  ने
 व्यवस्था  का  प्रश्न  सुना  ?  उस  पर  आपका
 क्या  फैसला  है  ?  oi4  जो  संविधान  की
 धारा  है  उसके  अनुसार  जब  श्रष्टाचार  के
 इल्जाम  सरकार  के  खिलाफ  लगें  और  उन
 इल्जामों  का  जवाब  देने  में  स-कार  असफल
 हो  तो  उसको  दबाया  नहीं  जाना  चाहिए  ।
 सरकार  की  सफाई  श्रानी  चाहिए  ।  जो  इल्जा-
 मात  लगे  हैं,  जो  भ्रष्टाचार  हुए  हैं,  उस  के
 ऊपर  सफाई  देने  में  सरकार  प्रसफल  रही  है  |
 उस  भ्रष्टाचार  को  रोकने  के  लिए  जो  यह  काम
 रोको  प्रस्ताव  रखा  है  उस  पर  आपका  क्‍या
 कलिंग  है,  बता  दें  ?

 श्री  किशन  पटनायक  (सम्बलपुर)  :
 क्‍या  इस  पर  सरकार  कोई  जवाब  देगी  ?

 श्री  बागड़ी:  चार  खान  मंत्री  और  दो
 विदेश  मंत्री,  इस  मामले  में  हैं  ।

 Mr.  Deputy-Speaker:  Shri  Bagri  may
 please  go  out.  I  ask  him  to  go  out.
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 =~  €  Ppa श्रो  बागड़ो:  उपाध्यक्ष  मड़ादय,  आप
 समसे  नहों  1

 Mr.  Deputy-Speaker;
 please  go  out.
 ceedings.

 Shri  Bagri  may
 He  is  obstructing  the  pro-

 श्री  बागड़ो:  चावल  को  हेराफेरी  करने
 वालों  का  क्‍या  होगा  ?

 Mr.  Deputy-Speaker:  I  have  told  Shri
 Bagri  half  a  dozen  times  not  to  disturb  the
 proceedings.  Let  him  please  go  out.  Shri
 Bagri  may  please  go  out.  He  cannot  hold
 the  Parliament  at  bay  in  this  manner.  He
 is  reducing  it  to....

 श्री  किशन  पटनायक  :  चावल  को  चोरी
 का  जवाब  दो  ।

 Mr.  Deputy-Speaker:  Order,  order.  Shri
 Bagri  may  please  go  out.

 (Shri  Bagri  started  leaving  the  House)

 शी  दागड़ी:  उपाध्यक्ष  महोदय,  इस
 हेराफेरी  का  क्‍या  होगा?

 Mr.  Deputy-Speaker:  I  am  very  sorry  that
 hon.  Members  should  behave  like  this.

 श्री  बागड़ी  आप  इसका  जवाव  दीजिप्रे।

 ज्वाष्यक्ष  महोदय  :  श्री  बागड़ी,  आप
 बाहर  जाइये  |

 श्री  बागड़ी  आ्राखिर  इसका  जवाब
 तो  दोजिये  ।

 Mr,  Deputy-Speaker:  Shri  Bagri  may
 please  go  out,  Let  not  any  of  these  obser-
 vations  be  recorded.

 श्री  बागड़ी  :  *

 श्री  किरदान  पटताथक  *

 (Shri  Bagri  left  the  House)
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 Mr.  Deputy-Speaker:  Now,  Shri  Kamath.

 Shri  Hari  Vishnu  Kamath:  They  want  to
 to  know  what  your  ruling  is  on  the  point
 ot  order,  which  they  had  raised.  Perhaps
 you  did  not  follow  what  they  said  in  Hindi.
 However,  that  is  a  different  matter.

 ३  would  submit  that  you  may  be  pleased
 to  have  a  look  at....I  find  that  you  are
 looking  up....

 Mr.  Deputy-Speaker:  I  am  looking  at  the
 hon.  Member.

 Shri  Hari  Vishnu  Kamath:  Please  have  a
 look  at  items  8  and  9  on  the  Order  Paper.
 Onc  relates  to  the  Coconut  Committee's  re-
 port  and  the  other  relates  to  the  Tea
 Board's  report.  Item  No.  8  relates  to  the
 Coconut  Committec’s  report  while  item  No.
 9  relates  to  the  Tea  Board's  report.  I  find
 that  Government  are  functioning  with  dif-
 ferential  efficiency  and  not  the  same  kind
 of  efficiency.  As  regards  the  Tea  Board's
 yeport,  we  have  got  the  latest  report  for
 the  year  1965-66,  whereas  in  the  case  of  the
 Coconut  Committee's  report,  I  do  not  know
 why  it  is  so  tardy—coconut  is  tardy  per-
 haps;  the  Coconut  Committce’s  report  is
 only  for  the  year  ‘1964-65.  While  the  Tca
 Board  is  very  expeditious  and  quick  in  sub-
 mitting  its  report,  I  do  not  know  why  there
 is  this  delay  in  the  case  of  the  Coconut
 Committee's  report.

 Mr.  Deputy-Speaker:  Why  is  there
 delay?

 this

 Shri  Shinde:  After  the  annual  report  is
 prepared  and  approved  by  the  Central  Com-
 mittee,  the  report  has  to  be  laid  on  the
 Table  of  the  House  and  when  it  is  so
 laid  it  has  to  be  accompanied  by  the  Audit
 Report.  Audit  is  done  not  before  the  re-
 port  but  afterwards,  because  it  is  post-audit.
 The  audit  was  done  in  the  normal  course
 only  in  February,  1966.  We  got  the  andit
 certificate  thereafter,  and  then  it  was  sent
 fer  print,  and  we  received  the  report  only
 in  the  third  week  of  July,  and  we  have  laid
 it  on  the  Table  of  the  House  now.

 Shri  Hari  Vishnu  Kamath:  Both  the  re-
 ports  are  annual  reports.  One  does  not
 know  from  the  Order  Paper  whether  they
 are  accompanied  by  the  audit  reports  or
 not.

 "Not  recorded.
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 Mr,  Deputy-Speaker:  He  only  says  that
 they  got  the  audit  report  only  recently  and
 they  have  placed  the  report  on  the  Table
 of  the  House  as  soon  as  they  have  got  it.

 Shri  Hari  Vishnu  Kamath:  The  audit  re-
 port  has  not  come?

 Mr.  Deputy-Speaker:  It  has  come.

 Shri  Hari  Vishnu  Kamath:  But  the  Order
 Paper  does  not  say  so.

 Shri  U.  M.  Trivedi  (Mandsaur):  The
 point  that  Shri  Kamath  has  raised  is  this.
 Whiie  the  Tea  Board’s  report  for  965-C6
 has  been  presented,  the  Coconut  Commit-
 tee’s  report  has  been  presented  only  for
 8964-65.

 Shri  Hari  Vishnu  Kamath:  It  is  anoma-
 fous.

 Shri  U.  M.  Trivedi:  When  that  is  the  posi-
 tion.  why  could  the  Coconut  Committee's
 report,  whether  audited  or  not,  not  have
 been  received  and  presented  earlier?

 Shri  Hari  Vishnu  Kamath:  I  would  point-
 edly  ask  whether  it  is  a  measure  of  the  dif-
 ference  in  the  efficiency  of  the  Commerce
 Minister  and  the  Food  Minister  or  else  what
 it  Is.

 Mr.  Deputy-Speaker:  Why  this  delay?

 The  Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Co-operation  (Shri
 C.  Subramaniam):  We  try  to  expedite  it  as
 far  as  possible.  But  the  audit  report  has
 also  to  be  placed  on  the  Table.  We  have
 to  wait  for  that.

 1215  hrs.
 ESTIMATES  COMMITTEE

 MINUTES

 Shri  A.  C.  Guha  (Barasat):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Minutes  of  the
 sittings  of  the  Estimates  Committee  relating
 to  their  92nd,  93rd,  96th  and  87th  Reports
 on  Mormugao  Port,  Public  Services  and
 Bombay  Port.
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 42,I5  hrs,
 COMMITTEE  ON  PETITIONS

 MINUTES
 Shri  Muthiah  (Tirunelveli):  I  beg  to  lay

 on  the  Table  a  copy  of  the  Minutes  of  the
 Twenty-fourth  sitting  of  the  Committee  on
 Petitions  held  during  the  curreat  sessiun.

 Shri  S.  M.  Banerjee  (Kanpur):  [  wish  to
 say  something  on  this.  Recently  we  pre-
 sented  a  petition  signed  by  ]  lakh  peopie
 against  the  introduction  of  automation.  I
 had  requested  when  the  Speaker  was  in  the
 Chair  that  the  Committee  should  issue
 necessary  directions  to  the  departments  of
 Government,  like  LIC,  and  also  to  com-
 panies  not  to  have  automation  in  those
 industries  until  the  report  is  given.  May  I
 repeat  that  through  you  to  the  Minister?
 Some  instruction  should  issue  immediately
 Otherwise,  the  petitions  have  no  value
 This  is  a  petition  signed  by  I]  lakh  people.

 Mr.  Deputy-Speaker:  This  is
 sentation  of  the  Minutes.

 only  pre-

 Shri  S.  M.  Banerjee:  I  am  raising  it  now
 because  there  is  no  other  day  left  to  do  so,

 Mr.  Deputy-Speaker:  He  may  raise  it  in
 some  other  way.

 Shri  S.  M.  Banerjee:  How  can  I  do  it.
 Tomorrow  is  the  last  day  of  this  session.
 You  can  ask  the  Chairman  of  the  cora-
 mittee  to  issue  the  direction.  He  is  here.

 Mr.  Deputy-Speaker:  If  the  Chairman
 wants,  he  may  reconsider  it.

 Shri  S.  M.  Banerjee:  Kindly  help  एड.
 Otherwise,  there  will  be  no  use  of  pre-
 senting  petitions.  ‘This  is,  as  I  said,  a  peti-
 tion  signed  by  I]  lakh  people.

 22.6  brs.
 COMMITTEE  ON  ABSENCE  OF  MEM-
 BERS  FROM  SITTINGS  OF  THE  HOUSE

 MINUTES
 Shrimati  Vimla  Deshmukh  (Amravati):  I

 beg  to  lay  on  the  Table  the  Minutes  cf
 the  Eighteenth  sitting  of  the  Committee
 on  Absence  of  Members  trom  the  Sittings  of
 the  House  held  during  the  current  session



 9401

 12.16},  brs.
 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the  follow-
 ing  message  received  from  the  Secretary  of
 Rajya  Sabha:—

 “In  accordance  with  the  provisions  of
 rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the
 5th  September,  1966,  agreed  with-
 out  any  amendment  to  the  Delhi
 High  Court  Bill,  ‘1966,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  Ist  September,
 1966.""

 ‘12.165  hrs,
 STATEMENT  BY  MEMBER’  UNDER
 DIRECTION  M5  RE:  PAKISTAN  SPIES

 AND  MINISTER’S  REPLY  THERETO

 श्री  सच  लिमये  :  (मुंगेर)  :  उपाध्यक्ष
 महोदय

 उपाध्यक्ष  महोदय  :  बहुत  लम्बा  है  ?

 श्री  ््वु  लिझपे  :  ज्यादा  लम्बा  नहीं
 ह्  1

 उपाध्यक्ष  महोदय,  7  अगस्त  को
 पाकिस्तानी  जासूसों  की  गतिविधियों  के  बारे
 में  सदन  में  श्री  सुरेन्द्र  द्विवेदी  के नोटिस  पर
 आधे  घंटे  की  बहस  हुई  i  उस  वक्‍त  मैंने  अपने
 वक्तव्य  में  मोहित  चौधरी,  सुनील  दास
 मामले  का  जिक्र  किया  था  और  पश्चिम  बंगाल
 की  सरकार  द्वारा  इस  सम्बन्ध  में  जिस  ढंग
 से  जांच  की  जा  रही  थी,  उसके  बारे  में  चिन्ता
 व्यक्त  की  थी।  मैंने  कहा  था  कि  इस  मामले
 में  सत्ता  के  आस  पास  घूमने  वाले  बड़े
 नेता  अनुचित  ढंग  से  हस्तक्षेप  कर  रहे  हैं  ।
 इसी  सन्दर्भ  में  मैं  न ेकहा  था  कि  जहां  पहले
 पश्चिम  बंधाल  सरकार  की  स्पेशल  ब्रांच
 इस  मामले  की  जांच  कर  रही  थी,  अगस्त  के
 प्रथम  सप्ताह  में  कुछ  भसरदार  व्यक्तियों

 SEPTEMBER  6,  966  Statement  under
 Direction  5

 के  दबाव  में  आकर  यह  मामला  डिटैक्टिव
 डिपार्ट  मेंट  को  सौंप  दिया  गया  ।  राज्य  गृह
 मंत्री  श्री  जयसुखलाल  हाथी  ने  मेरी  बात
 का  साफ  खण्डन  किया  और  कहा  कि  यह
 मामला  आज  भी  स्पेशल  ब्रांच  के  हाथ  में  है,
 महज  डिटैक्टिव  डिपार्ट मेंट  का  एक  अनुभवी
 अफसर  इस  मुकदमे  की  तैयारी  में  उनकी
 मदद  कर  रहा  है  |  बात  विल्कुल  साफ  है
 कि  मंत्री  महोदय  को  पश्चिम  बंगाल  सरकार
 के  अधिकारियों  द्वारा  गलत  जानकारी  दी
 गई  थी  और  उनको  गुमराह  कर  दिया  गया
 था  -  राज्य  गृह  मंत्री  ने  भी  खुद  अपने  जांच
 विभागों  द्वारा  .  मुझ  को  दिखाई  नहीं
 दे  रहा  है,  कि  गृहमंत्री  जी  कहां  हैं  ?

 9402

 एक  बाननीय  सदस्य
 हैं

 श्री  घ  लिखिये  :  खुद  अपने  जांच
 विभागों  द्वारा  सत्य  का  पता  लगाने  की  स्वतंत्र
 ढंग  से  जरा  भी  कोशिश  नहीं  की  ।  यदि
 केन्द्रीय  इंटेलिजैंस  ब्यूरो  या सी०  बी०  श्ाई०
 के  द्वारा  वे  जांच  करवाते  तो  सही  बात  का
 उनको  पता  चल  जाता  |  श्व  मेरे  पास  जो
 जानकारी  आई  है,  वह  मैं  आपके  सामने
 रखता  हुं

 वे  यहां  वैठे

 (i)  दो  अगस्त,  966  को  पश्चिम
 बंगाल  के  डी०  आई०  जी०,  सी०  आई०डी  ०ने
 गृह  सचिव  की  हाज़िरी  में  डिप्टी  कमिश्नर
 (स्पेशल  ब्रांच)  से  कहा  कि  इस  सम्बन्ध  में
 सारे  कागजात  डिप्टी  कमिश्नर  (डिटैक्टिव
 डिपार्टमेंट)  को  दिये  जायें  ।

 (2)  पश्चिम  बंगाल  सरकार  का  गृह-
 मंत्रालय  नहीं  चाहता  था  कि  अखिल  भारतीय
 कांग्रेस  कमेटी  के  एक  प्रमुख  कमंचारी  श्री
 सुनील  दास  को  गिरफ्तार  किया  जाय
 यह  गिरफ्तारी  डिप्टी  कमिश्नर  (डी०  डी०)
 के  द्वारा  स्पेशल  ब्रांच  की  पुरानी  योजना  के

 अनुसार  की  गई।  चूंकि  केस  सम्बन्धी  कागजात
 डिटैक्टिव  डिपार्टमेंट  के  हाथ  में  द 18  गये  थे
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 इसोलिये  स्पेशल  ब्रांच  के  पुराने  निर्णय  पर
 डिटेक्टिव  डिपार्टमेंट  ने  केवल  अमल  मात्र
 क्रिया  3

 (3)  इस  बीच  में  लोक  सभा  में  राधे
 घंटे  की  बहस  उठी  थी  और  उसमें  मैं  ने  मोहित
 चौधरी  सुनीलदास  केस  को  स्पेशल  ब्रांच
 से  छोन  कर  डिटैक्टिव  डिपार्ट  मेंट  के  हाथ  में

 सुपुर्द  करने  की  बात  का  रहस्य  स्फोट  किया
 था  लेकिन  पश्चिम  बंगाल  सरकार  द्वारा
 दी  गई  असत्य  जानकारी  के  आधार  पर
 श्री  जयसुख  लाल  हाथी  ने  लोक  सभा  में
 श्रसत्य  भाषण  क्रिया  ओर  वहा  कि  जभी  भी
 जांच  स्पेशल  ब्रांच  ही  कर  रहा  है,  केवल  इस
 में  डिटैक्टिव  डिपार्टमेंट  की  सहायता  ली
 जा  रही  है  -  जब  डिटैक्टिव  डिपार्टमेंट  लोक-
 सभा  में  हुई  बहस  का  पता  चला  तो  उन्होंने
 दूसरे  दिन  यानी  अ्रठारह  अगस्त  को  चिट्ठी
 लिखी  कि  स्पेशल  ब्रांच  के  लोग  पहले  की
 तरह  उन  के  साथ  इस  मामले  में  सहयोग
 करें  ।  अचरज  की  बात  तो  यह  है  कि  जो
 चिट॒ठी  असल  म  o8  अगस्त  को  लोक  सभा
 विवाद  के  बाद  लिखी  गई  थी  उस  के  ऊपर
 तारीख  i6  अगस्त  लगाई  गई  1

 इन  तथ्यों  को  मद्देनश्नर  रखते  हुए  मुझे
 उम्मीद  है  कि  मंत्री  महोदय  अपनी  भूल  को

 कबूल  करेंगे  और  इस  गलतवयानी  को  दुरुस्त
 करेंगे  ।  इस  सदन  को  इस  जासूसी  के  दूर
 तक  फैलाये  गये  जाल  तथा  राष्ट्र  विधातक
 गतिविधियों  के  बारे  में  चिन्ता  है  और  चूंकि
 पश्चिम  बंगाल  की  सरकार  पर  बड़े  नेताग्रों
 का  प्रभाव  है,  हम  लोग  सोचते  हैं  कि  इस
 मामले  की  जांच  उस  सरकार  द्वारा  ठीक

 तरह  नहीं  की  जायेगी  ।  आलाज  कुछ  बड़े
 लोगों  ने  देशतोड़क  तत्वों  को  भ्रपनी  छत्नछाया
 में  लिया  है  इसलिए  मैं  मंत्री  महोदय  से  मांग
 करता  हूं  कि,  चूंकि  यह  राज्य  के  भ्रस्तित्व

 ही  का  मामला  है,  केन्द्र  सरकार  स्वयं  इस
 केस  को  भ्रपने  हाथ  में  ले  ।

 BHADRA  15,  888  (SAKA)  under  Direction  5  9404

 The  Minister  of  State  in  the  Ministry  of
 Home  Affairs  and  Minister  of  Defence
 Supplies  in  the  Ministry  of  Defence  (Shri
 Hathi):  I  beg  to  lay  a  statement  on  the
 Table  of  the  House.

 श्री  मबू  लिमये  :  मंत्री  महोदय  वजाय
 रखने  के  अपने  उस  स्टेटमेंट  को  पढ़े  जो  कि
 नियमानुसार  उन्हें  पढ़ना  चाहिए  ।

 Mr.  Deputy-Speaker:  He  says  he  is  placing
 it  on  the  Table.

 at  ag  लिमये  :  यह  पड़ा  जाय  ।
 मैं  आपका  ध्यान  नियम  115  की  ओर
 दिलाना  चाहता  हूं

 Mr.  Deputy-Speaker:  You  may  ead  वा.

 Shri  Hathi:  Sir,  during  the  half-an-hour
 discussion  on  the  17th  August,  966  Shri
 Madhu  Limaye  mentioned  that  the  investi-
 gation  of  the  case  of  Mohit  Chowdhury  and
 others  had  been  transferred  from  the  Special
 Branch  to  the  Detective  Department  on  the
 intervention  of  the  influential  leaders  in
 the  Congress  organisation.  While  replying
 to  the  debate,  I  said  that  an  expert  CID
 officer  in  the  West  Bengal  Government  had
 been  entrusted  with  this  work  by  the  Special
 Police  but  the  case  had  not  been  trausterred
 to  the  Detective  Department.  This  state-
 ment  was  based  on  information  iurnished
 to  me  by  a  senior  police  officer  from  West
 Bengal  Government  who  had  been  specially
 sent  to  Delhi  to  give  details  about  the  case.

 Shri  Madhu  Limye:  To  mislead  you.
 Shri  Hathi:  I  regret  that  my  reply,  based

 on  the  information  given  by  this  officer,
 was  incorrect,  I  understand  from  the  West
 Bengal  Government  that  the  investigation
 of  the  case  had  been  actually  transferred
 from  the  Special  Branch  to  an  Inspector  of
 the  Detective  Department  on  the  4th
 August,  1966,....

 Shri  Ranga  (Chittoor):  What  a  shame?
 Shri  Madhu  Limaye:  The  cat  has  come

 out  of  the  bag.
 Shri  Hathi:  although  officers  of  the

 Special  Branch  continued  to  be  asiwciated:
 with  the  investigation.
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 Shri  Surendranath  Dwivedy  (Kendrapava):
 Are  you  sure  no  papers  have  beea  des-
 troyed?

 Shri  Hathi:  We  have  also  received  an
 intimation  trom  the  State  Government  that
 the  case  has  since  been  retransferred  to  the
 Special  Branch.  I  may  add  that  officers  of
 the  Central  Intelligence  Bureau  «re  closcly
 ussociated  trom  the  beginning  with  the
 investigation,  and  this  arrangement  —  will
 continue.

 At  the  request  of  the  State  Governinent
 we  are  also  considering  handing  over  the
 investigation  of  the  case  to  the  Central
 Bureau  of  Investigation.

 The  hon.  Member  has  also  +aised  some
 matters  regarding  what  is  reported  to  have
 happened  in  the  presence  of  Home  Secre-
 lary,  West  Bengal,  certain  alleged  instruc-
 tions  of  the  Home  Department,  West  Bengal
 regarding  the  arrest  of  Suni)  Dass  and  a
 letter  said  to  have  been  written  by  a  DIG
 of  West  Bengal  regarding  the  investigation
 of  this  case.  Sir,  I  said  nothing  about  these
 matters  in  my  statement  and  I  do  not  think
 it  is  necessary  for  me  to  give  any  clarifica-
 tion  in  regard  to  them,  so  far  as  I  am  con-
 cerned  on  this  subject.

 Some  hon.  Member-  rose—

 Mr,  Deputy-Speaker.
 this,

 No  questions  on

 Shri  Daji  (Indore):  On  a  point  of  order.
 The  Minister  has  made  a  statement  now,
 The  Speaker  has  given  a  raling  to  us  that
 a  privilege  motion  would  lie  only  when
 the  Minister  makes  a  false  statement  know-
 ing  it  to  be  false  statement,  The  Minister
 now  says  that  his  statement  was  based  upon
 information  given  to  him  by  a  senior  police
 officer,  specially  sent  for  the  purpose  of
 briefing  him  on  the  subject  from  West
 Bengal.  The  question  is  this.  This  is  not
 the  first  statement  of  this  kind;  we  bave
 had  three  or  four;  and  corrections  are  in
 running  order  and  every  time  we  accept
 the  explanation  of  the  ministers  concerned
 that  they  did  not  know  that  they  were  mak-
 ing  a  false  statement  and  that  they  were
 only  making  a  statement  based  on  the  in-
 formtion  given  to  them  by  officials,  My
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 point  is  if  a  senior  officer  from  West  Ben-
 gal  who  is  specially  sent  to  brief  him,  who
 was  dealing  with  the  subject,  if  that  oft-
 cer  has  given  wrong  information  to  the
 Minister  leading  to  the  Minister  giving
 wrong  information  to  the  House,  the  Min-
 ister  may  not  be  responsible  but  is  not  the
 House  at  least  within  its  rights  to  claim
 and  know  the  name  of  that  officer  so  that
 we  can  proceed  agains,  that  officer  for
 breach  of  privilege.  Otherwise,  we  fail  to
 understand  how  We  can  carry  on  the  work
 of  this  House  if  every  Minister  is  briefed
 wrongly  by  some  officer,  The  Minister  is
 immune  from  breach  of  privilege  but  what
 about  that  officer?  It  is  a  very  serious
 matter,  Therefore,  I  seek  your  protection,
 The  name  of  that  officer  must  be  divulged
 so  that  we  can  immediately  move  a  breach
 of  privilege  motion  against  that  officer  be-
 cause  he  could  not  claim  immunity  while
 the  Minister  can  claim  immunity.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  मैं
 इस  पर  एक  स्पष्टीकरण  चाहता  हूं  ।  प्रधान
 मंत्री  जी  यह  कहें  -  चार  अगस्त  को  जब
 स्पेशल  ब्रांच  से  डिटक्टिव  डिपार्टमेंट  के
 हाथ  में  केस  गया  और  1 सितम्बर  को  फिर
 स्पेशल  ब्रांच  के  हाथ  में  आ  गया  तो  मैं  उनसे
 पूछ  रहा  हूं  कि  इस  बीच  में  ये  जो  27  दिन
 वीत  गये  उनमें  कितने  कागज़ात  नष्ट  किये
 गये  हैं  या  गायब  किये  गये  हैं  ?  इसके  बारे  में
 क्या  प्रधान  मंत्री  जी  जांच  करेंगी  और  कल
 सदन  को  बतायेंगी  ?

 Shri  Surendranath  Dwivedy:  I  am  fully
 supporting  Mr,  Daji  on  what  he  men-
 tioned,  I  want  to  know  one  thing  from
 you.  In  the  statement  that  Mr,  Limaye
 made  he  also  brought  forward  some  other
 matters  and  Mr,  Hathi  did  not  reply  to
 these  saying:  I  did  not  mention  them,
 where  these  questions  were  allowed  to  be
 mentioned  in  the  House  and  the  notice
 also  had  been  received  by  Mr,  Hathi  much
 earlier,  we  are  in  a  very  difficult  position,
 Some  new  facts  have  come,  There  is  no
 reply  from  the  Government  only  the  plea
 that  on  that  day  he  did  not  refer  to  them,
 Why  was  this  allowed?  If  it  has  been  per-
 mitted,  we  must  have  a  reply  about  that
 point.
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 Shri  Hathi:  Under  rule  115,  notice  was
 about  the  statement,  about  an  incorrect
 statement  made  by  me  and  I  was  called
 upon  to  do  that,  I  have  made  a  state-
 ment  which  was,  according  to  me,  correct,
 based  on  certain  information,  So  far  as
 the  other  matter  is  concerned,  I  am  not
 called  upon  to  correct  that,  I  may  say  that
 I  replied  on  that  day  with  the  knowledge
 Lt  had  but  they  have  said  that  it  was  not
 ‘correct,

 श्री  रामसेबक  थाइद  :  (दाराबंर्क:)  :
 दाजी  साहब  ने  जो  प्रश्न  उठ.या  है  वह  बहुत
 महत्वपूर्णा  है  कि  वह  पुलिस  अधिकारी
 जिस  ने  भिसर्ल/ड  किया  उस  को  जानना

 टुत  जरूरी  ह  जाता  है  1

 Shri  $.  M.  Banerjee  (Kanpur):  Mr
 Limaye  in  his  statement  has  mentioned
 three  or  four  fac:s,  According  to  him  these
 are  facts,  One  is  very  serious,  that  the
 Home  Secretary  of  West  Bengal  Govern-
 ment  according  to  our  information  called
 the  Deputy  Commissioner  who  arrested  Mr,
 Sunil  Das  and  he  was  taken  to  task  by  the
 Home  Sccretary  of  the  West  Bengal  Go-
 vernment  under  the  influence  of  Mcry  big
 Congress  leaders,  I  do  not  wan,  to  men-
 tion  names,  He  was  taken  to  task  while  he
 arrested  Mr.  Sunil  Das,

 The  second’  point  is  this,  I  fully  appre-
 ciate  tha,  Mr,  Hathi  has  regretted  that  he
 has  given  information  on  the  basis  of  in-
 formation  given  by  a  senior  police  officer.

 This  is  surprising:  that  statements  are
 madc  in  this  House  and  to  the  country
 through  this  House  on  the  basis  of  infor-
 mation  given  by  a  senior  police  officer—he
 may  be  a  DIG  or  IG.  It  is  a  senior
 police  officer  of  the  West  Bengal  Govern-
 ment;  not  the  Home  Secretary  or  the  Home
 Minister,  but  just  a  senior  police  officer  of
 that  Government.  So,  I  want  to  know
 whether  any  investigation  has  been  made
 on  the  point  mentioned  by  Shri  Madhu
 Limaye  that  the  Home  Secretary  was  res-
 ponsible  for  influencing  or  asking  the
 Deputy  Commissioner  of  Calcutta  not  to
 arrest  Sunil  Das  under  instructions  from
 Atulya  Ghosh  and  other  senior  Congressmen,
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 Another  point  is,  whether  it  is  a  fact

 that  in  the  confession  statement  made  by
 Mohit  Chaudhuri  it  has  been  mentioned
 that  Mr,  Sunil  Das  has  passed  on  to  the
 Pakistan  embassy  all  the  blueprints  of
 Farakka  Barrage.  I  want  to  know  whether
 it  is  a  fact.  I  would  like  to  know  whether
 these  things  have  been  investigated  by  him
 before  the  reply,  It  is  not  only  one  wrong
 statement;  there  are  many  wrong  state-
 ments  that  unless  the  entire  case  is  taken
 up  by  the  Centre,  I  am  afraid  the  Congress
 bosses  in  West  Bengal  are  going  to  influ-
 ence  the  matter.

 Shri  Hari  Vishnu  Kamath  iHoshanga-
 bad):  Sir,  I  wish  to  raise  a  point  of  order
 before  you  proceed  to  give  your  ruling.  I
 would  like  to  reinforce  the  very  cogent
 argument  made  by  my  hon,  friend  Shri
 Daji.  Now,  I  would  like  to  invite  your
 attention  to  rule,  No,  223,  I  wan,  to  raise
 this  point  now  because,  once  you  give  your
 tuling,  you  would  say  “No  more  argu-
 ments;  I  have  given  my  ruling.”  Rule  223
 says:

 “A  member  wishing  to  raise  a  ques-
 tion  of  privilege  shall  give  notice  in
 writing  to  the  Secretary  before  the
 commencement  of  the  _  sitting  on  the
 day  the  question  is  proposed  to  be
 raised.  If  the  question  _—  raised
 is  based  on  a  document,  the  _  notice
 shall  be  accompanied  by  the  document.”

 Now,  I  do  not  know  what  is  the  back  of
 your  mind,  But  I  want  to  make  sure  that
 the  question  positively  raised  or  posed
 before  the  House  by  my  hon,  friend  Shri
 Daji  is  taken  up  seriously,  because  it  de-

 finitely  involves  a  question  of  privilege
 after  the  statement  made  by  the  hon,  Min-
 ister  of  State  in  the  Ministry  of  Home
 Affairs,  There  is  no  doub:  that  a  ques-
 tion  of  privilege  has  arisen  now.  The
 Minister  cannot  pass  the  buck,  he  may  try
 to  pass  the  buck—to  the  police  officer.
 Under  rule  224  also,  the  question  of  pri-
 vilege  shall  be  restricted  to  a  specific  mat-
 ter  of  recent  occurrence.  The  incident
 that  has  now  arisen  relates  to  or  arises  out
 of  a  statement  made  by  the  police  officer  to
 the  Minister  concerned.  It  is  clear,  There
 cannot  be  two  opinions;  there  is  no  doubt
 about  that,  namely,  that  a  police  officer
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 is  involved  in  this  breach  of  privilege,  and
 the  document  concerned  will  be  the  state-
 ment  made  by  the  Minister  today,  That
 will  suffice  for  the  purpose  of  rule  223  and
 rule  224,

 Therefore,  I  do  supbmit  in  all  humility
 and  with  all  earnestness  that  you  must
 ensure  today—because  tomorrow  is  the  last
 day  and  today  is  the  penultimate  day,
 otherwise  you  might  pass  it  on  to  the  next
 session,  and  then  much  water  will  have
 flowed  down  the  Jamuna  and  much
 damage  will  be  done—or  ar  the  latest  by
 this  evening.—because  we  will  give  notice
 tomorrow—or  he  can  do  it  immediately,  but
 not  later  than  this  afternoon,  the  name
 of  the  officer  or  the  designation  of  the  offi-
 cer  should  be  given,  so  that  we  will  be  in
 time  tomorrow  to  give  notice  of  the  breach
 of  privilege  under  rule  223.

 Shri  U.  M.  Trivedi  (Mandsaur):  While
 agreeing  with  Shri  Kamath  on  this  question
 of  the  breach  of  privilege,  I  would  like  to
 draw  your  attention  only  to  a  particular
 point,  The  Minister  has  agreed  with  thie
 thing:  that  whatever  information  he  has
 received  was  wrong  information  that  was
 passed  on  to  the  House;  it  was  the  infor-
 mation  given  to  him  by  a  senior  officer  of
 the  West  Bengal  Government,  It  was  that
 false  statement  or  untrue  statement  which
 was  laid  before  this  House.  A  breach  of
 privilege  has,  therefore,  arisen.  No  notice
 is  required  as  Shri  Kamath  says,  because
 under  rule  227  the  provision  is  very  clear.
 Without  notice,  the  Speaker  can  refer  any
 question  of  privilege  to  the  Committee  of
 Privileges  immediately.  Here,  there  is  no
 question  of  any  notice;  it  is  patent  that
 a  breach  of  privilege  has  been  committed
 and  very  strong  action  against  the  officer  is
 called  for,  Therefore,  I  submit  that  you
 must  look  into  rule  227  which  says:

 “Notwithstanding  anything  contained
 in  these  rules,  the  Speaker  may  refer
 any  question  of  privilege  to  the  Com-
 mittee  of  Privileges  for  examination,
 investigation  or  report.”
 I  move  that  this  should  be  done.

 Shri  Ranga:  Sir,  I  wish  to  support  this
 plea  for  raising  a  point  of  privilege.  The
 country  has  got  to  have  the  assurance
 that  the  security  of  the  country  is  entirely
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 safe  in  the  hands  of  the  Government  of
 the  day,  All  that  has  happened  make
 people  wonder  whether  the  security  of  the
 country  is  safe  in  the  hands  of  this  Govern-
 ment  at  all.  I  am  sorry  for  my  _  hon,
 friend,  Mr,  Hathi,  He  is  generally  a  very careful  man,  in  addition  to  being  very
 amiable,  but  he  had  been  led  down  very
 badly,  The  House  has  got  to  be  assured
 whether  this  is  the  manner  in  which  the
 Government  comes  to  its  conclusions,  for-
 mulates  its  own  statements  and  comes
 before  this  House.  They  make  their
 statements  based  not  upon  the  information
 supplied  to  them  by  responsible  Ministers
 at  the  State  level,  say,  the  Chief  Minister,
 but  only  by  some  responsible  officer  who
 has  been  sent  by  that  ministry,  Afterwards
 they  come  here  and  confess  that  they  are
 not  responsible,  but  it  is  the  officer  who  is
 tesponsible  and  they  have  been  misled  by
 that  officer.  Is  this  the  way  our  security
 ie  to  be  safeguarded  ?

 Between  the  4th  of  last  month  and  the
 7th,  they  had  4  days’  notice  of  this  mo-
 tion,  In  spite  of  all  these  things,  it  was
 not  possible  for  them  to  discover  the  mise
 take  that  was  made  and  the  false  informa-
 tion  that  was  given  to  them,  And,  now,
 they  come  to  us,  Against  whom  are  we
 to  move  thig  privilege  motion?  Ordinarily
 we  should  be  able  to  make  it  against  the
 Minister  concerned,  But  here  is  8
 Minister  who  says,  “I  am  helpless.  What
 can  I  do?  J  depended  upon  that  officer  who
 has  given  me  this  information.”  It  is
 the  Minister  who  ought  to  take  the  res-
 ponsibility  for  this,  What  is  the  good

 of  his  saying  that  he  was  misled?  Govern-
 ment  has  got  to  say  that  they  made  a
 mistake  and  for  that  they  must  be  prepared
 to  take  the  consequences,  Instead  of  put
 ting  you  to  the  task  of  having  to  invoke
 mile  227,  they  themselves  should  be  pre-
 pared  to  say,  ‘Here  is  the  name  of  the
 officer.  We  are  prepared  to  accept  the
 privilege  motion  against  him.  We  are
 prepared  to  take  the  necessary  action.”  The
 Minister  should  have  taken  the  House
 sufficiently  seriously  to  be  able  to  say  that
 such  and  such  action  hag  already  been
 taken  by  them  or  is  proposed  to  be  taken
 against  the  officer  who  has  misled  that
 Government  in  the  first  instance  and  this
 Government  later  on.
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 I  do  not  want  to  take  too  long  a  time.  So
 many  allegations  and  accusations  have  been
 made  by  several  members  in  regard  to  the
 political  influences  that  were  being  brought to  bear  in  this  particular  matter.  So  many members  had  suggested  that  this  question should  be  investigated  by  the  CBI  and  not
 by  that  local  Government,  In  the  first  ins-
 tance,  this  Governmen;  was  wrong  in  hav-
 ing  allowed  the  West  Bengal  Government
 lo  seize  possession  of  this  particular
 matter,  Then  there  are  the  extraneous
 political  interests  that  were  being  brought to  bear  on  it.  The  statement  of  my  hon.
 ‘friend,  Shri  Atulya  Ghosh,  bore  ;witness  to
 the  fact  that  there  were  some  influences
 which  were  there  rightly  or  wrongly,
 ‘directly  or  indirectly,

 In  the  light  of  all  these  things,  you  have
 to  call  upon  them  to  do  two  things—firstly
 to  ask  them  wha;  disciplinary  action  they
 are  taking  against  that  officer  who  has
 given  them  blatantly  wrong  information
 and  misled  them  and  helped  this  Minister
 to  get  into  this  mess  and  make  this  wrong
 statement,  Secondly,  why  did  they  allow
 it  to  be  tackled  by  the  local  Government?
 Why  is  it  that  even  now  they  are  not
 prepared  to  take  over  this  entirely  on  their
 own  responsibility?  What  is  it  they  are
 ‘going  to  do  in  order  to  clear  the  reputa-
 tion  of  themselves  and  their  associates  in
 regard  to  this  very  essential  matter  of
 security?  Are  they  going  to  order  a  judi-
 cial  inquiry  into  the  whole  matter  as  to
 how  they  made  such  a  mess  abou;  this
 stratcgic  question  of  security?  Mr,  Nanda
 and  the  Prime  Minister  want  us  to  believe
 that  some  polical  parties  are  unpatriotic,
 They  want  us  to  believe  that  some  politi-
 cians  are  unpatriotic.  They  want  the
 country  to  take  them  seriously,  not  only
 castigate  them  as  unpatriotic  but  also  to
 take  them  into  Jail  and  put  them  there
 under  DIR.  How  are  we  to  believe  the
 credentials  of  this  Government  unless  they
 appoint  an  impartial,  independent,  judi-
 cial  inquiry  into  the  manner  in  which  the
 whole  of  this  affair  till  now  has  been  mis-
 managed.

 Shri  प्र,  N.  Mukerjee  (Calcutta  General):
 Sir,  quite  apart  from  the  very  serious  point
 which  has  been  stressed  by  professor  Ranga,
 there  is  one  short  matter  which  you  have
 to  decide  upon  at  this  very  present  moment.
 My  submission  is  that  the  point  is  very
 plain,  quite  obvious.  The  Minister  has
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 admitted  jhat  his  denial  of  what  Shri  Li-
 maya  had  said  the  other  day  was  wrong. The  Minister  has  admitted  that  he  made

 a  wrong  statement  and  to  that  extent
 misled  the  House,  but  it  was  not  because
 of  any  fault  of  his—that  is  what  he  pleaded. He  did  not  offer  an  entire  and  unqualified apology  to  the  House  and  throw  himself  at
 the  mercy  of  the  decision  of  the  House  in
 that  regard,  but  he  chose—and  we  have  got to  take  notice  of  it—to  say  that  he  made
 that  statement,  which  was  misleading,  on
 the  basis  of  information  supplied  to  him
 by  the  Government  of  West  Bengal.  My
 feeling  is,  we  should  not  be  concerned  with
 the  person  of  whichever  officer  gave  that
 information;  we  are  concerned  with  the
 Government  of  West  Bengal  which,
 through  whatever  officer  they  might  have
 chosen,  had  briefed  this  Minister  wrongly
 inciting  this  Minister  to  mislead  the  House
 by  making  a  statement  which  was  not
 true.  Therefore,  the  arms  of  this  Parlia-
 ment  are  long  enough  to  extend  to  the  West
 Bengal  Government.  I  am  not  going into  the  matter  of  complicity  of  the  West
 Bengal  Government  or  certain  elements  in
 the  congress  leadership,  and  all  that  hap-
 pended,  I  am  not  going  into  that,  perhaps
 the  merit  of  that  matter  requires  an  investi-
 gation  of  the  sort  Shri  Ranga  has  suggested,
 But  you  have  to  decide  here  and  now  this
 very  simple  point,  namely,  that  the  House
 has  been  misled,  the  Minister  has  told  us
 something  about  the  source  of  the  informa-
 tion  which  led  to  his  having  misled  the
 House,  and  we  can  easily  extend  the  arm
 of  privilege  we  have,  get  the  Government  of
 West  Bengal  come  before  the  House  and
 to  accept  whatever  decision  the  House  in
 its  wisdom  may  take,

 Dr.  L.  M.  Singhvi  (Jodhpur):  The
 poin:  is,  whether  or  not  this  is  a  question
 of  breach  of  privilege.  It  is  certain  that
 the  official  concerned  has  been  guilty  of
 grave  misdemeanour  in  respect  of  this,
 The  point  is,  a  Minister  and  his  civil  ser-
 vant  or  official  hag  a  relationship  of  confi-
 dence.  So  far  as  this  House  is  concerned,
 it  is  concerned  only  with  the  Minister  and
 his  statement  on  the  floor  of  this  House.
 The  Minister  has  in  extenuation  clarified
 his  position.  Certainly  the  House  must  be
 satisfied  that  the  Minister  has  not  directly
 committed  any  breach  of  the  _  privilege.
 What  we  are  concerned  at  their  stage  is  only
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 this.  The  Minister  should  take  effective
 action  against  the  person  who,  according  to
 his  own  admission,  has  committed  a  grave
 dereliction  of  his  duty  in  misguiding  him
 and  putting  him  in  this  very  embarrassing
 predicament  before  this  House,

 Shri  Surendranath  Dwivedy:  The  West
 Bengal  Government  which  advised  the  offi-
 cer  to  brief  the  Minister  like  that  ig  guilty.

 Dr.  L.  M.  Singhvi:  He  has  made  a  clean
 breast  of  the  whole  transaction.  I  think,
 therefore,  this  is  enough  in  extenuation  of
 the  statement  or  the  inaccuracy  that  was
 present  in  his  statement,  The  House  has
 reason  to  demand  of  him  and  to  expect  or
 him  efficacious  action,  effective  —  act.on,
 taken  against  the  person  who  is  construc-
 tively  guilty  of  misguiding  this  House  also,

 Shri  Tyagi  (Dehra  Dun):  Sir,  I  and  quite
 a  few  friends  on  this  side  of  the  House  are
 equally  perturbed  over  this  incidern.
 Espionage  is  one  thing  which  nobody  would
 tolerate,  I  value  the  sentiments  expressed
 by  my  hon,  friends  on  the  other  side.  I
 must  confess  that  we  are  also  very  much
 embarrassed  on  account  of  not  very  frank
 replies  which  came  from  the
 on  this  issue,

 Government

 I  must  confess  it,  I  want  to  make  it
 quite  clear  that  on  matters  of  espionage,
 no  party  considerations  will  come  in  the
 way....  (Interruptions),

 any  जिमे :  त्यार्गजी  ने  आज
 पहली  वार  एक  अच्छी  वात  कही  है  ।

 Shri  Tyagi:  I  am  sure  the  Government
 feels  likewise.  In  this  case,  there  is  no
 breach  of  privilege,  it  is  obvious,  Because,
 the  officer  made  a  mistake,  and  the  Minis-
 ter  confessed  it,  But  I  expected  that  when
 the  hon,  Minister  was  speaking  he  would
 be  saying  what  steps  he  had  taken  against
 this  officer.  Unless  that  is  made  quite
 clear,  naturally  a  feeling  will  go  round  the
 country  that  we  are  shielding  the  officer
 and  that  we  are  mismanaging  this  case.  I,
 therefore,  ask  the  Government  to  make  it
 clear  as  to  whether  they  have  guts  enough
 to  take  action  against  this  officer,  If  they
 have  not  they  must  say  so,  confess  it  in  the
 House,  in  Parliament.

 SEPTEMBER  6,  966  under  Direction  l5  944

 Another  question  has  been  raised,  which
 has  upset  me,  and  which  will,  I  am  sure,
 disturb  the  whole  nation,  and  that  is,  that
 the  blueprint  of  Farakka  Barrage  was
 transferred  by  some  person,  That  is  the
 confession  made  by  one  of  the  culprits.  I
 want  to  be  assured  whether  it  occurs  in
 the  confessional  statement  or  not,  Please
 make  it  quite  clear.

 श्री  मू  लिनयें :.  ए  कापी  मिर्सिंग
 है  नकल  मिर्थिंग  है,  पूछिये  नन्‍्दा  साहव  से।

 Shri  Tyagi:  If  the  blueprints  have  been
 transferred  to  Pakistan  by  the  agents,  well,
 Government  must  say  here  and  now  that
 they  will  take  the  strongest  steps  against
 the  persons  concerned  and  that  thev  will
 not  shicld  them  even  at  the  cost  of  the
 biggest  politician,

 श्री  राम  सेवक  यादव:  उपाध्यक्ष
 महोदय  मेरा  निवेदन  सुत्र  लें,  तब  नन्दा
 जी  को  आप  बुलायें  ।  नन्‍्द्रा  जी  बैठ
 जायें  ।

 उपाध्यक्ष  महुं.दय  :  झापके  साथो
 बोल  चुके  हैं  ।

 श्री  रामतेवक  यदव:  वह  L5
 पर  बं,ले  हैं  1  भरा  निरेदन  तो  आप
 सुन  लें  ।

 उपाध्यक्ष  मड्ोदय  :  अब  आप  बेठ
 जायें  ।

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  So  far  as  the  basic  issue  is  con-
 cerned,  there  is  no  difference  and  the  en-
 tire  House  is  agreed  that  it  is  a  regrettable
 lapse,  I  agree  there,  But  it  is  not  a  ques-
 tion  of  privilege,  as  has  been  explained  by
 some  hon.  Members.  It  is  agreed  that  it  is
 a  lapse,  as  my  colleague  has  explained,  We
 are  very  keen  and  anxious  to  go  further  in-
 to  the  matter,  At  every  stage  of  this  case
 I  had  been  particularly  expressing  my  an-
 xiety  and  keenness  to  know  whatever  was
 happening  and  to  ensure  that  steps  were
 taken  speedily.  Now  some  times,  somethings
 go  wrong.....  (Interruptions).  Let  me
 complete  what  I  have  got  to  say,  In  order
 that  we  may  not  have  the  discussions  over
 the  telephone,  we  wanted  a  _  responsible
 officer  of  the  State  to  come  here  and  ex-
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 plain  the  position  to  us,  Now,  it  appears
 that  there  was  some  confusion  there,  He
 gave  us  information,  on  the  basis  of  which
 a  statement  was  made,  which  is  not  en-
 tirely  tallying  with  the  facts  as  they  are.

 भी  मच  लिमये :  कहते  हैं  बयान
 एटायरली  टैलो  नहीं  हो  रहा  है?  क्‍यों
 सफाई  दे  रहे  है?  कबूल  कीजिये  सत्य
 को  ।  सीधी  बात  करिये  t

 Shri  Nanda:  ‘There  were  other  facts  also,
 and  this  fact  Rot  come  out  to  be  true,  as
 stated  by  this  officer,  We  asked  that  officer
 to  come  here  in  order  to  help  us  in  dealing
 with  the  matter....  (Interruptions)

 Shri  S.  M.  Banerjee:  Who  is  that  officer?

 श्री  मधु  लिमये:  क्या  नाम  है  ?
 उसकी  आइडेंटिटी  शो  कीजिये  ।

 Shri  Nanda:  Then,  later  on,  after  fur-
 ther  investigations,  I  myself  asked  a  very
 high  officer  “in  the  Intelligence  Bureau  to
 deal  with  this  matter,  He  went  there  per-
 sonally  and  stayed  there.  Therefore,  it  is
 not  that  we  have  left  things  as  they  were.
 I  also  told  them  that  in  this  matter  we
 must  try  to  find  out  what  exactly  has  hap-
 pened,  where  the  mistake  occurred,  whether
 it  was  the  mistake  at  the  level  of  that  parti-
 cular  officer  who  came,  because  he  might
 have  got  it  from  somewhere  else......

 Shri  Surendranath  Dwivedy:  You  must
 also  ascertain  whether  he  was  advised  by  the
 Minister  to  say  like  that  to  you,  Did  the
 Chief  Minister  or  any  other  Minister  of
 the  State  advise  him  to  report  to  you  like
 that?

 Shri  Nanda:
 ruptions),  Therefore,  from  our  side  there
 is  nothing  at  all  to  be  done,  more  than
 what  we  are  doing.  Anything  more  that  is
 to  be  done  is  that  at  the  end  of  this  in-
 quiry,  whosoever  has  been  at  fault  or  has
 erred  must  receive  due  punishment  and
 action  must  be  taken.

 There  was  another  question.  “Why  do
 you  not  take  it  over?”  As  my  colleague  said,
 raised  by  Shri  Banerjee,  there  is  no  point  of

 I  cannot  say......  (Inter.

 BHADRA  15,  4668  (SAKA)  under  Direction  5  94t6-

 order.  As  regards  the  privilege  motion  and
 the  ques:ion  of  privilege  raised  by  Shri  Daji,
 Home  Minister.  Let  us  have  it  straight-
 that  they  are  investigating  it  and  they  will
 take  action.....  (Interruption).
 (Interruption)

 Shri  §.  M.  Banerjee:  Sir,  I  rise  on  a
 point  of  order,

 Mr.  Deputy-Speaker:  There  is  no  point  of
 order.  I  am  giving  my  ruling  on  Shri
 Banerjee’s  point  of  order  and  the  privilege
 motion......  (Interruption)

 Shri  S.  M.  Banerjee:  Sir,  kindly  hear  me.

 Shri  Ranga:  J  wanted  him  to  say  some-
 thing  about  the  demand  that  we  made,  The
 whole  of  it  has  been  shrouded  in  so  much
 confusion  between  that  Government,  this.
 Government  and  the  political  influences.  4
 wanted  the  Government  to  say  whether
 they  are  ready  to  appoint  any  impartial  in-
 quiry  into  the  manner  in  which  the  whole
 of  this  matter  has  been  developed  and  mis-
 managed,

 Shri  Tyagi:  I  wanted  to  know  definitely
 about  the  Farakka  Barrage  papers.  Is  it
 metioned  in  the  confession?  (Interruption)

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  $.  M.  Banerjee:  On  a  point  of  order,
 Sir,

 Mr.  Deputy-Speaker:  How  can  there  be  a
 point  of  order  on  a  point  of  order?

 Shri  $.  M.  Banerjee:  There  are  many
 things.

 Mr.  Deputy-Speaker:  I  am  sorry.  Those
 points  are  made  under  direction  us  and
 there  is  no  provision  for  questions  or  any
 such  thing  that  will  form  part  of  the  re-
 cord.  As  regards  the  point  of  order  raised
 by  Shri  Banerjee,  there  is  no  point  of  order.
 As  regards  the  privilege  motion  and  the
 question  of  privilege  raised  by  Shri  Daiji,
 if  hon,  Members  feel  that  there  has  been
 a  breach  of  privilege  they  may  table  a
 motion  for  breach  of  privilege......  (Inter-
 ruption).
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 श्री  मयु  लिमवे  (मु  गेर)  :  मंने  अभी
 /  प्रिविलेंज  मोशन  दे  दिया  है  1

 Shri  Hari  Vishnu  Kamath:  Arising  our
 of  your  ruling......

 Mr,  Deputy-Speaker:  I  am  not  using  the
 provision  of  rule  227  to  refer  it  to  the
 Committee,

 Shri  Hari  Vishnu  Kamath:  I  am_  glad that  you  have  given  this  ruling  that  Mem-
 bers  are  at  liberty  to  give  notice  under  rule
 223,

 Mr.  Deputy-Speaker:  It  may  be  taken  up
 tomorrow,

 Shri  Hari  Vishnu  Kamath:  But  is  it  pos-
 sible  to  give  notice  in  vacuum?  We  must
 know  the  name  either  of  the  officer  or
 the  minister  concerned  at  whose  instance
 the  officer  came  and  gave  this  advice  to
 the  Government,  the  Chief  Minister  or  the
 Home  Minister.  Let  us  have  it  straight-

 -away,  Why  hide  it?

 Shri  S.  M.  Banerjee:  I  rise  on  a  point  of
 -order......  (Interruption).

 Shri  Hari  Vishnu  Kamath:  Give  the  de
 signation  of  the  ofticer,

 Mr.  Deputy-Speaker:  I  cannot  compel
 the  Government  to  give  the  mame,  If  they
 want,  they  can  give  the  name.  As  regards
 taking  action  against  the  officer,  it  is  for

 ‘the  Government  to  take  that.  They  say
 that  they  are  investigating  it  and  they  will
 take  action......  (Interruption)

 Shri  Daji:  It  is  the  right  of  the  House....
 (Interruption)

 Shri  Ranga:  Unless  the  Government  it-
 self  comes  forward  and  says  that  they  wouid
 take  the  necessary  disciplinary  action  against
 that  officer  who  has  misled  them,  it  is  with-
 in  the  rights  of  this  House  as  well  as  its
 responsibility  to  move  a  motion  of  privilege
 against  that  particular  officer  or  the  minis-
 ter  who  is  responsible  for  that  officer.

 Shri  Nanda:  Whosoever  is  responsible,  if
 there  is  any  kind  of  intention  to  mislead,
 whosoever  the  person  may  be......  (Inter-
 ruption)

 SEPTEMBER  6,  966  under  Direction  5  948

 श्री  समबु  लिसये  :  7  उसका  नाम  बताया
 जाये।  उसका  नाम  क्या  है?  क्‍या  वह  उनका
 कोई  रिश्तेदार  तो  नहीं  है  ?

 Shri  Ranga:  They  have  misled  you......
 (Interruption),

 Dr.  Ranen  Sen  (Calcutta  East):  He  is  try-
 ing  to  shield  the  officer....  (Interruption)

 Mr.  Deputy-Speaker:  Are  you  prepared to  give  the  name  of  the  officer  concerned?

 Shri  Nanda:  Not  at  this  stage,  The
 names  can  come  at  a  later  stage  after  the
 inquiry  that  is  being  made....  (Interrup-
 tion)

 Shri  Daji:  Why  _  is
 officer?  We  want  the
 Officer....  (Interruption),

 he  shielding  the
 name  of  that

 Mr.  Deputy-Speaker:  I  cannot  compel  the
 Government  to  give  the  name,

 Shri  Daji:  Why  not?  Why  can  you  not
 compel  the  Government  to  give  the  name?
 He  has  got  to  name  the  officer.

 Shri  S.  M.  Banerjee:  I  rise  on  a  point  of
 order,

 Shri  Surendranth  Dwivedy:  I  want  to  un.
 derstand  what  the  Home  Minister  has  state-
 ed  very  clearly.  Let  us  be  very  clear  about
 it.  He  has  said  that  if  on  inquiry  it  is
 found  that  the  particular  officer  is  guilty
 action  would  be  taken,  Here  we  are  con-
 cerned  with  this  that  it  has  been  admitted,
 while  making  the  statement,  that  the  House
 Minister  was  misled  by  the  officer  concerned.
 If  the  inquiry  is  going  to  be  held  not  only
 about  the  conduct  of  the  officer  but  also
 as  to  who  was  responsible  for  giving  him
 this  brief  to  advise  him  like  that,  then
 it  is  all  right.

 Shri  Nanda:  That  is  so.

 Shri  Surendanath  Dwivedy:  It  is  all
 right,  The  officer  has  already  misled.  There
 is  no  question  of  inquiring  whether  it  was
 misleading  or  not.
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 Second,  an  important  poit  has  been  raised
 and  I  do  not  know  why  the  Home  Minis-
 ter  remained  silent  on  that  point,  namely,
 whether  any  blueprint  of  the  Farakka  Bar-
 rage  has  been  transferred.  It  is  a  very  im-
 portant  matter  raised  in  this  House,  If
 he  has  no  information,  he  can  say?  “We
 have  no  information”,  Let  the  House  know
 later,  but  it  is  a  very  important  matter.
 According  to  the  information  given,  this
 paper  was  transferred  by  no  less  a  person
 than  Sunil  Das,  the  official  of  the  All
 India  Congress  Committee  who  was  attend.
 ing  the  mectings  of  the  Congress  Working
 Committee,

 श्री  मधु  लिमपें  :  विल्कुल  सही  बात  है।

 Shri  $.  M.  Banerjee:  Sir,  I  rise  on  a  point
 of  order,

 Mr,  Deputy-Speaker:  These  questions  do
 not  arise......  (Interruption).

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira  Gandhi):
 I  think,  the  Home  Minister  has  made  the
 point  very  cleaily......  (Interruption)

 Some  hon,  Members:  No  no.

 Shrimati  Indira  Gandhi:  Please  listen.
 (Unterruption).

 You
 Pime

 Mr.  Deputy-Speaker:  Order,  order.
 are  not  prepared  to  hear  even  the
 Minister,  What  is  this?

 Shrimati  Indira  Gandhi:  The  officer  8
 a  West  Bengal  Government  official.

 An  hon.  Member:  What  is  his  name?

 Shrimati  Indira  Gandhi:  Therefore  the
 Wome  Minister  has  said  that  we  are  making
 a  full  inquiry  into  the  matter......  (Inter-
 ruption),  Please  let  me  finish  my  sen-
 tence......  (Interruption).  If  J  may  say,

 a  lot  of  things  get  mixed  up  because  of  this,
 All  the  time  there  is  so  much  noise  and
 disturbance  and  interruption......  (Inter-
 ruption).

 Mr,  Deputy-Speaker:  Order,  order.
 3057  (Ai)  LSD—4

 BHADRA  15,  888  (SAKA)  under  Direction  5  9420

 Shrimati  Indira  Gandhi:  A  full  explana-
 tion  will  be  sought  from  him,

 An  hon.  Member:  We  want  the  name.

 Shrimati  Indira  Gandhi:  I  am  sorry.  We
 cannot  name  him,

 An  hon.  Member:  Why  not?
 tion).

 (Interrup-

 Mr.  Deputy-Speaker:  Order,  order.  You
 cannot  shout  like  this,  Order,  order.  Do
 you  think  that  it  is  a  fish  market?  I  am
 very  sorry  that  Parliament  should  be  re-
 duced  to  this.  Let  the  Prime  Minister
 make  the  statement,

 Shrimati  Indira  Gandhi:  We  do  _  not
 know  whether  he  is  guilty  or  not,  We  have’
 said  that  we  will  make  a  full  inquiry.  As
 far  as  I  can  assure  hon,  Members  on  all
 sides  of  the  House,  there  is  no  question  of
 shielding  anybody.....  (Interruption),

 श्री  मधु  लिमपे  :  जासूसों  और  चोरों
 को  छिपाते  हैं।

 Shrimati  Indira  Gandhi:  We  are  as  much
 concerned  as  hon,  Members  opposite  to
 see  that  whoever  is  guilty  is  brought  to
 book.  There  is  no  shielding  of  any  kind.  I
 may  also  assure  hon,  Members  of  the  Op-
 position  that  we  do  not  have  blueprints  of
 anything  in  the  AICC  office.  That  has  no-
 thing  to  do  with  that.

 श्री  मधु  लिमये  :  प्रधान  मंत्री  समझी
 नहीं  है।ए  आई०  सीं०  सी०  के  एक
 कमंचारी  ने  फराक्क्ा  वैंराज  का  ब्लू  प्रिंट
 पाकिस्तान  को  दे  दिया  है।

 Shri  Ranga:  What  he  said  is  that  Sunil
 Das,  or  whoever  he  may  be,  who  was  one
 of  the  officers  in  the  AICC  office  came  into
 possession  of  those  blueprints  and  has  pas-
 ed  them  on  to  the  other  side,

 Shrimati  Indira  Gandhi:  We  are  finding
 out  about  all  those  things.

 Shri  Ranga:  Was  that  there  in  his  com
 fessional  statement?
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 Shri  Nanda:  This  matter  is  under  inves-
 tigation.  Whatever  records  or  reports  I  have
 seen  have  not  disclosed  the  existence  of  any such  document,  Since  the  matter  has  been
 mentioned,  I  will  go  much  deeper  into  the
 whole  thing.

 Shri  S.  M.  Banerjee:  I  rise.
 ea  a  point  of  order,

 Mr.  Deputy-Speaker:  There  is  no  point
 of  order.

 Shri  H.  N.  Mukerjee:  There  is  a  point which  has  not  been  clarified.

 Quite  apart  from  whatever  investigation
 Government  might  be  conducting  in  regard to  this  matter,  a  simple  point  that  had
 arisen  in  regard  to  privilege  of  the  House
 abould  not  be  brushed  aside,  Government
 4s  not  right  and  willing  to  name  the  officer
 who  had  caused  the  misleading  of  the
 House,  I  am  personally,  and  many  of  my
 friends  would  also  agree,  not  insisting  on
 the  name  of  the  officer,  But  the  officer
 was  under  instruction  ‘of  the  Government  of
 West  Bengal  on  the  admission  of  Mr.  Hathi
 and  the  Government  of  West  Bengal  is  an
 instrument  in  the  misleading  of  the  House,
 In  these  circumstances,  when  the  facts  are
 plain  and  obvious,  quite  apparent  and
 dear,  why  can’t  Rule  227  be  invoked  by
 you,  You  have  stated  in  your  wisdom,  on
 your  own,  that  you  are  not  going  to  send
 it  to  the  Gommittee  of  Privileges,  but  you
 have  suggested  to  us  to  give  notice  of  the
 motion  that  this  matter  be  sent  to  the
 Privileges  Committee,  Now,  I  would  like
 you  to  give  a  definite  understanding  to  us
 that  when  a  reference  to  the  Committee  of
 Privileges  in  regard  to  the  misconduct  of
 the  West  Bengal  Government  is  brought
 wp  in  the  House,  no  further  procedural
 hurdle  would  be  put  up  in  its  way.  The
 whole  factual  position  has  been  clarified  be-
 yond  the  slightest  risk  of  contradiction.  I
 mm  not  entering  into  the  business  of  contro-
 versy  over  the  Farraka  Rarrage  blue-print
 ar  anything  like  that.  That  is  a  matter
 which  is  pending  investigation,  But  as  a
 Member  of  Parliament.  when  we  are  told
 abot  the  House  having  been  misled  by
 the  Minister  and  the  Minister  passes  the
 Buck  on  somebody  else  and  that  somehody
 else  happens  to  be  the  Government  of  West

 SEPTEMBER  6,  966  under  Direction  5  9422
 Bengal,  why  should  this  House  hesitate
 in  sending  this  matter  to  the  Committee  of
 Privileges?

 Sir,  you  have  already  said  that  you  will
 permit  this  motion  to  be  made.  But  you
 nuay  please  give  a  definite  understanding  w
 us—tomorrow  we  do  not  want  to  be  told
 tomething  else—that  the  motion  of  privilege
 against  the  Government  of  West  Bengal
 would  be  in  order  and  that  we  can  proceed with  it,

 Mr,  Deputy-Speaker:  I  cannot  give  any tssurance  like  that,  Let  the  motion  be
 tabled  and  it  will  be  considered  and  the
 decision  given.  It  may  be  myself  or  it  may
 he  the  Speaker  or  anybody  else  in  the
 Chair  who  will  give  the  decision.

 Shri  S.  M.  Benerjee:  My  point  of  order  is
 this.  Kindly  read  Rule  376  Q)  which  says:

 “A  point  of  order  may  be  raised  in
 relation  to  the  business  before  the
 House  at  the  moment;”

 Mr.  Deputy-Speaker:
 ness  before  the  House?

 What  is  the  busi-

 Shri  $.  M.  Banerjee:  This  is  going  on.

 Mr.  Deputy  Speaker:  That  is  over  now.
 Some  hon.  Members:  No,  no.
 Shri  Ranga:  That  is  not  yet  over.

 Mr.  Deputy  Speaker:  I  have  given  the
 ruling  and  there  cannot  be  any  point  of
 order  on  that.

 Shri  Daji:  I  abide  by  your  ruling.  But
 there  is  the  technical  position.  You  have
 asked  us  to  give  notice  of  a  motion  of  breach
 of  privilege.  But  the  motion  must  definite-
 ly  indicate  the  person  who  has  committed
 the  breach  of  privilege.  There  is  a  techni-
 cal  point.  The  only  officer  who  can  be
 held  up  is  the  officer  who  has  briefed  the
 Minister.  Unless  we  know  the  name  of  the
 officer,  the  whole  process  of  the  breach  of
 privilege  will  be  frustrated.

 Shri  Tyagi:  The  officer  has  not  commit-
 ted  any  breach  of  privilege.  If  at  all  he
 has  done  anything,  he  can  he  taken  to  task
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 for  his  own  conduct  in  an  official  manner.
 If  one  officer  informs  another  officer  wrong-
 ly  or  in  an  official  correspondence  somébody
 has  given  a  wrong  information,  that  man
 must  be  punished,  There  is  no  question
 about  it.  But  the  House  does  not  comc  into
 the  picture.  My  suggestion  is  that  that
 officer  has  also  comuut.ed  indiscipiine,  a
 serious  indiscipline,  and  the  Home  Ministery
 must  take  action  against  him.  But  he  has
 committed  no  breach  of  privilege  of  the
 House  at  all.

 Shri  S,  M:  Banerjee:  The  point  of  order
 that  I  was  raising  is  this.  I  want  your
 ruling  on  two  points.  Just  now  Mr,  Daji
 raised  the  question  of  breach  of  privilege
 against  the  police  officer  who  misinformed
 or  wrongly  informed  the  hon.  Home  Minis-
 ter  and,  after  Mr,  Hathi’s  statement,  the
 question  was  raised  that  this  officer  has  com-
 mitted  a  breach  of  privilege.

 Now,  many  Members  of  his  House,  in-
 cluding  Shri  Komath,  wanted  to  know  the
 name  of  that  officer,  Under  the  Rules
 of  Procedure,  this  is  the  position,  I  was
 happy  that  the  Prime  Minister  was  inter-
 vening  in  the  matter  and  I  thought  that
 she  would  definitely  give  us  the  name  of
 the  officer,  But  I  was  disappointed  to  hear
 her.  Under  the  Rules  of  Procedure,  the
 Ministers,  including  the  Prime  Minister,
 can  ask  for  guidance  or  protection  from  you
 on  two  grounds.  Either  it  is  in  the  public
 interest  not  to  disclose  the  name  of  the

 officer  or  it  is  a  top-secret  official  document
 which,  if  it  is  made  public,  will  endanger
 the  security  of  the  country,  This  was  nei-
 ther  in  the  public  interest  nor  in  the  in-
 terest  of  the  security  of  the  counry,

 This  senior  police  officer  has  committed
 a  breach  of  privilege  according  to  the  state-
 ment  of  the  Minister  himself.  I  would
 Uke  to  get  a  ruling  from  you  as  to  whe-
 ther  the  Minister,  without  taking  shelter
 under  those  rules,  can  possibly  ask  for  your
 protection  not  to  disclose  the  name  of  the
 officer,

 I  submit  that  if  you  do  not  permit  us
 to  know  the  name  of  the  officer,  this  is
 what  will  happen,  The  privilege  motion
 may  be  against  the  Home  Secretary  of  the
 West  Bengal  Government;  the  privilege
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 motion  may  be  against  the  Chief  Minister
 of  the  West  Bengal  Government  and  the
 pmvilege  mougn  may  be  agaist  anybody,
 dtut  an  oOwwiibus  privilege  wougda  cannot
 be  admitted  under  ihe  ruics.  “Lnherctoie,  L

 ‘seek  your  protecuon,  The  Congress  bosses
 have  shielued  enough  Shri  Sunil  Das  and
 others,  3  request  you  aud,  unrough  you,
 the  Minister  and  the  Prime  Minister  of
 this  country  to  uphold  the  dignity  of  the
 House  and  to  give  us  the  name  of  the
 officer,  I  am  afraid,  this  officer  has  done
 the  entire  thing  under  the  guidance  of  Shri
 Atulya  Ghosh  and  Shri  Atulva  Ghosh  should
 have  been  arrested  by  this  time.

 Sir,  I  want  your  ruling  as  to  whether  it
 is  open  to  the  Minister  not  to  divulge  the
 name  of  the  officer  without  taking  shclter
 under  the  rules  that  are  tnere.

 Shri  Umanath  (Pudukkottai):  The  Gov-
 ernment  are  conducting  certain  inquiries,
 They  are  entitled  to  conduct  certain  in-
 quiries  for  the  purpose  of  taking  discip-
 linary  action,  departmental  action  and  all
 those  things,  But  the  House  is  entitled
 under  its  own  rules  to  raise  a  question  of
 breach  of  privilege  committed  by  a  parti-
 cular  officer.  You  have  been  good  enough
 to  direct  us  that  we  may  give  a  notice  of
 the  motion  of  breach  of  privilege.  Against
 whom?  I  want  to  give  a  breach  of  pri-
 vi'ege  motion  against  a  particular  officer.
 Now,  the  name  of  that  officer  must  be  men-
 tioned  in  the  motion.  Here,  the  name  of
 the  officer  is  known  to  the  Home  Minister.
 I  say,  at  least  the  designation  of  the  officer
 should  be  made  known  to  us,

 Shri  U.  M.  Trivedi:  Both  the  name  and
 the  designation  are  required.

 Shrj  Umanath:  Both  the  name  and  the
 designation  are  known  ©  them,  Is  it  in
 order  for  the  Government  not  to  disclose
 the  designation  and  the  name  of  the  officer?
 The  Government  is  thereby  preventing  me
 from  giving  a  notice  of  a  breach  of  privi-
 lege  motion.  Is  it  in  order  for  the  Gov-
 ernment  to  suppress  the  name  of  the  officer
 thereby  preventing  me  from  giving  a  notice

 of  a  motion  of  breach  of  privilege?
 Shri  Hem  Barua  (Gauhati):  The  Minis-

 ter  of  State,  Shri  Hathi,  has  admitted  that
 a  certain  official  of  the  West  Bengal  Gov-
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 erament  has  misled  him.  I  know  that  he
 has  acted  only  as  a  post  office  counter.
 through  whom  the  West  Bengal  Govern-
 ment  acted  and  functioned  and  misled  the
 Central  Government.  I  could  have  under-
 stood  one  thing.  The  Prime  Minister  said
 that  she  is  not  prepared  to  give  out  the
 mame  of  the  officer.  She  can  claim  that
 she  is  not  prepared  to  give  out  the  name
 of  the  official  in  public  interest  according
 to  the  proviso  to  rule  368  of  the  Rules  of
 Procedure.  If  she  had  said  that,  I  could
 have  understood  that,  The  officer  who  met
 Mr.  Hathi  is  not  an  impersonal  being.
 Although  I  have  repeated,  I  want  to
 repeat  once  again  that  although  this  officer
 only  agted  as  a  post  office  counter  through
 whom  the  West  Bengal  Government
 functioned  and  misled  this  Government,
 we  are  interested  in  knowing  the  name  of
 the  officer  and  the  Prime  Minister  cannot
 withhold  the  name  of  the  official  without
 claiming  public  interest  or  any  other  tan-
 gible  reason,  She  cannot  just  say  that  she
 cannot  give  out  the  name,

 Shri  Ranga:  Give  me  your
 for  a  couple  of  minutes.

 indulgence

 The  ex-Chief  Justice  is  also  here.  Let
 him  consult  his  own  legal  conscience.  even
 though  he  happens  to  be  a  Minister  now,
 Is  it  ever  open  to  any  of  the  Ministers
 and  especially  to  the  Prime  Minister  to  say
 that  she  is  not  going  to  divulge  the  name
 of  a  particular  officer  or  give  a  particular
 information  which,  from  a  pomt  of  rele-
 vance,  is  demanded  by  the  House,  unless
 it  be  in  public  interest.  If  they  do  not
 want  to  give  the  information,  let  her  give
 some  reason.  If  they  do  not  want  to  give
 the  information  and  claim  umbrage  under
 public  interest.  I  wish  to  warm  them  that
 where  questions  of  security  and  all  the  poli-
 tica]  things  that  had  gone  into  this  political
 affairs  are  concerned,  it  would  damage  the
 face  and  the  reputation  not  only  of  this
 Government,  of  this  ruling  Party,  but  of
 any  civilised  government  in  a  democratic
 society,  To  claim  public  interest  in  refus
 ing  :o  gtve  the  name  of  an  officer  who  had
 already  been  mentioned  as  his  source  by
 the  home  Minister  is  not  proper,  Let  them
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 Unink  about  it  and  say  whether  they  will  be
 able  to  seek  umbrage  behind  public  interest,
 If  they  want  to  seek  umbrage  behind  public
 interest,  they  have  absolutely  no  democratic
 right  whatsoever  in  refusing  to  give  the
 naiue.

 Shri  Nanda:  I  am  not  naming  public  in-
 terest  as  the  ground  for  withholding  any  ln-
 formation,  3  am  not  withholding  any  in-
 formation,  I  shall  give  the  information,
 My  only  plea  is  this:  shall  we  prejudge?
 This  officer  has  given  very  (Interrup-
 tions).  Let  me  be  heard,  This  officer
 brought  some  information,  Enquiries  are
 being  made  and  will  be  made,  The  name
 of  the  officer,  whosoever  we  find  guilty,
 will  be  given,  It  will  be  prejudging  the
 issuc  to  give  any  name  at  this  stage.  That
 is  all  I  wish  to  say,  Tomorrow  or  day
 after,  or  whenever  we  find  any  officer  guilty,
 his  name  will  be  given,  (Interruptions)

 Shri  Sezhiyan  (Perambalur):  It  should
 he  referred  to  the  Privileges  Committee  to
 find  out  whether  he  is  guilty  or  not.

 Shri  Ram  Sewak  Yadav:  On  a  point  of
 order,

 Mr.  Deputy-Speaker:  Order,  order.  I
 cannot  compel  the  Government  to  give  the
 name,  He  says  the  matter  is  under  inves-
 tigation.  There  is  no  point  of  order,  We
 now  go  on  to  the  next  business,

 Shri  U.  M.  Trivedi  rose—

 Mr,  Deputy-Speaker:  I  would  not  allow
 any  point  of  order.

 Shri  U.  M.  Trivedi:  You  have  said  that
 you  cannot  compel  the  Government  to  give
 the  name.  I  would  like  to  say  most  em-
 phatically  that  you  are  wrong  there,
 Government  can  be  compelled,  Government
 can  be  prosecuted.  (Interruptions).  The
 Home  Monister  has  said  that  he  is  prepared
 to  give  the  name  after  the  investigation.
 We  are  satisfied  with  that  but  we  want  to
 know  by  what  date  he  is  going  to  give  the
 name,
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 Mr.  Deputy-Speaker:  Order,  order.  We

 have  to  go  on  to  the  next  business.  We
 have  already  spent  a  lot  of  time  on  this,

 Shri  U.  M.  Trivedi:  When  will  he  give
 the  name?  =  (Interruptions)

 ‘
 Shri  Nanda:  There  will  be  no  delay.

 43.I5  hrs.

 SEEDS  BILL

 APPOINTMENT  TO  SELECT  COMMITTER

 Shri  S$.  C.  Samanta  (Tambluk):  I_  move:

 “That  Shri  Shyam  Dhar  Mishra  be
 appointed  to  the  Select  Gommittee  on
 the  Bill  to  provide  for  regulating  the
 quality  of  certain  seeds  for  safe  and
 for  matters  connecied  therewith  —  vice
 Shri  Annasahib  Shinde  resigned.”

 In  this  connection,  the  House  would  like
 to  know  why  Mr,  Shinde  has  resigned  and
 why  Mr,  Shyam  Dhar  Mishra’s  name  is
 included.  For  this  purpose,  I  may  reler
 to  the  letter  which  has  been  addressed  to
 the  hon,  Speaker  by  Mr.  Shinde.  In  that
 letter  he  has  said:

 cease  according  to  the  internal  dis-
 tribution  of  work  in  the  Ministry  of
 Food,  Agriculture  and  Community
 Development,  Shri  Shyam  Dhar  Mishra
 looks  after  the  subjects  connected  with
 seeds  as  Deputy  Minister.  May  I,  there-
 fore,  kindly  request  you  to  accept  my
 resignation  as  a  member  of  the  Select
 Committee  on  Sceds  Bill  and  instead
 put  in  Shri  Shyam  Dhar  Mishra’s  name.
 by  allowing  to  move  the  forma.  motion
 in  the  Lok  Sabha.”

 Mr.  Deputy-Speaker:  The  question  is:

 “That  Shri  Shyam  Dhar  Mishra  be
 appointed  to  the  Select  Committee  on

 the  Bill  to  provide  for  regulating  the
 quality  of  certain  seeds  for  sale,  and
 for  matters  connected  therewith  vice
 Shri  Annasahib  Shinde  resigned.”

 The  motion  was  adopted,

 Mr.  Deputy-Speaker:  Mr,  Nanda.

 Shri  Daji  (Indore):  Before  you  proceed to  the  next  item,  may  I  ask  you  this?  Yes-
 terday  the  Speaker  assured  us  that  he
 would  get  the  explanation.....

 An  hon.  Member:  Tomorrow.

 Shri  Daji:  I  am  not  speaking  about  the
 Finance  Minister's  statement.  |  am
 talking  about  the  letter  placed  day  before
 yesterday  by  Dr,  Lohia,  Government
 was  to  reply  to  that.  Would  it  be  done
 tedayr

 Mr.  Deputy-Speaker:  On  Wednesday.

 Shri  Nambiar  (Tiruchirapalli):  I  have
 also  raised......

 Mr.  Deputy-Speaker:  Order,  order,  Mr.
 Nanda.

 ‘13.17  hrs,

 DELUI  AND  HIMACHAL  PRADESH
 (SEPARATION  OF  JUDICIAL  AND
 EXECUTIVE  FUNCTIONS)  BILL®*

 The  Minister  of  Home  Affairs  .(Sbri
 Nanda):  I  move  for  leave  to  introduce
 a  Bi  to  provide  for  the  separation  of
 tudiGial  and  ex2cutive  functions  in  the
 Union  Territories  of  Delhi  and  Himachal
 Pradesh,

 Mr.  ‘Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Pill  to  provide  for  the  separation of  judicial  and  executive  functions  in
 the  Union  Territories  of  Delhi  and
 Himachal  Pradesh.”

 *Published  in  Gazctte  of  India  Extraordinarv,  Part  II.  Section  2.  dated  6-9-1966,
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 Shri  Hari  Vishnu  “Kamath  (Hoshanga-
 bad):  On  a  point  of  order,  May  I  invite
 your  attention  to  the  Financia]  Memoran-
 dum,  This  is  more  or  less  on  a  par  with
 that  raised  by  me  in  the  Jayanti  Shipping
 Bill--rather  wor:  than  Jess.  I  am  sure,  you
 will  act  likewise  today  also.  If  you  have
 a  look  at  tie  ist  two  sentences  of  the
 last  paragraph  of  time  Financial  Memo
 randum  on  page  35,  you  will  see  the
 following:

 “As  a  result  of  this  dctermination,
 some  additional  expenditure  may
 be  involved.  Such  expenditure  in
 the  case  of  Delhi  which  will  have
 to  be  met  from  the  Consolidated
 Fund  of  India  may  ultimately  be
 of  the  order  of  rupces  two  lakhs
 (non-recurring)  and  vupecs  twelve

 lhkhs  per  annum  (recurrinz).”
 You  will  be  pleased  to  sec  that  vhis  Bill

 is  for  Delhi  and  Himachal  Pradesh.  The
 title  of  the  Bill  is  “The  Delhi  and  Himachal
 Pradesh  “Separation  of  Judicial  and  Execu-
 tive  Functions)  Bill,  1966".  The  statement
 of  objects  and  reasons  as  well  as  the  Memo-
 randum  deal  with  appointment  of  various
 officers,  cxecutives,  magistrates,  etc.,  etc.
 But  there  has+been  some  sort  of  a  slip
 somewhere  towards  the  end,  on  the  part  of
 an  officer  of  the  Ministry  whosoever  was
 responsible  for  it.  In  dealing  with  the
 Memorandum,  there  is  a  reference  only  to
 Deihi  and  there  is  no  reference  to  the
 expenditure  to  be  incurred  on  account
 of  Himachal  Pradesh.  Clauses  5  and  7
 which  are  in  thick  type  refer  to  both  the
 Union  Territories,  The  rule  is  also  very
 clear,  categorical,  unambiguous  and  un-
 equivocal.  Rule  69  deals  with  the  financial
 memorandum  to  be  attached  to  a  Bill.  It
 Says:

 “A  Bill  involving  cxpenditure...”
 obviously  this  is  one  such  Bill—

 ‘«.shall  be  accompanied  by  a  financial
 memorandum  which  shall  invite
 particular  attention  to  the  clauses
 involving  expenditure...”

 They  have  done  that  in  this  case;  ny  feeble
 efforts  have  borne  some  fruit.  ‘

 «..and  shall  also  give  an....”,
 —accurate—
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 “estimate  of  the  recurring  and  non-
 recurring  expenditure  involyed  an
 case  the  Bill  is  passed  into  Jaw.”

 As  I  have  said  earlier,  the‘  Bill  relates  te
 both  Delhi  and  Himachal  Pradesh.  While
 expenditure  in  the  case  of  Delhi  has  beem
 given,  the  expenditure  in  the  case  ०
 Himachal  Pradesh  has  not  been  given  i
 the  financial  memorandum.  That  is  one
 count  on  which  this  Bill  is  out  of  order,
 rather  this  motion  is  out  of  order.

 The  second  count  is  slightly  different,  but
 I  am  sure  you  will  agree  with  me  9  that
 score  as  well.  This  Bill  is  accompanied  or
 rather  followed  by  a  corrigenda  list  which
 bids  fair  to  vie  with  the  Bill  in  point  ot
 size,  or  I  may  say,  bulk.  The  Bill  along  with
 the  Statement  of  Objects  and  Reasons  etc.
 runs  to  a  little  over  a  hundred  pages,  and
 the  corrigendum  lis;  also  contains  more  than
 one  hundred  items.  I  do  not  xnow  why  or
 how  this  has  happened.  I  am  sorry  to  say,
 I  am  constrained  to  say  that  the  efficiency of  the  Treasury  Benches  is  steadily  deter-
 iorating  day  by  day  and  night  by  night.  I
 do  not  know  who  is  responsible  for  that.

 Shri  U.  M.  Trivedi  (Mandsaur):
 during  the  day  and  during  the  night,

 Both

 Shri  Hari  Vishnu  Kamath:  The  House  is
 vitally  interested  in  finding  out  why  these
 corrigenda  lists  go  on  getting  bulkier  and
 bulkier  from  week  to  week,  from  day  te
 day.  We  were  treated  till  recenUly  to  corri-
 gendum  lists  running  to  just  one  page  or
 two  pages.  But  the  corrigenda  list  whicl
 accompanies  this  Bill  or  has  followed  this
 Bill  runs  to  eight  pages.....

 Shri  U.  M.  Trivedi:  They  are  more  care
 ful,  now.

 Shri  Hari  Vishnu  Kamath:  and  ca-
 tains  09  items;  the  total  number  of  pages
 of  this  Bill  is  less  than  this,  the  number
 being  only  about  33.
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 It  is  all  right  for  the  Ministry  to  dump
 these  things  on  us.  They  have  no  con-
 science  in  this  matter.  But  you  are  well
 aware  that  we  Members  are  working  here
 practically  single-handed;  we  do  nat  have
 any  secrctaria]  assistance,  and  it  is  almost
 a  herculean  task  for  us  to  look  into  each
 corrigendum  and  the  correspouding  clause,
 and  make  the  necessary  correction  in  the
 Bill,  it  will  take  a  lost  of  time  and  patience.
 The  Ministers  have  got  their  organisation
 consisting  of  secretaries  and  assistants  and
 what  not;  I  shall  not  say  what  is  comprised
 in  the  term  ‘what  nov’;  I  shall  not  gu  into
 the  details  of  that.  It  is  easy  fur  them
 to  have  the  corrections  incorporated  in  the
 Bill.

 I  do  not  know  whether  this  bungling  has
 occurred  in  the  proof-readers’  section  or
 elsewhere;  anyway,  somebody  has  bungled
 somewhere,  and  it  is  very  unfair  to  the
 House  to  treat  it  to  this  kind  of  currigenda
 lists,  and  expect  the  Members  to  look  into
 eight  pages  of  corrigenda  and  correct  every
 line  in  the  Dill....

 Shri  U.  M.  Trivedi:  Who  gets  it  printed?

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know  how  long  it  will  take  for  any  Member
 ‘single-handed  to  get  these  corrections  im
 corporated  in  the  body  of  the  Bill.

 Therefore,  I  would  submit  on  the  second
 count  that  the  Bill  sought  to  be  introduced
 should  not  be  allowed  to  be  imtroduced,
 The  Bill  should  go  back  ‘to  the  Ministry
 and  come  back  before  us  during  the  next
 session,  After  all,  it  is  not  yoing  to  be
 passed  during  this  session.  it  can  come
 back  before  us  during  the  next  session  with
 all  the  corrigenda  incorporated  in  the  Bill
 so  that  we  can  be  spared  the  time  and  the
 labour  involved  in  going  into  the  whole
 thing  all  over  again.

 Shri  Nanda:  On  another  occasion,  I  had
 complimented  the  hon,  Members  for  his
 very  great  vigilance  about  these  ‘nings.  That
 is  very  welcome.  But,  of  course,  there  are
 some  occasions  when  the  person  concerne!
 may  not  be  knowing  that  there  is  an  answer.
 Of  course,  the  question  has  to  be  raised.  I
 have  got  the  answer  so  far  as  the  omission
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 of  Himachal  Pradesh  is  concerned,  that  i,
 what  appears  to  the  hon,  Member  as  being
 an  omission  is  concerned,  I  shall  read  out
 the  precise  explanation.

 Shri  Hari  Vishnu  Kamath:  I  am  sorry;
 that  is  irregular.  There  is  no  provision  m
 the  rule  for  reading  it  out.  The  rule  =
 that  the  financial  memorandum  should
 point  to  the  clauses  in  the  Bill,  He  cannot
 place  before  us  a  supplementary  memo
 randum  at  this  stage.

 Shri  Nanda:  I  am  not  placing  any  sup-
 plementary  memorandum  before  the  House,
 There  is  an  explanation  for  this,  and  that
 is  what  I  am  trying  to  give.

 Shri  Hari  Vishau  Kamath:  It  must  have
 been  included  ‘in  the  memorandum  itself.

 Shri  Nanda:  I  am  only  explaining  the
 position,  The  brief  point  is  that  provision
 is  there  in  the  grants  made  on  bdehalf  of
 the  Union  Territory;  theretore,  mo  addt
 tional  provision  was  necessary.  No  mention
 has,  therefore,  been  made  about  the  ex-
 penditure  to  be  incurred  in  respect  of
 Himachal  Pradesh.  It  is  true  that  at  pre
 sent,  the  Union  Territory  of  Him  7!
 Pradesh  like  any  other  Union  Territory  i»
 being  given  grants  to  cover  its  revenue
 gap,  and  in  case  such  expenditure  “might
 involve  any  increase  in  the  gap,  it  can  be..

 Shri  Hari  Vishnu  Kamath:
 I  could  not  follow.

 What  is  it?

 Shri  Nanda:  The  position  is  this.  So,  this
 additional  provision  has  been  made  _  for
 De  hi;  the  rest  is  covered  in  the  grants
 which  have  already  been  made..,.

 Shri  Hari  Vishnu  Kamath:  He  cannot
 place  a  supplementary  memorandum  betore
 us  now....

 Shri  Nanfa:  I  am  reading  out  the  ex-
 planation  that  I  have  before  me.  I  had
 that  with  me  before.  I  had  it  with  me
 before  the  hon.  Member  made  the  pcint.

 \ Shri  Har}  Vishnu  Kamath:  This  is  the
 firat  time  that  I  am  making  the  point  today.
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 Shri  Nanda:  But  the  answer  is  with  mc,
 and  J  am  giving  that  answer.

 Shri  Hari  Vishnu  Kamath:  How  could  he
 anticipate  earlier  the  point  which  I  have
 made  for  the  first  time  today?

 Shri  Nanda:  I  can  anticipate  the  pomts
 that  could  possibly  be  made.

 Sbri  U.  M.  Trivedi:  Between  these  two
 Members,  namely  Shri  Nanda  end  Shri
 Kamath  there  seems  to  be  some  difficulty.

 Mr.  Deputy-Speaker:  The  hon.  Minister
 is  replying,  and  let  us  hear  him,

 Shri  U,  M.  Trivedi:  The  difficulty  is  that
 both  of  them.do  not  seem  to  understand
 each  other.

 Mr.  Deputy-Speaker:  I  think
 understand  each  other,

 they  do

 Shri  U.  M.  Trivedi:  Shri  Kamath’s  point
 is  only  this  nfuch  that  the  financial  memo-
 ranaum  does  not  contain  the  expenditure
 that  may  be  involved  on  account  of  Hima-
 chal  Pradesh  after  this  Bill  comes  into  force.

 Mr.  Deputy-Speaker:  The  hon.  Minister  is
 Teprymg  to  that  point  now.

 Shri  U.  M.  Trivedi:  The  hon.  Minister
 wants  to  say  that  so  far  as  Himachal
 Pradesh  is  concerned,  there  is  already  pro-
 vision  in  the  grants  which  have  been  made.
 and,  therefore,  no  fresh  provision  is  neces-
 sary.  I  would  submit  that  there  also  he
 is  wrong.  What  is  required  under  the
 rules  is  that  both  the  recurrmg  as  well  as
 the  non-recurring  expenditure  must  be
 mentioned.

 Shri  Nanda:  The  additional  arrange.
 ments  are  for  Delhi.

 Shri  U.  M.  Trivedi:  Ir  is  not  a  question
 of  the  additional  thing  only. .

 Shri  Nanda:  Therefare.  the  point  made
 here  is  that  the  giving  of  the  revenue  gap
 grant  is,  however,  not  a  permanent  arrange
 ment  but  is  purely  a  special  arrangement,
 In  case,  therefore,  a  slight  expenditure  is
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 involved,  the  Central  Government  .nay  not
 consider  it  necessary  to  enhance  the  grant.
 In  view  of  this  position  that  no  additional
 grant  will  be  given  on  that  account,  there-
 fore,  there  is  nothing  very  much  which
 requires  to  be  done.  Therefore,  no  re
 ference  to  the  expenditure  debitable  to  the
 Consolidated  Fund  of  Himacha)  Pradesh
 has  been  made  in  the  financial  memoran-
 dum.

 Bill  Introduced

 Mr.  Deputy-Speaker:.  Why  has  that  not
 been  mentioned  in  the  financial  memoran-
 dum.  a

 Shri  Nanda:  There  is  no  additional  ex-
 penditure  involved.

 Mr.  Deputy-Speaker:  That  should  have
 been  mentioned  in  the  financial  memoran-
 dum.  Has  it  been  mentioned  there?

 Shri  Hari  Vishnu  Kamath:.On  a  point
 of  clarification.  The  hon.  Minister  read  out
 the  explanation  so  fast  that  I  could  not
 follow  him.  If  I  have  heard  him  aright,
 he  said  that  in  case  some  expenditure  was
 involved  with  regard  to  Himachal  Pra-
 desh,  Government  would  do  something.  I
 do  not  know  what  exactly  he  said,  but  I
 heard  that  in  case  some  expenditure  was
 involved  Government  would  do  something;
 I  could  not  follow  him  and,  therefore,  I
 do  not  know  what  that  something  was.

 Even  assuming  that  that  is  so,  now  we
 know  that  the  Punjab  Reorganisation  Bill
 is  coming,  and  the  Himachal  Pradesh  terri-
 tory  will  become  enlarged  shortly;  it  will
 become  a  new  Himachal  Pradesh  and  not
 remain  the  old  one.  Therefore,  this  Bill,
 when  it  is  passed  into  law  will  apply  to
 a  new  Himachal  Pradesh.  T  ‘  theretore,
 thoroughly  disbelieve  Government  when
 they  say  that  no  expenditure  will  be  in-
 volved,  just  to  put  off  this  point  and  have
 this  Bill  introduced  today.

 Shri  Nanda:  I  shall  have  a  further  look
 into  the  matter  and  I  shall  give  any  further
 information  that  is  called  for.

 Shri  Hari
 give
 today.

 Vishnu  Kamath:  Let  him
 it  tomorsow,  if  he  cannot  give  it
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 Shri  Nanda:  Anyhow,  let  us  go  through
 this  formality  today....

 Mr.  Deputy-Speaker:,  “Ihe  hon.  Minister
 may  introduce  the  Bill  tomorrow.  A
 correct  memorandum  will  be  given  tomorrow
 and  then  the  Bill  would  be  imtroduced,

 3.28  hrs.

 RAILWAY  PROPERTY  (UNLAWFUL
 POSSESSION)  BILI.—contd,

 Clause  8.~(Inquiry  how  to  be  made  against
 arrested  Persons)—contd,

 Mr.  Deputy-Speaker:  The  House  will
 now  take  up  further  clause-by-clause  consi-
 deration  of  the  bill  to  consolidate  and
 amend  the  law  relating  to  unlawful  posses-
 sion  of  railway  property,  as  passed  by
 Rajya  Sabha.

 2  hours  had  been  allotted  for  this  Bill.
 but  we  have  already  taken  8  hours  and
 25  minutes.

 Shri  Nambiar  (Tiruchrapalli):  We  were
 on  clause  8,

 Mr.  Deputy-Speaker:  We  must  pass  this
 Bill  in  another  five  to  ten  minutes,

 Shri  Nambiar:  We  have  not  got  many
 amendments  left  over.  There  are  only
 about  three  or  four  amendments.

 The  Minister  of  State  in  the  Departments
 of  Parliamentary  Affairs  and  Communica.
 tions  (Shri  Jaganatha  Kao):.I  would  request
 that  you  may  fix  some  time  by  which  this
 Bill  has  to  be  passed.  We  have  already
 exceeded  the  time  allotted  by  about  4
 hours.

 Mr.  Deputy-Speaker:  We  have
 taken  |  hour  and  25  minutes  more
 time  allotted,  So,  hon.  Members
 not  take  more  than  5  minutes  in
 This  Bill  should  be  passed  by  1न45

 alreadv
 chan  the

 should
 ul  now.

 p.m.

 Shri  Nambiar:  I  will  straightway  come  to
 the  point....
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 Mr.  Deputy-Speaker:.I  am  applying  the
 guillotine  on  all  the  amendments.

 Shri  Nambiar:.  We  are  coming  to  the  end
 of  the  Bill.

 Shri  Hari  Vishnu  Kamath  (Hoshangabad):
 Tomorrow  is  Janamashtaimi  :
 jagaran  tonight.

 we  can  have

 Shri  Bade  (Khargone):  There  are  many
 amendments.  Yesterday  we  took  some  time
 on  them,  Why  should  revenge  be  taken
 against  us  on  that  score?

 Shri  Nambiar:  Unfortunately  for  the
 Government,  though  this  is  a  small  Bill
 that  they  have  brought  forward,  running
 to  8  pages,  here  they  want  to  undo  the
 fundamental  rights  guaranteed  to  all
 citizens  under  the  Constitution.  That  is
 the  difficulty,  That  is  why  we  are  break-
 ing  our  heads  on  this.  Otherwise,  it  would
 have  been  smooth  sailing
 have  had  no  objection.
 Clause  8  says:

 and  we  would

 “When  any  person  is  arrested  by  an
 officer  of  the  Force  for  an  offence
 punishable  under  this  Act  or  is  for-
 warded  to  him  under  section  7,  he
 shall  proceed  to  inquire  into  the  charge
 agafmst  such  person”.

 This  section  says  that  the  RPF  officer  shall
 inquire  into  the  charges  against  such  per-
 son.  My  amendment  is  this....

 Mr.  Deputy-Speaker:  It  has
 been  moved.  He  need  not  read  it.  It  has
 also  been  circulated.  He  should  not  take
 more  time  in  reading  it.

 already

 Shri  Nambiar:.  Otherwise,
 explain  it  properly?

 how  can  I
 For  “proceed  to  in-

 quire  into  the  charge  against  such
 person”,  I  want  to  substitute  “hand
 over  the  case  to  the  nearest  Police
 officer  for  investigation  and  prosecution”,
 The  main  issue  here  is  whether  the  funda-
 mental  right  guaranteed  under  art.  9  of
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 [Shri  Nambiar]}
 the  Constitution  can  be  denied  by  a  pro-
 vision  like  this  in  respect  of  a  citizen  who
 is  arrested  for  an  offence  under  the  Criminal
 Procedure  Code,  This  offence  is  not  outside
 the  Criminal  Procedure  Code,  So  that  per-
 son  must  get  the  benefit  of  the  provisions
 available  to  him  for  defending  himself.
 Till  he  is  punished,  he  is  presumed  to  be
 innocent.  The  Constitution  provides  shat
 a  person  arrested  under  law  must  be,  pro-
 duced  before  a  magistrate  within  24  hours
 and  he  must  get  all  the  benefits  under  the
 law  for  defending  himeelf,  including  Jegal
 assistance,  But  here  instead  of  being  pro-
 duced  before  a  police  officer  or  the  police
 station,  he  is  to  be  produced  before  the
 RPF  officer,  What  is  this  Railway  Protec-
 tion  Force?  What  is  the  legal  remedy  avail-
 able  for  the  accused  to  defend  himself?
 What  are  the  benefits  that  he  can  get  under
 the  fundamental  rights  of  the  Constitution?
 These  things  have  to  be  clarified,

 Therefore,  you  cannot  take  away  the
 jurisdiction  of  the  police  authority  and  sub-
 stitute  it  by  the  authority  of  the  Railway
 Protection  Force.  The  Railway  Protection
 Force  is  not  a  force  which  can  be  vested
 with  police  authority,  Hence  my  amcnd-
 ment  is  in  order  and  should  be  accepted,

 Otherwise,  what  will  happen  is  this,  The
 hon,  Minister  may  overlook  my  amendment,
 But  if  the  Bilt  is  passed  as  it  is,  it  is  sure  to
 face  the  test  of  legal  and  judicial  scrutiny  be-
 cause  it  is  violating  the  fundmental  rights.
 Therefore,  J  plead  in  all  humility  that  my
 amendment  should  be  accepted,  J  am  not
 arguing  only  for  myself  or  any  particular
 persons,  I  am  arguing  for  the  rights  of  the
 citizen  under  the  Constitution.  Therefore,’
 I  request  the  hon,  Minister  to  kindly  re-
 consider  the  matter  and  accept  my  amend-
 ment,

 Mr.  Deputy-Speaker:  Shri  Patil.

 Shri  Bade:  You  cannot  proceed  in  this
 way,  I  have  a  point  to  make,  Here  it  is
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 provided  the  RPF  may  arrest  the  man  and
 forward  him  in  custody  to  the  Magistrate.
 But  according  to  cl,  5,  the  offence  28  made
 non-cognizable.  When  the  offence  is  not
 cognizable,  he  must  be  released  on  bail  then
 and  there,  He  cannot  be  kept  in  custody
 and  sent  to  the  Magistrate.  How  does  the
 hon  Minister  propose  to  solve  this  diff
 culty  ¢

 The  Minister  of  Railways  (Shri  S.  K.
 Patil):  I  have  said  that  the  hon.  Members
 are  labouring  under  a  very  grave  musap-
 prehension,  This  is  a  special  procedure
 provided  in  this  Bill  and  the  RPF  given
 these  powers.  These  offences  have  been
 made  non-cognizable  so  that  the  police
 does  not  enter  the  field  at  all,  The  RPF
 officer  concerned  here  has  to  act.

 So  far  as  the  fundamental  rights,  liberty
 and  so  on,  are  concerned,  they  will  operate
 whether  it  is  under  one  code  or  another.
 There  is  no  mixing  up  here,  This  is  a  se
 parate  machinery  altogether,  Therefore,
 there  is  no  question  of  producing  the  man
 before  the  police  or  the  other  things.

 Therefore,  the  mistake  being  common,  he
 ts  labouring  under  it  at  every  stage,  in  res-
 pect  of  every  amendment,  I  have  nothing
 turther  to  add,  I  oppose  the  amendments,

 Shri  Nambiar:.The  constitutional  diffi-
 culty  must  be  explained.

 Shri  S,  K.  Patil:  Let  this  be  thrashed  our
 in  a  court  of  law.

 Mr.  Deputy-Speaker:  I  shall  now  put
 amendments  Nos.  7  and  8  to  the  vote  of  the
 House,

 Amendments  No.  7  and  8  were  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  question  is:

 “That  clause  8  stand  part  of  the  Bill”

 The  Lok  Sabha  divided:
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 Division  No.  33)

 Alva,  Shri  A.  S.
 Arey,  Dr,  M.S.

 a  Lniki,  Shri  K.L.
 Babunath  Singh,  Shri
 Bhargava,  Shri  M.  B.
 Birendra  8303  dur  Singh,  Shri
 Brij  Basi  Lal,  Shri
 Chanda,  Shrinati  Jyotsna
 Chandak,  Shr
 Chandrabhan  Singh,  Shri
 Chaturvedi,  Shri  $.  N.
 Chaadhri,  Shri  Chandramani  Lal
 Chaudhuri  Shrimati  Kamla
 Chavan,  Shri  D.-R.
 Daljit  Singh,  shri
 Das,  Shri  B.K.
 Dwivedi,  Shri  M.  L.
 Ganapati  Ram,  Shri
 Haasda,  Shri  Subodh
 Hem  Raj,  Shri
 Tqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tuishidas
 Jha,  Shri  Yogendra
 Jyotishi,  Shri  J.  P.
 Kinuar  Lal,  Shri
 Koicki,  Shri  Liladhar

 Rade,Shri
 Daji,  Shri
 Deo,  Shri  P.  K.
 Kamath,  Shri  Hari  Vishnu

 Shri  M.  N.  Swamy  (Ongole):  I  could  not
 ‘vote.  I  am  for  ‘Noes’.
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 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Mahishi.  Dr  Sarojini
 Mali  Mariyappa,  Shri
 Manaen,  Shri
 Man  jal,  Shri  Yamuna  Prasad
 Maniyargadan,  Shri
 Marandi,  Shri
 Masuriya  Din,  Shri
 Matcaa  raju,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mishra,  Shri  Bibhutr
 Mohanty,  Shti  Gokulananda
 More,  Shri  K.  L.
 Masaiir,  Shri  G.  5.
 Naskar,  Shri  P.S.
 Pandey,  Shri  Vishwa  N  ath
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  K.  id
 Pattabhi  Raman,  Shri  C.  R.
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D-
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram  Subhag  Singh,  Dr.
 Rane,  Shri

 NOES

 Krishnapal  Singh,  Shri
 Mate,  Shri
 Nambiar,  Shri
 Pattnayak,  Shri  Kishen
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 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
 Ratran  Lal,  Shri
 Sadhu  Ram,  Shn
 Saha,  Dr,  5.  K.
 Saigal,  Shri  A.  5.
 Samanta,  Shri  S.C.
 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen.  Shri  P.  G.
 Sham  Nath,’  Shri
 Sharma,  Shri  D.  C.
 Sheo  Narain,  Shri
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdev  Singh
 Sidciah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  S.  T.
 Singha,  Shri  Y.  N.
 Sinha,  Shrimati  Ramduiari
 Sinhasan  Singh,  Shri
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.  कप,
 Tyagi,  Shri
 Uikey,  Shri
 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri
 Yadava,  Shri  8.  P.

 Swamy,  Shri  Shivamurthy
 Utiya,  Shri

 Shri  Bade  (Khargone):  I  beg  to  move:

 Gi)  Page  4,—
 Shri  Imbichibava  (Ponnani):  I  could  not

 vote,
 Mr.  Deputy-Speaker:  It  will  be  recorded.

 The  result  of  the  division  is:

 Ayes:  82;  Noes  10,
 The  motion  was  adopted,

 Clause  8  was  added  to  the  Bill,

 Clause  9—  (Power  to  summon  persons  to  give
 evidence  and  produce  documents)

 Shri  Nambiar:  I  beg  to  move:

 Page  4,—
 Omit  lines  9  to  ll,

 One  vote  has  to  be  added  to  ‘Noes’,

 (9).

 after  line  8,  insert—

 “Provided  further  that  all  persons  se
 summoned  under  this  section  shall  not
 be  administered  oath  and  shall  not
 asked  to  sign  such  statements.”

 be
 (10),

 (ii)  Page  4,—
 for  lines  9  to  ll,  substitute—

 “ay  Every  such  inquiry  as  aforesaid,
 shall  be  deemed  to  be  inquiry  under
 section  62  of  the  Code  of  Criminal
 Procedure,  1898."  हा).

 Mr.  Deputy-Speaker:  Please  be  brief.  ¥
 would  request  you’  to  take  two  minutes,
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 Shri  Nambiar:  Clause  9  reads  as  under:
 “(I)  An  officer  of  the  Force  sha!l  have

 power  to  summon  any  person  whose
 attendance  he  considers  necessary

 _cither  to  give  evidence  or  to  pro-
 duce  a  document,  or  any  other
 thing  in  any  inquiry  which  such
 officer  is  making  for  any  purposes
 of  this  Act.”

 He  has  the  right  to  enter  into  an  investi-
 gation  and  summon  any  person  whose
 attendance  he  considers  necessary  either  to
 give  evidence  or  to  produce  a  document,

 “)  A  summons  to  produce  documents
 or  other  things  may  be  for  the  pro-
 duction  of  certain  specified  docu-
 ments...”

 What  is  this?  An  officer  of  the  Force  has
 the  right  to  summon  anybody,  and  a  sum-
 mons  includes  a  summons  to  produce  docu-
 ments.  Is  it  a  judicial  court?  They  want
 to  give  all  powers  to  this  officer  as  if  he‘is
 a  judicial  authority.  How  is  it  possible:

 specified  documents  or  things  or  for
 the  production  of  all  documents  or
 things  of  a  certain  description  in
 the  possession  or  under  the  control  *
 of  the  person  summoned.”

 (8)  All  persons,  so  summoned,  shall  be
 bound  to  attend  either  in  person
 or  by  an  authorised  agent  as  such
 officer  may  direct;  and  all  persons
 so  summoned  shall  be  bound  to
 state  the  truth  upon  any  subject
 respecting  which  they  are  examined
 or  make  statements  and  to  produce
 such  documents  and  other  things
 as  may  be  required:

 Provided  that  the  exemptions  under
 sections  32  and  33  of  the  Code  of
 Civil  Procedure,  ‘1908,  shall  be  ap-
 plicable  to  requisitions  for  attend-
 ance  under  this  section,

 “(4)  Every  such  inquirv  as  aforesaid,
 shall  be  deemed  to  be  a  ‘judicial
 proceeding’  within  the  meaning

 of  section  93  and  section  228  of
 the  Indian  Penal  Code.”

 An  office:  of  the  Railway  Protection  Force
 summons  a  person  and  he  summons  the  pro-
 duction  of  documents,  and  all  that  he  does
 under  this  clause  is  to  be  deemed  fo  be  a
 judicial  proceeding.  The  police  officer's
 action  is  to  be  considered  to  be  judicial
 proceeding.
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 Shri  Tyagi  (Dehra  Dun’:  Is  that  so?
 Shri  Nambiar:  The  police  officer  can

 summon  a  person  for  investigation,  but  a
 judicial  enquiry  must  be  betore  a  magis-
 trate  or  a  court.  A  police  officer  summon-
 ing  a  person  and  documents  to  be  conai-
 dered  a  judicial  proceeding  under  the
 Indian  Penal  Code  is  a  fantastic  jaw,  un-
 known  and  unheard  of  in  the  history  of
 any  jurisprudence  anywhere,  I  cannot
 understand  the  meaning  of  this,  This  is
 a  very  serious  subject.  Therefore,  my
 amendment  is  that  at  least  sub-clause  (4)
 may  be  deleted,  so  that  the  proceedings  of
 this  officer  in  summoning  witnesses  and  do-
 cuments  may  not  be  termed  a  judicial  pro-
 ceeding.

 Dr.  M.  &  Amey  (Nagpur:)  I  agree  there,
 Shri  Nambiar:  I  am  glad  a  senior  Mem-

 ber  like  Dr.  Aney  is  prepared  to  agree.  I
 would  request  the  hon.  Minister  to  accept
 this  amendment.  After  all,  because  it
 comcs  from  Mr.  Nambiar  whom  Mr,  Patil
 does  not  like,  please  do  not  reject  it.

 Shri  $  K.  Patil:  I  very  much  like  you:
 Shri  Nambiar:  ]  have  no  personal  quarrel

 or  controversy  with  him,  but  this  whole
 law  looks  ridiculous  and  looks  fantastic  and
 something  reasonable  must  be  done,  That
 is  why  I  press  my  amendment.

 Shri  Bade:  My  amendment  is  very  sim-
 ple.  I  do  not  agree  with  Mr,  Nambiar  in
 this  respect,  A  police  officer,  a  railway  offi-
 cer  ,can  summon  a  witness,  about  that
 of  course  there  is  no  objection,  but
 after  summoning  the  witness,  he  should
 not  examine  him  on  oath.  Therefore.I  have
 got  objection,  and  J  have  therefore  given
 my  amendment.  It  should  be  an  inquiry
 under  section  62  of  the  Criminal  Proce-
 dure  Code,  and  therefore  I  want  that  sub-
 clause  (4)  should  be  deleted  as  Mr.  Nam-
 biar  wants  it,  An  investigation  is  never  a
 judicial  inquiry  in  jurisprudence,  and
 therefore  I  want  this  sub-clause  (4)  to  be
 substituted  by  my  amendment  that  every
 such  inquiry  as  aforesaid  shall  be  deemed
 to  be  an  inquiry  under  section  I62  of  the
 Code  of  Criminal  Procedure.  1898,  because
 if  statements  are  taken  on  oath  and  signed
 by  the  summoned  persons,  then  such  state-
 ments,  if  it  is  a  judicial  inquiry,  arc  admis-
 sible  in  court.  Therefore,  it  will  be  an
 extra  judicial  confession,  Therefore,  I  do
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 not  want  that  a  police  officer  or  a  person
 who  is  cempowcred  with  the  powers  of  a
 police  officer,  while  investigating,  should
 take  a  statement  on  oath.  I  hope  the  hon’
 Minister  will  accept  this  amendment,

 Dr.  M.  S.  Aney:  Only  one  sentence
 This  is  a  serious  departure  from  the  exist-
 ing  penal  law  of  the  land.  When  a  police
 officer  makes  an  enquiry,  to  turn  that  en-
 quiry  into  a  judicial  enquiry  by  giving  him
 the  fight  to  administer  the  oath  is  a  novel
 procedure,  unheard  of.  Therefore,  I  am
 in  favour  of  what  my  hon.  friend  Shri
 Nambiar  has  stated.

 Railway

 The  Minister  of  State  in  the  Ministry  of
 Law  (Shri  C.  R.  Pattabhi  Raman):  There
 is  nothing  unique  about  this,  because  in
 section  4(m)  of  the
 Code,  a  “judicial  proceeding”  is  a  proceed-
 ing  in  the  course  of  which  cvidence  is  or

 taken  on  oath,  “Judicial
 proceeding”  in  the  meaning  of  section  93
 of  the  Indian  Penal  Code  is  an  investiga-

 Criminal  Procedure

 may  be  legally

 tion  directed  by  Jaw,  preliminary  to  pro-
 ceeding  before  a  court  of  justice,  is  a  stage
 of  the  judicial  proceeding  though  the  in,
 vestigation  may  not  take  place  before  a
 court  of  justice.  This  provision  is  based
 on  the  provisions  contained  in  section  I4
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 Shri  C.  R.  Pattabhi  Raman:  This  is  an

 Act  of  1944,  For  purposes  of  comparison  I
 may  read  the  provision  in  the  Bill  and  the
 amendment  proposed  by  the  hon.  Membcr,
 The  provision  in  the  Bill  reads:

 “Every  such  inquiry  as  aforesaid  shall  be
 deemed  to  be  a  “judicial  proceed-
 ing”  within  the  meaning  of  section
 93  and  section  228  of  the  Indian
 Penal  Code.”

 And  the  amendment  proposed  by  the  hon,
 Meinber  reads:

 “Every  such  inquiry  as  aforesaid  shall
 be  deemed  to  be  inquiry  under

 section  62  of  the  Code  of  Criminal
 Procedure,  1898,”

 As  I  said,  there  is  nothing  unique  about  this
 provision  in  the  Bill  as  it  is  based  on  sec-
 tion  +14 (3)  of  the  Central  Excise  and  Salt
 Act,  and  as  you  are  aware,  the  definition  of
 a  judicial  inquiry  is  wide  enough  to  em-
 brace  all  these  situations.

 Shri  U.  M.  Trivedi:  That  was  in  944
 before  India  became  independent.

 Shri  Nambiar:  When  there  was  no  Con-
 stitution.  Now  there  is  the  Constitution.

 Mr.  Deputy-Speaker:  The  question  is:
 (3)  of  the  Central  Excise  and  Salt  Act.
 1944,  Page  4,—

 Shri  U.  M.  Trivedi  (Mandsaur):  Two  omit  lines  9  to  Il.  .
 wrongs  do  not  make  a  right.  The  Lok  Sabha  divided:

 Division  No.  34]  AYES  [13.54  hrs.

 Alvares,  Shri  Kachhavaiya,  Shri  Hukam  Chand  Nambiar,  Shri
 Aney,  Dr.  M.S.  Kamath,  Shri  Hari  Vishnu  Sezhiyan,  Shri
 Bade,  Shri  Kandappan,  Shri  Trivedi,  ShriU.  M.
 Banerjee,  ShriS.  M.  Kapoor  Singh,  Shri  Utiya,  Shri
 Brij  Raj  Singh,  Sbri  Karni  Singhji,  Shri  Yudhvir  Singh,  Shri
 Gupta,  Shri  Priya  ‘Rrishnapal  Singh,  Shri

 NOES
 Alva,  Shri  A.  5.  Daljit  Singh,  Shri  Marandi,  Shri
 Anjanappa,  Shri  Das,  ShriB.K  Masuriya  Din,  Shri
 Batunath  Singh,  Shri  Ganapati  Ram,  Shri  Matcharaju,  Shri
 Bal  Krishna  Singh,  Shri  Himatsingka,  Shri  Mebrotra,  Shri  Braj  Bihari
 Balmiki,  Shri  Jadhav,  Shri  Tulsidas  Mishra,  Shri  Bibbuti
 Bhargava,  Shri  M.  B.  Jyotishi,  Shri  J.  P.  More,  Shri  K.  L.
 Birendra  Bahadur  Singh,  Shri  Kindar  Lal,  Shri  Murti,  Shri  M.S.
 Brij  Basi  Lal,  Shri  Kotoki,  Shri  Liladhar  Musafir,  ShriG.S.
 Chanda,  Shrimati  Jyotsna  Laskar,  Shri  N.  R.  Naskar,  Shri  P.S.
 Chandek,  Shri  Mahadeva  Prasad,  Dr.  Patil,  Shri  M.  B.
 Chandrabhan  Singh,  Shri  Mabishi,  Dr.  Sarojini  Patil,  Shri  S.K.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.

 Mandal,  Shri  Yamuna  Prasad
 Maniyangadan,  Shri

 Pattabhi  Raman,  Shri  C.  7२.
 Pratap  Siagh,  Sbri
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 Puri,  Shri  0.  0.
 Raghunath,  Singh  Shri
 Rai,  Shrimati  Sabodra  Bai
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram  Subhag  Singh,  Dr.
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganetha
 Raut,  Shri  Bhola
 Reddy,  Shri  H.  C.  Linga
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.

 Mr.  Deputy-Speaker:  The  result  of  the
 division  is:  Ayes:  AT;  Noes  82,

 Sen,  Shri  P.  G.

 The  motion  was  negatived.
 Amendments  Nos,  0  and  W  were  put  and

 negatived,
 Mr.  Deputy-Speaker:  The  question  is:

 “That  clause  9  stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill,
 Clauses  I0  to  I6,  Clause  oo  the  Enacting
 Formula  and  the  Title  were  added  to  the

 Bill,
 Shri  S.  K.  Patil:  Sir,  I  move:

 “That  the  Bill  be  passed.”
 Shri  Priya  Gupta  (Katihar):  It  is  a

 very  important  Bill  and  I  would  take  just
 a  few  minutes.

 Mr,  Deputy-Speaker:  We  should  conclude
 this  before  2  O'clock;  he  may  take  two
 minutes.

 Shri  Priya  Gupta:,  I  have  to  submit  that
 the  Railway  Minister  should  withdraw
 this  Bill.  I  have  given  the  reasons  in  my
 original  speech,  When  the  accidents  were
 on  the  increase  and  they  did  not  know
 what  to  do,  the  railway  ministry

 Mr.  Deputy-Speaker.  Speak  on  the  Bill.
 Shri  Priya  Gupta:  Plcase  hear  me,

 Mr,  Deputy-Speaker.  The  Railway  Ministry
 sent  a  chart  of  punishment  and  that  was
 forwarded  to  the  Members  of  Parliament
 to  show  that  they  were  taking  some  action
 to  stop  the  accidents,  Similarly  in  the
 Railway  Ryotection  Force  by  extending  the
 cadre  from  what  it  was  in  +1956,  it  has
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 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  D.  C.
 Sharma,  Shri  K.  rom
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdev  Singh
 Sidbeshwar  Prasad,  Shri
 Singha,  Shri  Y.  N.
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 NOES
 Samanta,  Shri  S.  C.
 Sarat,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati

 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan
 Sumat  Prasad,  Shri
 Tiwary,  ShriD.N.
 Tiwary,  Shri  K.N.
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Veerabasappa,  Shri
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Virbhadra  Singh,  Shri
 Warior,  Shri
 Yadava,  Shri  B.  P.

 been  doubled  and  trebled,  they  want  to
 show  that  they  are  taking  action,  But  the
 stoppage  of  thefts  could  not  be  done  by three  ministers,  onc  Cabinct,  one  Deputy
 and  one  State  minister  and  four  members
 on  the  Railway  Board  along  with  a
 chairman  and  eight  general  managers  and
 two  general  managers  (workshops),  They
 could  not  stop  the  thefts  because  they  are
 not  sincere  but  just  want  to  show  that  they
 do  something  they  bring  in  this  Bill  but
 they  will  use  it  to  harass  some  people.

 They  will  show  to  the  people  that  they  were
 arresting  some  people  for  thefts,  I  am
 always  ready  to  support  the  Railway
 Ministry  in  any  measures  they  take  to
 stop  thefts  but  this  is  not  the  right  step.
 This  shows  what  steps  they  would  take
 in  future,  From  tomorrow  after  the  Bill
 is  passed  we  will  be  hearing  of  court  cases
 and  the  RPF  will  have  troubles  and  they
 will  create  trouble  for  persons  in  the
 railways  against  whom  they  have  personal
 grudge.  This  type  of  cases  will  be  on  the
 increase,  Who  is  going  to  bear  the  brunt
 of  these  troubles?  It  is  these  'railwaymen,
 How  are  the  thefts  of  railway  property
 going  to  be  checked?

 Mr.  Deputy-Speaker:  The  hon.  Mcmber
 should  conclude  now,

 Shri  Priya  Gupta:  I  request  you  to
 impress.  upon  the  Railway  Minister  to
 withdraw  the  Bill  and  not  to  proceed  with
 it  any  further,

 Mr.  Deputy-Speaker:  Order,  order.  Shri
 Banerjee,

 Shri  Priya  Gupta:.  You  are  just
 calculating  scconds  and  minutes;  one
 cannot  always  conclude  in  time.
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 Mr.  Deputy-Speaker:  Order,  order.
 cannot  go  on  like  this,

 Shri  S.  M.  Banerjee  (Kanpur):
 only  mention  one  or  two  points.

 Shri  Priya  Gupta:  This
 procedure  of  passing  Bills.

 You

 I  will

 is  not  the

 Shri  §.  M.  Banerjee:
 points  in  a  nutshell,  When  this  Bill  is
 passed  and  becomes  an  Act,  I  would
 request  the  hon,  Minister  Shri  Patil  and
 Dr,  Ram  Subhag  Singh  to  see......:...
 An  Hon.  Member;  Why  not  Shri
 Sham  Nath?)  I  am  sorry;  I  forgot;
 that  the  Railway  protection  force  which  is
 supposed  to  protect  the  property  of  the
 Government  protects  it  well.  There  is
 heartburning  among  the  RPF_  people
 because  of  supersession.

 I  will  put  my

 4  hrs.
 Mr,  Deputy-Speaker:  Do  not  bring  in  all

 these  things,  The  time  is  over,  Has
 Mr,  Patil  to  say  anything?

 Shri  S.  K.  Patil:  I  have  nothing  to  reply.
 Mr,  Deputy-Speaker:  I  shall  put  the

 question  to  the  vote  of  the  House.
 Shri  Kapur  Singh  (Ludhiana’:  Mr.

 Deputy-Speaker,  Sir,  I  wanted  to  speak  for
 just  a  minute,  You  were  not  looking  at
 this  side.

 Mr.
 coming.

 Shri  Kapur  Singh:  I  wanted  to  speak
 on  this  Bill,  I  want  to  oppose  this  Bill.
 (interruption)  It  is  very  unfair,

 Deputy-Speaker:  Your  Bill  is

 Mr.  Deputy-Speaker:  Order,  order.  The
 question  is:

 “That  the  Bill  be  passed”,
 The  motion  was  adopted,

 PUNJAB  REORGANISATION  BILL
 Mr.  Deputy-Speaker:  The  House  will

 now  take  up  consideration  of  the  Bill  to
 provide  for  the  reorganisation  of  the
 existing  State  of  Punjab  and  for  matters
 connected  therewith.  No  time  has  bcen
 fixed,  I  want  the  opinion  of  the  House
 on  it,  We  have  two  hours  for  it  today.

 Shri  U,  M.  Trivedi  (Mandsaur):  I5  hours
 must  be  allotted  for  it.

 Sbri  Kapur  Singh  (Ludhiana):  Not
 Jess  than  I5  hours,-  It  is  a  most  momentous
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 Bill,  Therefore,  at  least  l5  hours  should
 be  given,

 Mr.  Deputy-Speaker:.  We  have  only
 today  and  tomorrow.

 Shri  Raghunath  Singh  (Varanasi):  We
 have  to  finish  the  Bill  today,  We  are
 Going  to  finjsh  this  Bill  today,  It  has  to
 be  finished  today,  Please  consider  that
 point  also,

 Several  hon.  Members:  rose—
 Mr.  Deputy-Speaker:  Order,  order:
 The  Leader  of  the  House  (Shri  Satya

 Narayan  Sinha):  I  have  got  a  request to  make.  Whatever  time  you  allot,  I  think
 and  I  would  propose  that  four  hours  will
 be  quite  sufficient  for  this  Bill,
 (Interruption)  |  want  to  make  one  thing

 clear,  would  request  the  House  to
 co-operate,  It  does  not  matter  how  long
 we  will  have  to  sit;  it  does  not  matter  if
 we  have  to  sit  till  midnight,  but  we  would
 like  to  finish  this  Bill  today,  Unless  we
 finish  this  Bill  we  will  not  rise.

 Shri  U.  M.  Trivedi:  Sir,  on  a  point  of
 order,  It  is  unfortunate  that  this  Bill
 is  being  brought  for  consideration  today,
 This  Bill  cannot  be  discussed  in  this  House
 by  virtue  of  the  provisions  contained  in....

 Mr.  Deputy-Speaker:  You  may  raise  the
 objection  later,  I  have  to  inform  the  House
 that  at  4  O'clock  we  have  to  take  up  further
 discussion  on  the  motion  by  Shri  Siddhanti,
 on  which  Shri  Raghunath  Singh  has  to
 continue  his  speech,  So,  we  have  two  hours
 for  this  Bill  today,  and  tomorrow,  The  hon.
 Minister,  Shri  Satya  Narayan  Sinha,  has
 suggested  four  hours  for  this  Bill.

 Shri  Kapur  Singh:  How  can  we  discuss
 this  Bill,  a  Bill  of  ‘this  nature,  in  just  four
 hours,  Sir?  ,(Interruption)

 श्री  युद्धवीर  सिंह  (महेन्द्रगढ़)  ;  बीच
 में  आप  मोशन  को  भी  रखना  चाहते  हैं,
 या  तो  उस  मोशन  को  सस्पेण्ड  करें।

 Mr.  Deputy-Speaker:  The  House  can  sit
 late  and  finish  it,

 Shri  Satya  Narayan  Sinha:  I  have  made
 that  request  to  the  House.  My  motion  is
 that  four  hours  be  allotted  to  this  Bill.  As
 I  find  that  hon,  Members  are  anxious  that
 more  time  should  be  given  and  they  feel
 that  four  hours  will  not  be  sufficient.
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 Shri  Sham  Lal  Saraf  (Jammu  &  Kashmir):
 If  more  time  is  necessary,  you  can  extend
 the  time,  (interruption)

 Shri  Satya  Narayan  Sinha:  I  have  suggest-
 cd  we  can  sit  late  till  night.  It  will  be  some-
 thing  novel  also,  because  Parliament  has
 never  had  so  far  any  night  session,  Some
 Members  were  also  anxious  that  we  must
 sit  through  the  night  and  finish  this  Bill.
 Therefore,  I  have  suggested  that  we  shall
 have  this  sitting  today  as  late  as  we  couid,
 as  late  as  we  fecl  it  is  necessary,  at  least  till
 the  time  when  we  generally  go  to  bed:  till
 then  we  will  go  on.

 Shri  Harj  Vishnu  Kamath  (Hoshangabad):
 ‘Vill  we  have  dinner  here  ?

 Shri  Satya  Narayan  Sinha:  Yes,  there  will
 be  dinner;  we  will  have  dinner  for  all  those
 hon,  Members  who  will  continue  to  be  herc,

 श्री  युद्धबोर  सिह:  चार  बजे  जो  मोशन
 है,  उस  का  क्‍या  होगा  ,  क्या  उस  को  खत्म
 कर  दिया  गया?

 Shri  U.  M,  Trivedi:.  The  point  for  conside-
 ration  is  this:  the  Leader  of  the  House  has
 suggested  that  in  vicw  of  the  fact  that  the
 motion  in  respect  of  defence  will  have  to  ne
 taken  up  at  4  O'clock,  we  will  have  the  dis-
 cussion  of  this  Bill  only  for  two  hours  today,
 The  point  is  that  in  just  four  hours  this
 Bill  containing  so  many  clauses  and  I6  Sche-
 dules—  mind  you—cannot  be  finished  how-
 ever  much  one  might  try.  I  had  suggested
 5  hours.  Even  if  they  want  to  आ  till
 tomorrow  midnight,  we  have  no  objection.
 We  are  prepared  to  sit,  But  then  the
 question  is  that  you  will  have  to  make
 provision  for  १5  hours.  Do  not  have  just
 four  hours  and  then  say,  we  will  extend  it
 by  one  hour,  and  then  by  another  one  hour
 and  so  on,  That  cannot  be  done.  It  is
 not  possible.  This  Bill  cannot  be  finished
 within  four  hours,

 Shri  Raghunath  Singh:  There  are  many
 other  important  Bills  also  which  are  pending.
 Therefore,  we  cannot  continue  with  the  Bill
 tomorrow  also.

 Mr,  Deputy-Speaker:  The  motion  of  Shri
 Siddhanti  has  to  be  taken  up.

 Shri  Satya  Narayan  Sinha:  I  think  that
 could  be  postponed  to  tomorrow,  after  this
 Bill  is  finished.
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 Shri  Raghunath  Singh:  Yes,  but  I  will
 continue  my  speech  on  that  motion.

 Mr.  Deputy-Speaker:  So,  we  will  take  up
 the  Bill  relating  to  Punjab  today.  That
 motion  will  be  postponed  to  some  other
 day,

 Shri  Kapur  Singh:  Whatever  may  be  the
 urgency,  the  Punjab  Reorganisation  Bill
 cannot  be  finished  within  four  hours,  let
 alone  one  hour  or  two  hours.  Let  us  not
 give  an  impression  to  the  outside  world
 that  this  House  treats  its  legislative  duties
 with  levity.  This  is  not  a  Bill  which  could
 be  passed  in  a  hurry;  this  is  not  the  type
 of  Bill  which  can  be  disposed  of  in  haste.

 Mr.  Deputy-Speaker:  We  will  have  three
 hours  today,  and  if  possible  the  whole  of
 tomorrow.

 Shri  Satya  Narayan  Sinha:  We  are  sitting
 till  late  iuto  the  night;  as  I  have  suggested,
 we  are  having  dinner.

 Mr.  Deputy-Speaker:  Night  session  today
 or  tomorrowr

 Shri  Satya  Narayan  Sinha:  Today;  to-
 night,  not  tomorrow,  (Interruption).  I
 have  suggested  the  motion  to  you.  You
 may  put  it  to  the  vote,  as  you  like.

 Shri  Kapur  Singh:  It  is  not  like  giving
 the  dog  a  bad  name  and  hanging  iy  If
 we  are  going  to  do  it  and  finish  it  within
 four  hours,  it  cannot  be  done  like  that.
 You  cannot  do  it  if  the  rule  of  law  is  to
 prevail.  After  all.  this  is  Parliament  and...
 (Unterruption)

 Mr.  Deputy-Speaker:  The  Bill  is  before
 the  House.  It  is  on  the  agenda,  We  have
 to  get  it  through,  (Interruption),  Yam
 putting  the  Minister’s  motion  to  the  House.

 Shri  $.  M.  Banerjee  (Kanpur):  I  want  to
 say  one  thing.  I  agree  with  the  hon.
 Minister  that  this  Bil  is  important.  This
 Bill  is  a  very  important  one  and_  there  is
 no  doubt  about  it.  After  all,  if  we  have
 to  concinde  the  session  on  the  7th,  that  is,
 tomorrow,  we  have  either  to  sit  through
 the  night  or  during  the  night  or  do  some-
 thing  about  it.  Otherwise,  we  cnnot
 have  a  proper  discussion.  If  we  want  to
 sit  im  the  night  today,  I  do  not  mind;  if
 we  are  provided  good  meal  here,  we  do  not
 mind;  we  will  sit  up  to  8,9  or  even  १90
 O’clock.  But  the  whole  difficulty  will  be,
 this  discussion  wil  continue  tomorrow;
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 after  four  hours,  it  will  go  for  tomorrow
 also.

 Some  hon.  Members:  No,  no.
 Shri  S.  M.  Banerjee:  Kindly  hear  me.

 There  is  another  difficulty,  Shri  Siddhanti’s
 motion  is  there.  That  has  to  be  replied  to
 by  the  hon.  Defence  Minister  in  the  face
 of  new  threats  from  China  and  Pakistan.
 If  it  is  not  taken  up,  it  will  lose  its  signi-
 ficance  absolutely.  Then  there  are  two
 half-hour  discussions  which  are  very  im-
 portant.  One  of  them,  as  has  been  very
 ably  acknowledged  by  the  hon.  Speaker,
 is  a  very  important  one—the  recogni-
 tion  of  the  union,  a  matter  in  con-
 connection  with  which  I  was  asked  to  go
 out  from  the  House  the  cther  day.  Then
 there  is  the  other  half-hour  discussion.  All
 these  are  there.  3  would  request  the  hon.
 Minister  to  postpone  all  these  three  items
 to  tomorrow.  If  we  can  possibly  sit  till
 late  in  the  night,  let  the  Punjab  Bill  con-
 tinue  up  to  7  O'clock  or  till  7.30.  Let  us
 sit  for  the  whole  night  tomorrow  if  need
 be.  We  shall  inform  our  family  members...
 (Interruption)

 Shri  Hari  Vishnu  Kamath:  By  your
 leave,  I  wish  to  make  one  point.  I  am
 glad  that  my  hon.  friend  Shri  Satya  Narayan
 Sinha  has  accepted  my  proposal  which  have
 been  trying  every  session,  that  we  must
 have  one  night  sitting  every  session.  He
 has  acceded  to  that  today  and  we  will  have
 tonight,  a  night  session,

 Then,  I  also  agree  with  my  hon.  friend
 Shri  Kapur  Singh  that  we  should  not  give
 the  impression  that  in  a  matter  like  this,  it
 is  being  hustled,  that  a  very  important  Bill
 like  the  Punjab  Reorganisation  Bill  is  being
 hustled.  I  would  request  the  hon.  Minister
 humbly,  but*  most  carnestly,  that  in  case
 the  business  before  the  House  needs  more
 time—we  will  sit  tonight  also—if  the  Houses
 need  more  time  for  this  important  measure,
 we  will  continue  with  this  Bill  tomorrow  as
 well,  and  the  Government  should  agree  to
 extend  the  session  by  a  day,  till  Friday,  be-
 cause  Thursday  is  a  holiday.  Why  should
 not  this  House  also  sit  on  Friday  if
 necessary?

 Mr.  Deputy-Speaker:  I  will  put  the  hon.
 Member's  motion  to  the  House.

 Shri  D.  C.  Sharma  (Gurdaspur):  Sir,  you
 are  hearing  everybody  except  those  who  are
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 affected  by  this  Bill.
 Mr  Deputy-Speaker:;  Do  you  want  ६७

 say  something?
 Shri  D.  C.  Sharma:  This  is  a  very  im-

 portant  Bill;  not  only  on  account  of  its  own
 merits,  but  on  account  of  its  further  con-
 sequences,  which  some  persons  on  the
 Treasury  Benches  do  not  see.  This  Bill  has
 to  be  gone  into  very  very  carefully.  It  is
 no  use  saying,  we  must  finish  This  today.  It
 is  not  like  saying,  we  must  finish  this  food
 today,  because  it  will  rot  tomorrow.  It  is
 not  an  item  of  food.  It  is  an  item  of  legis-
 lation  of  supreme  importance  to  thi6
 nation.

 I  suggest  that  you  take  it  up  today  from
 2  to  ३,  as  the  schedule  dictates.  Tomorrow
 we  will  continue  with  it,  My  hhon..  friend
 on  the  other  side  said,  we  require  l5  hours,
 I  fully  agree  with  him.  We  do  not  want
 that  this  work  should  bt  done  in  an  extem-
 pore,  impromptu  and  ad  hoc  manner.  This
 work  should  be  done  in  a  thorough-going,
 comprchensive  =  manner.  Already  the
 Gujarat  people  want  three  areas—a  State  of
 Gujarat,  a  Union  Territory  of  Kutch  and
 a  State  of  Saurashtra.  The  members  on
 the  Treasury  Benches  are  out  of  touch  with
 the  realities  of  life  and  they  do  not  know
 the  further  consequences  of  this  Bill.  This
 Biil  should  be  given  I5  hours.  As  I  said,
 this  Bill  may  be  discussed  for  2  hours  today,
 for  some  hours  tomorrow  and,  if  need  be,
 the  session  should  be  extended.  If  you
 husile  this  Bill,  you  will  be  doing  a  great
 deal  of  injustice  not  only  to  Punjab  but
 also  to  the  future  of  this  Indian  nation.

 Shri  Kapur  Singh:  It  will  be  a  disaster  in
 more  than  one  way  to  hustle  through  this
 Bill.  With  these  words,  I  support  my
 friend,  Shri  D.  ©.  sharma.

 Dr,  M.  S.  (Nagpur):  Parliament
 should  not  be  hustled  in  its  legislative  work.
 It  has  to  do  its  work  in  a  proper  and
 deliberate  way.

 Shri  D.  D,  Puri  (Kaithal):  While  support-
 ing  the  motion  moved  by  the  Leader  of  the
 House,  I  suggest  fhat  we  allot  8  hours  to
 this  Bill  We  can  sit  late  and  finish  this
 Bill  today  itself.

 Shri  Hem  Raj  (Kangra):  I  also  feel  that
 the  Bil]  requires a  longer  time.  So,  if  it
 is  continued  tomorrow  also,  it  does  not
 matter.  The  time  should  be  extended.

 Ancy



 9453  Punjab

 Shri  Satya  Narayan  Sinha:  I  quite
 appreciate  the  anxiety  and  concern  which
 members  from  Punjab  particularly  feel
 about  this.  My  idea  is  not  to  hustle  it.

 Shri  U.  M.  Trivedi:  .Why  do  you  say,
 members  of  Punjab?  All  of  us  are  con-
 cerned  about  it;  it  is  a  national  issue.  We
 represent  the  whole  of  India.  In  this
 Parliament,  nobody  represents  any  parti-
 cular  place,

 Shri  Satya  Narayan  Sinha:  I  have  already
 listened  carefully  to  my  words,  I  said,
 members  from  Punjab  particularly.  I  have
 not  said  that  the  hon.  member  has  no
 interest  in  it,  He  is  more  interested  then
 the  Punjab  members,  if  he  is  satisfied  with
 that.

 Shri  U.  M,  Trivedi:
 allegation.

 Don’t  make  any
 It  is  nothing  more,  nothing  less.

 Shri  Satya  Narayan  Sinha:  I  have  already
 Tequesteq  the  House  to  sit  longer  hours.
 Even  by  sitting  longer  hours,  if  sufficient
 discussion  has  not  taken  place,  there  is  no
 sanctity  that  it  must  be  passed  tonight.  It
 may  be  taken  over  to  tomorrow.  Let  us  see
 how  much  time  we  are  going  to  give  to
 this  Bill.  Suppose  we  sit  till  9  o’clock  to-
 night.  Even  then  if  it  is  found  that  it  has
 not  been  adequately  discussed,  we  can  carry
 it  over  to  tomorrow.

 श्री  बुद्धबौर  सिंह  :  ऋष  एक
 मेरी  बात  सुनें।

 उपाध्यक्ष  महोदय:  त्राप  बैठ  याइये।

 शी  युद्धवीर  सिह:  आप  मेरी  बात  सुन
 लें,  मैं  45  जाउंगा।

 उपाध्यक्ष  महोदय:  ब्राड,  आडं?  1

 श्री  युद्धयीर  सिह:  हम  को  कल  सबेरे
 8  बजे  या  9  बजे  बेठा  लोजिग्र।  9  बजे

 रात  तक  बैंठने  से  इस  बिल  के  साथ
 शाप  जस्टिस  नहीं  करेंगे।
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 Mr.  Deputy-Speaker:  I  think  it  is  agreed

 to.  We  will  go  on  as  long  as  possible  to-
 night  If  it  is  not  finished  we  will  take  it
 up  tomorrow.  .

 Shri  Satya  Narayan  Sinha:
 finish  it  tomorrow.

 Mr.  Deputy-Speaker:
 Minister.

 We  shall

 The  hon.  Home

 The  Minister  of  .Home  Affairs  (Shri
 Nanda):  ,Sir,  I  beg  to  more,.....

 Shri  Hari  Vishnu  Kamath:  On  a  point  of
 order.

 Shri  Deputy-Speaker:  Let  him  move  the
 motion  and  let  me  place  it  before  the
 House.

 Shri  U,  M.  Trivedi:
 motion  being  moved.

 I  object  to  the

 Shri  Hari  Vishnu  Kamath:  You  have
 read  out  the  item  that  this  Bill  be  taken
 into  consideration,  I  rise,  on  a  poimt  of
 order.

 Mr  Deputy-Speaker:  Shri  Prakash  Vir
 Shastri  has  written  to  me  that  he  wants  to
 raise  a  point  of  order.  Let  me  hear  him
 first.

 [बिजनौर :
 उपाध्यक्ष  महोदय  पंदडाब  का  पुनर्गठन
 विधेयक  संविधान  ह  मान्यताओत्रों  के
 विपरीत  है  बौर  ना  सभ,  के  प्रक्रिया
 तथा  कार्य  संचालन  संबंधी  निय्रमों  के
 भी  सर्वथा  विपरीत  है।  इस  बिल  के
 अन्दर  मुख्य  रूप  से  तोन  दोष  हैं।  सब  से
 पहला  दोष  यह  है  कि  इस  विल.  को  धारा
 4  में  जहां  पर  खरड़  तहसील  की  चर्चा
 की  गई  है  उस  में  कहा  गया  है  कि
 चंडीगढ़  को  यूनियन  टेरीटरी  माना
 जायेगा।  लोक  सभा  के  प्रक्रिया  तथा
 कार्य  संचालन  संबंधी  नियमों  क्री  धारा
 59  इस  के  ऊपर  लागू  होती  है

 इस  में  स्पष्ट  रूप  से  जो  लिखा  है  मैं
 उसे  पढ़  कर  सुनाता  हूं:

 श्री  प्रकाशइं'र  शास्त्री
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 “साधारणतया  ऐसे  प्रस्ताव  को  प्रस्तुत
 करने  की  अनुज्ञा  नहीं  दी  जायेगी
 जो  किसी  ऐसे  विषय  पर  चर्चा  उठाने  के
 लिये  हो  जो  किसी  न्यायिक  या  ग्र्धन्यायिक
 कृत्य.  करने  वाले  किसी  संविहित
 न्यायाधिकरण  या  संविहित
 प्राधिकारी  के  या  किसी  विषय  की
 जांच  या  अनुसंधान  के  लिये  नियुक्त
 किसी  आयोग  या  जाँच  न्यायालय  के
 सामने  लम्बित  हो।”

 खण्ड  तहसील  के  संबंध  में  विशेष  रूप  से
 मैं  यह  कह  रहा  हूं  कि  खरड़  तहसील  के
 संबंध  में  एक  केस  विचाराधीन  है,  जिस
 पर  पंजाब  हाई  कोर्ट  को  अभी  अपनी
 अनुमति  देनीहै।  लोक  सभा  की  इस
 प्रक्रिय  की  दूसरी  धारा  352  (i)
 है,  उस  में  भी  स्पट  रूप  से  संकेत  है
 किः

 “किसी  ऐसे  तथ्य  विषय  का
 विदेश  नहीं  करेगा  जिस  पर  न्यायिक
 विनिश्चय  लम्बित  हो”

 चुंकि  यह  जूडीण्मिरी  के  सामने  विचार
 के  लिये  श्रभी  पेण  है  इस  लिये  यह  धारा
 इस  से  भंबंधित  है।  इस  लिये  इस  पर

 ई  विचार  इस  सदन  के  अन्दर  नहीं
 हो  सकता।
 को

 दूसरे  यह  विधेयक  इस  दृष्टि  से  भी
 असंवेध,निक  है  क्योंकि  प्रक्रिया  की  धारा
 66  इस  पर  लागू  होती  है।  उस  में

 यह  है  कि  जब  भी  कोई  विधेयक  इस
 सदन  में  स्वीकृत  होता  है  तो  स्वीकृत
 होने  के  पश्चात्‌  वह  राज्य  सभा  में  जाता
 है।  जब  राज्य  सभा  और  लोक  सभा
 दोनों  से  वह  स्वीकृत  हो  जाता  है  तो
 तब  उस  पर  राष्ट्रपति  की  अनुमति  प्राप्त
 होती  है।  अब  तक  इस  सदन  में  कोई
 इस  प्रकार  की  घोषणा  नहीं  हुई  कि
 हिमाचल  प्रदेश  जो  यूनियन  टेरीटरी
 है  उस  संबंध  में  जो  संविधान  संशोधन
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 हुआ  है  उस  को  राष्ट्रपति  की  अनुमति
 मिली  है  या  नहीं।  जहां  तक  मेरी  जान-
 कारी  ह,  और  लोक  सभा  का  कार्यालय
 भी  इस  बात  की  पूष्टि  करेग!  कि  उस
 विधेयक  के  बारे  में  अभी  तक  इस  प्रकार
 की  घोषणा  नहीं  हुई  ।  जब  तक  सचिव,
 लोक  सभा  के  माध्यम  से  इस  की  घोषणा
 न  हो  तब  तक  उस  से  सम्बन्धित  कोई
 दूसरा  विधेयक  यहां  नहीं  आ  सकता।

 तीसरी  बात  जिस  दृष्टि  से  यह  बिल
 असंवेधानिक  है  वह  भी  मैं  बतलाना  चाहता  हूं  ।
 इस  विधेयक  की  धारा  जिस  पर  मैं  विशेष
 रूप  से  आप  का  ध्यान  आकर्षित  करना
 चाहता  हूं  वह  है  धारा  (16)  उसके  श्रन्दर
 विशेष  रूप  से  यह  है  कि  हरियाना  की  जो
 विधान  सभा  बनेगी  उसमें  जो  वतंमान
 54  सदस्य  हैं  जो  कि  हरियाना  क्षेत्र  से  आये

 हैं  और  जनता  के  सीध  चुने  हुए  प्रतिनिधि
 हैं  उन  पर  तो  हरियाना  की  विधान  सभा
 नहीं  बन  सकती  ।  संविधान  की  धारा
 70%  हिसाब  से  जब  तक  किसी  भी  विधान

 सभा  में  60  सदस्य  नहीं  हों  तब  तक
 वह  विधान  सभा  नहीं  कहलायेगी।

 60  सदस्य भी  कौन  से?  60  सदस्य  वे
 जो  कि  जनता  द्वारा  सीधे  चुने  हुए  हों  v
 यह  संविधान  के  अन्दर  स्पप्ट  रूप  से  निर्देश
 है।  धारा  770  में स्पप्ट  कहा  गया  है  कि
 जो  डायरेक्ट  लैकशन  द्वारा  चुन  कर  आएं
 हों!  लेकिन  हरियाणा  मेंजो  विधान
 सभा  बनेगी  उसमें  विधात  सभा  के  सदस्य
 जो  कि  जनता  द्वारा  सीधे  चुन  कर  आए
 हैं,  उनकी  संख्या  केवल  54  होगी  ।  इतनी
 संख्या  केआधार  प्र  विधान  सभा  नहीं
 बन  सकती  है।  अब  इस  विधेयक  के  अन्दर
 यह  कहा  गया  है  कि  आठ  सदस्य  जो  लैंजि-
 स्लेटिव  काउंसिल  के  सदस्य  है  उनक़ो  इतके
 अन्दर  सम्मिलित  कर  लिया  जाएगा  और
 इनको  सम्मिलित  करके  सदस्यों  की  कुल
 संख्या  62  हो  जाएगी।  लेकिन  मैं  कहना
 चाहता  हूं  कि  जबतक  रा  470  के
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 [at  प्रकाशवीर  शास्त्री]
 भ्रन्दर  संशोधन  नहीं  किया  जाता  है  तब  तक
 इन  झाठ  व्यक्तियों  क्रो  जोकि  जनता  द्वारा
 रीघे  चुने  हुए  नहीं  हैं,  विधान  सभा  के  सदस्य
 झाप  नहीं  बना  सकते  हैं,  ये  विधात  सभा

 के  सदस्य  नहीं हो  सकते  हैं।  सीधे  चुने  हुए
 विधान  सभा  के  सदस्यो  क़ी  संख्या  जब  तक
 60  नहीं  होती  है  तब  तक  हरियाणा  के
 अन्दर  विधान  सभा  नहीं  बन  सकती  है।
 इस  दृष्टि  सेभी  यह  बिल  अवैध  है।

 इस  बिल  के  अन्दर  बहुत  सी  खामियां
 हैं।  मैंने  उनमेंसे  कुछ  क़ो  गिनाया  है  1
 मैंने  कहा  हैकि  एक  चीज  तोयह  है  कि
 खरड़  तहसील  का  मामला  न्यायालय  के
 समक्ष  विचाराधीन  है।  दूसरी  चीज  मैंने
 यह  कही  हैकि  हिमाचल  प्रदेश  का  जो
 बिल  यहां  पर  संविधान  संशोधन  का  पास
 हुआ  है,  राष्ट्रपति  जी  क़ी  उसको  अब  तक
 स्वीकृति  नहीं  मिली  शौर  अंतिम  बात
 मैंने  यह  कही  है  कि  संविधान  क़ी  घारा  i70
 के  अनुसार  हरियाणा  के  अन्दर  केवल  44
 सदस्य  है  और  और  54  सदस्यों  के  ऊपर
 विधान  सभा  नहीं  बन  सकती  है  और  इस
 दृष्टि  सेभी  यह  जो  विधेयक  है  यह
 असंवेधानिक  है।  इस  सबके  साथ  लोक-सभा
 क़ी  जो  प्रक्रिया  है  उसके  भी  विपरीत
 यह  जाता  है।  इसलिए  इस  विधेयक  पर
 विचार  नहीं  किया  जा  सकता  है।

 Some  hon.  Members:  first.

 Mr.  Deputy-Speaker:  Shrj  ‘Trivedi—
 Shri  Kapur  Singh:  Sir,  Iet  the  Law

 Minister  be  here,

 Mr.  Deputy-Speaker:  I  shall  give  my  rul-
 ing  on  this.

 Sbri  Hari  Vishnu  Kamath:
 other  points  of  order.
 taken  up  together.

 Mr.  Deputy-Speaker:  Hon.  Members
 may  go  on.  In  the  meantime  the  Law
 Minister  will  also  come.

 There  are
 All  will  have  to  be
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 Shri  U.  M.  Trivedi:  Sir,  there  is  a  news

 item  appearing  in  the  Tribune  dated
 Saturday,  3rd  September  ‘1966,

 Mr,  Deputy-Speaker:  What  is  the  point
 of  order?

 Shri  U.  M.  Trivedi:  Uuless  I  state  ths
 fact  I  cannot  come  to  my  point  of  order.
 The  news  item  appears  under  the  heading.
 “Writ  petition  about  Kharar”

 Mr.  Deputy-Speaker:  Writ  petition  about
 what  ?

 Shri  U.  M.  Trivedi:  In  the  area  which  is
 going  to  form  the  Union
 Chandigarh  there  is
 known  as  Kharar.

 Territory  of
 an  area  which  is

 Mr.  Deputy-Speaker:  Let  us  not  go  into
 the  merits.

 Shri  U.  M.  Trivedi:  Sir,  without  mention-
 ing  this  it  is  not  possible  to  state  my  point
 of  order.  This  is  not  a  point  which  I  can
 straightway  state.  The  news  item  reads
 like  this:

 “A  petition  for  leave  to  appeal  to
 the  Supreme  Court  in  the  matter  of
 the  decision  of  the  Union  Government
 transferring  a  part  of  Kharar  tehsil  to
 Punjabi  Suba  and  declaring  Chandi-
 हाथी  as  a  Union  Territory  contrary  to
 the  recommendations  of  the  Punjab
 Boundary  Commission  was  filed  by Mr.  Shri  Chand  Goyal,  advocate,  on
 behalf  of  six  persons,  in  the  Punjab
 High  Court.

 This  arose  out  of  a  writ  petition  pre-
 ferred  by  Mr.  Amar  Singh  Girdhar,
 President  of  the  Constitution  Society

 of  India,  Ambala,  Mr.  Om  _  Prakash,
 President,  Jan  Sangh,  Kharar,  and
 others  challenging  the  decision  of  the
 Union  Government.  The  writ  was
 dismissed  in  limine  on  August  19,  966
 by  a  Division  Bench  of  the  Punjab
 High  Court  consisting  of  the  Chief
 Justice,  Mr.  Mehar  Singh,  and  Mr.
 Justice  D,  K.  Mahajan.

 The  petition  for  leave  to  appeal  to
 the  Supreme  Court  against  the  order  of
 the  Division  Bench  is  likely  to  come  up
 for  hearing  in  the  near  future.”
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 In  other  words,  this  news  item  appeared
 on  $rd  September  and  it  indicates  that  this
 matter  is  sub  judice  before  a  court  of  law.
 If  a  matter  is  sub-judice  before  a  court  of
 law,  then  we  have  a  provision  in  the  rules,
 Rule  352,  which  says:

 “A  Member  while  speaking  shall
 not  refer  to  any  matter  of  fact  on
 which  a  judicial  decision  is  pending.”

 Now,  this  is  a  patent  fact.  It  does  not  re-
 quire  any  explanation  whatsoever,  that  a
 judicial  proceeding  is  pending  in  a  court
 of  law.  If  it  is  pending  in  a  court  of  law,
 how  can  I  discuss,  how  can  any  Member
 discuss  the  propriety  or  impropriety  of  the
 inclusion  of  Kharar  tehsil  in  the  Union
 Territory  or  inclusion  in  Ambala  District
 or  anything  of  that  kind?  It  becomes  a
 difficuit  problem  for  anyone  to  assert  one
 way  or  the  other  on  account  of  this  matter
 being  pending  before  a  court  of  law.  In
 the  Bill  itself  the  position  is  made  clear
 that  a  matter  which  is  referred  to  a  court
 of  law  or,  what  we  call,  pending  before  a
 court,  will  be  treated  as  a  matter  which
 is  su  yuidice.  Our  Supreme  Court  Rules
 also.  say:

 “As  soon  as  a_  petition  and  all
 necessary  documents  are  lodged,  the

 peti  ion  shall  thereupon  be  deemed  to
 be  set  down.”

 That  means,  whenever  such  an  application
 is  there  and  if  all  necessary  documents  have
 been  filed,  as  in  this  case  leave  to  appeal
 application  has  been  filed  and  is  coming
 up  for  hearing,  under  the  rules  of  the
 Supreme  Court  also  it  will  become  a  sub-
 judice  matter.  If  a  mattcr  is  sub-judice,
 as  it  is  in  this  case—l  du  not  want  to  dwell
 upon  other  unconstitutional  provisions  that
 are  coming  up  to  this  Bill—they  are  uncon.
 stitutional  and  I  have  no  doubt  about  it
 in  my  mind—I  leave  it  to  Shri  Kamath  to  en
 large  upon  them—as  a  lawyer,  I  may  say
 that  this  technical  difficulty  is  standing  in
 the  wiy  of  our  proceeding  with  the  motion.
 I,  therefore,  say  that  this  motion  is  out  of
 order  and  unless  and  unti  this  matter  is
 decided  by  the  court  of  law  we  cannot  take
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 it  up  and  discussion  in  this  House  must  tbe
 kept  pending  till  a  decision  has  been
 arrived  at.

 Shri  Hari  Vishnu  Kamath:  Mr.  Deputy-
 Speaker,  Sir,  I  have  no  desire  whatsoever
 to  block  oz  delay  the  passage  of  such  an
 important  measure,  but  I  am  gure  the
 House  is  vigilant  enough  and  will  be  vigi- lant  enough:,  careful  enough,  to  ensure
 that  the  provisions  of  the  Constitution  and
 the  Rules  of  Procedure  are  not  ignored,
 disrcgarded  or  by-passed  in  the  process  of
 passing  this  Bill,

 I  will  first  invite  your  attention  to  the
 Bill  itself.  Please  turn  to  the  Presidential
 recommendation.  My  hon,  friend,  Shri
 Trivedi  wanted  me  to  enlarge  upon  a  parti- cular  point,  but  I  am  raising  this  point  of
 order  on  a  different  count,  But,  Sir,  be-
 fore  I  proceed,  I  would  certainly  urge  you to  send  for  the  Law  Minister,  |  do  not
 know  whether  it  is  not  his  duty  to  assist...
 (Interruption).  I  know  the  hon.  Home

 Minister  can  manage  it  himself,  I  know
 his  capacity,  and  I  know  he  is  competent, but  the  Law  Minister  must  assist  him  on
 such  occasions.  Now,  the  Presidential  Re-
 commendation  has  been  deemed  to  be  ne-
 cessary,  not  merely  because  of  articles  l0
 and  l7  coming  into  the  picture  but  also
 article  3.  The  Presidential  Recommenda-
 tion  refers  to  three  articles  on  account  of  the
 provisions  in  which  the  recommendation  of
 the  President  has  been  deemed  to  be  neces-
 sary—urticle  17,  article  3  and  article  274.
 These  three  come  into  play.  Please  turn
 your  attention  to  article  $  of  the  Constitu-
 tion.  Article  3  of  the  Constitution
 empowers  Parliament  to  make  laws  for
 this  purpose  and  the  Bill  is  before  the
 House  for  reorganisation  of  the  Punjab  in
 accordance  with  the  provisions  of  article  5.
 But  whar  has  its  proviso  to  say,  The  pro- viso  is  important.  May  I,  by  your  leave,
 Sir,  read  that  proviso  in  extenso?  That  is
 important,  It  says:

 “Provided  that  no  Bill  for  the  pur-
 pose  shall  he  introduced  in  either  House
 of  Parliament  except  on  the  recommen
 dation  of  the  Premacnt....~.
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 [Shri  Hari  Vishnu  Kamath]
 That  has  been  complied  with.  So  far  so
 good,  Then  it  says:—the  sccond  part  of
 the  provisos  is  cqually  if  not
 portant—

 more  im-

 ...,and  unless,  where  the  proposal
 contained  in  the  Bill  affects  the  area,
 boundaries  or  name  of  any  of  the  States,
 the  Bill  has  been  referred  by  the  Presi-
 dent  to  the  Legislature  of  that  State
 for  expressing  its  views  thereon  within
 such  period  as  may  be  specified  in  the
 reference  or  within  such  further  period
 as  the  President  may  allow  and  the
 period  so  specified  or  allowed  has
 expired.”

 Now,  the  very  first  requirement,  the  sine
 qua  non,  is  that  the  President  must  refer
 the  Bill  to  the  Legislature  of  the  State.  The
 second  is  that  a  period  must  be  allowed.
 The  third  is  that  period  must  expire,  None
 of  these  three  conditions  has  been  com-
 plied  with.

 I  raised  this  point  in  connection  with  rhe
 Punjab  Legislature  Conferral  of  Powers  Bill
 also  earlier,  The  Legislature  of  the  State
 of  Punjab  has  not  been  dissolved  and  that
 has  been  admitted  by  the  Government  also.
 Government  admits  that  it  is  still  in  exis-
 tence  and  still  continues  to  function,  It  has
 not  been  convencd  but  it  exists;  it  has  not
 been  dissolved.  I  had  quoted  the  article
 at  that  time.  Under  that  article  it  has
 not  been  dissolved.  There  cannot  be  a
 haifway  house  and  there  cannot  be  a
 third  alternative;  a  third  situation  is  not
 possible.  Either  the  Legistlature  exists  or
 it  does  not  exist.  There  cannot  be  a
 halfway  ho  Now,  the  Legislature  ex-
 ists;  it  has  not  been  dissolved;  it  is  not
 defunct;  it  is  not  functus  officio,  There-
 fore,  it  exists.

 Now,  what  practical  difficulty  is  there  for
 the  Government,  for  the  President.  to  refer
 this  Bill  to  the  Legislature  of  the  State  of
 Punjab  for  its  opinion?  That  is  the  first
 point,  Secondly,  even  assuming  for  the  sake
 of  argument—I  de  not  concede  it.  but  as-
 suming  for  the  sake  of  argument—that  the
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 Punjab  Legislature  is  in  a  state  of  suspen-
 ded  animation  and  that  all  its  powers  have
 been  taken  over  unlawfully—rather,  I  will
 not  say  unlawfully;  I  will  say  irregularly—
 by  the  President  through  Parliament,  the
 Legislature  of  Himachal  Pradesh  exists  and
 functions,  This  Bill  will  affect  Himachal
 Pradesh  as  well  as  Punjab,  The  Territorial
 Council  or  the  Assembly  of  Himachal  Pra-
 desh  is  there.  Whatever  its  name  may  be,
 that  Legislature  exists.

 Now,  I  raised  this  point  last  year,  in
 last  September,  in  connection  with  another
 Bill,  When  my  hon,  friend,  Shri  Dixit—
 he  is  not  now  in  his  seat—also  raised  this
 point,  Shri  Jaisukhlal  Hathi,  the  Minister
 of  State  in  the  Ministry  of  Home  Affairs,
 said  that  under  the  General  Clauses  Act  the
 word  “State”  includes  “Union  Territory”.
 I  raised  this  point  the  other  day  also  when
 the  Constitution  (Amendment)  Bill  was
 before  the  House,  I  said  that  it  was  not
 necessary  because  the  General  Clauses  Act
 makes  it  clear  that  the  word  “State”  includes
 “Union  Territory”,  But  Shri  Hathi  said
 then  that  it  is  only  as  a  matter  of  abundant
 caution  this  Bill  has  been  brought  in,  be-
 cause  in  the  Reorganisation  Bill  it  is  ne-
 cessary  to  specify,  to  make  it  quite  clear,
 that  the  Union  Territory  comes  within  the
 ambit  of  that  article,  Be  that  as  it  mav,
 it  is  now  an  admitted  fact  that  the  word
 “State”  here  includes  Union  Territory.  In
 article  3  the  Word  “Union  Territory”  is
 not  mentioned  at  all,  but  the  word  as
 such,  on  his  own  showing,  the  showing  of
 the  Minister  of  State  for  Home  Affairs,  Shri
 Hathi,  includes  “Union  Territory”.

 Therefore,  I  submit,  first,  the  Punjab
 Legislature  is  in  existence  and  so  the  Bill
 should  have  been  referred  to  the  Punjab
 Legislature.  Secondly,  the  Legislature  of  the
 Himachal  Pradesh,  at  least,  exists  and  con-
 tinues  to  function  in  a  constitutional  man-
 ner,  It  is  still  there.  not  in  a_  state  of
 suspended  animation,  fully  in  existence,  fully
 alive,  not  merely  alive  but  fully  alive,  and
 kicking  also  if  necessary.  The  Bill  has  not
 been  referred  either  to  the  Legislature  of
 ‘Punjab  or  the  Legislature  of  Himachal  Pra-
 desh.  Secondly,  some  period,  some  time,
 must  ‘he  given  to  those  Legislatures  to
 consider  it  and  make  up  their  mind,  to
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 give  their  opinion,  Thirdly,  the  time  should
 expire  also.  Then  alone  could  the  Bill  be
 introduced  in  this  session.

 One  more  point,  and  that  is  this,  You
 will  see.  Sir.  that  article  4.  which  flows  from
 article  3.  reads  :

 “Any  law  referred  to  in  article  2  or
 article  3  shall  contain  such  provisions
 for  the  amendment  of  the  First  Sehe-
 dule  and  the  Fourth  Schedule  as  may  be
 necessary  to  give  effect  to  the  provisions
 of  the  law  and  may  also  contain  such
 supplemental,  incidental  and  consequen-
 tial  provisions  (including  provisions  as
 to  representation  in  Parliament  and  in
 the  Legislature  or  Legislatures  of  the
 State  or  States  affected  by  such  law),
 as  Parliament  may  deem  necessary,

 (2)  No  such  law  as  aforesaid  shall  be
 deemed  to  be  an  amendment  of  this
 Constitution  for  the  purposes  or  article
 368.”

 Article  4  is  relevant.  Now,  what  have  they
 done  here?  Shri  Prakash  Vir  Shastri  rais-
 ed  a  cogent  point  that  unless  the  relevant
 article  is  amended,  which  provides  for  re-
 presentation  by  direct  election,  this  Bill
 will  be  out  of  order,  Now,  what  have  they
 done  with  regard  to  the  Fourth  Schedule  ?
 Picase  turn  your  attention  to  page  58  of
 the  Bill,  In  the  first  paragraph  they  have
 listed  here  the  names  of  the  sitting  Mem-
 bers  whose  term  ०  office  will  expire  on  the
 2nd  April  ‘1968,  The  names  of  Shri  Chaman
 Lal  and)  other  =  namavali  are
 here.  There  are  three  paragraphs.

 mentioned
 First  of

 all,  ther:  i:  a  minor  error,  I  co  not  know
 whether  the  membership  of  Parliament
 constitutes  an  office,  I  do  not  think  it  is
 correct  to  say  “term  of  Office”  in  relation
 to  the  membership  of  Parliament.  If  he
 is  the  holder  of  an  office  and  if  he  holds
 an  office  of  profit,  he  is  disqualified  from
 being  a  Member  of  Parliament.  So.  the
 term  should  be  “membership”;  the  term
 “office”  is  a  wrong  phrase,  It  is  said  in
 the  Fourth  Schedule  “whose  term  of  office”.
 I  think  it  is  wrong  to  call  the  tenure  of
 membership  of  4  Member  of  Parliament  as
 “office”.  Anyway,  that  is  a  comparatively
 minor  poiat.
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 Ariicle  4  refers  to  various  matters,  not
 merely  representation  in  Parliament.  Heie
 the  Fourth  Schedule  refers  only  to  Parlia-
 ment.  The  first  para  refers  to  Rajya  Sabha;
 the  second  para  refers  to  Rajya  Sabha;  the
 third  para  also  refers  to  Rajya  Sabha.
 All  the  three  paragraphs  relate  to  Members
 in  the  Rajya  Sabha  representing  Punjab.
 Now,  Parliament,  I  suppose,  consists  of  the
 two  Houses,  Lok  Sabha  and  Rajya  Sabha.
 T  suppose  there  is  no  need  to  argue  that
 point.

 Shri  Sinhasan  Singh  (Gorakhpur):  And
 the  President  also.

 Shri  Hari  Vishnu  Kamath:  I  am  glad
 that  Shri  Sinhasan  said  that  Parliament  con-
 sists  of  the  two  Houses  and  the  President.

 Now,  is  it  adequate  in  the  light  of  the
 provisions  of  article  4  of  the  Constitution,
 to  specify  in  the  Fourth  Schedule  to  the
 Bi]  only  the  names  of  Members  of  Rajya
 Sabha,  whose  terms  of  office—whose  member-
 ship,  I  should  say—expires  in  1968,  970
 and  ‘19722  That  is  all  that  is  contained  in
 the  Fourth  Schedule.

 श्री  युद्व र  र  सिह:  किसी  ने  उसक़ो

 नहीं  पढ़ा  है।

 श्री  हरि  विष्णु  कामत  :  अगर  नहीं  पढ़ा
 है,  तो  यह  मेरा  कुसूर  नहीं  है  |  अगर
 उनके  पास  इस  विधेयक  की  नकल  है,
 तो  वह  इसके  पैज  58  पर  देखें।

 The  first  paragraph  deals  with  the  Members
 i  Rajya  Sabha  expires  in  1968; १३६] whose  ter

 the  second  para  do  ils  with  those  whose  term
 in  TOF)  vei  third  with  those

 whose  term  expires  in  a7,

 What  will  basnen  to  the  Members  of  the
 State  ef  Pupich  in  the  Lok  Sabhat

 yr?)  Which  membees present
 Who  will  reproseve  whe
 will  represent  the  Tieaivane  State,  the  new

 Vunjabi  Suba  and  the
 new  Pradesh  ?  That  is  not
 specified  in  the  Bill.  Sir.  if  that  is  not
 specified.  yor  will  make  yourself  open  to
 the  charge  of  abetting  the  Government  in
 violating  articles  8  and  4  of  the  Constitution,

 Punjab  State  or
 Himachal

 Shri  D.  D,  Puri:  We  are  representing
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 {Shri  D,  D.  Puri]
 constituencies  here  and  not  any  State,  Rajya
 Sabha  rcpresents  the  States.  It  is  the  Council
 of  States.

 Shri  Hari  Vishnu  Kamath:  Then  why
 mention  Parliament  ?

 Shri  Tyagi  (Dehra  Dun):  The  question arises  whether  we  can,  in  the  Parliament,
 attribute  one  particular  constituency  to  a
 Member,

 Shri  Hari  Vishnu  Kamath:  There  is  a
 possibility  that  on  the  border  between
 Harayana  and  Punjabi  Suba  there  may  be
 certain  constituencies  which  may  get  mixed
 up  or,  to  use  a  milder  word,  get  altered.
 Therefore,  what  will  happen  to  a  Member
 Tepresenting  that  particular  constituency  or
 a  part  of  the  constituency?  What  will  he
 represent?  Which  constitucncy  will  he  re-
 present?  That  is  why  article  4  is  very
 specific  and  very  clear.  Will  you  please
 read  that  again?  It  says  that  Parliament
 may  make  such  provisions  as  are  supplemcn-
 tal,  incidental  and  consequential—it  is  verv
 comprehensive—including  provisions  as  to
 representation  in  Parliament.  They  have
 said  ‘Parliament’,  If  they  had  in  mind
 only  Rajya  Sabha,  they  would  have  said
 so;  they  would  have  said  only  “Council  of
 States”,  The  very  fact  that  the  word  “Par-
 liament”  is  mentioned  hcre  means  that  the
 founding  fathers  had  both  Houses  in  mind.

 Besides  that,  it  is  not  only  Parliament  that
 is  mentioned  there  but  also  “the  Legislature
 or  Legislatures  of  the  State  or  States”.
 Therefore  it  is  necessary  to  specify  in  the
 Fourth  Schedule  the  corresponding  details
 with  regard  to  the  membership  of  the  three
 States—Harayana,  Punjabi  Suba  and  Ilima-
 chal  Pradesh—who  will  represent  which
 State  in  the  new  States  that  are  coming
 into  existence  in  November  or  whatever  date
 the  Government  may  appoint,

 Please,  therefore,  go  to  the  root  of  the
 matter,  You  cannot  brush  it  aside  in  a
 trice.  I  want  you  to  ponder  over  these
 points  of  order.  You  may  even  give  the
 ruling  tomorrow  or  later  whenever  you
 want,  but  do  not  give  it  in  a  hurry,  In
 the  Supreme  Court,  if  it  is  called  in  ques-
 tion,  it  may  be  struck  down.  You  will
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 say,  “What  can  we  do?  The  Supreme  Court
 has  the  power”,  We  must  work  in_har-
 mony  and  union  for  the  welfare  and  bene-
 fit  of  the  people  of  the  Punjab  and  the
 whole  of  India.  It  is  no  use  saying  that
 these  are  all  constitutional  points;  so,  let
 the  Supreme  Court  decide  them,  Let  the
 Law  Minister  come  and  answer  these  points
 if  he  cannot  answer  them,

 P
 Shri  U,  M.  Trivedi:  Yesterday  the  Sup-

 reme  Court  struck  down  the  Metal  Corpora-
 tion  Act,

 Shri  Sinhasan  Singh:  Sir,  three  difficul-
 ties  are  pointed  out.  One  relates  to  article
 170,  of  the  Constitution;  the  other  is  by
 Shri  Trivedi  and  others  that  there  is  a  case
 pending  in  the  Supreme  Court  and  the
 third  by  my  hon,  friend  Shri  Kamath  here
 relating  to  articles  3  and  4,

 Shri  Prakash  Vir  Shastri:  What
 President’s  consent?

 about

 Shri  Sinhasan  Singh:  The  other  is  about
 the  President’s  consent,

 As  far  as  the  pending  case  in  the  Sup-
 Teme  Court  is  concerned,  what  is  pending
 is  an  application  for  permission  to  file  an
 appeal  against  the  writ  petition  dismissed
 hy  the  High  Court.  To  my  knowledge  only
 an  application  is  pending  for  decision  whe-
 ther  permission  should  or  should  not  be
 given  for  an  appeal  and  no  point  of  law
 ie  to  he  decided:  no  decision  is  to  be  given
 on  a  point  of  law.  So,  there  is  no  case
 pending  so  that  a  discussion  here  can  be
 harred  here  under  rule  352.  Only  an  appli-
 cation  is  pending.

 Shri  U.  M.  Trivedi:  The  matter  is  pend-
 ing.

 Shrj  Sinhasan  Singh:  The  matter  is  not
 pending,  only  an  application  is  pending  to
 Te-agitate  the  matter  in  the  Supreme  Court,
 The  isoplication  is  that  it  is  not  a  proceed-
 ing  which  can  cover  these  proceedings.

 But  my  dcubt  here  is  of  a  serious  kind
 and  I  agree  with  Shri  Prakash  Vir  Shastri
 and  other  friends  because  article  70  comes
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 an  the  way.  Article  70  says  clearly:—

 “Subject  to  the  provisions  of  article
 333,  the  Legislative  Assembly  of  each
 State  shall  consist  of  not  more  than  five
 hundred”—

 mark  the  words—

 “and  not  less  than  sixty,  members
 chosen  by  direct  election  from  territorial
 constituencies  in  the  State.”

 So,  to  constitute  an  Assembly  every  member
 must  be  directly  elected  from  a  constituency
 in  the  State,  To  complete  that  number  of
 60  what  we  are  doing  is  that  we  are  adding
 eight  members  of  the  existing  State  Council
 under  clause  6  of  the  Bill,  Clause  6
 of  the  Bill  says:—

 “The  eight  persons  specified  in  Part
 A  of  the  Seventh  Schedule  who  are
 members  of  the  Legislative  Council
 chosen  by  the  Local  Authorities’,
 Graduates’  and  Teachers’  constituencics
 of  the  existing  State  of  Punjab  shal},
 on  and  from  the  appointed  day,  become
 members  of  the  Legislative  Assembly  of
 the  State  of  Haryana  as  if  thev  were”—

 mow  mark  it—
 “members  chosen  by  direct  election  to

 that  Assembly  from  the  territorial
 constituencies  within  that  State.”

 ‘That  means,  by  this  provision  in  this  Bill
 ‘we  want  to  confer  on  those  members  the
 status  as  if  they  have  been  elected  by  terri-
 torial  constituencies  in  the  State.  Whether
 ~we  can  do  it  is  a  point  for  consideration.
 Can  we  in  a  way  get  rid  of  article  170  of
 the  Constitution,  which  clearly  says  that

 a  man  must  be  elected  directly  by  the
 people,  by  the  voters,  in  the  constituency?
 Here,  though  he  is  not  elected,  he  will  be
 deemed  to  have  been  elected.  If  in  article
 70  it  was  said  “sixty  members  chosen  by
 direct  election  or  ptovided  under  any  law
 framed  by  Parliament”,  if  those  words  were
 there,  this  law  could  have  replaced  that
 provision.  But  there  is  nothing  like  that
 in  article  ‘170;  so,  by  any  law  we  cannot
 confer  upon  a  member  the  right  to  have
 been  directly  elected  from  a  territorial  cons-
 tituency.
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 There  are  only  54  constituencies  in  the

 Proposed  Haryana  State,  So,  we  are  exlend-
 ing  that  number  of  54  to  62  by  this  legisla- tion,  How  could  these  eight  be  constituen-
 cies  unless  a  Delimitation  Commission  has
 so  delimited  them?  The  Delimitation  Com-
 mission  delimits  constituencies.  Unless  the
 coustituency  ig  delimited,  no  member  can
 be  presumed  to  have  been  elected  from
 that  constituency,  Without  there  being  any delimitation  and  without  there  being  any
 constituency,  eight  members  are  being  as-
 sumed  to  have  been  elected  as  members  from
 those  constituencies  which  will  mean  that
 clause  I6  of  the  Bill  will  be  declared
 ultra  vires  by  the  Supreme  Court  or  High Court  if  anybody  sought  to  go  to  the  court,
 So,  why  pass  a  law  which  tomorrow,  after
 passing,  can  be  challenged  by  any  citizen
 in  a  law  court  and  get  it  declared  and
 void?

 We  are  going  to  have  a  marathon  session
 of  the  House  by  sitting  till  nine  o'clock,  but
 all  our  efforts  will  be  put  to  nought  by
 anybedy  going  to  any  court  and  getting  it
 declared  and  void.  If  we  are  sanguine
 and  genuine  about  providing  Haryana  as  a
 perfect  State  with  60  members,  then  be-
 fore  passing  this  law  we  can  amend  the
 Constitution  and  say  that  instead  of  60,
 there  will  be  54,  52  or  50  members.  With-
 out  taking  to  an  indirect  way  of  having
 this  by  a  provision  made  in  this  law,  we
 can  directly  change  the  Constitution,

 The  other  point  is  this....

 Mr.  Deputy-Speaker:  You  have
 more  than  0  minutes.

 taken

 Shri  Sinhasan  Singh:.  Just  a  minute.

 This  Bill  depends  on  the  Constitution
 Amendment  Bill  which  we  have  recently
 passed,  This  Bill  could  not  have
 come  unless  we  had  amended  the  Constitu-
 tution.  So  long  as  there  is  a  Bill  which
 is  consequent  or  dependent  upon  another
 Bil]  which  has  been  passed  by  the  House,
 unless  that  is  passed  by  the  other  House
 and  assented  to  by  the  Président,  it  cannot
 be  discussed  by  the  House.  The  Law  Minis
 ter  is  not  here.  I  think,  the  Home  Minis-
 ter  cannot  reply  off-hand.
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 Shri  D.  D.  Puri:,  May  I  make  a  brief
 submission?

 Mr.  Deputy-Speaker:
 Home  Minister.

 No,  no.  The

 Shri  Nanda:
 taiseq  here.

 I  shall  reply  to  the  points

 I  assume  that  all  the  criticisms
 made,  all  the  suggestions  offered,  al]  the
 comments  and  observations  made,  have  been
 im  a  spirit  of  helpfulness  and  not  with  a
 view  to  delay  this  important  piece  of  legis-
 lation,  Although:when  a  point  of  Consti-
 tution  arises  ultimately  the  Supreme
 Court  has  to  decide  it,  yet  it  is  good  that,
 if  there  is  any  reasonable  doubt  on  the
 ground  of  any  kind  of  conflict  with  the
 provisions  of  the  Constitution—it  is  very
 welcome—it  should  be  urged  and  it  should
 be  taken  into  consideration.  But  if  we
 feel  that  we  are  on  good  ground,  on  strong
 ground,  then  we  have  to  proceed  and  we
 have  to  leave  these  matters  to  be  settled,
 if  any  question  arises,  in  due  course.  As
 long  as  we  feel  that  we  are  on  strong
 ground  in  the  matter  of  any  provision  be-
 ing  consistent  with  the  Constitution,  we
 have  to  proceed.  The  views  may  differ....

 Shri  K.  C.  Sharma  (Sardhana):  How  do
 you  explain  article  70  of  the  Constitu-
 tion?

 Shri  Nanda:  I  am  coming  to  various  ob-
 jections  raised.  If  there  is  any  legal  nicety
 to  be  explained,  my  colleague  may  do  that.

 One  thing  was  about  the  assent  of  the
 Now,  the  Constitution  (Amend-

 of
 President.
 ment)  Bill  providing  for  the  transfer
 territory  was  assented  to  by  the  President
 on  the  27th  August.  That  5  number  one.
 Secondly.  about  a  Bill  dependent  on  an-
 other  Bill  that  was  in  the  Rajya  Sabha,
 it  was  passed,  and  the  assent  has  been
 obtained.  So,  these  two  things  go  out,

 श्री  प्रकाशवीर  शास्त्री:  लोक  सभा

 सेक्रेटरी  ने  एनाउन्स  नहीं  किया  कि  राष्ट्रपति
 ने  स्वीकृति  दे  दी.  है  ।

 6,  966  9470 Reorganisation  Bill

 Shri  Nanda:
 sary.

 I  am  told,  it  is  not  neces-

 Now,  I  will  take  up  the  other  points which  have  been  raised.  The  first  thing is  about  a  writ,  that  there  is  a  writ  and
 there  is  a  matter  pending  before  the  Sup- treme  Court,  Now,  I  shall  submit  that  if
 Parliament's  business  has  to  be  paralysed by  anybody  moving  any  kind  of  a  writ  any
 day,  no  business  can  proceed  here  in  this
 House.  I  think,  even  a  commonsense  view
 would  be  that  apart  from  going  into  the
 details  of  the  legal  provisions.  But  the
 advice  given  to  me  is  that  this  fact  that  there
 is  some  kind  of  a  writ  petition  does  not
 come  in  the  wav  and  that  it  should  not
 come  in  the  way  of  this  Bill  being  taken
 up.

 Shri  U.  M.  Trivedi:  Kindly  read  Rule
 352.

 Shri  Nanda:  I  am  told  it  is  for  Kesolu
 tions.  What  has  it  to  do  with  the  Bilt
 here?

 Sbri  U.  M.  Trivedi:.  Rule  352  says:
 “A  member  while  speaking  shall  not—
 (i)  refer  to  any  matter  of  fact  on  which

 a  judicial  decision  is  pending;”
 How  can  you  refer  to  any  such  matter?

 Shri  Nanda:  Well,  this  is  very  far-fetch-
 ed.  There  are  special  provisions  relating to  the  Bills.  Let  something  be  pointed  out
 in  those  provisions.

 Another  point  was  about  the  Legislature
 o£  Punjab  still  being  in  existence...

 Shri  Hari  Vishnu  Kamath:  And  Hima-
 chal  Pradesh  Assembly  also,

 Shri  Nanda........  and  that  therefore,
 it  is  obligatory  to  refer  this  for  consultation.

 Shri  Hari  Vihsnu  Kamath:  For  an  opi- nion.

 Shri  Nanda:  This  matter  was  brought  up
 earlier  and.an  answer  was  given.  The  same
 answer  stands  now.  The  President’s  Pro
 clamation  says
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 Shri  Hari  Vishnu  Kamath:
 solved.

 It  is  not  dis-

 Shri  Nanda:...  ...the  operation  of  the
 following  provisions  of  the  Constitution  in
 relation  to  that  State  are  hereby  suspended,
 namely,  50  much  of  the  proviso  to  article
 3  as  relates  to  the  Legislature  of  the  State.
 Under  article  356,  the  President  has  taken
 over  al!  the  functions  of  that  Assembly.
 Therefore,  you  cannot  say  that  the  Presi-
 dent  has  taken  over  the  functions  and  still
 that  Assembly  must  functions  particularly

 Shri  U.  M.  Trivedi:  That  you  are  doing.
 Shri  .Nanda:  When  the  Council  of

 Mitisters  is  not  there,  how  can  it  function
 that  way?  It  has  not  got  that  apparatus.
 Whatever  you  call  it,  whether  the  word
 ‘suspended  animation’  is  proper  or  not,  the
 fact  is  that  today,  in  the  present  conditions,
 till  this  Bill  is  passed,  that  Assembly  can-
 not  functicn,  These  functions  can  be  re-
 stored  by  the  passage  of  this  Bill.  The  Pre-
 sident  has  assumed  the  powers  and  the
 functions  of  that  Legislature.  This  is  my
 answer.

 Shri  Alvares  (Punjim):  Dhy  did  you  not
 adopt  the  Kerala  pattern  in  dissolving  this
 Assembly?

 Shri  Nanda:,  That  is  not  relevant  here.

 Shri  Hari  Vishnu  Kamath:  Will  the  Pre-
 sident’s  opinion  be  regarded  as  equivalent
 to  the  opinion  of  the  Legislature  under
 article  3  of  the  Constitution?

 Shri  Nanda:.  If  the  President’s  opinion
 as  to  the  number  of  things  which  can  be
 equal  to  laws  can  be  accepted,  then  about
 this  also  it  should  be  accepted.  If  regard-
 ing  actual  legislation,  the  President  has  the
 authority  and  the  power,  then  to  say  that
 here  he  has  not  the  power  in  this  case  is
 not  correct.

 Shri  Hari  Vishnu  Kamath:  You  have  not
 dealt  with  the  point  of  Himachal  Pradesh
 Assembly.

 Shri  U.  M.  Trivedi:.  By  reading  this,
 you  will  mean  that  the  Bill  may  be  refer-
 red  by  the  President  to  himself,
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 Shri  Nanda:  That  provision  is  not  opera-
 tive,

 about The  next  point  is  direct  elec-
 tions

 Shri  Hari  Vishnu  Kamath:  What  about
 the  Himachal  Pradesh  Legislature?

 Shri  Nanda:  Some  territory  is  being
 transferred  to  Himachal  Pradesh.  That  is
 all.

 Shrj  Hari  Vishnu  Kamath:.  It  is  obliga-
 tory.

 Shri  Nanda:  That  is  a  Union  Territory,
 not  a  State.  Already  we  had  to  pass  the
 amendment  of  the  Constitution  in  order  to
 do  that.
 I5  hrs.

 Now,  I  shall  proceed  to  the  other  point.
 Shri  Prakash  Vir  Shastri  made  a  good  point,
 good  in  the  sense  that  it  does  raise  a  signi-
 ficant  question.  Well,  that  was  before  us
 also.  The  fact  that  the  number  of  members
 of  the  Assembly  who  will  be  available  in
 Haryana  is  going  to  be  less  than  60  was  the
 problem.  Do  we  create  a  State  there  or
 not?  That  was  the  problem.  The  num-
 ber  is  54  members.  There  are  two  ways.
 One  is  to  constitute  the  State  Assembly
 with  54  members.  The  other  was:  increase
 the  number  by  drawing  upon  such  of  the
 members  of  the  Council  who  were  not  elect-
 ed  by  the  members  of  the  Assembly  but
 who  came  from  territoria]  constituencies  in
 the  sense  that  they  have  been  elected.
 Now  I  sce  what  the  hon,  Member  says  as
 a  point.  That  was  sought  to  be  dealt  with
 by  reference  to  the  same  Article  4.  It  is
 there  exactly  for  those  purposes.  When  re-
 organisation  occurs,  it  is  not  possible  to
 Meet  every  contingency,  to  meet  every  situa-
 tion  in  terms  of  all  the  provisions.  Some-
 thing  may  have  to  be  done  and  the  posi-
 tion  may  have  to  be  varied.  In  that,  we-
 may  come  in  conflict  with  some  other  pro.
 visions  and  it  was  for  that  purpose,  it  says:

 “Any  Jaw  referred  to  in  article  2  or
 article  3  shall’  contain  such.  pro-
 visions  for  the  amendment  of  the
 First  Schedule  and  the  Fourth

 Schedule  as  may  be  necessary  to
 give  effect  to  the  provisions  of  the
 law  and  may  also  contain  such
 supplemental,  incidental  and  conse-
 quential  provisions  (including  pro-
 visions  as  to  representation  in  Par-
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 [Shri  Nanda]
 liament  and  in  the  Legislature  or
 Legislature  of  the  State  or  States
 affected  by  such  law)  as  _  Parlia-
 ment  may  deem  necessary.

 “No  such  law  as  aforesaid  shall  be
 deemed  to  be  an  amendment  of  this
 Constitution  for  the  purposes  of

 article  368.”
 This  is  meaningful.  I  hope  the  hon.  Mem-
 ber  will  see  the  importance  of  this.  It  means
 that  for  the  purpose  of  these  consequential
 changes  relating  to  representation,  etc.,
 certain  things  can  be  done  which  may  con-
 flict  with  some  article  of  the  Constitution.

 Shri  Hari  Vishnu  Kamath:
 majority.

 Two-thirds

 Shri  Nanda:  And  yet,  that  will  be  al-
 lowed  for  the  purpose  of  this  reorganisa-
 tion.  But  that  will  not  be  demed  to  be
 changing  the  Constitution  itself.  Now  that
 is  a  consequential  provision.  Another  fact
 is  that  the  same  procedure  has  been  adopt-
 ed  in  pervious  cases  of  reorganisation  also
 and  has  not  been  questioned  or  challenged;
 therefore,  it  has  stood  the  test  of  time.

 There  werc  two  ways  of  dealing  with  it.
 We  have  discussed  and  we  think  that  pos-
 sibly  the  better  way  may  be  to  avoid  draw-
 ing  upon  members  of  the  Council  because
 it  is  not  only  a  question  of  variation  which
 will  be  necessary  for  the  purpose  of  en-
 larging  the  Assembly  to  come  within  that
 minimum  number,  but  it  also  brings  in
 another  question  of  changing  the  character
 of  the  representation.  Although  we  were
 advised  that  it  might  do,  still  we  have
 thought  of  making  a  change  so  that  we
 Temove  that  doubt  altogether  and  it  is
 possible  to  do  so  by  bringing  in  this  thing

 ‘in  another  way;  that  is  not  by  bringing  in
 the  members  of  the  Council  but  by  letting
 the  figure  54  stand  and  Article  4()  might
 be  resorted  to  for  the  purpose  uf  validating
 that  particular  provision.  That  is,  the
 departure  or  variation  will  then  be  in
 terms  of  this  Article  and  will  be  entirely
 free  from  any  kind  of  flaw  or  objection.

 Shri  Tyagi:  The  question  arises  «bout
 the  Council......

 Shri  Nanda:  I  have  dealt  with  4  or  5
 Doints.
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 Shri  Tyagi’:  It  is  a  Constitutional  matter.
 In  Schedule  IV,  you  say  that  so  many
 members  shall  belong  to  Haryana  in  the
 Council  of  States  and  so  many  will  belong
 to  the  Punjab.  Is  it  possible  to  compel  a
 member  to  belong  to  a  constituency  which
 you  suggest.  The  members  belong  to
 particular  constituencies.  You  cannot
 change  it  without  the  consent  of  the
 constituency  ang  the  consent  of  the  mem-
 ber  concerned.  How  can  you  force  a
 member  to  belong  to  a  particular  consti-
 tuency?  (Interruptions)

 Shri  D.  D.  Puri:  We  come  to  this  when
 we  come  to  Clause  ‘16,  Schedule  IV.  Are
 we  going  into  the  individual  clauses  at
 this  stage  ?

 Mr.  Deputy-Speaker:  Let  the  hon.
 Minister  finish.

 Shri  Nanda:  All  these  cannot  be  brought
 into  discussion  here  for  the  purpose  of
 moving  this  motion.

 It  may  be  that  something  clse  might  have
 to  be  done,  but  in  this  case  I  am  quite
 sure  that  this  change  has  been  made  in
 the  past  and  it  has  been  made  effective  in
 this  way.  It  is  only  a  question  of  cur
 having  created  two  States.  There  has  to
 be  some  way  of  allocating  the  representa-
 tives  of  the  States  to  one  State  or  the  other.
 This  hgs  to  be  done  in  some  way  and  there
 is  a  provision  for  that......

 Shri  Tyagi:  Without  the  consent  of  the
 members  concerned  ?

 Mr.  Deputy-Speaker:  He  says  that  it  has
 been  done  pfeviously  also.

 Shri  U.  M.  Trivedi:  The  point  that  the
 hon,  Minister  is  making  is  this:  Article  4
 will  cover  up  the  irregularity......

 Mr.  Deputy-Speaker:  Order,  order.  He
 had  his  say  already.

 Shri  U.  M.  Trivedi:  The  point  is  this.
 The  power  to  nominate  is  vested  under
 Article  333;  the  power  of  appointment  by
 nomination  is  only  limited  to  Anglo-indians
 under  Article  333.  The  powcr  about
 election  is  in  Article  70  and  Article  170
 requires  that  60  members  must  be  there.
 How  to  get  over  that?
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 Shri  Nanda:  As  I  said,  there  is  consider-

 able  force  in  that  from  the  point  of  view
 of  constitutional  propriety.  Therefore,  this
 will  have  to  be  met.  Something  will  have
 te  be  done.  I  agree.  We  are  doing  some-
 thing  about  that.

 Mr.  Deputy-Speaker  :  In  this  Bill?
 Shri  Nanda:  In  this  Bill.  We  are  also

 bringing  in  an  amendment.  There  are
 certain  things  which  are  remediable  by  an
 amendment  which  we  can  move  here,  but
 they  cannot  form  the  basic  objection  to  the
 motion  itself.  At  the  appropriate  time  the
 point  can  be  raised  and  it  will  be  met.

 Shri  Hari  Vishnu  Kamath:  The  main
 point  that  was  raised  was  that,  according  to
 the  Constitution  (Amendment)  Bill)  which
 was  passed  by  both  the  Houses  of  Parlia-
 ment  and  was  assented  to  by  President—
 {am  sure  he  will  agree  that  the  Constitution
 Amendment  Bill  preceded  this;  it  was
 assented  to  by  the  President  on  the  27th
 August—Article  3  has  been  amended  to
 include.  term  ‘State’,  Union
 Territory  also.  We  are  violating  our  own
 Jaws,  the  laws  passed  recently  by  us.  The
 word  ‘State  includes  Union  Territory  also.
 Therefore,  this  Bill  should  have  been
 referred  by  the  President  to  Himachal
 Pradesh  also.  The  Constitution  (Amend-
 ment)  Bill  was  passed  only  last  week,  How
 ‘an  we  disregard  this?

 within  the

 Shri  Sinhasan  Singh  rose—
 Mr.  Deputy-Speaker:  He  may  please  sit

 down.  He  had  his  say  already.  Now  the
 Minister  has  replied.  He  is  an  elderly
 member  of  the  House:  he  must  obey  the
 Chair.  He  cannot  keep  on  standing.  He
 tay  please  sit  down.

 श्री  प्रकाशवीर  शास्त्री  :  आप  सुन  तो
 लीजिए  वह  क्‍या  प्वाइंट  उठा  रहे  है  बिन
 सुने  आप  कैसे कछ  कह  भकते  है  ।
 Shri  Sinhasan  Singh  rose—
 Mr.  Deputy-Speaker  :  I  am  sorry;  he  may

 resume  his  seat.  We  have  already  taken  one
 hour  and  ten  minutes.

 Shri  Nanda:  About  the  State  including
 Union  Territory,  the  proviso  does  not
 include  that.
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 Mr.  Deputy-Speaker:  Shri  Prakash  Vir

 Shastri  has  raised  some  points  of  order....
 Shri  Alvares:  I  have  another  point  of

 Mr.  Deputy-Speaker  :
 please  sit  down.

 Shri  Alvares  may

 Shri  Prakash  Vir  Shastri  has  raised  some
 points  of  order  under  rules  59,  66  and  352
 of  the  Rules  of  Procedure.

 Rule  59  relates  to  adjournment  :motions.
 So,  that  does  not  apply.  Rule  66  refers  to
 contingent  Bills,  The  Home  Minister  has
 aiready  said  that  that  Bill  has  received  the
 assent  of  the  President.

 Shri  Bade:  We  do  not  have  any  ruling
 from  you  because  it  seems  to  be  already
 decided.

 Shri  9.  C.  Sharma:  The  Home  Minister
 has  replied  to  all  the  points  very  ably  and
 cogently,  and,  therefore,  I  think  that  to
 raise  these  points  again  is  not  fair.

 Shri  U.  M.  Trivedi:  A  Daniel  nas  come
 to  judgment  now!

 Mr.  Deputy-Speaker:  Rule  352  (i)  ieads
 thus  :

 “A  membcr  while  speaking  shall  not—

 (i)  refer  to  any  matter  of  fact  on
 which  a  judicial  decision  is  pending  rae

 The  Home  Minister  has  already  replied
 to  that  points  and  said  that  that  rule  does
 not  apply,  and  that  does  not  come  in  the
 way  of  this  Bill.  That  rule  is  regarding
 a  Member  onlv  and  it  savs  that  a  Member
 while  speaking  shall  not  refer  to  any  matter
 on  which  a  judicial  decision  is  pending,

 Shri  U.  M.  Trivedi:  How  can  we  refer
 to  the  provision  then?

 Mr.  Decputy-Speaker:  The  flouse  has
 already  been  informed  that  it  is  only  a
 petition  for  admission  and  aot  a_  case.
 Therefore,  that  rule  also  does  not  apply.

 Shri  U.  M,  Trivedi:  It  is  a  matter  where
 a  judicial  decision  is  pending,  and  it  refers.
 to  the  same  thing.
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 Mr.  Deputy-Speaker:  Shri  Kamath  had
 taised  certain  constitutional  points.  One  is
 that  it  has  not  been  referred  to  the  Punjab
 Assembly.  The  Home  Minister  has  replied
 that  the  Punjab  Assembly  is  not  existing
 now,  and  the  President  has  taken  over  all
 the  powers  of  the  legislature......

 Shri  Daji:  Since  the  President  has  taken
 over  all  the  powers  it  should  have  been
 referred  to  the  President.

 Mr.  Deputy-Speaker  :  So,  there  is  no  point
 of  order.

 Shri  U.  M.  Trivedi:  It  is  hot  functioning,
 but  the  Assembly  is  there.

 Mr,  Deputy-Speaker:  The  next  point  is
 about  Himachal  Pradesh.  In  clause  2  of
 the  Constitution  (Eighteenth  Amendment)
 Bill  which  we  have  passed  recently,  it  has
 been  provided  :

 “In  article  3  of  the  Constitution,  the
 following  Explanation  be  inserted  at  the
 end,  namely  :—

 Explanation  I.-In  this  article,  in
 clauses  (a)  to  (e),  “State”  includes  a
 Union  territory,  but  in  the  proviso,
 “State”  does  not  include  a  Union
 territory.”.

 That  Bill  has  been  passed.  Hon,  Mem-
 bers  have  already  passed  that  Bill.  So,  that
 point  of  order  also  does  not  apply.

 So,  there  is  no  point  of  order  ली  now.
 The  hon.  Minister  may  move  his  motion.

 Shri  Hari  Vishnu  Kamath:  What  about
 article  70  of  the  Constitution  relating  to
 representation  in  the  various  States  ?

 Shri  Nanda:  I  have  already  replied  to
 that  point  by  quoting  article  4  (l).

 Mr.  Deputy-Speaker:  Government  have
 already  tabled  an  amendment  regarding
 this  and  that  would  come  up  when  the
 velevant  clause  is  taken  up.

 Shri  Hari  Vishnu  Kamath:  But  article  4
 has  not  been  complied  with.

 Mr.  Deputy-Speaker  :  The  amendment  has
 been  tabled  and  it  will  be  made  in  this
 Bill  itself.  Article  4  has  been  complied  with.
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 Shri  Alvares:  On  a  point  of  order.....
 Mr.  Deputy-Speaker:  I  am  not  allowing

 any  more  points  of  order  now.  The  hon.
 Member  may  resume  his  seat.

 Shri  D,  C.  Sharma:  You  have  already
 disposed  of  all  the  points  of  order.  I  want
 to  know  for  how  long  the  House  will  sit
 today.

 Shri  Alvares:  I  would  not  take  more  tham
 a  minute  but  |  shall  just  make  a  reference
 briefly  to  my  point  of  order.

 Shri  D.  C.  Sharma:  One  minute  means
 one  hour  in  their  vocabulary.

 Shri  Alvares:  ]  want  to  draw  your  attem
 tion  to  one  thing.  At  page  3  of  the

 Mr.  Deputy-Speaker  :  He  can  discuss  that
 point  when  the  Bil]  is  discussed.

 Shri  Alvares:  I  just  want  to  draw  your
 attention  to  one  thing.  Clause  26  at  page
 3  of  the  Bill  proposes  a  constitutional
 amendment,  and  it  reads  thus:

 “On  and  from  the  appointed  day,  in
 article  आा  of  the  Constitution,  in
 clause  (dy  the  words  “or  Punjab”  shall
 be  omitted.”.

 Is  it  permissible  to  make  a  constitutional
 amendment  through  a  Bill  of  this  nature?

 Shri  Nanda:  Yes

 Shri  Alvares:  How  is  that  possible  ?

 Mr.  Deputy-Speaker:  He  can  discuss  it
 when  the  clause  comes  up.

 Shri  Alvares:  A  constitutional  amendment
 requires  two-thirds  majority.

 Mr.  Deputy-Speaker:  The  hon.  Member
 can  raise  that  point  when  the  clause  is
 taken  up.

 Shri  Alvares:  How  is  that  possible?

 श्री  प्रकाशवीर  शास्त्री  :  श्रार्टिकल  i70

 Shri  Alvares:  A  constitutional  asnend-
 ment  cannot  be  passed  until  it  is  passed  by



 9479  Punjab

 a  majority  of  the  Membership  of  the  House
 present  and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present  and
 voting.

 श्री  प्रकाशवीर  ज्ञारत्री :  आप  सनिये  तो
 सही  a  कांस्टीटयुशन  में  जब  तक  संशोधन  न
 हो  जाए  तब  तक  यह  कैसे  हो  सकता  है  ।
 Shri  Alvares:  It  cannot  be  made  in  this

 manner.  We  are  not  opposed  to  the  Bill.
 We  welcome  the  Punjabi  Suba.

 Mr.  Deputy-Speaker:  I  may  tell  Shri
 Alvares  and  also  Shri  Prakash  Vir  Shastri
 that  this  House  has  never  taken  up  on
 itself  a  decision  on  constitutional  points.
 It  is  always  the  courts  that  interpret  the
 Constitution.  So,  if  the  House  wants  it
 may  throw  out  that  particular  clause.

 Shri  Alvares:  A  constitutional  z2mend-
 ment  has  to  be  passed  by  a  majority  of  the
 total  membership  of  the  House  and  by  a
 majority  of  not  less  than  two-thirds  of  the
 Members  present  and  voting.

 श्री  प्रकाशवीर  बॉरस्त्री :  जल्दबाजी  में
 आप  इस  बिल  क़ो  पास  करने  जा  रहे
 हैं।  यह  पालियामेंट  की  प्रतिप्ठा  के  सर्वथा
 विपरीत  होगा  ।  यह  कोर्ट  में  जाए  और
 वहां  जा  कर  अवैध  घापत  हो  जाय  यह  आप
 एक  वड़ी  गलत  परम्परा  इस  पालियामेंट  में
 प्रारम्भ  करने  जा  रहे  हैं।  यह  हमारा
 दुर्भाग्य  है  कि  अप  वहां  पर  बैठे  हैं  और
 किसी  बात  क़ो  सुन  ही  नहीं  रहे  हैं।

 Mr.  Deputy-Speaker  :  I  have  already  heard
 Shri  Prakash  Vir  Shastri  and  given  my
 ruling.  Let  him  please  sit  down.  Now,  let
 us  proceed  with  the  Bill.

 श्री  बड़े  :  प्वाइंट  अाफ  आडेर  रेज  कर
 रह

 Mr.  Deputy-Speaker:  That  is  all  over
 now.  Let  Shri  Bade  please  sit  down,  We
 have  already  taken  about  an  hour  and  a
 quarter  over  this.  Now,  we  should  proceed
 with  the  Bill.
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 Shri  Alvares:  How  can  we  do  something
 unconstitutional  ?

 Shri  Bade:  Your  argumen’  or  observation
 that  there  are  no  points  of  order  any  more

 On  what  ground does  not  hold  anv  water.
 do  you  say  so?

 Mr.  Deputy-Speaker  :  |  have  already  given
 my  ruling.  Now,  Shri  Nanda.

 Shri  Nanda:  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 reorganisation  of  the  existing  State  of
 Punjab  and  for  —  matters  connected
 therewith  be  taken  into  consideration.”.

 क्री  प्रकाशवोर  जश्ञास्त्री  :  आपने  गलत
 निर्णय  लिया  है।  आपके  निर्णय  के  विरोध
 स्वरूप  में  सदन  का  त्याग  करता  हूं  |

 (Shri  Prakash  Vir  Shastri  left  the  House)

 5.6  hrs.

 (Shrimati  Renu  Chakravartty  in  the  Chair)

 Shri  Nanda:  This  is  going  to  be  a  very  | voluminous  piece  of  legislation,  if  we  judge
 it  by  the  number  of  clauses  and  also  the
 size  of  the  Bill,  But  the  basic  provisions
 and  principles  of  the  Bill  are  simple  and
 they  can  be  stated  briefly,  I  would  like  to
 be  brief  otherwise  also  because  we  are  very
 keen  to  secure  the  expeditious  passage  of
 this  Bill  so  that  there  need  not  come  in  its
 way  any  kind  of  delay  which  might  be
 caused  by  needless  prolongation  of  the  dis-
 cussion  on  this  Bill.

 The  most  outstanding  event  which  this
 Bill  inaugurates  is  the  formation  of  new
 States,  namely  those  of  Hariana  and  Pun-
 jab,  and  the  transfer  of  a  certain  area  of
 the  existing  Punjab  State  which  goes  to
 enlarge  the  existing  Union  Territory  of
 Himachal  Pradesh.  There  is  also  the  crea-
 tion  of  the  Union  Territory  of  Chandigarh.
 The  formation  of  these  new  States  and
 Union  Territories  is  to  happen  on  and  from
 the  appointed  day.  That  is  what  the  vari-
 ous  clauses  in  Part  III  say.

 *Moved  with  the  recommendation  uf  the  President.
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 [Shri  Nanda]
 Clause  3  says:

 Punjab

 “On  and  from  the  appointed  day, there  shall  be  formed  a  new  State  to  be
 known  as  the  State  of  Haryana....”.

 Therefore,  that  appointed  day  becomes  a
 very  significant  point  of  time,  We  have  to
 refer  to  Part  I  to  see  what  the  appointed day  is.  In  clause  2,  we  have  defined
 appointed  day  as  follows:

 “appointed  dav’  means  the  last  day  of
 November,  1966,",

 The  clauses  in  Part  I,  namely  clauses  3
 to  7  provide  for  the  distribution  of  the
 area;  that  is  to  say,  the  territorial  distri-
 bution  or  the  territoial  content  of  the  vari-
 ous  units  has  been  stated  in  these  c'auses.
 This  House  is  quite  familiar  with  the  back-
 ground  and  with  the  circumstances  and  the
 events  which  have  led  to  this  great  event.
 T  shall  not  go  into  the  details  of  that,  but
 iT  shall  just  refer  to  the  fact  that  the  Parlia-
 mentary  Committee  had  yecommended  a
 basis  on  which  the  reorganisation  had  to
 take  place  and  the  recommendation  was
 that  for  the  purpose  of  any  adjustments  of

 ,boundaries  etc.  we  might  appoint  a  com-
 mittee  or  a  commission.  We  did  appoint
 that  commission,  and  that  commission  re-
 ported  on  the  3st  May,  ‘1966,  This  was
 laid  on  the  Table.  The  recommendations
 of  the  Commission  were  unanimous  except
 regarding  the  Kharar  tehsil,  We  cecided
 to  accept  all  the  unanimous  recommenda-
 tions  of  the  Commission  and  they  have
 been  embodied  in  this  Bill,  As  regards
 this  one  matter  where  there  was  dissent—
 there  was  a  majority  report  and  2  minority
 report—the  Commission  jtsclf  could  not
 come  to  a  unanimous  conclusion  regarding
 that.  Therefore,  it  became  incumbent  on
 us  to  apply  our  mind  and  give  fresh
 thought  to  the  subject  and  come  to  some
 conclusion  which  was  in  the  best  interest  of
 all,  We  decided  that  Chandigarh,  the  capi-
 tal  of  the  State,  which  is  not  included  at
 present  in  either  of  the  regions,  the  Hindi
 region  or  the  Punjabi  region,  should  be
 kept  as  a  separate  entity,  and  the  rest  of
 the  Kharar  tehsil  should  be  divided  between
 the  State  of  Puniab  and  the  State  of
 Haryana  along  the  present  regional
 boundary.
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 So  far  as  Chandigarh  is  concerned,  it  had
 been  conceived,  planned  and  designed  for
 the  purpose  of  serving  the  entire  area.  the
 Hindi  region  and  the  Punjabi  region,  and
 hence  it  is  so  situated  that  now  when  the
 need  is  there,  it  can  serve  effectively  as  the
 capital  of  both  the  States  of  Haryana and  Punjab  as  they  are  being  created  now.

 So  far  as  the  future  of  Chandigarh  is
 concerned,  there  was  a  plan  for  it,  a  plan
 for  development;  jt  has  been  developed
 upto  a  point,  One  phase  of  it  has  been
 completed,  the  first  phase,  and  the  city  is
 now  entering  the  second  phase  of  develop-
 ment,  The  minimum  arca  required  for
 its  future  development  is  included  within
 the  proposed  Union  Territory  of  Chandi-
 garh,  The  Union  Territory  will  cover  an
 area  of  44  sq.  miles  and  will  have  a  popula-
 tion  of  1,20  lakhs,

 There  is  one  question  pertaining  to  this
 territorial  distribution  which  I  should
 bring  out  here  before  I  proceed  to  the
 next  part,  This  is  about  the  Naya  Nangal
 Notified  Area,  in  the  light  of  the  detailed
 examination  of  the  recommendations  made
 by  the  Punjab  Boundary  Commission,  We
 noticed  that  while  dealing  with  the  Una
 tehsil,  the  Commission  had  gone  by  deve-
 Jopment  blocks  with  the  result  that  the
 Naya  Nangal  Notified  area  which  lies  bet-
 ween  Una  and  Anandpur  Saheb  block  was
 not  specifically  covered  by  their  recommen-
 dations.  The  Commission  had  no  doubt
 indicated  that  the  industrial  complex  in
 this  area  should  remain  in  Punjab,  which
 meant  that  the  Naya  Nangal  Notified  area
 should  go  to  Punjab,  However,  we  sought
 a  clarification  from  the  Commission,  from
 the  Chairman,  in  the  first  instance,  who
 after  consulting  his  other  colleagues  who
 served  as  members  of  the  Commission,  was
 good  enough  to  confirm  that  their  inten-
 tion  was  that  the  Naya  Nangal  Notified
 area  should  remain  in  Punjab.  This  has
 been  acted  upon,

 By  and  large,  the  boundaries  of  the  new
 States  of  Punjab  and  Haryana  make  no
 change  in  the  existing  regional  boundary
 and  the  areas  to  be  transferred  to  Hima-
 chal  Pradesh  mostly  come  from  the  hill
 areas  of  the  Hindi  region.
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 T  would  now  come  to  the  next  part,  the
 question  of  representation  in  the  legisla-
 tures.  I  would  like  to  refer  to  the  Lok
 Sabha  first  because  Members  would  like  to
 have  precedence  in  this  matter  also.

 Shri  D.  C.  Sharma:  You  are  a  very  good
 man,

 Shri  Nanda:  According  to  cl.  AQ:

 “Nothing  in  Part  II  shall  be  deemed
 to  affect  the  constitution  or  duration
 of  the  existing  House  of  the  People  or
 the  extent  of  the  constituency  of  any
 sitting  member  of  that  House.”

 That  keeps  intact  the  provisions  and
 atiangemests  regarding  the  Members  of
 the  Lok  Sabha  drawn  from  that  area
 There  is  a  further  clause  which  settles  the
 future  of  the  representation  in  the  Lok
 Sabha  from  this  area;  it  is  Cl,  23.

 “In  the  House  of  the  People  to  be  con.
 stituted  after  the  commencement  of  this
 Act” —
 that  is.  in  the  next  elections—

 “there  shall  be  allotted,—

 (a)  nine  seats  to  the  State  of
 Haryana....

 (b)  thirteen  seats  to  the  State  of
 Punjab.

 (c)  six  seats  to  the  Union  territory  of
 Himachal  Pradesh....

 (d)  one  seat  so  the  Union  territory  of
 Chandigarh.  ae

 Regarding  the  Council  of  States,  the
 arrangsments  set  out  in  clauses  9—l!  cover
 the  arrangements  in  connection  with  the
 Rajya  Sabha.  The  net  effect  is  that  provi-
 sion  has  been  made  in  regard  to  representa-
 tion  in  the  Rajya  Sabha  for  5  seats  for
 Harvana,  7  seats  for  Punjab  and  the  num-
 ber  of  seats  allotted  to  Himachal  Pradesh
 is  to  be  increased  by  one,  The  II  sitting
 Members  representing  the  existing  State
 of  Punjab  will  fill  these  seats  as  indicated
 in  the  Fourth  Schedule,  and  provision  has
 also  been  made  for  filling  two  vacancies
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 which  will  arise  from  the  appointed  day.
 That  is,  vacancies  can  be  filled  later.  This
 is  about  the  Rajya  Sabha,

 Shri  Tyagi:  It  has  been  mentioned  in
 that  Schedule  that  the  Chairman  of  the
 Council  of  States  will  draw  a  lot  in  respect
 of  one  member  to  decide  which  area  he
 Tepresénts.  Government  cannot  say  which
 State  he  represents,  which  State  he  belongs
 to,  This  is  to  be  decided  by  drawing  a  lott
 Is  that  the  way  he  wants  this  Parliament
 to  act?  Whoever  comes  as  a  result  of  the
 lot  will  represent  one  of  the  States  allotted
 to  that  State?  Why  should  we  not  say  that
 the  terms  of  these  members  of  the  Rajya
 Sabha  will  expire  on  a  fixed  date  and  then
 all  these  three  States  respectively  will  elect
 their  representatives  afresh?

 Mr.  Chairman:  Does  he  not  think  that
 he  had  better  put  these  brillant  ideas  when
 the  particular  clause  comes  up  for  conside-
 ration?

 Shri  Nanda:  As_  regards  the  Legislative
 Assemblies,  the  clauses  are  8—!7,  Of  the
 existing  54  members  of  the  State  Legisla-
 tive  Assembly,  54  will  be  members  of  the
 Hariyana  Assembly;  3  will  become
 members  of  the  Himachal  Pradesh  Legisla-
 tive  Assembly,  The  remaining  87  will
 constitute  the  Assembly  of  the  new  State  of
 Punjab.  In  view  of  the  provisions  of  art.
 170,  which  have  been  mentioned  here  re-
 peatcdly,  the  Legislative  Assembly  should
 consist  of  npt  less  than  60  members  chosen
 from  territorial  constituencies.  Now,  in  the
 provisions  of  the  Bill  which  we  have
 already  discussed,  the  intention  is  to  choose
 8  members  of  the  Legislative  Council  who
 come  from  territorial  constituencies;  they
 will  cease  to  be  members  of  the  Council
 and  become  members  of  the  Haryana
 Legislative  Assembly.  We  have  discussed
 this,  and  I  believe  myself  that  that  the
 better  course  would  be  not  to  have  re-
 course  to  this  device  but  to  rely  simply  on
 the  help  which  we  get  from  art,  4  of  the
 Constitution  in  respect  of  any  consequential
 arrangements  which  may  be  necessary  for
 representation  in  legislatures,  and  proceed  on
 that  basis.

 Shri  K.  C.  Sharma:  Of  the  54  members
 in  the  Haryana  Assembly,  some  of  the  areas
 they  represent  may  be  in  the  Punjab.
 i
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 Shri  Nanda:  No,  it  is  Haryana

 Punjab

 Shri  K.  C.  Sharma:  No  part  has  gone  to
 Punjab?  The  constituencies  must  be
 changed,

 Shri  D.  C.  Sharma:  He  does  not  know
 the  geography  of  Punjab.  What  can  be
 done?

 Shri  Nanda:  The  Legislative  Council
 proposed  for  the  Punjab  State  reconstituted
 will  be  with  a  strength  of  40  members.

 Shri  D.  C,  Sharma:  Then,  you  will  leave
 it  in  the  air.  This  54  will  be  there  and
 so  fur  as  the  8  are  concerned.

 Shri  Nanda:  Their  destiny  will  be
 settled  in  due  course  now,  Later  on,  we
 will  come  to  that  also.  This  is  Part  III.

 I  come  to  Part  IV  now,  Part  IV  is  the
 High  Court.  Here,  this  Bill  provides  for  a
 common  High  Court  for  Punjab  and
 Hariyana  and  the  Union  territory  of
 Chandigarh,  with  its  seat  at  Chandigarh.
 As  I  said  earlier,  Chandigarh  would  be  the
 joint  capital  of  both  the  States,  and  the
 constitution  of  a  common  High  Court  for
 the  States  of  Hariyana  and  Punjab  has  been
 very  much  welcomed  in  the  circles  which
 are  affected  by  these  matters,  At  present
 ahis  High  Court  serves  the  whole  area,  and
 therefore  if  it  becomes  a  common  High
 Court  for  the  two  States,  it  will  cause  the
 least  dislocation  in  the  functioning  of  this
 legal  business  so  far  as  this  area  is  con-
 cerned.  Therefore,  several  provisions  have
 been  made  here,  detailed  provisions,  re-
 garding  how  this  common  High  Court  will
 function,  They  are  modelled  on  previous
 reorganisation  laws,

 Part  V  deals  with  authorisation  of  expen-
 dijture  and  distribution  of  revenues.  This
 is  in  order  to  enable  the  business  of  the
 two  Governments  to  be  carried  on  pend-
 ing  the  new  States  having  their  own  sanc-
 tions  for  new  provisions,  This  arrange-
 ment  has  been  made  provisionally  for  the
 purpose  of  carrying  the  administration.

 Part  VI  is  very  important.  This  is  about
 the  apportionment  of  .assets  and  liabilities.
 This  contains  many  provisions,  lengthy
 and  detailed,  and  it  may  appear  to  be  com-
 plicated,  but  this  is  not  something  new,
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 there  is  no  innovation  here.  There  has
 been  reorganisation  of  States  before,  and
 it  is  on  these  lines  that  arrangements  for
 the  apportionment  of  assets  and  liabilities
 bas  been  made,  and  therefore,  it  is  on  a
 sound  footing.  Some  of  the  provisions  and
 details  have  been  explained  in  the  notes,
 Therefore,  I  do  not  want  to  take  the  time
 of  the  House  particularly  because  we  have
 to  see  it  through  if  possible  in  the  course
 of  the  day.  I  hope  it  can  be  done,

 There  are  in  Part  VII  provisions  relating
 to  certain  corporations,  This  relates  to
 certain  corporate  bodies,  Clause  67  provi-
 des  for  the  existing  State  Electricity  and
 the  State  Warehousing  Corporation,  They
 are  being  continued  as  inter-State  bodies.
 Also,  this  clause  contains  necessary  provi-
 sions,  this  and  the  other  clauses,  for  the
 dissolution  of  these  bodies  within  one  year
 of  reorganisation.  This  allows  time  for
 carrying  on  the  activity  during  this  period
 and  then  reorganisation  can  take  place.
 The  intention  is  that  the  new  States  would
 set  up  their  own  Electricity  Boards  and
 Warehousing  Corporations  within  this
 period,

 Clause  69  deals  with  the  State  Financial
 Corporation.  At  present  this  Corporation
 is  serving  not  only  the  existing  State  of
 Punjab  but  also  the  Union  Territories  of
 Himachal  Pradesh  and  Delhi.  We  have,
 therefore,  provided  that  it  should  continue
 to  serve  these  areas,  but  if  at  any  time  it
 becomes  necessary  to  reconstitute  or  re-
 organise  or  dissolve  this  body,  there  is
 necessary  provisions  for  doing  so.

 Clause  70  contains  a  provision  similar  to
 the  one  included  in  the  Bombay  Reorgani-
 sation  Act,  1960.  This  is  to  enable  the
 State  Government  to  draw  up  in  advance  of
 the  date  of  reorganisation,  schemes  for  re-
 organising  certain  co-operative  societies  so
 that  they  could  be  put  into  effect  from
 the  date  of  reorganisation,  This  advance
 action  has  been  provided  for  m  this  clause.

 Then,  the  remaining  clauses  contain  cer-
 tain  ancillary  provisions.  For  example,  co-

 operative  banks  could  be  started  without
 prior  licences  from  the  Reserve  Bank.
 Later  on,  after  three  months  or  so,  they
 can  obtain  the  Cicener



 9487  Punjab  BHADRA  15.
 Part  VIII  is  about  Bhakra-Nangal  and

 Beas  projects.  This  is,  I  believe,  common
 ground,  and  the  Boundary  Commission  also
 made  recommendations  in  the  same  sense,
 that  these  very  important  projects  have
 benefits  for  more  than  one  year,  and  every-
 body  is  convinced  that  their  co-ordinated
 operation  is  going  to  be  for  the  benefit  of
 everybody.  Therefore,  there  is  agreement
 that  the  arrangements  as  embodied  in  part
 VIII  will  serve  the  purpose  to  the  best  in-
 terests  of  everybody  concerned.  At  present
 in  accordance  with  the  agreement  between
 Punjab  and  Rajasthan,  the  benefits  of  the
 Bhakra  system  are  being  shared  by  the  two
 States  roughly  in  the  ratio  of  85:15.  With
 the  reorganisation  of  the  existing  State  of
 Punjab,  Rajasthan’s  interest  in  the  project
 will  remain  unaffected,  but  the  interest  of
 areas  which  will  cease  to  be  part  of  Punjab
 and  the  new  State  of  Punjab  will  have  to
 be  suitably  defined.  Out  of  the  total  cul-
 tivable  commanded  area  of  58.6]  lakhs
 acres  served  by  the  Bhakra  system,  about
 37.7  per  cent  would  lie  in  the  new  State
 of  Punjab,  46;7  per  cent  in  Haryana  and
 the  rest  in  Rajasthan,  The  irrigation  ‘sys-
 tem  from  the  three  main  rivers,  namely
 the  Ravi,  the  Beas  and  the  Sutlej,  are  inter-
 linked,  requiring  their  integrated  and  co-
 ordinated  operation  for  the  optimum  utili-
 sation  of  the  waters  by  the  three  States  of
 Punjab,  Haryana  and  Rajasthan.  At  pre-
 sent,  the  operation  of  the  project  is  done
 by  the  Government  of  Punjab,  except  that
 on  the  power  side  the  Punjab  Electricity
 Board  takes  the  place  of  the  State  Govern-
 ment.  .As  a  result  of  reorganisation,  both
 Punjab  and  Haryana  will  have  substantial
 interest  in  this  project,  but  its  main  com-
 ponents  will  lie  either  in  Himachal  Pra-
 desh  or  in  Punjab.  We  have,  therefore,
 provided  that  the  rights  and  liabilities  of
 the  existing  State  of  Punjab  in  this  pro-
 jects  shall  be  apportioned  amongst  the  suc-
 cessor  States  in  such  manner  as  may  be
 agreed  to  between  the,  but  if  no  agreement
 is  reached  within  two  years,  the  Central
 Government  will  determine  their  relative
 rights  and  liabilities  by  an  order.  For  the
 administration.  maintenance  and  operation
 of  the  main  components  of  the  projects  as
 also  certain  other  connected  _  irrigation-
 works,  provision  has  been  made  for  a
 Management  Board  in  Clause  79.  The
 Board  will  have  representatives  of  all  the
 beneficiary  States,  including  Rajasthan.
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 There  will  also  be  some  representatives  of
 the  Central  Government,  and  the  Chairman
 will  be  appointed  by  the  Central  Govern-
 ment,  The  main  function  of  the  Board
 will  be  to  regulate  the  supply  of  water  and
 of  power  in  accordance  with  the  subsisting
 agreements  between  Punjab  and  Rajasthan
 and  the  agreement  that  may  be  reached
 between  the  successor  States

 Beas  project  is  another  big  venture  in
 this  area.  The  complex  and  inter-depen-
 dent  system  of  irrigation  and  power  in  this
 region  would  be  further  complicated  with
 the  completion  of  this  project  which  is
 now  under  construction.  Both  the  units  of
 this  “project,  namely  the  Beas-Sutlej  Link
 project  and  the  Pong  Dam  project,  lie  in
 the  territory  of  Himachal  Pradesh.  Like
 Bhakra  project,  this  project  is  also  a  joint
 venture  of  the  Punjab  and  Rajasthan  Go-
 vernments,  and  after  _  reorganisation,
 Harayana  and  Himachal  Pradesh  will  also
 have  some  interest  in  this  project.  It  has,
 therefore,  been  provided  that  the  rights  and
 liabilities  in  respect  of  this  project  should
 also  be  shared  amongst  the  successor  States
 by  agreement,  and  failing  that,  by  an
 order  of  the  Central  Government.  For  the
 construction  of  the  project  a  Board  similar
 to  the  Bhakra  Management  Board  is  con-
 templated.  The  composition  of  this  Board
 will  be  determined  later,  but  it  is  intended
 that  all  the  beneficiary  States  should  have
 representatives  on  this  Board.  The  con-
 struction  will  be  undertaken  by  the  cen-

 “tral  Government  on  behalf  of  the  successor
 States  and  the  State  of  Rajasthan,  and
 when  the  major  components  of  this  project
 are  completed,  it  is  intended  that  their
 administration,  maintenance  and  operation
 should  be  transferred  to  the  Bhakra
 Management  Board.

 The  entire  scheme  has  been  conceived  in
 the  interest  of  the  areas  which  have  to
 derive  the  maximum  benefit  from  one  of
 nature’s  greatest  gift  in  the  form  of  life-
 giving  waters  of  the  three  major  rivers  in
 this  region.  I  have  made  this  statement
 in  order  to  make  it  clear  as  to  how  this
 very  important  project  the  Bhakra-Nangal
 and  the  Beas  project  are  going  to  be
 administered  because  they  are  of  vital  in-
 terest  to  these  States  and  Rajasthan.  There
 are  provisions  relating  to  services  which
 are  on  the  normal  lines  and  follow  the  pro-
 visions  of  previous  reorganisation  laws.
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 [Shri  Nanda]
 This  covers  the  various  clauses  of  the

 Bill.  There  are  certain  schedules  which
 bring  out  certain  details,  In  conclusion,  }
 have  only  to  make  an  appeal  that  we  might have  certain  views,  Our  ideas  would  na-
 turally  have  to  be  put  forward.  We  may not  agree  with  some  of  the  provisions. There  may  be  other  views  which  they  have
 put  forward  in  the  form  of  amendments, These  views  may  be  expressed,  But  there
 are  two  things.  One  is  that  we  should
 make  every  effort  to  see  this  through  as
 early  as  possible.  Secondly,  in  the  course
 of  the  discussion  every  attempt  should  be
 made  to  keep  a  harmonious  atmosphere. Let  not  any  divergent  views  become  a
 source  of  disharmony.  That  is  important also  for  the  purpose  of  co-ordination  and
 working  in  a  spirit  of  concord  of  the  two
 States  which  are  going  to  be  neighbours.

 Punjab

 Mr.  Chairman:  Motion  moved:

 “That  the  su  to  provide  for  the
 reorganisation  of  the  existing  State  of
 Punjab  and  for  matters  connected
 therewith,  be  taken  into  consideration.”

 Shri  Kapur  Singh:  Madam  Chairman,  I
 have  gone  through  this  draft  Bill  most  care-
 fully  and  I  have  heard  the  hon,  Home
 Minister  with  the  diligence  and  _  respect which  his  speeches  and  -  utterances
 always  deserve,

 Madam  Chairman,  as  it
 option  but  to  oppose  this  Bill,  Like  the
 curate’s  egg,  though  it  might  be  good  in
 parts,  it  is  a  rotten  egg.  It  might  be
 edible,  but  only  as  a  measure  of  courtesy, but  it  is  devoid  of  nutritional  qualities  and
 since  its  putrefaction  is  far  gone,  it  is  really
 unfit  for  human  consumption.

 Shri  Tyagi:.It  depends  upon  the  power
 of  digestion.

 Shri  Kapur  Singh:  I  am  convinced  that
 it  is  deliterious  for  the  Sikhs  however  strong
 their  stomachs  might  be  supposed  to  be,  as
 Mr,  Tyagi  hinted.  I  oppose  this  Bill,  on
 behalf  of  my  constituents  and  I  reject  it
 on  behalf  of  my  parent  party,  Shiromani
 Akali  Dal.  I  do  so  for  three  reasons,  firstly,
 it  is  conceived  in  sin;  secondly  it  has  been
 delivered  by  an  incompetent  and  untrained
 mnidwife  and  thirdly,  it  is  opposed  to  the
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 best  interests  of  the  nation  as  it  will  almost
 certainly  lead  to  a  weakening  of  national
 integration  and  loss  of  faith  in  the  integrity of  those  who  exercise  political  power  in
 the  country,

 Shri  Tyagi:  It  is  not  an  Micit  child.

 Sbri  Kapur  Singh:  It  is  not  an  illicit
 child  but  it  is  conceived  in  sin.  It  muy have  the  vigour  of  the  hybrid  offspring  but
 unfortunately  it  is  an  offspring  of  a  mis-
 cegenous  union,  and  therefore.  I  oppose it.  I  say,  it  is  conceived  in  sin,  because  it
 constitutes  the  latest  act  of  betrayal  of
 solemn  promises—series  of  solemn  promises
 —given  to  the  Sikh  people  by  the  accredit-
 ed  leaders  of  the  majority  community,  by the  revered  leaders  of  the  Congress  national
 movement,  and  by  the  unchallenged  spokes- men  of  the  ruling  party.

 It  will  do  this  House  good—it  will  do
 the  public  a  lot  of  good—it  will  do  the
 people  of  India,  a  great  deal  of  —  gool—
 and.  it  will  do  the  international  community
 a  world  of  good,  to  listen  to  a  brief  narra-
 tion  of  this  story  of  betrayal  of  a  people,
 who,  though  small  in  numbers,  have  not
 been  adjudged  as  of  no  consequence  in
 terms  of  dynamism  of  History.  a  people.
 though  modern  and  forward  looking,  are
 staunch  guardians  of  the  basic  insights  into
 Reality  of  the  ancient  Hindu  race,  and  a
 people  who  though  they  may  be  matched
 in  qualities  of  courage,  self-sacrifice  and
 patriotism,  have  not  been  surpassed  by  any
 community  in  India  or  a  group  of  people
 outside.

 Here  is  the  brief  story  of  a  callous  bet-—
 rayal  of  such  a  people—the  sikhs  of
 India—by  those  whose  flesh  of  flesh  and
 bones  of  bones  the  Sikhs  are  and  whose
 ancestors—common  ancestors  of  the  bet-
 vayed  and  the  betrayers  both—had  upheld
 the  highest  and  the  noblest  notions  ‘and
 standards  of  ethical  conduct  in  respect  of
 the  subject  of  keeping  faith  with  felllow-
 men  and  redeeming  promises  solemnly
 made.

 I  “quote  from  Mahabharat  Adiparvam,
 sub-chapter  74  and  verse  25:

 Yo  anayatha  santamatmanam  anayatho
 pratipadayete,  kinteh  na  kritam  papam
 caurainatmapaharina
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 यो  अन्यथा  सम्तात्मनम्‌  अभ्यथा  प्रतिपादते,
 किन्‍्तन्‌  ना  कृतम  पापम्‌  चौरेणात्मापहारन्‌  ।

 it  means,

 “He  who  has  one  thing  in  mind  but  re-
 presents  another  thing  to  others,  what
 sin  he  is  not  capable  of  committing?  For,
 he  is  a  thief  and  robber  of  his  own  self.”

 I  ask  the  “hon.  members  to  take  their
 minds  back  to  the  year  1929,  when  the  All
 India  National  Congress  met,  at  the  banks
 of  the  river  Ravi—Airavati  of  our  ancestors
 —fixed  complete  Independence  as  its  politi-
 cal  goal.  On  that  bitterly  cold  night  of
 destiny,  I  was  present  as  one  of  the  student
 volunteers  in  the  service  of  the  Nation.  On
 the  previous  day,  the  Sikhs  had  taken  out
 a  five  hundred  thousand  strong’  procession
 with  veteran  Baba  Kharak  Singh  leading
 it  on  elephant  back,  from  under  the  walls
 of  the  ancient  fort  at‘  Lahore,  which  wat
 described  in  The  Times  of  London,  a8

 “a  most  impressive  spectacle  of
 human  congregation  that  put  the  Con-
 gress  show  into  shame  and  shade.”

 It  was  on  this  occasion  that  Mahatma
 Gandhi,  Pandit  Moti  Lal  Nehru,  and
 Pandit  Jawaharlal  Nehru  went  to  meet
 Baba  Kharak  Singh,  at  his  place  on  the
 Chauburji  Road,  and  gave  the  Sikhs  a  sole-
 mn  assurance  that  after  India  achieves  poli-
 tical  freedom,  no  Constitution  shall  be
 framed  by  the  majority  community  unless
 it  is  freely  acceptable  to  the  Sikhs.  This
 promise  was  then  reduced  into  a  formal
 policy  Resolution  of  the  All  India  Congress
 Committee.

 Afterwards,  this  Policy  Resolution  was  re-
 peatedly  reiterated,  officially  and  demi-offi-
 cially,  throughout  the  ‘period  upto  August:
 +1947,  and  it  was  not  officially  repudiated
 till  950  when  the  present  Constitution  was
 framed.  The  trusting  Sikhs,  who  in  their
 daily  prayer,  extoll  keeping  faith  as  the
 noblest  of  human  virtues,  placing  complete
 reliance  in  this  solemn  undertaking  given
 to  them  by  the  majority  community,  resist-
 ed  and  refused  all  offers  and  proposals  made
 to  them  by  the  British  and  the  other  peo-
 ple—the  Muslims  whom  we  now  prefer  to
 call  the  Muslim  Leaguls—proposing  to  ac-
 cord  the  Sikhs  a  sovereign  or  autonomous
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 status  in  the  areas  constituting:  their  ances-
 tral  homeland  between  the  river  Ghaggar
 and  the  river  Chenab.  This  is  the  first  link
 of  the  history  which  I  am  going  to  narrate
 here  so  as  to  provide  background  to  the  con-
 clusion  as  to  why  the  Bill  should  be  reject-
 ed.  The  second  link  is  that  in  the  year
 1932,  at  the  time  of  the  Second  Round
 Table  Conference,  the  British  Government,
 through  Sardar  Bahadur  Shivdev  Singh,  then
 a  member  of  the  Indian  Secretary  of  States
 Council,  made  an  informal  proposal  to  the
 Sikhs  that  if  they  disassociate  finally  with
 the  Congress  movement,  they  would  be  given
 a  decisive  political  weightage  in  the  Punjab,
 such  as  would  lead  to  their  emerging  as
 a  third  independent  element  in  India  after
 the  British  transfer  power  to  the  inhabi-
 tants  of  this  sub-continent.  ‘

 The  much  maligned,  the  naive,  Master
 ‘Tara  Singh,  to  my  personal  knowledge,  pro-
 mptly  rejected  this  tempting  offer,  I  was
 then  a  student  at  the  University  of  Cam-
 bridge  and  was  closely  associated  with  these
 developments.

 The  third  link  is  this  in  the  month  of
 July,  ‘1946,  the  All  India  Congress  Work-
 ing  Committee  met  at  Calcutta,  which  re-
 affirmed  the  assurancés  already  given  to  the
 Sikhs,  and  in  his  Press  Conference  held  on
 the  6th  July,  there,  Pandit  Jawaharlal  Nehru
 spelt  out  the  concrete  content  of  these  sole-
 mn  undertakings  in  the  following  flowery
 words:

 “The  brave  Sikhs  of  the  Punjab  are
 entitled  to  special  consideration.  I  see
 nothing  wrong  in  an  area  and  a  set-up

 in  the  North  wherein  the  Sikhs  can
 also  experience  the  glow  of  freedom.”

 an  these  words,  an  autonomous  State  to
 the  Sikhs  within  India,  was  promised.

 Fourthly,  in  the  early  winter  of  1946,  the
 Cabinet  Mission  while  at  Delhi  communi-
 cated  to  the  Sikhs  through  the  late  Sardar
 Baldev  Singh  that  if  the  Sikhs  are  deter-
 mined  not  to  part  company  with  Hindu
 India,  the  British  Parliament  in  their  soli-
 citude  for  the  Sikh  people,  was  prepared  to
 so  frame  the  Independence  Act  of  India,  so
 that  in  respect  of  the  Sikh  homeland,  where-
 ver  these  areas  might  eventually  go,  in
 Pakistan  or  India,  no  Constitution  shall  be
 framed  such  as  does  not  have  the  concur-
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 [Shri  Kapur  Singh]
 rence  of  the  Sikhs.  But  Sardar  Baldev  Singh,
 in  consultation  with  the  Congress  leaders,
 summarily  rejected  this  offer  which  went
 even  beyond  the  assurances  given  by  the
 majority  community,  in  929  by  Pandit
 Jawaharlal  Nehru  in  Calcutta.

 Fifthly,  in  April,  1947,  Mr.  Jinnah,  in  con-
 sultation  with  certain  most  powerful  leaders
 of  the  British  Cabinet  in  London,  offered  to
 the  Sikhs,  first  through  Master  Tara  Singh
 and  then  through  the  Maharaja  of  Patiala,
 a  sovereign  Sikh  State,  comprising  areas  ly-
 ing  to  the.  west  of  Panipat  and  east  of  the
 left  bank  of  the  Ravi  river,  on  the  under-
 standing  that  this  State  then  confederates
 with  Pakistan  on  very  advantageous  terms
 to  the  Sikhs.  Master  Tara  Singh  summari-
 ly  rejected  this  attractive  offer  and  the
 Maharaja  of  Patiala  declined  to  accept  it
 in  consultation  with  Sardar  Patel  and  Pandit
 Jawaharlal  Nehru.

 Sixthly,  on  the  9th’  December,  1946,  when
 the  first  meeting  of  the  Constituent  Assem-
 bly  was  held  under  the  Chairmanship  of
 Babu  Rajendra  Prasad,  Pandit  Jawaharlal
 Nehru  moved  the  first  and  the  fundamental
 resolution  in  which  it  was  said:

 “Adequate  safegudrds  would  be  ‘Pro:
 vided  for  minorities....It  was  a  decla-

 ration,  a  pledge  and  an  undertaking
 before  the  world,  a  contract  with  mil-
 lions  of  Indians,  and,  therefore,  in  the
 nature  of  an  oath  which  we  must  keep.”

 What  happens  in  case  of  political  perjury
 is  not  a  point  which  I  propose  to  discuss
 today,  for,  when  neither  the  feelings  of
 shame,  the  reproaches  of  conscience,  nor  the
 dread  of  punishment  from  any  bar  is  there,
 the  sufferers  can  only  pray  to  God,  which
 the  Sikhs  are  doing  today.  But  since  it
 is  the  perquisite  of  power  to  invent  its  own
 past,  I  am  putting  the  record  straight  for
 the  public  opinion  and  the  posterity  by
 recapitulating  this  sorry  tale  of  betrayal  of
 the  Sikhs,  a  trusting  people.

 Seventhly,  in  the  month  of  May,  ‘1947,
 precisely,  on  the  l7th  May,  Lord  Mount-
 batten,  Pandit  Jawaharlal  Nehru,  Nawab
 Liaqat  Ali  Khan  and  Sardar  Baldev  Singh,
 flew  to  London  on  the  invitation  of  the
 British  Cabinet,  in  search  of  a  final  solu-
 tion  of  the  Indian  communal  problem.
 When  the  Congress  and  the  Muslim  League
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 failed  to,  strike  any  mutual  understanding
 and  Pandit  Jawaharlal  Nehru  decided  to
 return  to  India,  the  British  Cabinet  leaders
 conveyed  to  Sardar  Baldev  Singh  that  if
 he  stayed  behind,  arrangements  might  be
 made  “so  as  to  enable  the  Sikhs  to  have
 political  feet  of  their  own  on  which  they
 may  walk  into  the  current  of  World  His-
 tory.”

 Sardar  Baldev  Singh  promptly  divulged
 the  contents  of  this  offer  to  Pandit  Jawahar-
 lal  Nehru  and  in  compliance  with  the  Jat-
 ter's  wishes.  declined  to  stay  back  and  flew
 back  to  India  after  giving.  the  following
 brave  message  to  the  press:

 “The  Sikhs  have  no  demands  to  make
 on  the  British  except  the  demand  that
 they  should  quit  India.  Whatever  poli-
 tical  rights  and  aspirations  the  Sikhs
 have,  they  shall  have  them  satisfied
 through  the  goodwill  of  the  Congress
 and  the  majority  community.”

 Eighthly,  and  lastly,  in  the  month  of
 July,  ‘1947,  the  Hindu  and  Sikh  members  of
 the  Punjab  Legislative  Assembly  met  at
 Delhi  to  pass  a  unanimous  resolution  fa-
 vouring  partition  of  the  country,  in  which
 resolution  occur  the  following  words:

 “In  the  divided  Indian  Punjab,  special
 constitutional  measures  are  imperative
 to  meet  just  aspirations  and  rights  of
 the  Sikhs.”

 It  is  these  very  Hindus  of  the  Punjab,  who,
 with  the  ready  aid  of  the  Government  of
 India  leaders,  even  when  their  understand-
 ing  was  not  qualified  to  keep  pace  with  the
 wishes  of  their  heart,  adopted  every  con-
 ceivable  posture  and  shrank  from  no  strate-
 gem  to  keep  Sikhs  permanently  under  their
 political  heel,  first,  by  refusing  to  form  a
 Punjabi-speaking  State  in  which  the  Sikhs
 might  acquire  political  effectiveness,  and
 second,  by  falsely  declaring  that  Punjabi
 was  not  their  mother  tongue.

 The  Bill  before  the  House  is  a  calculated-
 ly  forged  link  in  the  chain,  the  sordid  story
 of  which  I  have  just  now  narrated,  When  in
 1950,  the  present  Constitution  Act  of  India
 was  enacted,  the  accredited  representatives
 of  the  Sikhs—the  Shiromani  Akali  Dal—de-
 clared  vehemently  and  unambiguously  in
 the  Constituent  Assembly  that  “the  Sikhs  do
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 not  accept  this  Constitution  Act;  the  Sikhs
 reject  this  Constitution  Act.”  Our  spokes-
 men  declined  to  append  their  signatures  to
 the  Constitution  Act  as  a  token  of  this  clear
 and  irrevocable  rejection.

 I  will,  for  want  of  time,  skip  over  the
 story  of  the  Sikhs,  sufferings  during  the  last
 8  years  in  an  Independent  India  under  the
 political  control  of  political  and  anglicised
 Hindus,  and  will  merely  refer  to  the  reply
 which  Pandit  Jawaharlal  Nehru  gave  to
 Master  Tara  Singh  in  ‘1954,  when  the  latter
 reminded  him  of  the  solemn  undertaking
 previously  given  to  the  Sikhs  on  behalf  cf
 the  majority  community.  Pandit  Jawahar-
 lal  Nehru  coolly  replied,  “The  circumstances
 have  now  changed.”  If  there  is  one  thing
 that  the  Sikhs  know  too  well.  it  is  that  now
 the  circumstances  have  changed.

 Let  us  now  briefly  examine  the  immediate
 ancestory  of  the  presnt  Bill.  It  was  on  2Ist
 March,  966  that  the  Minister  of  Home
 Affairs  set  up  a  Commission  presided  over
 by  a  Supreme  Court  judge,  requiring  the
 Commission,  firstly,  to  examine  existing
 boundaries  of  Hindi  and  Punjabi  regions  of
 Punjab  to  set  up  Punjab  and  Haryana
 States;  secondly,  by  applying  linguistic  prin-
 ciples  as  they  have  resulted  in  the  96]  cen-
 sus  figures;  and  thirdly,  to  determine  boun-
 daries  that  do  not  involve  breaking  up  af
 tehsils.  All  these  three  guide-lines  given  to
 the  Commigsion  by  the  Government  of  India
 are,  when  they  are  properly  examined  by
 people  who  understand  the  realities  of  poli-
 tics,  heavily  loaded  against  the  Punjab  State,
 and  have  the  effect  of  reducing  Sikhs  to
 even  more  political  ineffectiveness  than  at
 present.  Nor  has  the  Shah  Commission  fail-
 ed  to  take  full  advantage  of  the  instruments
 of  discrimination  thus  placed  in  their  hands
 by  the  Government  of  India.  They  have,
 firstly,  arbitrarily  truncated  and  reduced,  as
 much  as  they  could,  the  existing  Punjabi
 region,  and  secondly,  applied  all  principles
 of  demarcation  with  a  left-handed  justice—
 made  use  of  a  principle  where  it  could  harm
 the  Punjab  and  not  used  it  where  it  could
 harm  the  resultant  territorial  interests  of
 Haryana  or  Himachal  Pradesh.  For  ins-
 tance,  Dalhousie  has  been  taken  out  of
 Punjab  and  given  to  Himachal  because  it
 is  hilly,  while  Morni  which  is  of  a  higher
 altitude  than  Dalhousie  has  been  taken
 away  to  be  bestowed  on  Haryana,  because
 its  residents  are  Hindus,  which  is  the  same
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 thing  as  saying  that  they  are  Hindi-speak-
 ing.

 Thus,  this  story  goes  on  and  every  con-
 ceivable  stratagem  has  been  adopted,
 through  truncating  its  areas,  through  divest-
 ing  it  of  its  uiility  ondertakings  in  jublic
 sector,  and  through  neutralising  its  limbs
 of  governmental  apparatus  and  by  robbing
 it  of  its  capital  city,  and  by  forging  the
 so-called  common  links  to  reduce  the  Pun-
 jab  State  into  a  glorified  Zila  Parishad,  and
 to  achieve  these  sordid  and  unedifying  ob-
 jectives,  the  judiciary  has  been  made  use  of.

 Madam  Chairman,  permit  me  to  say  that
 if  there  is  one  political  crime  greater  than
 any  other,  the  ruling  party  has  committed
 during  the  post-Independence  era,  it  is  fre-
 quent  employment  of  judiciary  for  quasi-
 political  purposes,  and  the  result  is  that  the
 Working  Committee  of  the  Shiromani  Akali
 Dal  has  passed  a  resolution  on  the  20th
 July,  1966.  which  reads:

 “After  having  carefully  viewed  the
 lindings,  the  reports  and  judgments  of
 judicial  and  quasi-judicial  Tribunals  and
 Forums  that  have  dealt  with  matters
 and  cases  involving  important  Sikh
 interests,

 Comes  to  the  conclusion,  that  the
 entire  judicial  machinery  and  the  judi-
 cial  process  of  the  independent  India,
 under  influences  of  a  certain  section
 of  political  Hindus,  is  prejudiced  and
 has  been  perverted  against  the  Sikh
 people  in  India  in  relation  to  their  just
 and  legal  rights.”

 Madam  Chairman,  here,  it  might  be
 honestly  asked,  and  I  am  sure  there  must
 be  many  honest  Members  in  this  House,
 who  might  ask  the  question  as  to  what
 is  this  tiresome  talk,  this  man  is  talking
 abuot—the  Sikhs’  interests  in  a  secular  de-
 mocratic  India;  where  is  the  question  of
 the  Sikhs  being  discriminated  against?
 There  are  no  Sikhs  or  Hindus  in  a  demo-
 cratic  secular  set-up,  and  the  Constitution
 has  already  established  it  in  this  country.
 To  this,  I  can  give  a  very  simple  reply.
 Constitutional  provisions  are  not  the  same
 thing  as  day-to-day  political  realities.  As
 for  the  democracy,  its  form  is  one  thing
 and  its  substance  is  quite  another  thing.
 Those  who  equate  them  are  treacherous.
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 without  art  and  hypocrites  without  deceiv-
 ing.  The  Mundukopanishad,  our  ancent
 scripture,  tells  us  that  Samsara  is  the
 manifestation  of  four  modifications  of  self.
 the  alma,  and  is  called  as  chaturpad.  Like-
 wise,  a  modern  State,  that  is,  the  Govern-
 meut,  has  four  estates:  the  Parliament,  the
 executive,  the  judiciary  and  the  press.  The
 concrete  realities  of  these  four  alone  can
 furnish  an  acid  test  as  to  whether  the  Sikh
 problem  in  India  is  a  real  problem  or  not.

 To  the  executive  and  the  judiciary,  re-
 ference  has  already  been  made  by  me.  J
 now  propose  to  make  a  reference  to  Par-
 liament,  this  august  House,  which  is  de
 serving  of  our  highest  respect,  and  its  dig-
 nity  is  the  dignity  of  the  people  of  India
 and  hence  inviolable.  Nevertheless,  the
 Sikhs  are  aware  that.  under  the  existing
 constitutional  arrangements,  they  cannot
 send  more  than  a  couple  of  their  own  re-
 presentatives  to  the  Parliament  and  even
 they  may  not  always  be  heard  freely.  How
 many  times  has  it  happened  in  this  House.
 in  the  recent  past,  that  particular  Members
 of  the  minority  communities  have  been
 made  aware,  in  no  uncertain  manner,  that
 they  must  not—must  never—say  this  thing
 or  that,  or  else  a  hearing  might  be  denied
 them.  disciplinary  wrath  of  the  House  has
 fallen  on  individuals,  without  hearing
 them  and  without  letting  them  subsequently
 submit  that  their  punishment  was  not  in
 order?

 6  hrs.

 And,  lastly  the  Press.  We  have  a  free
 Press  here  and  a  lively  and  impartial  press
 —on  the  whole.  But.  what  is  it  like  when
 it  comes  to  dealing  with  Sikhs,  that  is.
 politically  vocal  Sikhs  or  questions  largely
 concerning  the  Sikhs?  In  the  days  of  his
 clash  with  Beaverbrook,  Baldwin  said  of
 the  Press:

 “Power  without  responsibility,  the  pri-
 vileges  of  harlots  throughout  the  ages.”

 And.  I  savy  no  more.  I  have  said  enough
 to  explain  the  background  of  the  Resolu-
 tion  No.  2  of  the  Working  Committee  of
 the  Shiromani  .Akali  Dal  passed  on  the
 20th  July,  1966,  wherein  occur  the  follow-
 ing  passages  in  relation  to  the  scope  of
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 this  Bill:
 “Sikhs  resolve  and  proclaim,  their  de-

 termination  to  resist,  through  all  legiti-
 ™mate  means,  all  such  attempts  to  de-
 value  and  liquidate  the  Sikh  people  in
 a  free  India,  and  consequently,

 ‘Demand  that  the  following  steps
 sholud  be  taken  forthwith  by  the  rulers
 of  India  to  assure  and  enable  the  Sikhs
 to  live  as  respectable  and  equal  citi-
 zens  of  the  Union  of  India,  namely,

 First  the  Sikh  areas  deliberately  and
 intentionally  cut  off  and  not  included  in
 the  new  Punjab  to  be  set  up,  namely,
 the  areas  of  Gurdaspur  District  in-
 cluding  Dalhouse,  Ambala,  District  in-
 cluding  Chandigarh,  Pinjore,  Kalka  and
 Ambala  Saddar,  the  entire  Una  Tehsil
 of  Hoshiarpur  District,  the  areas  of
 Nalagarh,  called  Desh,  the  Tehsil  of
 Sirsa,  the  sub-Tehsils  of  Tohana  and
 Guhla  and  Rattia  Block,  District  Hissar,
 Shahbad  block  of  District  Karnal  and
 the  contiguous  portions  of  the  Ganga-
 nagar  District  of  Rajasthan  must  now
 be  immediately  included  in  the  new
 proposed  Punjab  so  as  to  bring  all  con-
 tiguous  Sikh  areas  into  an  administra-
 tive  unit,  to  be  Sikh  Homeland,  within
 the  Union  of  India,

 Second,  such  a  new  Punjab  should
 be  granted  an  autonomous  constitutional
 status  on  the  analogy  of  the  status  of
 Jammu  and  Kashimr  as  was  envisaged
 in  the  Constitution  Act  of  India  in  the
 year  1950.

 I  am  coming  to  a  close.  Madam,  on  be-
 half  of  the  Sikh  people  represented  by  the
 Shiromani  Akali  Dal,  I  reject  the  entire
 schemata  of  this  Bill,  and  oppose  it.  I  call
 upon  the  Government  to  take  necessary  le-
 gislative  measures  to  solve  the  problem  of
 the  Punjab  in  the  light  of  the  resolution
 of  the  Shiromani  Akali  Dal,  just  referred
 to.

 Mr.  Chairman:  Shri  D.  D.  Puri.
 Shri  Hem  Barua  (Gauhati):  There  is  an

 item  of  business  on  the  Order  Paper  say-
 ing:

 “Further  consideration  of  the  follow-
 ing  motion  moved  by  Shri  Jagdev  Singh
 Siddhanti  on  the  26th  August,  I9€3....
 etc.
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 There  is  a  footnote  saying  “to  be  taken  up
 at  4  p.m.  or  as  soon  as  the  preceding  items
 of  business  are  disposed  of”.  What  has
 happened  to  that?

 Mr.  Chairman:  I  understand  that  this
 discussion  and  the  half-hour  discussions  have
 heen  postponed.

 Shri  D.  D  Puri:  It  was  decided  that  the
 House  will  sit  till  9  o'clock  today  to  dis-
 cuss  this  Bill.  I  do  not  think  there  was
 any  decision  about  the  half-hour  discussions.
 Probably  they  will  come  up  tomorrw.

 Mr.  Chairman:  Let  us  be  clear.  The
 House  has  decided  that  the  discussion  on
 this  Bill  shall  continue  till  9  o'clock  and
 we  shall  try  to  conclude  it.  If  it  is  not
 concluded,  then  it  will  have  to  be  taken
 up  tomorrow.

 So  far  as  this  discussion  on  Shri  Giddhan-
 tis  motion  and  the  half-hour  discussions
 are  concerned,  postponement  means  post-
 ponment  till  tomorrow.  These  will  have
 to  be  put  down  on  the  Order  Paper  for
 tomorrow.

 Shri  D.  D.  Puri:  Sir,  I  have  listened  very
 patiently  to  the  speaker  who  just  preceded
 me.  He  has  treated  the  House  to  an  elo-
 quent  peroration  of  unadulterated  commu-
 nalism.

 have
 hon.

 Shri  Kapur  Singh:.  Now  let  us
 adulterated  communalism  from  the
 member.

 Shri  D.  D.  Puri:  He  has  given  a  long
 history  starting  from  Mahabharata  coming  on
 to  1929,  he  has  mentioned  a  great  deal  of
 political  bargaining  in  the  meantime  and
 culiinating  in  a  demand  for  secession  from
 India.

 Shri  Ranga  (Chittoor):  No

 Shri  D.  D.  Puri:  Let  us  keep  the  record
 clear.  Those  of  us  who  live  in  Punjab  know
 exactly  what  the  politics  of  Master  Tara
 Singh  is.  He  says  he  does  not  want  to  se-
 cede  from  India  just  now,  but  their  right
 to  secede  should  be  recognised  right  now.

 Shri  D.  C.  Sharma:  May  I  know  if  that
 is  the  policy  of  the  Swatantra  Party  also?

 888  (SAKA)  Reorganisation  Bill  9500

 Shri  D.  D.  Puri:  Let  us  keep  the  record
 clear  I  would  like  to  repeat  for  the  bene-
 fit  of  the  Leader  of  the  Opposition  that
 the  policy  of  Master  Tara  Singh  is,  even
 though  he  does  not  want  to  secede  right
 now.  he  wants  to  reserve  the  unquestioned
 right  of  the  Sikhs  to  secede  out  of  India.

 Shri  Ranga:  He  has  not  stated  it.
 Shri  D.  D.  Puri:  It  has  been  stated  times

 without  number  and  I  call  upon  other
 members  of  his  party  to  contradict  me.

 Shri  Buta  Singh  (Moga):  I  say  here  that
 he  has  not  said  it.

 Shri  Ranga:,
 said  it.

 Shri  Kapur  Singh  has  not

 Shri  D.  D.  Puri:  This  is  what  he  said.  He
 wants  not  a  Punjabi  State,  but  a  Sikh
 Homeland.  I  do  maintain  with  all  the  em-
 phasis  at  my  co  id  that  adeq  safe-
 guards  for  minorities  do  not  include  the
 right  to  secede  outside  this  country.  Let
 this  be  clear.  Otherwise,  there  is  a  lot  of
 misunderstanding.

 Shri  Hem  Barua:  Why  should  he  have
 this  apprehension?

 Shri  D.  D.  Puri:  We  live  in  Punjab  and
 listen  to  Master  Tara  Singh  every  day.  We
 know  also  that  a  certain  part  of  the  Shiro-
 mani  Akali  Dal  is  closely  associated  with
 Master  Tara  Singh  and  stands  for  this
 view.  (Interruption)

 My  hon.  friend  has  only  made  an_inci-
 dental  mention  of  the  Bill.  He  talked
 about  Mahabharata,  this  that  and  the  other
 and  while  passing,  he  made  mention  of  the
 Bill.  He  was  really  delivering  a  lecture  on
 the  right  of  the  Sikhs  to  secede  from  the
 country.

 व  shall  during  the  short  time  at  my  dis.
 posal  divide  my  respectful  submissions  into
 three  categories.  Firstly,  I  shall  briefly
 mention  about  the  boundaries  of  Haryana.
 Secondly,  I  shall  make  some  brief  observa-
 tions  in  regard  to  the  general  scheme  of
 the  Bill.  Thirdly,  I  shall  briefty  allude  to
 some  of  the  more  important  clauses  of  the
 Bill.

 We  have  set  for  ourselves  the  task  of
 reorganising  Punjab  with  linguistic  homo-
 geneity  as  our  sole  objective.  The  result
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 {Shri  D.  D.  Puri] of  the  exercise  is—I  am  quite  confident
 about  my  figures  that  more  than  a  million
 and  a  haif  Hindi-speaking  people  are  left
 out  of  Haryana  and  had  been  mostly  in-
 cluded  in  the  Punjabi  Suba.  I  would  nor
 take  the  time  of  the  House,  but  I  am  pre-
 pared  to  give  details  pocket  by  pocket,  area
 by  area,  totalling  up  to  more  than  Ag  mil-
 lion  Hindi-speaking  people  who  are  not  in
 Haryana  and  who  are  in  the  Punjabi  Suba.
 Correspondingly,  there  are  hardly  any
 Punjabi-speaking  people  in  the  proposed
 State  of  Haryana.  I  would  like  the  Home
 Minister,  when  he  winds  up  the  debate,
 to  give  the  corresponding  figures,  figures  as
 have  been  worked  out  by  the  Commission,
 as  to  what  is  the  number  of  Hindi-speaking
 people  that  has  been  included  in  the  pro-
 posed  Suba  and  what  is  the  number  of
 Punjabi-speaking  people  that  is  going  to  be
 included  in  Haryana.  That  is  the  crux  of
 the  matter.  What  we  have  got  out  of  this
 Bill  is  a  truncated  Haryana,  It  is  a  deca-
 pitated  Haryana,  whose  head  has  _  been
 chopped  off,  not  by  the  Commission  but  by
 the  Government  of  India—I  shall  come  to
 that  a  little  later.

 ‘I  will  make  a  very  brief  mention  of  two
 or  three  areas  and  I  shall  state  only  those
 facts  which  have  been  gone  into  and  ac-
 cepted  by  the  Commission,  and  I  shall  not
 bring  in  any  new  facts  about  which  there
 is  any  dispute.  I  shall  start  with  the  Fazil-
 ka  Tehsil.  The  Commission  accepts  that
 the  population  of  Fazilka  Tehsil  is  more
 than  60  per  cent  Hindi-speaking.  The
 Commission  accepts  the  fact  that  as  many
 as  76:3  per  cent  of  the  students  elected  to
 take  their  examinations,  Higher  Secondary
 and  Matriculation  examinations,  over  the
 last  five  years,  in  Hindi.  They  had_  the
 option  to  do  so  and,  naturally,  a  student
 will  only  elect  the  language  in  which  he  or
 she  has  the  greatest  facility.  76;3  per  cent
 of  the  students  in  Fazilka  Tehsil  took  their
 examinations  in  Hindi.  In  Abohar,  an  an-
 cient  centre  of  Hindi,  the  Hindi  Sahitya
 Sammelan,  Prayag,  established  a  branch  in
 1924,  As  far  back  as  4854  the
 revenue  records  of  this  area  were  maintain-
 ed  in  Hindi.  Now  the  revenue  records
 of  the  rest,  the  whole  of  Punjab
 including  thc  portion  of  Punjab  that
 has  gone  to  Pakistan  were  maintained
 in  Urdu.  All  these  facts  have  been  estab-
 lished.  It  is  also  established  that  in  956
 89  villages  of  Fazilka  Tehsil  were  transferred
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 to  Muktsar.  In  I957-58,  9  more  villages
 were  transferred.  In  1959,  it  was  found  to
 be  administratively  convenient  to  transfer
 one  more  village,  the  object  being  to  break
 the  contiguity  of  this  area  with  the  rest
 of  the  Hindi-speaking  area.  It  is  somewhat
 astonishing  that  by  a  notification  one  village
 was  transferred  from  one  region  to  another.
 All  this  was  done  to  break  the  contiguity.
 The  Commission  has  accepted  all  these  facts.
 The  Commission  has  also  accepted  the  fact
 that  the  transfer  of  one  single  village  would
 re-establish  the  contiguity  of  this  area  with
 the  rest  of  the  Hindi-speaking  area.  The
 Commission  has  come  to  the  conclusion  that
 we  have  failed  to  convince  the  Commission
 that  the  transfer  of  these  villages  was  done
 with  a  collateral  purpose.  Therefore,  it
 says,  four  lakhs  of  people  must  go  into
 Punjabi  Suba,  admitting  that  they  are
 Hindi-speaking.

 Examining  the  terms  of  reference  of  the
 Commission,  the  Commission  was  asked  to
 demarcate  the  boundaries  with  a  view  to
 establish  areas  of  linguistic  homogenity.
 Contiguity  was  one  of  the  factors  that  it  may
 take  into  account.  It  was  not  mandatory.
 It  says:

 “The  Commission  shall  examine  the
 existing  boundary  of  the  Hindi  and
 Punjabi-speaking  regions  of  the  present
 Statc  of  Punjab  and  recommend  what
 adjustments,  if  any,  are  necessary  in  that
 boundary  to  secure  the  linguistic  ho-
 mogenity  of  the  proposed  Punjab  and
 Hariana  States.....  The  Commission
 may  also  take  into  account  such  other
 factors  as  administrative  convenience,
 economic  well  being,  geographic  conti-
 guity  and  facility  of  communication  and
 will  ordinarily  ensure  that  the  adjust-
 ments  that  they  may  recommend  do  not
 involve  bieaking  up  of  exiting  Tehsils”.

 Contiguity  was  to  be  one  of  the  subordinate
 factors  which  the  Commission  might  or
 might  not  have  taken  into  account,  and
 here,  after  admitting  that  by  transferring
 one  village  the  contiguity  of  the  area  hav-
 ing  a  population  of  four  lakhs  could  have
 been  established,  the  admittedly  Hindi-
 speaking  area  has  been  given  over  to  Pun-
 jabi  Suba.

 I  come  to  another  small  but  a  very  basic
 example.  Dhabwali  was  in  the  Hindi  re-
 gion.  It  is  even  today  in  Hariana,  but  the
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 village,  over  the  years,  cxtended  into  the
 revenue  areas  of  a  village  called  Kalyanwali.
 Water  works  for  this  village,  the  college,
 power  house  which  supplies  electric  power
 to  Mandi  Dhabwali,  etc.,  happen  to  fall  in
 Kalyanwali.  All  these  facts  have  been
 established  in  the  Report  of  the  Commis-
 sion,  I  am  not  bringing  any  new  fact  here,
 On  the  basis  of  administrative  convenience
 and  economic  well-being,  as  a  matter  of
 fact,  at  one  time,  about  200  acres  of  land
 of  Kalyanwali  were  sought  to  be  transferred
 and  a  notification was  issued  transferring  it
 to  Mandi  Dhabwali  so  as  not  to  break  the
 essential  services  of  this  important  Mandi.
 But  that  notification,  for  certain  reasons,
 was  subsequently  cancelled,  Now,  without
 giving  any  attention  to  the  administrative
 convenience  and  economic  well  being,  Kaly-
 anwali  has  been  separated  and  it  goes  into
 Punjabi  Suba,  ‘and  the  decapitated  Dhab-
 wali  is  now  in  Hariana,  I  would  like  to
 urge  that  administrative  convenience  and
 economic  well  being,  in  their  terms  of  re-
 ference,  ran  exactly  pari  passu  with  geogra-
 phical  contiguity.  We  lost  one  area  because
 it  was  not  contiguous  and  the  other  because
 administrative  convenience  and  economic
 well-being  were  completely  given  a  go-by.
 Therefore,  there  also  the  discretion  was
 exercised  in  favour  of  Punjabi  Suba,

 Another  very  small  matter  I  wish  to
 mention,  Anandpur  Sahib  has  been  award-
 ed  to  the  Suba  because  it  has  a  Sikh  shrine.
 I  do  maintain  that  nowhere  in  the  terms
 of  reference  it  was  said  that  the  Suba
 was  to  be  a  Sikh  State  or  that  Hariana  was
 to  be  a  Hindu  State,  In  fact,  the  finding
 goes  contrary  to  the  basic  spirit  of  the
 terms  of  reference  to  talk  in  terms  of
 Hindu  and  Sikhs,  In  so  far  as  demarca-
 tion  of  the  area  was  concerned  its  sole  pur-
 pose  was  linguistic  homogeneity  as  between
 the  Hindi-speaking  and  Punjabi-speaking
 people,

 The  unkindest  blow  of  all  that  has  been
 delivered  to  Hariana  is  by  the  Government
 of  India  and  that  is  in  regard  to  Chandi-
 garh.  The  Commission  has  gone  into  the
 matter,  I  shall  go  into  the  majority  and
 minority  parts  of  it  later.  It  has  established
 that  in  Kharar  Tehsil  73.3  per  cent  of  the
 people  are  Hindi-Speaking,  According  to
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 their  terms  of  reference,  normally  they  were
 enjoined  not  to  break  a  Tehsil  but  to  keep
 it  as  a  unit,  Here  73.3  per  cent  of  the
 people  are  Hindi-speaking,  72.5  per  cent
 of  the  students  elected  to  take  their  exami-
 nations  in  Hindi  in  the  last  five  years.  In
 regard  to  administrative  convenience,  which
 was  one  of  the  terms  of  reference,  in  the
 Punjabi  Suba  they  have  Patiala,  which  was
 not  only  the  capital  of  Patiala  State  but  at
 one  time  the  capital  of  PEPSU  which  wasa
 Part  B  State.  All  administrative  conven-
 icnces  are  there,  they  have  administrative
 buildings,  Assembly  building,  houses  for
 Ministers  etc,  Nabha,  Faridkot  and  a  num-
 ber’  of  States  that  went  into  PEPSI  are  in
 the  Punjabi  Suba.  There  are  no  adminis-
 trative  conveniences  at  all  in  Mariana
 by  way  of  administrative  buildings  etc,
 The  Government  presses  are  one  in  Patiala
 and  another  in  Chandigarh,  Without  a
 Government  press  a  Government  cannot
 tun.  On  that  score  also  Chandigarh  should
 have  been  included  in  Hariana,  If  you
 take  the  case  of  universities,  Kurukshetra
 is  the  smallest,  there  is  one  in  Patiala  and
 one  in.  Ludhiana,  They  are  all  in  the
 Suba.  Therefore,  Chandigarh,  where  there
 is  a  university,  should  have  been  given  to
 Hariana  to  balance  it.  There  are  three
 training  colleges  in  Jullundur  which  is  in-
 cluded  in  the  Punjabi  Suba.  There  is
 one  in  Chandigarh,  There  are  engineering
 colleges  In  Ludhiana.  Patiala  etc.  From
 every  point  of  view  Chandigarh  should
 have  gone  to  Hariana.  But,  basically,  be-
 cause  of  considerations  of  linguistic  homo-
 geneity  the  whole  of  Kharar  Tehsil  should
 have  gone  to  Hariana.

 The  Minority  Report  is  a  very  interesting
 document.  I  do  not  think  I  have  the  time
 to  go  into  the  details  of  it.  First  of  all,
 it  breaks  up  the  Kharar  Tehsil  into  Chandi-
 garh  and  into  the  rest  of  the  area.  It
 works  on  certain  assumptions,  It  assumes
 that  a  certain  portion  of  the  population
 must  be  transitory.  There  was  no  basis,  for
 that  supposition,  as  the  Majority  Report
 has  said.  It  also  assumes  certain  figures  for
 transitory  population.  Thirdly,  it  assumes
 that  all  that  transitory  population  must  in-
 evitably  be  Hindi-speaking,  Therefore,  it
 assumes  a  minus  factor.  the  Hindi-speaking
 population  must  be  subject  to  a  minus
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 factor  and  therefore  it  should  be  reduced
 on  all  assumptions,  Even  at  the  end  of
 that  exercise  they  come  to  50:50  Punjabi-
 speaking.  Then,  by  some  kind  of  reason-
 ing,  they  say:  the  mfMority  report  says
 that  Chandigarh  must  go  to  the  Punjabi
 Suba.  I  do  maintain  that  the  majority  re-
 port  has  dealt  adequately  with  every  aspect
 of  this  matter,  and  I  thimk  it  is  wholly
 wrong  on  the  part  of  the  Home  Minister
 at  this  stage  to  draw  a  distinction  between
 those  parts  of  the  report  which  are  unani-
 mous  and  those  parts  of  the  report  which
 are  subject  to  minority  dissent.  When  we
 refer  to  any  report  of  a  parliamentary  com-
 mittee,  or  a  non-parliamentary  committee,
 we  never  talk  of  the  minute  of  dissent,  We
 say  that  such  and  such  committee  has  re-
 commended  such  and  such  thing,  Even  in
 judicial  findings,  some  of  the  most  earth-
 shaking  judgements  of  our  own  Supreme
 Court  and  the  famous  de-segregation  ruling
 of  the  United  States  Supreme  Court  were
 given  by  a  majority  of  5  to  4  etc.  The
 point  I  am  making  is  that  this  distinction
 between  the  unanimous  part  of  the  report
 and  the  majority  report  is  wholly  artificial
 and  it  should  not  have  been  made  at  all.

 Mr.  Chairman:  The  hon.  Member  must
 remember  that  in  the  case  of  the  Bonus
 Commission  there  was  a  majority  report
 and  a  minority  report  and  then  what  hap-
 pened?

 Shri  D.  D.  Puri:  Notwithstanding  the
 minority  report,  we  always  say  that  these
 are  the  recommendations  of  the  Commission.
 It  is  always  done,  notwithstanding  the  mino-
 rity  report.  There  is  hardly  any  report  which
 has  not  a  minute  of  dissent,  All  that  I
 am  maintaining  is  that  the  report  of  the
 Commission  is  the  report  of  the  majority
 of  the  Commission,

 As  a  matter  of  fact,  wee  would  have  ac-
 cepted  the  report  of  the  Commission  in  toto
 notwithsanding  the  injustice  done  to  us  in
 the  matter  of  Fazilka  and  Dhabhwali  and
 on  several  other  matters,  notwithstanding  the
 fact  that  over  a  million  Hindi-speaking
 people  would  have  been  consigned  to  the
 Suba.  if  the  report  was  accepted  in  toto,  on
 the  principle  that  since  we  could  not  agree,
 when  two  parties  could  not  agree,  thev
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 went  to  a  third  party,  the  party  has  come
 to  some  conclusion  and  we  must  accept  it
 without  reservation.  By  this  action,  the
 most  unkindest  cut  of  all  has  been  delivered-
 ed  to  Hariyana  by  the  Government  of  India,

 The  point  I  wish  to  make  is  that  bet-
 ween  the  dates,  when  the  report  was  pub-
 lished  and  the  decision  of  the  Government
 was  announced,  when  things  were  in  the
 melting  pot,  the  only  point  which  was  open
 for  negotiation,  which  wzs  under  discussion,

 was  Chandigarh,  because  it  has  been  accorded
 to  Hariayana,  No  other  part  of  the  re-
 port  was  under  discussion  at  all,  We  went
 from  dvor  to  door,  tried  to  discuss  other
 matters  also,  but  we  were  told  “no,  only
 Chandigarh  is  open  to  discussion”.  There-
 fore,  we  in  Hariyaiua  have  come  to  the  con-
 clusion  that  our  ioyaltics  are  being  taken
 for  granted  and  that  we  are  being  pushed
 around  a  little  too  much.

 I  now  move  on,  making  a  very  brief  __re-
 ference  tu  the  general  scheme  of  the  Bill,

 Mr.  Chairman:  The  hon.  Member  will
 have  to  shoiten  his  speech.  If  every  hon.
 Member  takes  such  «  Ieng  time,  we  will
 have  to  sit  till  2  O'clock.

 Shri  D.  D.  Puri:  Will  you  give  me  an-
 other  ten  minutes  ?

 Mr.  Chairman:  He  should  try  to
 clude  soon.

 con-

 Shri  D.  D.  Puri:  The  general  scheme  of
 the  Bill  is,  even  though  it  does  not  say  60,
 the  successors  to  the  Punjab  State  will  be
 both  Hariyana  and  Punjabi  Suba,  But.  in
 actual  point  of  fact.  the  residuary  State,
 the  principal  successor  State  is  the  Punjabi
 Suba.  I  have  the  strongest  objection  to
 this,  As  a  matter,  of  fact,  these  people  in
 the  Punjabi  Suba  wanted  to  secede  from  the
 old  Punjab  State,  because  they  wanted  to
 have  a  separate  State.  So,  the  residuary
 State  should  have  been  Hariyana.

 I  will  now  come  to  the  consequences  of
 this.  First  of  all,  sub-clause  (2)  of  clause
 ‘15,  provides—I  will  make  a  very  brief
 reference  to  it:  I  will  not  read  it—that  of
 the  present  MAILs  in  Punjab,  so  many
 shall  be  allotted  to  Harivana,  so  many  to
 Himachal  Pradesh  and  the  rest  of  them
 shall  be  the  members  of  the  new  Punjab
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 Assembly,  I  have  the  strongest  objection  to
 the  Member  for  Chandigarh  being  included
 in  the  Punjabi  Suba  Assembly.

 Shri  Priya  Gupta  (Katihar):  It  should
 have  seats  in  both  Assemblies,

 Shri  9.  D.  Puri:  The  Home  Minister
 may  say  that  Chandigarh  is  a  Centrally
 administered  area  at  present,  But  J  say  that
 this  provision  is  going  to  prejudice  seriosly
 our  claim  on  Chandigarh  on  any  future
 date,  if  the  MLA  for  Chandigarh  is  allowed
 to  sit  in  the  Punjabi  Suba  Assembly.

 Secondly,  another  result  of  the  stheme  of
 things  where  the  Suba  ‘is  the  principal successor  is,  while  the  assets  and  liabilities
 are  allocated,  there  are  certain  rights  which
 are  neither  attributable  to  assets,  nor  to
 liabilitics,  which  have  gone  to  Punjab.  For
 instance,  the  present  Punjab  Government
 has  the  right  to  nominate  certain  students
 for  certain  institutions  outside  Punjab,  All
 these  benefits  will  go  to  the  Punjabi  Suba.
 These  are  some  of  the  evils,  some  of  the
 injustices  done  to  Hariyana,  according  to
 my  way  of  thinking.  because  of  the  general
 scheme  of  things  in  the  Bill  whereby  the
 Suba  is  the  principal  successor  State  to  the
 present  State  of  Punjab.

 T  will  now  very  briefly  deal  with  clause
 ‘16,  on  which  there  are  a  number  of  points
 of  order,  वा  says  that  certain  Member  of
 the  Legislative  Council  of  Punjab  shall  be
 made  MLAs  as  if  they  were  chosen  by  direct election  from  territorial  constituencies,  On
 that  I  would  say  this.  This  provision  is
 on  a  head-on  collision  with  article  ‘170.  I
 know  that  the  Home  Minister  is  bringing
 in  an  amendment,  But  the  point  that  I
 am  making  is,  the  Home  Minister  must  be
 teady  to  amend  the  Constitution  if  he
 wants  to  implement  the  assurance  given  to
 Hariyana  to  give  them  a  proper  democratic
 government  and  a_  proper  Assembly.  We
 must  be  prepared  to  amend  the  Constitu-
 tion  so  as  to  provide  Hariyana  with  a
 proper  Assembly.

 Another  point  is,  out  of  the  6  MLAs  of
 Hariyana,  8  are  sought  to  be  made  members
 of  the  Assembly  and  the  other  8  are  sought
 to  be  discarded.  The  basis  on  which  one
 set  of  8  has  been  chosen  and  the  other  set
 of  8  has  been  discarded,  even  if  there  is
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 some  rationale  behind  it,  should  be  speci-
 fied  in  the  Bill,  One  should  not  be  left
 to  guess  what  was  in  the  mind  of  the  Home
 Minister  when  he  chose  A  and  he  dropped
 B.  Otherwise,  it  will  be  struck  down  as
 arbitrary  or  discriminatory,

 Having  made  these  submissions,  if  I
 may  be  permitted  to  say  so,  the  Suba  is
 to  have  a  second  chamber.  Here  are  8}  to
 9  districts  which  will  have  04  MLAs  and
 40  MLCs,  a  total  of  44  legislators,  that  is,
 approximately  16  to  q7  legislator’s  per  dis-
 trict,  I  would  urge  on  Government  ०
 have  second  thought  over  this  provision.
 When  larger  States  like  Rajasthan,  Orissa
 and  Madhya  Pradesh  do  not  have  a  second
 chamber,  the  Suba  should  not  be  saddled
 with  a  second  chamber,  Even  though
 constitutionally  there  is  no  bar,  the  cons-
 titution  provides  that  MLCs  shall  be  one-
 third  of  the  MLAs  and  that  the  minimum
 shall  be  not  less  than  40.  So,  if  in  any
 State  the  number  of  MLAs  is  less  than  120,
 it  should  not  have  a  Legislative  Council.
 That  is  the  spirit  of  the  Constitution,

 Then,  there  is  the  all-important  section
 about  asscts  and  liabilities,  The  assets  that
 are  represented  by  borrowing  from  the
 Central  Government,  or  from  the  Reserve
 Bank  of  India,  or  by  public  borrowing,  they
 are  sought  to  be  divided  on  the  basis  of
 population.  So  far,  so  good.  But,  so  far
 as  the  asscts  that  have  been  created  out  of
 internal  revenues  of  the  State  are  concern-
 ed,  there  is  to  be  no  adjusting  entry  at
 all,  I  think  this  principle  of  dividing  the
 assets  and  liabilities  on  the  basis  of  popu-
 lation  should  be  carried  to  its  logical  con-
 clusion  by  including  in  it  all  assets  that
 existed  and  that  are  to  be  inherited  by  the
 States  of  Hariyana  and  Punjabi  Suba  from
 the  existing  State  of  Punjab.

 Then  I  want  to  deal  with  the  High  Court.
 Mr.  Chairman:  He  has  to  wind  up.  He

 has  already  taken  half  an  hour,
 Shri  D.  D.  Puri:  There  is  to  be  a  com.

 mon  High  Court.  But  article  24  provides
 that  there  shall  be  a  High  Court  for  each
 State.  .

 I  will  conclude  now.  The  people  of  Hari-
 yana  cannot  help  coming  to  the  conclusion
 that  so  far  as  the  decision  to  deprive  Hari-
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 yana  of  Chandigarh  is  concerned,  the  Gov-
 ernment  of  India  have  yielded  to  threats,
 We  have  faced  Hindi  agitation  and  Punjabi
 agitation;  we  have  faced  threats  from  the
 Sant;  we  have  faced  threats  from  the  Mas-
 ter,  They  are  old  threats.  But  there  is
 this  difference.  Till  964  in  the  Punjab
 these  things  were  handled  by  a  man  of
 steel,  Since  1964,  the  tragedy  is,  they  have
 been  handled  by  men  of  straw.  That  is
 why  we  find  ourselves  in  the  present  posi-
 tion,

 Shri  Kapur  Singh:  Before  the  other  spea-
 ker  takes  the  floor,  I  want  to  answer  a
 question  which  was  put  to  me  directly  by
 the  hon.  Member  for  Kaithal,

 Mr.  Chairman:  You  want  to  make  a  per-
 sonal  explanation.

 Shri  Kapur  Singh:  No  personal  explana-
 tion  but  he  has  put  a  question  to  me,

 Mr.  Chairman:  You  need  not  take  any
 notice  of  that,

 Shri  Kapur  Singh:  It  is  a  very  impor-
 tant  question,  It  will  be  only  two  sen-

 Mr,  Chairman:  No,  no.

 Shri  Kapur  Singh:  I  could  have  7  inter-
 rupted  whcn  he  was  speaking  actually,  but
 I  did  not  like  to  do  that,  I  thought,  when
 he  finishes,  I  will  answer  that  question.
 The  question  has  been  put  to  me  and  let
 the  House  have  the  answer  also  so  that  the
 House  can  appreciate  the  debate.  Please
 permit  me,  I  will  not  take  much  time.
 By  now  I  would  have  finished.  A  question
 has  been  put  to  me  of  a  very  personal
 nature.

 Mr.  Chairman:  He  can  put  many  ques-
 tions,  That  does  not  mean  that  you  have
 to  answer  them.

 Shri  Kapur  Singh:  It  is  customary  for  a
 Member  to  answer  a  question  put  to  him.

 Mr.  Chairman:  That  does  not  matter.

 Shri  Daji:  (Indore):  Mr.  Chairman,  we
 ave  had  two  speeches  on  the  Bill  almost

 SEPTEMBER  6,  966  Reorganisation  Bill  9g§r0

 from  two  opposing  angles  and  that  only
 reflects  the  ultracommunal  tangle  of  the
 State  of  Punjab,  I  am  speaking  on  the
 Bill  avoiding  taking  both  the  extreme  posi-
 tions.

 46.32  bre

 [SurrMATI  RENUKA  Ray  in  the  Chair].

 व  am  speaking  on  behalf  of  a  party  which
 has  continuously  championed  the  cause  of
 Punjabi  Suba,  even  at  the  cost  of  being
 misunderstood.  I  say  at  the  outset  that  we
 welcome  the  Punjabi  Suba  and  Haryana  to
 the  family  of  Indian  States  and  we  wish
 them  well,  We  hope  that  they  will  fulfil
 the  hopes  reposed  by  the  people  of  the
 country  who  have  by  and  large  supported
 the  new  re-organisation.

 But  it  is  a  tragedy  of  Indian  democracy
 that  this  Government  does  not  learn  till  it
 is  forced  to  learn—forced  by  agitation  and
 sometimes  even  by  bloodshed.  This  had
 been  the  sorry  story  when  we  had  the  re-
 organisation  of  Bombay  into  Maharashtra
 and  Gujarat.  This  was  the  sorry  story  even
 after  the  formation  of  Maharashtra  when
 Bombay  was  sought  to  be  given  a  different
 status.  The  same  sorry  story  was  repeated
 in  the  case  of  Punjab,  Not  till  a  pistol  is
 aimed  at  the  temples  of  this  Government,
 will  this  Government  move  and  _  listen
 to  the  most  democratic  sentiments.
 Even  now  the  people  of  Belgaum
 will  require  a  ghera  dalo  andolan,
 non-co-operation,  resignation  and  what-not
 before  the  border  problem  of  Maharashtra
 is  settleé  even  according  to  the  reports  of
 oft-appointed  commissions  by  he  Govern-
 ment  themselves.  We  know,  there  s  a  re-
 port  but  even  that  report  is  not  being  en-
 forced  because  certain  persons,  vested  in-
 teres!s,  are  forcing  the  Government.  Then,
 the  Prime  Minister  goes  to  Bombay  and
 makes  a  certain  announcement.  Even
 that  announcement  is  backed  out  from.
 The  same  thing  is  happening  about  Goa
 and  the  same  thing  has  happened  about
 Punjabi  Suba  and  I  am  afraid  the  Bill
 continues  even  now  with  the  seeds  of  dissen-
 sion.  My  charge  against  the  scheme  of  the
 whole  thing  isnot  that  this  clause  favours
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 Punjab  and  that  clause  favours  Haryana  but
 that  this  Bill  fails  to  achieve  what  it  seeks
 to  achieve,  namely,  ending  communal  dis-
 cord  once  for  all,  That  should  have  been
 the  primary  aim  of  this  Bill.  The  Bill
 fails  in  that  direction  and  to  that  extent  the
 Bill  will  be  a  seed  of  dissension  for  the
 future.

 Let  us  see  how  far  we  can  avoid  it,  The
 very  boundary  commission  which  was  ap-
 pointed  was  given  loaded  terms  of  reference,
 It  is  not  only  I  who  say  it  from  any  parti-
 cular  angle.  Let  me  remind  the  House  that
 all  the  supporters  of  Punjabi  Suba,  from
 the  Communists  to  the  Congress  veterans,
 gathered  at  a  conference  and  in  a  unani-
 mously  adopted  resolution  condemned  the
 terms  of  reference  as  loaded  against  the
 Punjabi  Suba.  This  resolution  was  convey-
 ed  to  the  Government  but  to  no  effect.  At
 that  time,  I  was  a  party  to  the  stand  in  that
 conference  that  if  the  terms  of  reference
 were  not  altered.  we  should  boycott  the
 Boundary  Commission,  Unfortunately,
 other  constituents  of  the  conference  were
 not  agreable  to  that  proposal  of  our  party
 and,  therefore,  we  were  hoping  that  the
 Boundary  Commission  will  be  able  to  do
 something  beyond  the  terms  of  reference
 which,  of  course.they  could  not,  did  not  and
 would  not  do,

 A  fantastic  situation  has  arisen  about
 Chandigarh.  All  the  villages  belong  to
 Punjabi  Suba  or  to  Punjab,  Chandigarh
 has  been  made  a  sort  of  a  place  for  a  cook-
 pit  fight,  What  is  the  solution?  It  has
 been  made  a  Union  Territory,  May  I  re-
 call  an  interesting  cartoon  that  appeared  in
 one  of  the  daily  papers?  The  cartoon  was:
 Chandigarh  has  been  declared  as  a  Union
 Territory.  What  next?  Delhi  is  already  a
 Union  Territory.  The  reply  was:  When
 shall  the  whole  of  India  be  declared  into  a
 Union  Territory?  This  is  a  rather  com-
 pletely  opportunistic  impromptu  solution.
 The  Government  refuses  to  give  a  clear
 reply  as  to  whether  Chandigarh  should  be-
 long  to  Punjabi  Suba  or  to  Haryana  and
 it  prefers  to  keep  it  as  a  Union  Territory.
 Will  you  do  the  same  thing  if  something
 that  happens  in  Goa  is  unpalatable  to  the
 Government?  Will  Goa  become  a  Union
 Territory?  Again,  if  the  same  thing  hap-
 pens  in  respect  of  Belgaum,  will  that  also
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 become  a  Union  Territory?  How  many
 Union  Territories  shall  we  be  having  in  this
 country?  Why  does  the  Government  _  not
 have  a  consistent  stand  as  regards  States
 reorganisation?  If  you  take  a  consistent
 stand,  I  think,  the  annoyance  will  be  less,
 the  tension  will  be  less  and  the  pulls  of
 extremists  will  be  less.  You  fail  to  do  that.

 Then,  you  have  invented  another  theory
 of  common  link.  I  do  not  know  what  the
 common  link  theory  is,  I  am  reminded  of
 Darwin's  theory  of  missing  link  between  a
 monkey  and  a  man,  Perhaps,  to  that  the
 Government  has  invented  a  common  link.
 What  ‘is  this  common  link?  The  common
 link  is  that  there  should  be  a  common  High
 Court  and  a  common  University.  I  oppose
 both  of  thc  I  have  opposed  them  not  on
 grounds  of  convenience  but  I  oppose  them
 on  grounds  of  principle  and,  I  say,  to  have
 such  a  common  link  militates  against  the
 very  principle  of  linguistic  States,  I  know
 there  are  certain  reasons  that  from  adminis-
 trative  point  of  view,  a  common  High
 Court  will  be  good,  There  are  various
 theories.  I  am  not  referring  to  the  con-
 stitutional  point.  This  was  referred  to  very
 pointedly  by  my  hon,  friend,  Shri  D.  D.
 Puri,  Our  Constitution  says  that  every
 State  must  have  a  High  Court.  How  the
 Suppreme  Court  will  interpret  it,  whether  a
 High  Court  means  a  separate  High  Court

 ‘or  a  common  High  Court,  whether  that  will
 be  valid  or  not,  let  the  constitutional
 pundits  argue  that  in  the  Supreme  Court
 I  am  speaking  on  the  basis  of  high  princi-
 ples,  The  very  principle  of  linguistic
 States  is  to  give  to  the  people  of  that  State
 a  complete  administrative  unit  which  can  do
 work  in  their  own  language.  The  Con-
 stitution  also  provides  that  the  Governor
 may  recommend  and  the  President  may  ac-
 cept  that  the  language  of  the  High  Court
 be  the  language  of  the  State.  In  fact,  80
 many  States  are  moving  in  that  direction.
 In  such  a  contingency,  what  will  happen?
 If  the  Punjabi  Suba  Assembly  passes  a  re-
 solution  that  the  High  Court  should  func-
 tion  with  Punjabi  as  its  language  and  the
 Haryana  Assembly  passes  a  resolution  that
 the  High  Court  should  function  with  Hindi
 as  its  language,  and  both  the  recommend-
 ations  go  to  the  President.  what  will  happen?
 It  will  ultimately  mean  that  the  possible
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 (Shri’  Daji] Switch-over  to  a  regional  language  will  be
 frustrated,  That  is  sabotaging  the  very  con-
 cept  of  a  linguistic  State.

 What  will  happen  to  the  common  Uni-
 versity?  How  can  you  have  a  combind
 University?  We  have,  again  and  again,
 found  in  this  very  House,  how  hot  is  the
 language  issue.  Even  parties  get  divided
 oftentimes  and  the  Congress  Party  gets  miser-
 ably  divided  over  the  question  of  language.
 The  only  party  which  is  able  to  keep  some
 sort  of  unity  is  the  communist  party.  The
 other  parties  get  miserably  divided,  A  Uni-
 versity,  to  have  anv  meaning  to  the  people  of
 that  State,  must  aim,  at,  if  not  immediately.
 in  the  long-run  imparting  the  highest  edu-
 cation  in  the  language  of  the  people.  A
 composite  University  of  Haryana  and  Punjab
 shall  never  be  able  to  do  so.  The  Uni-
 versity  is  situated  in  Chandigarh  which  is  a
 Union  Territory  and  so  the  University  is
 also  a  Union  University  or  what,  I  do  not
 know,  That  is  hardly  the  way  to  go  about
 forming  separate  linguistic  States.

 Now  I  think  it  is  too  late  in  the  dav  to
 argue  against  the  linguistic  basis.  You
 have  conceded  4  or  is  linguistic  States.
 If  you  have  conceded  linguistic  States,  you
 should  carry  the  logic  of  linguistic  States  to
 the  end:  vou  cannot  leave  it  in  the  middle.

 {  would  like  to  point  out  another  thing.
 Clauses  23.  24  and  others  deal  with  alloc-
 ation  of  Assembly  and  Parliamentary  seats,
 Haryana  has  9  Parliamentary  seats  and  8]
 Assembly  seats.  The  Punjabi  Subha  has  I3
 Parliamentary  seats  but  only  I04  seats  in  tne
 Assembly.  What  is  tHis  proportion?  Why
 should  there  be  this  discrimination  in  the
 Proportion?  Will  the  people  of  the  Punjabi
 Suba  not  demand  that  the  Assembly  _  seats
 should  be  increased  to  7  so  that  a  uni-
 form  pattern,  a  uniform  proportion,  be-
 tween  Parliamentary  seats  and  Assembly
 seats  is  established?  There  is  no  reason
 why  we  should  discriminate  in  this  way.

 ‘Take  another  case—the  case  of  Himachal
 Pradesh.  In  the  case  of  Himachal  Pradesh,
 the  Government  is  prevaricating,  vascillat-
 ing.  I  do  not  know  why  there  should  be
 this  sort  of  stingy  attitude  in  giving  the
 democratic  rights.  If  you  have  to  give,
 give,  with  an  open  heart.  But  since  it  is
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 wrested  from  the  Government,  the  Govern-
 ment  wants  to  yield  at  a  time  as  little  as
 possible.  The  democratic  aspirations  of  the
 people  of  Himachal  Pradesh  still  remain
 unsatisfied,  Himachal  Pradesh  should  be  a
 full-fledged  State  and  should  not  be  given
 hedged.  I  strongly  object,  apart  from  the
 Constitutional  _proprieties  urged  by  the
 member  who  preceded  me,  to  the  mainten-
 ance  of  the  Council  in  the  Punjabi  Suba.  The
 opinions  cf  all  democratic  opposition  partics
 go  against  the  L:-cameral  system  in  the
 States,  There  is  no  ‘ogic  or  reason  behind
 this.  It  is  a  waste  of  time  and  moncy.
 Second  Chambers  in  the  States  are  only
 a  happy,  hunting  ground  for  frustrated  and
 defeated  Congress  politicians;  they  are
 nothing  more  than  that;  they  are  something
 like  pinjrapoles  or  pension  seats  where
 Congressmen  who  get  defeated  in  winning
 seats  or  getting  tickets  are  put.  (Interrup-
 tions),  We  are  for  the  abolition  of  the
 Second  Chamber,  We  do  not  want  this;  we
 do  not  want  these  political  pensions;  we  are
 not  after  seats;  we  are  not  after  crumbs.  We
 have  long  discarded  those.  Only  the  Con-
 gress  clings  to  it...

 An  hon.  Member:  He  is  not
 ing  all  the  parties.

 represent-

 Shri  Daji:.All  democratic  opposition  par-
 ties  have  opposed  it,  The  Second  Chamber
 has  no  meaning  anywhere,  much  less  in
 Punjab,  With  a  total  number  of  04
 Assembly  seats,  you  have  a  Second  Chamber
 also  in  Punjab!  What  for?  You  are  bur-
 dening  the  new  State  with  additional  ex-
 penditure,  with  unnecessary  and  meaningless
 expenditure.  We  are  opposed  to  it,  I  do
 not  understand  why  you  are  having  it  there,
 I  am  not  making  the  grievance  which  Mr.
 Puri  made,  namely,  that  Haryana  has  no
 Second  Chamber  and  why  should  Punjab
 have,  I  am  not  making  that  grievance.
 My  grievance  is  that  Second  Chamber  is  an
 anchronism,  Certainly  a  small  State  like
 the  Punjab  should  not  be  burdened  with
 that.  You  are  burdening  that  State  with-
 out  even  consulting  that  State,  whether  it
 wants  it  or  not.  J  do  not  know  why  =  a
 Second  Chamber  has  been  foisted  on  that?
 (Interruptions).  You  are  forcing  that  on  it.
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 Lastly  I  am  constrained  to  remark  that
 the  entire  Bill  is  a  monument  of  bad  drafts-
 manship  par  excellence,  So  many  constitu-
 tional  objections  were  raised.  Unfortunate-
 ly  Mr,  Nanda  is  not  here,  Even  if  Mr,
 Nanda  is  here,  I  would  most  respectfully
 submit  that  Mr,  Nanda’s  reply  will  have
 nothing  to  do  with  law.  I  submit  that
 Article  70  of  the  Constitution  clearly  says
 that  the  Legislative  Assembly  shall  be  an
 elected  body,  a  fully  elected  body.  I  do  not
 know  who  has  advised  Mr,  Nanda,  whether
 the  Law  Minister  or  the  Ministry,  that
 Article  3  empowers  him  to  make  an  amend-
 ment  of  Article  170,  I  do  not  know  who
 has  advised  him.

 Some  hon.  Members:
 people,

 Hariyana  Congress

 Shri  Daji:  If  the  Hariyana  Congress
 people  had  advised  him,  then  I  would  say
 that  the  whole  Bill  is  likely  to  be  sabotaged,
 The  Haryana  people  would  find  themselves
 in  a  Suba  without  an  Assembly  because
 this  Clause  says  that  six  members  of  _  the
 Council  of  the  present  Punjab  shall  become
 members  of  the  Haryana  Assembly.  How
 can  such  a  provision  which  flouts  Article
 70  in  the  clearest  possible  terms  be  valid?
 Mr,  Nanda  says  that  some  amendment  is  be-
 ing  thought  of.  This  House  is  sitting  late
 in  the  night  to  pass  this  Bill.  Such  an  im-
 portant  provision  of  the  Bill  constituting  the
 Haryana  Asstmbly  is  being  challenged.  Mr.
 Nanda  says  that  his  Ministry  is  drafting
 some  amendment,  The  reply  of  Mr,  Nanda
 to  the  constitutional  objection  was  that  some
 amendment  was  being  drafted.  And  _  this
 House  has  started  discussion  even  without
 knowing  what  that  amendment  is  or  will  be.
 We  do  not  know  at  what  stage  that  amend-
 ment  will  come,  J  must  say  that  clause  16,
 and  also  clause  26,  as  was  pointed  out  by
 my  hon,  friend  Shri  Alvares,  are  altra  vires,
 Clause  26  may  appear  to  be  very  innocuous.
 It  says:  |

 “On  and  from  the  appointed  dav,  in
 article  37  of  the  Constitution,  in
 clause  (l),  the  words  ‘or  Punjab’
 shall  be  omitted.”.

 How  can  this  Bill  amend  the  Constitution
 and  say  clearly  that  the  words  ‘of  Punjab’
 657  (AI)  LSD-6
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 shall  be  omitted  in  article  37  (dy  of  the
 Constitution?  Can  we  by  a_  simple  Bill
 like  this  amend  the  Constitution?  It  does
 not  require  very  deep  legal  acumen  to  ar-
 gue  this  point,  because  a  constitutional
 amendment  requires  a  certain  procedure,
 Simply  by  putting  one  clause  in  a  Bill  you
 cannot  amend  the  Constitution.  My  worry
 is  that  with  the  best  of  legal  advice  avail-
 able  to  Shri  Nanda,  this  Bill  is  geing  to
 face  a  challenge  on  the  ground  of  uncon-
 stitutionality.

 Dr.  M.  $.  Aney  (Nagpur):  Can  it  be
 amended  by  a  simple  majority?

 Shri  Daji:  No,  it  cannot  be.

 Dr,  M.  S.  Aney:  Can  any  clause  in  the
 Constitution  be  amended  by  a_  simple
 majority?

 Sbri  Daji:  The  Constitution  cannot  be
 amended  except  by  following  a  certain  pro-
 cedure,  and  that  procedure  prescribes  a  par-
 ticular  majority  too;  further,  the  concur-
 rence  of  the  States  concerned  would  also
 be  required.  So,  all  that  procedure  has  to
 be  gone  through,  Whoever  has  advised  Shri
 Nanda,  I  can  only  say  this  that  the  poor
 draftsmanship  of  the  Bill  should  have  re-
 ally  surprised  me,  but  it  is  not  so  very
 surprising  to  me  because  it  is  in  keeping
 with  the  total  disarray  and  confusion  of
 business  which  Government  are  showing  in
 this  House,  That  same  total  confusion  and
 disarray  is  very  well  reflected  in  the  clumsy
 and  meaningless  drafting  of  this  Bill.  I  am
 constrained  to  say  this,  I  do  not  know  whe-
 ther  these  unconstitutional  provisions  are
 the  work  of  deliberate  devilry  to  sabotage
 the  Punjabi  Suba  or  the  work  of  mere
 idlotic  mucddle-headedness.  I  do  not  know
 which  of  the  two  reasons  I  should  ascribe
 this  to.  But  whatever  that  may  be,  this
 does  not  augur  well  for  the  Punjabi
 Suba.

 Both  Shri  Nanda  and  I  are  interested  in
 the  Punjabi  Suba  being  formed  at  the
 earliest  date,  These  unconstitutional  pro-
 visions  would  only  mean  that  Hariana  will
 find  itself  without  an  Assembly;  and  clause
 26  also  might  be  struck  down,  Therefore,
 this  needs  to  be  Jooked  into  dispassionately,
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 [Shri  Daji] There  is  no  politicis  in  a  legal  and  con-
 atitutional  review.  This  should  be  looked
 into  dispassionately,  Let  the  hon,  ,Minister
 not  limit  the  review  of  this  to  his  Law
 Department  only  because  his  Law  Depart-
 ment  is  a  thoroughly  incompetent  Depart-
 ment,  and  it  has  been  proved  to  be  to  again
 and  again,

 I  would  recall  that  we  had  raised  such
 points  in  regard  to  many  Bills.  In  regard  to
 the  Bonus  Bill,  for  instance,  we  had  pointed
 out  such  defects,  But  we  were  made  a
 laughing-stock  of  till  the  Supreme  Court
 the  other  day  struck  down  certain  provis-
 ions  of  the  Bonus  Bill,

 Shri  Warior  (Irichur):  They  laughed  at
 us  at  that  time,  but  now  the  laughter  is  on
 this  side,

 Shri  Daji:  I  would,  therefore,  submit  that
 let  the  hon.  Minister  give  these  things  some
 thought,

 In  condlusion,  I  would  submit  that  we
 have  already  decided,  for  whatever  reasons
 it  may  be,  to  form  a  Punjabi  Suba,  Let
 us  go  ahead  with  it  with  grace  and  confi-
 dence  and  with  confidence  in  the  people  of
 Punjab.  The  Punjabi  Suba  should  not  be
 made  a  cock-pit  of  communal  politics.  The
 Punjabi  language  is  not  the  language  of  one
 particular  community  at  all,  Let  the
 Punjabi  language  be  the  language  of  the
 entire  Punjabi  people.  And  with  confidence
 in  the  people,  we  today  give  ourselves  and
 the  people  of  Punjab  the  Punjabi  Suba,  and
 we  do  so  also  with  this  confidence  that  this
 Suba  will  march  shoulder  to  shoulder  with
 the  other  States  of  India  so  that  India
 becomes  a  glorious  India  and  Punjab  takes
 its  rightful  place  in  a  glorious,  democratic,
 free,  independent  and  secular  India  which
 very  soon  may  become  a  socialist  India,

 Mr.  Chairman:  There  are  a  very  large
 number  of  Members  who  want  to  speak,
 So,  I  think  we  should  have  a  time-limit  of
 0  to  2  minutes  for  each  hon,  Member
 who  wants  to  speak,
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 Shri  Yudhvir  Singh:,  There  may  be  a  time-
 limit  for  the  Congress  Members.  But  the
 Members  of  the  Opposition  may  be  allowed
 more  time,

 Mr,  Chairman:  J  think  we  may  have  a
 time-limit  of  १5  minutes,  Even  then,  I  do
 not  know  whether  this  Bill  would  be  finish-
 ed  by  midnight.

 Shri  Hem  Raj:  I  would  suggest  that  20
 minutes  may  be  allowed.

 Mr.  Chairman:  Hon.  Members  will  try
 to  confine  themselves  to  WS  minutes  each.

 Shri  D.  C.  Sharma:  It  has  been  my  _  mis-
 fortune  This  afternoon  to  listen  ६०
 three  very  unfortunate  and  depressing
 speeches,  I  had  thought  that  this  was  a
 very  happy  day  which  marked  the  birth  of
 the  new  Punjab,  which  gave  Hariana  Pranth
 a  new  State  and  which  was  responsible  for
 the  reorganisation  of  the  old  =  Punjab
 State.

 I  had  thought  that  on  this  auspicious
 birthday  of  these  three  States,  the  people
 would  be  in  a  chcerful  and  optimistic  mood
 and  would  bless  all  these  States  and  wish
 them  well  and  say  to  them,  ‘Go  forward,
 prosper,  be  happy  and  be  very  strong  mem-
 bers  of  the  Indian  Union’,  But  unfor-
 tunately  that  has  not  happened,  The  hon.
 member  who  preceded  me  stated  that  this
 Bill  was  the  result  of  some  kind  of  devilry
 on  the  part  of  Government.  I  do  not  think
 words  could  have  been  more  misused  than
 they  were  in  this  sentence,  I  feel  that  the
 Indian  Government  _  has  tried  to  reconcile
 conflicting  claims,  to  harmonise  contradic-
 tory  viewpoints,  to  bring  about  some  kind  of
 commonness  amongst  the  very  very  conflict-
 ing  ideas  that  have  been  agitating  our
 minds  all  these  days.  It  is  not  the  result
 of  devilry;  it  is  the  result  of  statesmanship,
 the  result  of  seeing  the  new  conditions  that
 are  working  in  the  Punjab,  the  result  of  see-
 ing  the  new  urges  that  have  come  into  be-
 ing  and  have  got  to*Be  accommodated.
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 Therefore,  whatever  my  friend  may  say,
 I  submit  very  respectfully  that  this  Bill
 is  an  act  of  historic  value  and  that  what-
 ever  our  communal  passions,  whatever  our
 regional  ambitions  may  be,  whtcver  our
 local  desires  may  be,  the  time  will  come  when
 we  find  that  this  Bill  has  given  each  one
 more  or  less  his  due.  In  this  world,  no-
 body  can  get  all  that  he  wants—neither  the
 Punjabi,  nor  the  people  of  Haryana  prant
 nor  the  people  of  Chandigarh  nor  the  people
 of  Himachal  Pradesh.  You  cannot  get
 whatever  you  want.  Therefore,  compromise
 is  of  the  essence  of  democracy.  I  feel  that
 the  best  possible  compromise  has  been  arriv-
 ed  at  in  this  Bill,  Therefore,  this  Bill
 is  to  be  welcomed,

 I  was  very  much  interested  in  the  appeal
 the  hon.  member  preceding  me  made,  that
 the  people  of  Punjabi  Suba  or  Punjab—
 I  do  not  know  by  what  name  it  is  going
 to  be  called  by  the  people  of  Punjab—
 should  go  forward  in  confidence,  should
 honour  the  Punjabi  language,  and  should
 become  very  effective  bastions  of  the  de
 fence  of  this  country,  I  think  that  is  the
 wish  of  all  of  us,  I  know  language  has
 been  too  much  of  a  kind  of  thing  which
 has  brought  about  dissensions  amongst  us.
 But  I  do  not  think  that  everv  Hindu  thinks
 that  Punjabi  is  not  his  mother  tongue;  at
 least  I  have  had  the  courage  to  say  all
 these  20  years,  even  before  people  started
 talking  about  Punjabi  Suba,  that  Punjbi
 is  my  mother  tongue.  And  [  am  not  alone
 in  this.  Millions  of  other  Hindus  are  of
 the  same  mind  and  they  regard  Punjabi  to
 be  their  mother  tongue.  It  has  been  our
 duty  and  our  privilege  to  serve  the
 Punjabi  language  as  best  as  we  could,  We
 want  that  the  Punjabi  language  should  take
 its  place  by  the  side  of  other  well-develop-
 ed  languages  like  Bengali,  Marathi  and
 Telugu.  We  want  that,  and  I  think  the  day
 is  not  far  off  when  the  Punjabi  language
 will  occupy  a  very  eminent  place  in  the  lin-
 guistic  map  of  India,  I  think  no  language
 in  the  last  20  years  has  done  so  well  as
 the  Punjabi  language,  and  I  believe  that
 as  time  passes,  Punjabi  language  will  grow
 from  strength  to  strength,  and  Punjabi
 language  will  be  the  hallmark  of  distinction
 whether  it  is  spoken  or  written  or  it  is
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 resorted  to  for  literary  or  political  or  other
 kinds  of  purposes,  Therefore,  there  is  no
 difference  of  views  so  far  as  the  Punjabi
 language  is  concerned  now.

 To  say  that  Punjabi  Suba  should  belong
 to  one  particular  community  and  not  to
 the  other  community,  that  they  should  have
 a  homeland  of  their  own,  that  they  should
 have  a  self-determined  status,  politically
 self-determined  status,  that  they  should  have
 the  right  to  secede,—it  may  not  have  been
 said  on  the  floor  of  the  House,  but  it  has
 been  said  outside  the  House—to  say  all
 this  means  that  we  are  trying  to  undo  the
 good  work  that  has  been  done  by  the  Indian
 Government.  It  is  true  that  Pandit  Nehru
 said  that  the  circumstances  had  changed,
 but  it  is  equally  true  that  now  that  we
 have  carved  out  the  old  Punjab  into  four
 different  regions,  we  have  realised  that  cir-
 cumstances  have  changed,  and  those  cir-
 cumstances  warrant  that  we  should  have
 one  Punjab,  one  Haryana  Prant,  one  Union
 territory  of  Chandigarh  and  we  should
 give  away  two  or  three  districts  to  Himachal
 Pradesh.  All  that  has  been  done  as  a  re-
 sult  of  reorganisation.  Now  this  has  hap-
 pened  only  because  the  waters  under  the
 bridges  of  the  Jamuna,  the  waters  under
 the  bridges  of  the  Sutlej  and  the  Ravi  have
 been  flowing  very  rapidly  all  these  years,
 and  we  have  felt  that  these  aspirations  have
 to  be  satisfied.  But  I  must  submit  very
 respectifully  that  whatever  it  may  be,  our
 regional  loyalties  have  to  be  subordinated
 to  national  loyalties,  and  that  is  what  this
 Bill  wants  us  to  do.  If  we  go  on  harping
 on  local  loyalties,  district  loyalties,  regional
 loyalties,  parochial  lovalties,  I  think  this
 Bill  will  defeat  its  purpose,  Therefore,  I
 think,  from  this  point  of  view,  this  Bill  is
 very  good  because  it  has  not  tried  to  cater
 to  the  chauvinism  of  this  community  or
 to  the  over-enthusiasm  of  the  other  com-
 munity,  it  has  not  tried  to  put  a  premium
 on  this  kind  of  agitation  and  to  give  value
 to  that  kind  of  agitation.  I  think  from
 that  point  of  view  this  Bill  has  done  well,
 but  I  am  very  unhappy  to  find  that  here
 are  my  Congress  friends,  I  do  not  say
 about  the  Members  from  the  Opposition
 parties  who  are  trying  to  belittle

 ‘jt.  Here  is  a  Congress  Member.  he  was
 born  in  what  is  called  the  Punjab  now,

 °
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 he  was  brought  up  there,  he  has  his  home
 there,  his  lands  there.  Somehow  he  happens to  have  a  factory  in  what  is  called  Haryana
 Prant.  And  here  is  this  gentleman  stand-
 ing  up  on  the  floor  of  the  House  and  try-
 ing  to  be  a  champion  of  Haryana  शिक्षा
 and  saying:  why  have  you  given  this  dis-
 trict  to  the  Punjab,  why  have  you  taken
 away  that  thing  from  the  Haryana  Prant?
 I  say:  my  friends  of  the  Hariana  prant,
 God  save  ycu  from  such  friends;  such  friends
 will  not  do  you  any  good.  They  do  not  try
 to  dmprove  the  prospects  of  Hariana  Prant.
 I  can  say  the  same  thing  about  my  friend
 over  there.

 17,00  hrs,

 श्री  युद्धवीर  सिह  :  हम  उनको  भी
 समझते  हैं ब्रौर  शर्मा  जीक़ो  भी  समझते
 हैं।  ये  हमारे  लिए  जितने  भले  रहे  हैं,  वह
 भी  हम  जानते  हैं  ।  पंजाब  के  आये
 समाजी  हमारे  लिए  जितने  भले  रहे  हैं,
 वह  हम  जानते  हैं।

 श्री  बूटा  सिहू:  शर्मा  जी  आर्यसमाजी
 नहीं  है--वह  सत्र  के  साथ  सांझे  हैं  ।

 Shri  0.  C.  Sharma:  We  both  understand
 each  other,  I  think  somebody  from  the
 Congress  Party  will  stand  up  now  and  say:
 why  have  you  taken  away  this  part  from
 Punjab?  If  we  are  going  to  indulge  in
 these  squabbles  on  the  floor  of  this  House
 today,  I  would  say  that  this  would  be  a
 very  sad  day  in  the  history  of  India,  We
 have  our  river  disputes  which  we  have  not
 been  able  tu  solve;  we  have  our  boundary
 disputes  which  we  have  not  been  able  to
 solve.  Here  are  our  friends  from  Himachal
 Pradesh,  Hariana  Prant  and  Punjab  getting
 up  and  they  say:  we  want  this;  we  want
 that  and  all  the  rest.  I  think  instead  of
 solving  the  problem,  we  are  creating  four
 more  problems,  I  believe  that  wisdom  lies
 in  this:  we  should  accept  what  is  said  in
 this  Bill  and  gracefully,  in  a  spirit  of
 national  goodwill  and  not  grab  something
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 from  the  Hariana  Prant  and  get  something
 from  Punjab  and  take  away  something
 from  Himchal  Pradesh  and  put  Chandigarh
 on  the  top  of  the  mountain  or  below  the
 valley,  I  think  all  these  are  very  ill  advised
 counsels,

 कशी  गुलशन  (भटिंडा)  हिमाचल  प्रदेश  ने
 तो  हमें  हड़प  कर  लिया  है  ।

 Shri  D.  6.  Sharma:  It  has  been  said:  we
 do  not  have  a  second  chamber.....  «  (Inter-
 ruptions).  Why  are  you  chattering  like
 that;  you  can  talk  in  your  turn,  I  was
 submitting  very  respectfully,  Madam,  that
 if  the  Punjabi  Suba  had  a  second  chamber,
 give  the  Hariana  Prant  also  a  second  cham-
 ber;  there  is  no  harm  in  that.  I  do  not
 want  that  there  should  be  any  element  of
 jealouslv  and  bitterness  and  divisiveness  bet-
 ween  the  Hariana  Prant  and  the  Punjabi
 Suba,

 So  fay  as  the  delimitation  of  the  consti-
 tuencies  is  concerned,  1  think  it  should  be
 looked  into  with  the  utmost  care  because
 sometimes  geographical  contiguity  is  sacri-
 ficed  while  delimiting  the  constituences  and
 I  believe  it  is  a  most  important  element  in
 the  whole  thing.

 Mr.  Chairman:  I;  the  Member  conclud-
 ing?  He  should  conclude  now.

 Shri  D.  C,  Sharma:  I  am  concluding.  One
 of  the  most  admirable  things  that  I  have
 found  is  that  some  common  links  have
 been  preserved  at  least  for  sometime;  the
 common  High  Court,  the  Bhakra_  Pro-
 ject,  the  Beas  Dam.  All  these  are  our
 national  projects  and  if  they  fall  in  Hariana
 Prant  or  in  Punjabi  Suba  we  should  look
 ‘upon  them  as  our  national  wealth.

 Mr.  Chairman:  The  hon  Member's  time
 is  up,



 9523  Punjab

 Shri  D.  C.  Sharma:.I  am  going  to  finish
 in  two  sentences.  I  am  glad  that  the  Pun-
 jab  University  will  retain  its  existing  status
 at  Chandigarh  and  I  think  that  should  be
 done,  because  the  Punjab  University  at
 Chandigarh  is  one  of  the  finest  universities
 in  the  whole  of  India,  and  I  believe  that
 its  all-India  character  should  not  be  dis-
 turbed  in  anyway.  That  does  not  mean
 that  I  do  not  wish  the  Kurukshetra  Uni-
 versity  and  the  Punjab  University  to
 prosper,  They  are  all  useful,

 Mr.  Chairman:  Will  the  hon.
 please  conclude  now  ?

 Member

 Shri  D.  C.  Sharma:  Il  am_  concluding
 There  is  some  trouble  about  the  division
 of  asscts  and  liabilities,  though  the  hon,
 Home  Minister  was  able  to  say  that  they
 are  being  done  in  the  old,  familiar  and
 well-kuown  lines.  I  do  not  think  this  is
 happening.  I  think  you  should  not  rob
 Peter  to  Pay  Paul.  You  should  not  role
 this  State  to  give  something  to  another
 State.  I  think  it  should  be  an  equitable
 kind  of  distribution  and  I  am  very  sorry
 that  the  person  who  has  been  entrusted  with
 the  work  of  distribution  of  the  assests  and
 liabilities  is  not  such  a  person  as  can  com-
 mand  the  respect  of  the  people  concerned,
 Some  high  court  judge  or  somebody
 from  the  Supreme  Court—a  Supreme
 Court  judge—should  have  been  placed
 in  charge  of  this  work.  I  also  believe
 that  the  same  thing  has  happened
 in  the  case  of  the  services.  The  services
 should  have  been  divided  im  a  way
 which  should  not  have  brought  about  any
 kind  of  rancour  in  the  minds  of  the  people.
 This  should  have  been  done  not,  by  Gov-
 ernment  servants  but  by  judges  they  are
 great  I  know,  but  the  Supreme  Court  judges
 are  greater  than  civil  servants.  I  think
 such  things  as  are  contentious  should  be
 handed  over  for  decision  by  the  Supreme
 Court  judges  and  not  by  the  civil  servants;
 we  know  what  they  are,

 With  these  remarks,  I  welcome  this  Bill
 and  I  am  very  happy  that  the  Bill  is
 going  to  be  a  landmark  in-the  history  of
 our  country,

 Mr.  Chairman:  Shri  Alvares.
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 Shri  Yudhvir  Singh:  What  about  the
 chits-

 Mr.  Chairman:  A  PSP  Member  has  been
 called,

 Shri  Yudhvir  Singh:  What  about  the  Jan
 Sangh?

 Shri  Umanath  (Pudukkottai):  What  is
 the  procedure?  It  is  the  first  group,  then
 the  second  group  and  so  on  We
 have  some  procedure.

 must

 Shri  Yudhvir  Singh:  There  is  the  usual
 procedure  prescribed  by  the  Speaker.

 Mr.  Chairman:  I  have  no  objection  if
 Shri  Alvares  prefers  to  speak  later.

 Shri  Umanath:  Having  been  called,  let him  speak,  but  there  must  be  some  proce- dure  which  you  should  follow.

 Shri  Madam  Chairman,  I
 welcome  the  proposals  in  the  Bill  which
 seeks  to  create  a  Punjabi  Suba  and  othes
 measures  which  have  been  long  delayed, In  fact,  the  decision  to  create  or  establish
 a  Punjabi  Suba  should  have  been  taken
 some  six  years  ago,  when  the  State  of
 Maharashtra  and  the  State  of  Gujarat  were
 created  in  the  reorganisation  of  States  on
 the  basis  of  linguistic  States.  More  than
 that,  that  was  the  demand  which  was  then
 justified  and  I  am  sure  that  if  it  had  been
 created  then,  many  of  the  tensions  that
 have  developed  since  then  could  have  becn
 avoided.  But  there  is  one  thing  to  be
 said  for  this  delay,  and  that  is,  that  between
 the  conception  of  Master  Tara  Singh  and
 that  of  Sant  Fateh  Singh,  there  is  a
 fundamental  difference.  Shri  D,  D,  Puri
 pointed  out  that  Master  Tara  Singh’s
 demand  for  a  Punjabi  Suba  was  one  for
 the  Sikh’s  self-determination  and  the  right

 Alvares:.

 to  secede.  Such  a  thing  could  never  have
 been  countenanced  and  will  never  be
 countenanced  in  the  future,  It  is  due  to
 the  sweet  reasonableness  of  Sant  Fateh
 Singh  shat  the  Government  has  now  been
 able  to  accept  this  demand  because  he  has
 placed  it  in  the  correct  perspective  and  that
 is  in  accordance  with  the  Fazl  Ali
 Commission’s  report  recommending  the
 reorganisation  of  States  on  a  linguistic  basis
 along  with  the  rest  of  the  country,  and
 Punjabi  Suba  is  now  being  given  ite
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 [Shri  Alvares}
 legitimate  place  in  the  scheme  of  reorgani-
 sation,
 7.0  hrs.

 [Mr.  Deputy-SpEAKER  in  the  Chair]
 Having  said  this  much,  as  far  as  this

 Bill  is  concerned,  let  me  proceed  to  analyse
 the  various  provisions.  Almost  the  first
 objection  one  must  take  is  to  keeping
 Chandigarh  as  a  Union  Territory.  I  am
 very  glad  that  those  who  sponsored  the
 Punjabi  Suba  have  not  claimed  Chandigarh
 yet,  Naturally,  why  should  not  Chandigarh
 belong  legitimately  to  Haryana?  It  is
 within  the  well-defined  limits  of  the
 territorial  area  of  Haryana.  I  am  sure  if
 justice  is  to  be  done,  Chandigarh  should
 not  be  kept  as  Union  Territory  any  more,
 It  should  be  firmly  and  irrevocably  merged
 with  Haryana,  so  that  the  people  of
 Haryana  may  have  a  prominent  and
 growing  city  on  which  they  can  build  up
 their  administrative  viability,  I  am  sure
 the  people  of  Punjab  will  not  grudge
 Haryana  this  legitimate  claim  to  the  city
 of  Chandigarh.  The  people  of  the  Punjab
 are  industrious  and  they  have  the  highest
 standard  of  living.  When  it  was  necessary
 to  build  the  capital  of  Chandigarh,  they
 did  so,  Again  when  it  will  be  necessary,
 {  am  sure  they  will  build  another  capital,
 in  keeping  with  their  financial  affluence.
 At  the  same  time,  it  would  be  necessary
 also  for  them  and  for  the  Government  to
 give  over  Chandigarh  to  Haryana,  so  that
 in  future,  these  tensions  will  not  arise.

 The  Government,  two  days  ago,  passed
 an  enabling  Bill  whereby  the  future  area
 of  Chandigarh  could  be  decided  without
 the  consent  of  the  elected  legislators,  As
 Mr,  Puri  pointed  out,  it  will  be  unfair
 not  to:  consult  the  people  of  Chandigarh
 as  to  where  they  want  to  go.  In  the
 scheme  of  linguistic  reorganisation,  I  am
 sure  all  of  us  would  agree  that  the  Pataskar
 formula  should  be  applied  in  afl  cases.
 This  formula  states  that  where  a  particular
 area  will  be  placed  will  be  decided  on  the
 hasis  of  the  language  of  a  particular  village.
 That  should  be  applied  here  afso,  as  it
 has  been  applied  first  in  the  border  dispute
 between  Andhra  and  Mysore.  Therefore,
 I  recommend  that  the  Pataskar  formula
 should  be  applied  so  that  all  these  areas
 of  dispute,  to  which  Mr,  Pri  referred,  may
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 be  settled  on  a  basis  of  rationality  and
 scientific  basis,  so  that  the  disputes  are  not
 carried  forward  and  this  measure  does  not
 leave  a  residuary  tension  that  may  develop
 later,

 The  decision  to  have  a  central  authority
 for  the  Bhakra-Nangal  and  Beas  projects  is
 very  welcome.  We  have  certain  projects
 in  this  country,  particularly  river  projects,
 that  run  through  many  States,  If  the
 Government  are  recommending  a  central
 authority  for  the  management  of  Bhakra-
 Nangal  and  Beas  projects,  may  we  not
 suggest  that  in  all  similar  projects  which
 run  through  many  States,  where  there  are
 conflicting  interests,  Government  should
 adopt  this  principle  of  centrally  administer-
 ing  such  projects,  so  that  there  may  be  no
 conflicting  claims  and  the  Centre  is  able
 to  make  allocations  in  regard  to  water,
 electricity,  irrigation,  etc.,  on  the  basis  of
 national  interests  and  not  on  the  interests
 of  separate  States?

 The  next  point  is  about  the  legislative
 council  for  Punjab,  There  has  been  some
 rethinking  on  the  issue  of  legislative  councils
 in  some  States,  In  some  cases  it  has  been
 proposed  that  some  constituencies  like  the
 teachers’  constituency  in  the  Upper  House
 should  be  abolished.  There  is  also  some
 thinking  that  the  Upper  House  has  no
 relevance  in  modern  times,  because  it  ser-
 ves  no  useful  purpose.  We  have  followed
 this  system  from  the  British  without  any
 relevance  and  therefore,  its  discontinuance
 would  be  proper,  because  it  serves-no  useful
 purpose  except  some  vested  interests.  But
 if  some  council  is  to  be  set  up,  it  has  to
 be  set  up  on  the  basis  of  some  proportion.
 I  do  not  know  why  Punjab,  having  such
 a  small  legislative  assembly,  has  been
 allotted  a  council.  Here  we  have  States
 more  than  twice  as  big  as  Punjab,  There
 are  States  like  Orissa,  Madhya  Pradesh,
 Rajasthan,  etc.,  which  have  no  Legislative
 Council,  The  function  very  efficiently  and
 function  well  in  regard  to  the  particular
 functions  of  an  Assembly  or  a  Legislative
 Council.  But  here,  Sir,  when  there  was
 an  opportunity  offered  to  Government  to
 abolish  the  Legislative  Council,  the  Govern-
 ment  secks  to  retain  it  for  Punjani  Suba
 and  abolish  it  for  Hariana.  If  it  has  got
 to  be  done,  it  has  है  to  he  done  with
 a  scnse  of  justice  to  heth  or  nene,  “he
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 members  from  Hariana  who  have  their
 seats  in  the  Legislative  Council  of  Punjab
 teday  ure  being  convertel  into  members  of
 the  JJaziana  Legislative  Assembly,  This
 issuc  is  being  discussed  and  it  is  being  held
 that  it  is  unconstitutional,  because  article
 70  requires  every  single  member  of  an
 Assembly  to  be  elected.  Nevertheless,
 whatever  the  outcome  of  this  issue  may  be,
 may  I  suggest  that  it  is  high  time,  from  the
 all-India  point  of  view,  to  seek  to  eliminate
 the  Upper  House  in  the  States,  and  since
 this  opportunity  offers  itself  today  the
 Government  may  take  this  opportunity  to
 abolish  the  Upper  House  of  the  Punjabi
 Suba.

 My  last  point  is  about  clause  26  on  page
 3  of  the  Bill.  It  reads  like  this:

 “On  and  from  the  appointed  day,  in
 article  उ7  of  the  Constitution,  in
 clause  (l),  the  words  “or  Punjab”
 shall  be  omitted.”

 Now,  Sir,  any  amendment  of  _  the
 Constitution  can  only  be  by  a  Bill
 introduced  for  that  special  purpose.  This
 Bill  that  is  now  before  the  House  is  not
 introduced  for  the  purpose  of  amending
 the  Constitution  at  all,  Therefore,  through
 this  clause  certainly  the  Constitution  cannot
 be  amended,  Secondly,  this  clause  seeks  to
 amend  the  Constitution  whereby  in  article
 87  Qa)  the  words  “or  Punjab”  occurring
 hitherto  is  sought  to  be  eliminated  from
 that  subclause.  Even  a  comma  that  is
 changed  in  the  Constitution  is  an  amend-
 ment  of  the  Constitution  (Interruptions)
 Therefore,  this  clause  26  clearly  suggests
 that  the  Constitution  shall  be  amended.
 If  the  Constitution  is  to  be  amended  either
 by  a  comma  or  by  a  word,  whatever  it
 may  be,  it  has  got  to  be  done  through  a
 separate  Bill.  This  clause  suggests  that
 the  words  “or  Punjab”  shall.  be  deleted  from
 article  37  dd)  of  the  Constitution.  There-
 fore,  this  clause  proposes  an  amendment
 of  the  Constitution,  I  say  this  is  an
 unconstitutional  provision,  No  article  of
 the  Constitution  can  be  amended  until

 a  Bill  is  brought  for  that  particular
 purpose.  This  Bill  is  not  brouuht  for  the
 purpose  of  amending  the  Constitution,
 Nevertheless.  to  the  extent  that  it  suggests
 that  the  Constitution  be  amended,  this
 is  in  contravention  of  the  Constitution  and
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 the  procedure  to  amend  the  Constitution.
 Therefore,  I  say  that  this  clause  is  ultra  vires
 of  the  Constitution  and  therefore,  it  should
 be  amended.

 Finally,  I  say,  in  the  genera]  scheme  of
 Teorganising  States  on  the  basis  of
 linguistic  affinity,  this  is  the  last  act  in
 that  series,  It  would  have  been  proper
 for  Government  to  have  brought  in  a  more
 comprehensive  legislation  so  that  whenever
 such  disputes  occur  the  Government  could
 have  sought  to  settle  them  through  this
 Bill.  May  I  refer  to  the  serious  border
 dispute  between  Mysore  and  Maharashtra
 that  has  been  hanging  fire  for  a  long  time?

 Mr.  Deputy-Speaker:  It  is  not  relevant
 in  this  Bill.

 Shri  Alvares:;  This  Bill  deals  with
 linguistic  re-organisation  and  the  Constitu-
 tion  has  been  amended.  So,  I  am  suggesting
 the  same  procedure  which  the  Government
 have  suggested.  The  Congress  has  suggested
 that  the  two  Chief  Ministers  should  meet,
 like  the  Pan  Mun  Jon  Conference  which
 met  about  500  times  and  could  not  come
 to  a  decision  between  America  and  North
 Korea.  The  Chief  Ministers  met  together
 but  they  ‘were  not  able  to  come  to  a
 settlement.  May  I  suggest  that  while  this
 is  being  done,  the  Home  Minister  could
 introduce  a  suitable  amendment  tomorrow,
 so  that  the  dispute  between  Maharasrtra
 and  Mysore  may  be  settled  through  some
 established  procedure.

 Mr.  Deputy-Speaker:  Through  this  Bill?
 Shri  Alvares:  and  this  issue  may  be

 settled  once  and  for  all  and  the  tensions
 that  are  continuing  in  the  area  may  be
 finally  eliminated?

 Shri  Virbhadra  Singh  (Mahasu:)  Sir  I
 am  thankful  to  you  for  giving  me  an
 opportunity  to  participate  in  the  discussion
 on  the  Punjab  Reorganisation  Bill.  While
 I  am  grateful  for  the  integration  of  the
 hilly  areas  of  Punjab  with  Himachal
 Pradesh,  I  must  confess  that  this  Bill  has
 come  as  a  great  disappointment  to  the
 people  of  Himachal  Pradesh.  It  has  not
 only  ignored  the  hopes  and  aspirations  of
 the  people  of  Himachal  Pradesh,  but  it  has
 also  done  great  injustice  to  them.  It
 appears  as  if  the  people  of  Himachal
 Pradesh  are  being  penalised  and  made  to
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 [Shri  Vivbhadra  Singh]
 suffer  for  their  past  efforts  to  retain  their
 separate  entity  and  for  their  refusal  to
 merge  with  Punjab,

 I  have  three  main  objections  to  this  Bill,
 My  first  objection  is  that  this  Bill  does
 not  seek  to  make  any  change  in  the  status
 of  Himachal  Pradesh,  which  remains  as  a
 Union  Territory,  My  second  objection  is
 that  while  making  no  change  in  the  status
 of  Himachal  Pradesh,  this  Bill  seeks  to  re-
 duce  the  weightage  and  restrict  and  alter
 the  pattern  of  representation  enjoyed  by
 Himachal  Pradcsh  in  thc,  Legislative  Assem-
 bly  and  in  Parliament.  My  third  objection
 is  that  the  Punjab  Boundary  Commission
 while  agreeing  that  certain  areas  were
 linguistically  and  culturally  akin  to
 Himachal  Pradesh,  has  failed  to  recommend
 their  inglusion  in  Himachal  Pradesh  and
 this  Bill  has  also  failed  to  remove  this
 injustice.  I  will  deal  with  these  three  main
 objections  separately.

 The  question  of  the  political  future  of
 Himachal  Pradesh  is  greatly  agitating  the
 minds  of  the  people  of  that  territory.  The
 people  as  a  whole  are  dissatisfied  with  the
 present  set-up  which,  I  feel,  restricts  and
 hampers  our  natural  growth,  It  is  also
 not  in’  keeping  with  the  long-chcrished
 hopes  and  aspirations  of  the  people,  The
 people  of  Himachal  Pradesh  since  long have  been  making  all  constitutional  efforts
 to  press  their  demand  for  Statehood  tor
 Himachal  Pradesh,  We  know  that  from
 time  to  time  all  sorts  of  stock  arguments
 such  as  size,  population  and  financial
 viability  etc.  are  advanced  against  this.

 So  fay  as  the  area  is  concerned,  the  House
 probably  knows  that  Himachal  Pradesh  1s,
 going  to  be  even  bigger  than  Punjab  and
 Hariyana  with  a  population  of  2.8  millions.
 In  any  case,  I  want  to  tell  you  that
 Himaihal  Pradesh  is  much  larger  than  the
 State  of  Nagaland  in  all  respects,  We  are
 told  from  time  to  time  not  to  bring
 Nagaland  into  the  picture,  because  of  the
 special  conditions  prevailing  there,  It  is
 pertinent  to  ask,  what  is  so  special  about
 Nagaland,  What  are  the  special  conditions
 prevailing  there,  apart  from  the  fact  that
 certain  sections  of  the  population  there
 have  resorted  to  violence  and  to  open
 rebellion?  Apart  from  this,  I  do  not  see
 any  special  conditions  which  prevail  in
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 Nagaland.  It  sometimes  appears  to  me
 that  a  premium  is  being  put  on  violence
 and  disorder  in  this  country.  So  far  as
 financial  viability  is  concerned,  I  would
 like  to  say  that  it  is  well  known  that
 Himachal  Pradesh  has  got  vast  natural
 resources  and  if  they  are  properly  developed
 Himachal  Pradesh  can  not  only  become
 surplus  in  a  short  time  but  it  will  be  in
 a  position  to  controbute  substantial  amount
 to  the  revenues  of  the  Central  exchequer.

 Here  I  would  like  to  refer  to  a  solenin
 pledge  which  was  given  to  the  people  of
 Himachal  Pradesh  by  the  late  S@dar  Patel,
 This  pledge  or  promise  was  contained  in
 a  letter  written  by  Sardar  Vallabhbhai  Patcl
 as  early  as  l8th  March,  948  to  late  Dr,
 Pattabhi  Sitaramayya,  who  was  then  the
 Vice-President  of  the  Indian  States’  Pcople’s
 Conference,  This  is  what  he  wrote:—

 “The  ultimate  objective  is  to  enable
 this  area  to  attain  the  position  of
 an  autonomous  province  in  India,
 This  objective  would  be  attained
 in  two  stages.  The  area  will,  in
 the  first  instance,  be  administered

 by  un  administrator,  probably  an
 officer  of  the  Chief  Commissioner's
 status,  assisted  by  an  advisory
 council  compisting  of  the  rulers  and
 representatives  of  the  people
 appointed  in  such  manner  and
 with  such  function  as  the  Central
 Government  may  decide.  Subse-
 quently,  subject  to  the  decision  of
 the  Constituent  Assembly,  it  is  pro-
 poseq  that  the  administration

 should  be  put  in  charge  of
 a  Lieutenant-Governor  assisted  by
 an  advisory  council  representing
 the  princes  and  the  legislature  in
 the  province.  In  the  final

 that  is  very  important—
 “after  this  area  is  sufficiently  developed

 in  its  resources  and  administration,
 it  is  proposed  that  its  constitution
 should  be  similar  to  that  of  any

 other  province.”
 This  is  the  solemn  pledge  which  was

 given  to  the  people  of  Himachal  Pradesh
 by  the  late  Sardar  Vallabhbhai  Patel  as
 early  as  in  1948.  Since  then,  nothing  has
 happened  in  the  matter  and  the  matter
 stands  almost  where  it  was.  We  had  hoped
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 that  the  Government  would  take  this  op-
 portunity  to  redeem  this  pledge  and  come
 torward  at  this  time  with  a  Bill  to  give
 Statehood  to  Himachal  Pradesh.  It  is  a
 very  explosive  question  and  [  hope,  the
 Central  Government  will  not  teat  this
 matter  very  lightly.  4  also  hope,  the  hon.
 Home  Minister  will  not  Ict  this  upportunity
 pass  and  that  he  will  come  forward  with
 the  necessary  amendments  to  give  cffect  to
 the  wishes  of  the  people  of  Himachal  Pra-
 desh  in  this  regard.

 Secondly,  the  representation  provided  tor
 Himachal  Pradesh  in  this  Bill  is  not  ade-
 quate,  The  Bill  provides  tor  54  seats  in
 the  local  legislature,  six  seats  in  the  Lok
 Sabha  and  three  scats  in  the  Rajya  Sabha
 for  Himachal  Pradesh.  At  present  the  posi-
 tion  is  that  Himachal  Pradesh  has  a  legis
 lative  Assembly  with  40  seats,  four  seats  in
 the  Lok  Sabha  and  two  seats  in  the  Rajya
 Sabha.  As  is  well  known,  with  the  integra-
 tion  of  the  hill  arcas  of  Punjab,  Himachal
 Pradesh  is  going  to  be  double  in  area  and
 population.  Therefore,  it  was  only  fair
 that  while  giving  representation  to  Hima-
 chal  Pradesh  in  the  aforesaid  bodies  this
 factor  was  kept  in  view  and  the  represen-
 tation  provided  was  also  correspondingly
 increased.

 Then,  there  is  no  «  hange  in  the  status  of
 Himachal  Pradesh.  Himachal  Pradesh,
 like  other  Union  territories,  has  enjoyed  a
 certain  amount  of  weightage  in  matter  of
 representation  in  the  Assembly  and  Parlia-
 ment.  Since  there  is  no  change  in  the
 status  of  Himachal  Pradesh  as  a_  Union
 territory,  I  see  no  reason  why  there  should
 be  any  change  in  the  pattern  of  represen-
 tation  which  exists  at  present.  Moreover,
 Himachal  Pradesh  is  a  hilly  area  with  diffi-
 cult  terrain,  scattered  population  and  scanty
 means  of  communication.  ‘Therefore,  one
 cannot  apply  the  same  criteria  to  Himachal
 Pradesh  as  in  the  case  of  other  Stites.

 Here  I  may  also  point  out  that  or  the
 basis  of  54  seats  which  are  provided  in  the

 sBill  for  Himachal  Pradesh,  the  average
 population  per  Assembly  seat  comes  to
 about  52,000  as  against  an  average  of  about
 32,000  at  present.  This  average  is  even
 bigger  than  the  average  population  for  an
 Assembly  cemstituency  in  Jammu  s2d
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 Kashmir  which  is  only  47,000.  So  far  as
 other  Union  territories  are  concerned,  the
 «average  is  much  smaller  than  this.  If  there
 was  a  change  in  the  status  of  Himachal
 Pradesh  and  if  it  was  made  into  a  full-
 fledged  State,  then  it  was  a  different  matter.
 Since  there  is  no  change  in  the  status,  I
 see  no  reason  why  the  benefit  which  it  has
 enjoyed  so  far  by  virtue  of  being  a  Union
 lerritory,  and  which  is  enjoyed  by  other
 Union  ‘Territories,  should  be  denied  to  it
 at  this  time.  I  hepe  that  the  representa-
 uon  given  to  the  people  of  Himachal  Pra-
 desh  in  the  Assembly  and  in  the  Parliament
 will  be  substantially  increased.

 Now,  I  come  to  the  third  and  the  last
 point.  J]  feel  that  great  injustice  has  been
 done  to  Himachal  Pradesh  inasmuch  as
 certain  areas  which  should  have  come  to  it
 have  been  excluded.  In  this  behalf,  I
 would  like  to  point  out  that  Dhar-Kalan
 block,  Morhi  Hills,  Kalka  and  the  remain-
 ing  areas  of  Una  Tehsil,  which  even  accord-
 ing  to  the  Boundary  Commission  are
 physically,  culturally  and  linguistically  akin
 to  Himachal  Pradesh  have  not  been  given
 to  it,  I  may  submit  that  I  am  not  con-
 vinced  by  the  reasoning  of  the  Commission
 in  this  respect.  Whereas  the  Commission
 could  not  agree  to  give  Dhar-Kalan  Block
 to  Himachal  as  that  would  have  meant
 bifurcation  of  a  tehsil,  they  have  on  the
 other  hand  bifurcated  the  tehsil  of  Una  to
 give  certain  areas  of  this  tehsil  to  Punjabi Suba.  This,  I  may  submit,  is  a  highly  con-
 tradictory  reasoning  of  the  Commission.  £
 do  not  see  any  reason  why  the  Commission
 should  have  made  this  departure  from  the
 terms  of  reference  in  the  case  of  Una  tehsil.
 I  may  point  out  here  that  so  far  as  Una
 tehsil  is  concerned,  even  according  to  the
 Commission’s  own  findings,  it  is  a  hilly
 area  and  it  is  culturally  and  linguistically a  part  of  Himachal  Pradesh.

 Here,  I  would  like  to  draw  your  attention
 to  the  Report  of  the  Punjab  Boundary Commission.  On  p.  29,  in  para  77,  this  is
 what  it  says:

 “Taking  into  consideration  the  physica?
 characteristics,  life  of  the  people,
 their  habits,  customs,  manners,
 festivals,  the  flora  ang  fauna  of  the
 region  and  inter-dependence  of  the
 people  with  the  people  of  the
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 adjacent  districts  of  Bilaspur  and
 Kangra  there  is  no  doubt  that  the
 tehsil  Una  has  linguistic  and  cul-
 tural  affinities  with  Himachal  Pra-
 desh.”

 They  have  accepted  this.  They  go  further
 to  recommend  that  Una  should  be  divided
 -and  that  part  of  it  should  go  to  Punjab.
 What  are  the  reasons  given  by  the  Boundary
 Commission  for  giving  some  parts  of  Una
 to  Punjab?  I  would  quote  it  further.  It

 “says:

 “But  we  are  of  the  view  that  this  tehsil
 should  be  divided  between  the
 Punjabi-speaking  State  and  Hima-
 chal  Pradesh,  for  in  our  view  the
 Bhakra  Dam  and  its  canals,  the
 Nangal  Hydel  Canals  and  _  the
 power  and  other  industrial  com-
 plex  should  remain  in  the  Punjabi-
 speaking  State.  We  are  also  of  the
 view  that  the  town  of  Anandpur
 Saheb  with  its  shrine  should  re
 main  in  the  Punjabi-speaking
 State.”

 ‘I  may  submit  that  this  is  a  purely  com-
 ‘munal  award.  At  no  time  was  the  Punjab
 Boundary  Commission  asked  to  determine
 which  area  shoald  go  to  which  state  on  the
 basis  of  religion.  It  was  only  to  be  done

 -on  the  basis  of  language.  Therefore,  I  feel
 that  great  injustice  has  been  done  to  the
 people  of  Una  and  Himachal  Pradesh,  and
 the  tehsil  of  Una  in  toto  should  form  part
 of  Himachal  Pradesh.

 Moreover,  while  going  through  the  Bill,
 I  find  that  Naya  Nangal  notified  area  and
 ‘Kalsera  village  are  also  now  sought  to  be
 given  to  Punjab,  This  is  entirely  a  new
 position.  Nowhere  in  the  Report  the
 Boundary  Commission  has  said  that  this
 area  should  go  to  Punjab.  Nowhere  it  is
 mentioned.  I  see  no  reason  why  this  change
 is  made  now.

 In  the  end,  I  would  also  draw  your  kind
 attention  to  the  case  of  Kalka.  Kalka
 provides  the  main  gate-way  to  Himachal
 Pradesh  and  is  the  only  rail-head  where
 ‘from  the  cash  crops  like  apple  and  potatoes
 of  Himachal  Pradesh  are  exported.  In  the
 ‘interest  of  the  economic
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 Himachal  Pradesh  and  its  people,  it  is
 essentia]  that  it  should  form  its  part.  In
 this  connection,  one  of  the  members  of  the
 Commission,  Shri  Dutt,  has  given  very
 cogent  reasons.  I  strongly  feel  that  Kalka
 should  also  form  part  of  Himachal  Pra
 desh.

 श्री  युद्धबोर  सिह:  उपाध्यक्ष  महोदय,
 इस  बिल  के  ऊपर  मूल  रूप  से  आने  के  पहले  मैं
 कुछ  सेद्धान्तिक  मतभेदों  के  सन्दर्भ  में  चर्चा
 करूंगा  जो  कि  पंजाब  के  सारे  के  सारे  मामले
 को  ले  कर  रहे  हैं  मेरा  मतलब  जनसंघ  के
 मतभेदों  से  है।  उस  के  बाद  फिर  इस  मौलिक
 विषय  पर  आऊंगा  ।  इस  सारे  के  सारे  सन्दर्भ
 में  सारा  देश  इस  बात  का  साक्षी  है  कि  कांग्रेस
 के  कुछ  श्रादमियों  ने और  जनसंघ  ने  पंजाब
 के  विभाजन  का  विरोध  किया  था  ।  कांग्रेस  के
 सीनिश्नर  आदमी  इस  करे  अन्दर  शामिल  थे
 उस  विरोध  के  पीछे  हमारी  क्‍या  भावना  थी,
 हम  यों  पंजाब  की  तकसप्तीम  का  विरोध  कर  रहे
 थे,  इस  के  ऊपर  मेरे  ख्याल  में  अगर  मैं  अपनी
 जवान  से  कुछ  न  कहूं,  सिर्फ  वही  कहूं  जो
 हिन्दुस्तान  के  गृह  मंत्री  श्री  नन्‍्दाजी  ने,  ज्ञो  कि
 सेबसे  पहले  वक्ता  थे,  कहे  थे,  तो  ठीक  होगा  ।
 बहुत  तसल्‍ली  और  शांति  के  साथ  हमने  उन
 को  सुना  ।  जो  कुछ  उन्होंने  कहा  वही  भय  उस
 वक्‍त  हमारे  दिमाग  में  था  tv  किसी  सम्प्रदाय  या
 किसी  भाषा  के  साथ  हमारा  विरोध  नहीं  था  ।
 अगर  पंजाबी  भाषा  के  श्राधार  पर  कोई  प्रान्त
 मिलता,  जैसे  कि  तमिल,  कन्नड़,  तेलगू,  बंगला
 आ्रादि  के  आधार  पर  मिले  हैं,  तो  उस  के  अन्दर
 हमारा  कोई  विरोध  नहीं  हो  सकता  था  ।  यह
 बिल्कुल  गलत  धारणा  है  कि  हमने  इस  लिये
 विरोध  किया  पंजाब  के  विभाजन  का  कि  हमें
 किसी  सम्प्रदाय  विशेष  या  किसी  भाषा  विशेष
 से  कोई  मतभेद  था  |  हमारा  कोई  भी  इस  प्रकार
 का  मतभेद  नहीं  था  ।  मैं  इस  सदन  के  माध्यम
 से  सारे  के  सारे  देश  को  बतलाना  चाहता  हूं  कि
 आज  भी  इस  से  हमारा  कोई  मतभेद  नहीं  है  ।
 हम  भाधा  और  सम्प्रदाय  की  समस्याओं  से
 ऊपर  उठ  कर  देश  कनी  इस  समस्या  को  अपने
 दिमाग  में  ल ेकर  चल  रहेथे  कि  अगर  इस  प्रकार
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 पांच-पांच  जिलों  के  प्रान्त  बन  गये  तो  यह  देश
 न  जाने  कहां  जा  कर  टिकेगा  ।

 आज  एक  राजनीतिक  दल  में  होने  के
 नाते,  राजनीतिक  बन्धुओ्रों  के  चारों  तरफ
 जो  एक  स्वार्थ  का  जाल  है  हो  सकता  है  उस
 ने  मेरे  दिमाग  को  अच्छादित  कर  रक्खा  हो
 और  मैं  कोई  बौर  भाषा  बोलूं,  लेकिन  जाने
 वाला  इतिहास  स्वयम्‌  इस  बात  का  प्रमाण
 देगा  कि  जो  कुछ  कदम  सरकार  की  तरफ  से
 उठाया  गया  वहू  कहां  तक  ठीक  था  शौर
 कहां  तक  गलत  था  ।  आज  मैं  सारी  की  सारी
 शल्य  क्रिप्रा  यहां  नहीं  करूंगा,  सारी  की
 सारी  बात  का  पोस्टमार्टम  मैं  यहां  नहीं
 करूंगा  ।  केवल  इस  बिल  के  मूल  विषय  पर
 और  जो  एक  ऐतिहासिक  आन्दोलन  की
 शवल  लें  कर  इस  रूप  में  सदन  तक  पहुंचा  है,
 उस  के  सन्दर्भ  में  ही  कुछ  चर्चा  करूंगा  ।

 पंजाब  के  विभाजन  की  बात  को  ले
 कर  आपने  देखा  कि  जनसंघ  की  तरफ  से
 एक  बड़ा  विकट  आन्दोलन  पंजाब  के  ग्रन्दर
 छेड़ा  गया  ।  इस  में  कोई  शक  नहीं  कि  कुछ
 बातें  उस  के  ग्रन्दर  ऐसी  हुईं,  जिस  में  जनसंघ
 का  सम्भवतः  हाथ  न  हो,  महात्मा  गांधी
 द्वारा  प्रेरित  आन्दोलनों  में  ia  कभी  कभी
 ऐसा  होता  था  कि  वह  इस  तरह  का  टर्न  ले
 जाता  था  कि  उस  को  उन  को  वापस  लेना
 पड़ता  था,  कुछ  घटनायें  उस  के  अन्दर  अनहोनी
 अवश्य  हुई  हैं,  जिन  में  जनसंघ  के  विरोध  के
 नाते  हो  सकता  है  देश  यह  समझ  ले  कि  उस
 के  अन्दर  कुछ  भड़काया  गया  हो,  उदाहरण
 के  तौर  पर  पानीपत  की  घटना  थी  ।  यह
 सब  घटनायें  न  चाहते  हुए  भी  जनसंघ  के
 द्वारा  हुईं  ।  मगर  एक  बात  साफ  थी  कि
 हमने  इस  का  विरोध  किया  और  काफी
 डट  कर  विरोध  किया  ।  इस  विरोध  में  ाप
 ने  देखा  कि  पंजाब  की  सारी  जनता,  कुछ
 लोगों  के  अलावा,  हमारे  साथ  थी  v  कुछ
 दिनों  तक  यह  विरोध  चला  ।  मगर  आपने
 देखा  कि  एकाएक  हमारे  केन्द्रीय  नेताओ्रों  के
 द्वारा  हस्तक्षेप  करने  के  बाद  वह्‌  सारे  का
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 सारा  विरोध  का  आन्दोलन  वापस

 हुआ  ।  उस  के  वापस  होने  के  पीछे  कोई  हमारी
 कमजोरी  नहीं  थी  ।  भ्रगर  कभी  हमारा  देश
 या  हमारी  केन्द्रीय  सरकार  यह  समझती
 हो  कि  कोई  कमजोरी  ा  गई  थी,  तो  ऐसी
 बात  नहीं  थी  tv  सिर्फ  इसलिये  उस  को  वापस
 लिया  गया  था  कि  देश  का  ऊंचा  हित  हमारे
 अपने  दिमाग  में  था  ।-  हमारे  दिमाग  में  उस
 वक्‍त  यह  था  कि  कहीं  ऐसा  न  हो  कि  सारी
 की  सारी  बातें  साम्प्रदायिक  चक्कर  में  पड़
 जायें  और  साम्प्रदायिक  रूप  ले  लें  जिस
 से  देश  का  नुक्सान  हो  |  इस  प्रकार  हमने
 सारे  के  सारे  आन्दोलन  को  वापस  लिया,
 शर  न  चाहते  हुए  भी  हम  ने  इस  कड़वी
 कुनीन  को  अपने  गले  के  नीचे  उतारा  कि
 जो  कुछ  हुआ  सो  हुआ  ।

 श्री  बूटा  सिंह  :  श्रगर  वह  साम्प्रदायिक
 नहीं  था  तो  दिल्ली  में  क्‍या  हुआ  था  |

 श्री  युद्धवीर  सिह  :  आप  चुप  चाप
 बैठिये  i  जब  आपने  दुनिया  भर  का  जहर
 उगला  तब  हमने  आप  को  नहीं  टोका,  शब
 झ्राप  का  पेट  क्‍यों  दर्द  कर  रहा  है  ।  जो  बातें
 नहीं  कहनी  चाहियें  थीं  जब  आपने  वह  कहीं
 तब  तो  मैंने  आप  को  कभी  नहीं  टोका  ।

 इस  सारे  के  सारे  मामलों  में  मुझे  यही
 निवेदन  करना  है  कि  हमने  सोचा  था  कि
 फिर  भी  पंजाब  में  लोगों  को  आपस  में  शान्ति
 के  साथ  रहना  है  और  न  चाहते  हुए  भी  हम
 ने  इसको  माना  है  ।  आप  ने  देखा  होगा
 और  सारे  का  सारा  जो  पिछला  घटनाक्रम
 है  वह  भी  इस  बात  का  साक्षी  है  कि  हमने
 यह  कहा  है  कि  जब  केन्द्र  की  तरफ  से  एक
 कमिशन  नियुक्त  हो  गया  है  और  वह  कमिशन
 अपनी  जो  रिपोर्ट  देगा  एक  अच्छे  शहरी  के
 नाते,  एक  अच्छे  राष्ट्र  भक्त  के  नाते,  एक
 अच्छे  देश  भक्त  के  नाते,  उस  को  हमें  स्वीकार
 कर  लेना  चाहिये  ।  उस  रिपोर्ट  में  कुछ
 अच्छाइयां  भी  हो  सकती  थीं  और  कुछ
 कमियां  भी  हो  सकती  थीं,  वह  रिपोर्ट  कुछ
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 श्री  युद्धवीर  सिंह]
 के  खिलाफ  भी  जा  सकती  थी  और  कुछ
 के  हक  में  भी  जा  सकती  थी  लेकिन  कहीं  पर
 ा  कर  बात  आ्राखिर  को  टिकनी  तो  थी  ही  ।
 हर  एक  आदमी  के  हक  में  हर  एक  बात  नहीं
 जा  सकती  थी  ।  इसलि/  हम  ने  जालंधर
 के  प्रयने  सैशन  में  प्रस्ता ।  -  पास  कया  था  कि
 क  मशन  की  जो  भी  रिपोर्ट  हो  उस  को
 हम  सम्पूर्ण  रूप  से  मानेंगे  -  फिर  चाहे  रिपोर्ट
 कुछ  भी  क्‍यों  न  हो  ।  उस  वक्‍त  किसी  को
 यह  मालूम  नहीं  था  कि  रितोर्ट  के  पेट  में
 क्या  था,  किस  तरह  की  वह  रिपोर्ट  होगी  ।
 हमारी  पार्टी  सब  से  पहली  पार्टी  थी  जिस
 ने  कहा  था  कि  हम  कोई  उस  रिपोर्ट  का
 विरोध  नहीं  करेंगे  ।

 कमिशन  की  रिपोर्ट  आई  ।  उस  रिपोर्ट
 की  गहराई  में  मैं  नहीं  जाऊंगा  ।  चंडीगढ़
 का  मामला  मैं  मिसाल  के  तौर  पर  लेता  हूं  ।
 चंडीगढ़  के  मामले  को  ले  कर  केन्द्र  की सरकार
 ने  जो  कुछ  किया  है  वह  आप  के  सामने
 है  ।  हमारे  गह  मंत्री  जी  ने,  भारत  के  गृह
 मंत्री  जी  ने  बहुत  कुछ  किया  है,  बहुत  कुछ
 किया  है  |  उन  का  दिल  इस  बात  को  अच्छी
 तरह  से  जानता  है  कि  जन्हों  ने  क्या  कुछ
 किया  है  |  लेकिन  मैं  उन  से  पूछना  चाहता
 हूं  कि  उस  सब  का  परिणाम  क्‍या  निकला
 है  ?  उन  की  नज़रों  में  बिखाई  गई  सारी  की
 सारी  ईमानदारी  कहां  तक  पहुंची  है,  कहां
 तक  वह  चली  है  ।  इस  चीज़  को  मैं  समझता
 हुँ  कि  आप  ने  इस  सदन  में  अच्छी  तरह  से
 सुन  भी  लिया  होगा  ।  इस  चीज़  को  मैं  समझता
 हूं  कि  आप  को  अब  अच्छी  तरह  से  पता  चल
 गया  होगा  ।  आप  कहां  खड़े  हैं  और  जिन  का
 हम  विरोध  कर  रहे  हैं  वे  कहां  खड़े  हैं,  इस  को
 आप  ने  देख  ही  लिया  होगा  i  आप  ने  सोचा
 था  कि  आप  अगर  पंजाबी  सूबे  की  मांग  को
 मान  लेंगे  तो आप  की  सारी  की  सारी  समस्‍यायें
 हल  हो  जायेंगी,  लेकिन  क्‍या  ऐसा  हुआ  है  ?
 आपने  चंडीगढ़  के  मामले  में  हरियाणा  के
 साथ  धोखा  सिर्फ  इसलिए  किया  कि  आपने
 देखा  कि  आपने  सब  कुछ  किया  लेकिन  उसका
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 फल  क्‍या  निकलेगा  अगर  हरियाणा  को
 चंडीगढ़  दे  दिया  गया  ।  उस.  वक्‍त  केवल
 एक  बात  आप  के  दिमाग  में  काम  कर  रही
 थी  ।  आपने  देखा  कि  आपने  पंजाबी  स्ब  भी
 दिया  और  अगर  चंडीगढ़  के  प्रश्न  को  लेकर
 हम  लोग  उलझ  गये  और  चंडीगढ़  के  प्रश्न
 को  लेकर  अगर  पंजाब  के  भाई  हम  से  नाराज़
 हो  गए  तो  सारा  कुछ  जो  हमने  किया  है  उसका
 हम  को  क्‍या  फायदा  होगा,  उसका  हमको
 क्या  बाभ  होगा  ?  आपने  हरियाणा  की
 जनता  के  साथ  धोखा  करके  फटाफट  चंडीगढ़
 को  केन्द्र  शासित  प्रदेश  रख  दिया  |  यह  आपने
 हरियाणा  के  भाइयों  के  साथ,  हरियाणा  की
 जनता  के  साथ  धोखा  करके  किया  है ।
 आप  इसका  गवारा  नहीं  कर  पाए  कि
 चंडीगढ़  हरियाणा  में  जाए  1  आप  जानते
 थे  कि  पंजाब  में  और  हरियाणा  में  भी  आपको
 इलेक्शन  लड़ना  है।  अगर  आप  पंजोब  को
 दें  देते  हैंतो  हरियाणा  में  आपको  नुकसान
 होगा  श्रौर  हरियाणा  को  अगर दे  देते  हैं
 तो  पंजाब  में  श्रापको  नुकसान  होगा  ।  लेकिन
 मैं  कहना  चाहता  हूं  कि  अगर  चंडीगढ़  को
 कमिशन  पंजाब  में  मिलाने  की  सिफारिश
 करता  तो  आपने  उसको  मंजुर  कर  लिया
 होता  !  आय  दलगत  राजनीति  में  पड़  गए,
 आप  अपने  स्वार्थों  के  चक्‍कर  में  पड़  गए
 आर  उसको  आपने  केन्द्र  में  रख  दिया  1
 यह  हम  हरियाणा  वालों  की  कमजोरी  है,
 इसको  मैं  स्वीकार  करता  हूं  ।  लेकिन  आपको
 न्याय  तो  बरतना  चाहिये  था  ।

 यहां  पर  बहुत  मी  बातें  कही  गई  हैं
 बहुत  शिकायतें  और  शिकवे  किये  गये  हैं।  हम
 लोग  किस  के  सामने  अपनी  शिकायतें  और
 शिकवे  रखें?  अलग-अलग  वर्गों  न ेअलग  श्रलग
 सम्प्रदाय  के  लोगों  ने  अपने  अपने  विचार
 रखे  हैं  और  उन्होंने  कहा  है  कि  हमारे  साथ
 घोर  अन्याय  हुआ  है  ।  लेकिन  हमारे  साथ
 क्या  हुआ  है,  यह  मैं इस  सदन  को  बतलाना
 चाहता  हूं  ।  मुझे  नहीं  पता  कि  पंजाब  में  सिखों
 के  साथ,  सिद्ध  भाइयों  के  साथ  क्या  हु है  t
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 उनकी  जो  डिभांडज  हैं  उनको  वे  जानें,  मुझे
 उत्का  पता  नहीं  है  लेकिन  एक  बात  मैं  दावे
 के  साथ  कह  सकता  हूं  ।  और  लोगों  के  साथ
 कुछ  भी  हुआ  है  लेकिन  इस  सारे  के  सारे  संदर्भ
 में  पिछले  पचास  साठ  सालों  में  ग्रगर  किसी
 इलाके  को  बुरी  तरह  से  कुचला  गया  है,
 अगर  किसी  इलाके  के  लोगों  को  सिर  नहीं
 उठाने  दिया  गया  है  तो  वे  हरियाणे  के  लोग
 हैं,  केवल  हरियाण  के  लोग  हैं  ।  हर  जगह,
 हर  मामले  में,  हर  नौकरी  में,  छोटी  से  छोटी
 नौकरी  को  लेकर  बड़ी  से  बड़ी  नौकरी  को
 ाप  देख  लें,  हमको  कुचला  गया  है-।  दिल्‍ली
 के  आखिरी  गांव  मूंडका  से  लेकर  फाजिल्का
 तक  जहां  तक  हरियाणा  की  सीमा  जाती  है
 पटवारी  से  लेकर  डी०  सी०  तक  सभी  नौक-
 यों  में,  नभी  संस्थाग्रों  में  आप  देख  लें
 कि  कौन  आदमी  सबिस  के  अन्दर  हैं,  कितने
 हारे  आदमी  सविस  में  पहुंचे  हैं  ।  ्रापको
 पता  चल  जाएगा  कि  मुश्किल  से  तीन  परसेंट
 श्रादमी  हरियाणे  के  नौकरी  में  हैं  ।  जिन
 लोगों  को  शिकायत  होनी  चाहिये  उन  लोगों
 को  तो  कोई  शिकायत  नहीं  है,  जिन
 जोगों  को  बोलना  चाहिये  वे  लोग  तो  बोल
 नहीं  रहे  हैं,  व ेलोग  तो  राष्ट्र  की और  ३निया
 भर  की  एकता  की  बात  करते  हैं  लेकिन  जिन
 लोगों  को  शिकायत  नहीं  होनी  चाहिये
 उन  लोगों  को  शिक्रायत  है  और  वे  बढ़चढ़
 कर  शिकायतें  कर  रहे  हैं  और  उतके  .  सामने
 सरकार  हर  कदम  पर  झकती  जाती  है,
 उतकी  सरकार  हर  मांग  को  मानती  जाती
 है  ।  हरियाणा  वालों  ने  भी  अब  यह  तरीका
 अपना  लिया  है|  उतको  भी  अब  इस  बात
 का  ज्ञान  हो  गया  है।

 मैं  आपके  सामने  एक  छोटा  सा  उदाहरण
 रखना  चाहता  हूं  ।  आपने  इसमें  कुछ  कामन
 लिक्स  की  बात  रखी  है  ।  मूल
 रूप  से  मैं  उचका  विरोध  नहीं  करता  हूं  ।
 लेकिन  एक  बात  मैं  नन्‍दा  जी  के  नोटिस  में
 लाना  अपना  कत्तंव्य  समझता  हूं  ।  आपने
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 जो  कुछ  भी  किया  है  उसको  आप  जानते  हैं  YQ
 लेकिन  जैसा  मैंने  पहले  कहा  है  हरियाणा
 के  साथ  बहुत  ज्यादती  हुई  है  ।  केवल  तीन
 परसेंट  नौकरियों  के  श्रन्दर  हरियाणा  के
 आदमी  हैं  -  आपने  कामन  लिंक्स  रखे  हैं
 लैकिन  मैं  आपसे  प्रार्थना  करता  हूं  कि  कम
 से  कम  एक  गारंटी  परमात्मा  के  वास्ते  आप
 जरूर  दे  दें  |  अगर  आप  ईमानदारी  से  काम
 करना  चाहते  हैं  तों  आपको  इस  में  कोई
 आपत्ति  नहीं  होनी  चाहिये  1  हरियाणा  के
 आदमियों  को  जितनी  नुमाइंदगी  स्विसिस
 में  मिलनी  चाहिये  उनको  जितना  प्रतिनिधित्व
 मिलना  चाहिये,  जितना  उनका  रेशो  होता
 है  वह  तो  उतको  दिलाने  का  आप  आश्वासन
 दें  ।  पचास  परसेंट  के  हिसाव  से  कम  से  कम
 सारी  संस्थाग्रों  के  अन्दर  हरियाणा  के  लोग
 होने  चाहियें  ।  मैं  ग्रापको जो.  स्थिति  इस
 वक्‍त  है  उसका  एक  छोटा  सा  उदाहरण  देता

 हूं  ।  इससे  आपको  पता  चल  जाएगा  कि
 कौन  सच्चे  हैं  ग्रौर  कौन  सच्चे  नहीं  हैं  -  यह
 द्विब्यून  अखबार  है  !  इस  में  जो  आंकड़े  57
 हैं  वे  मैं  आपके  सामने  रखता  हूं  ।  पंजाब  यूनि-
 वसिटी  तो  बहुत  पुरानी  यूनिवर्सिटी  हो  चुकी
 है  ।  लेकिन  सात  आठ  साल  पहले  जो  एग्रि-
 कलचरल  यूनिवर्सिटी  बनी  है  उसकी  स्थिति
 क्या  है,  इसका  एक  छोटा  सा  उदाहरण  मैं
 आपके  सामने  रखता  हुं  ।  इन  श्रांकड़ों  से  आपको
 पता  चल  जाएगा  कि  कामन  रखने  से  अगर
 सरकार  का  मतलब  महज़  यह  है  कि  हमारे
 ऊपर  अब  भी  अगर  आप  उन्हीं  लोगों  की

 हुकूमत  रखते  हैं,  जिनकी  पहले  यी,  उन्हीं
 लोगों  के  दबाव  के  नीचे  ाप  हम  को  रखते
 हैं  जिनके  दबाव  के  नीचे  हम  पहले  थे
 तो  हरियाणा  से  कोई  लाभ  नहीं  होगा  ।
 पहले  तो  यह  दलील  दी  जा  सकती  थी  कि
 हरियाणा  के  आदमी  पड़े  हुए  नहीं  हैं  इसलिए
 उनको  नौकरी  में  नहीं  लिया  जा  सकता  था
 लेकिन  सात  आठ  साल  पहले  <  यूनिवर्सिटी
 बनी  है  उसके  बारे  में  यह  दलील  नहीं  दी  जो
 सकती  है।  यह  जो  एग्रिकलचरल  यूनिवर्सिटी
 है  इसका  आधा  कंम्पस  हिसार  में  है  ब्रौर  इक्षका
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 [at  युद्धवीर  सिह]

 मेन  आफिस  लुधियाना  में  है  7  उसके  आंकड़े
 शप  सुनिये  और  आपको  पता  चल  जाएगा
 कि  हम  लोगों  के  साथ  दरमगसल  में  कितनी
 ज्यादती  होती  रही  है।  भैम्बर्ज॑आफ
 दी  बोर्ड  आफ  मैनेजमेंट  में  एक  हरियाणा
 का  है  और  बारह  पंजाब  से  हैं  1  एकेडेमिक
 काउंसिल  में  जीरो  हरियाणा  का  है  और
 15पंजोब  के हैं  डीज़  एंड  डायरेक्टज़  में जीरो

 हरियाणा  का  है  और  सात  दूसरे  हैं  t  प्रोफे-
 सर्ज  में  ज़्ीरी  हरियाणा  का  है  और  बीस
 पंजाब  के  हैं  ।  एसोसिएट  प्रोफेसर  जो  हैं
 उन  में  दस  हरियाणा  के  हैं  और  अस्सी  पंजाब
 के  हैं।  उसी  तरह  से  लेक्चराज़  की  बात  है  ।
 तीस  हरियाणा  के  हैं  और  चार  सौ  बीस
 पंजाब  से  हैं।  एडमिनिस्ट्रेटिव  आफिसर्ज
 जीरो  हरियाणा  के  हैं  और  पचास  पंजाब
 से  हैं।  इस  में  क्लास  2  और  उससे  ऊपर  के
 आदमी  ओआ ते  हैं  ।  स्टाफ  मंम्बज  सेंट  एब्राड
 फ्राम  एम०  एस०,  पी०  एच०  डी०  बाई
 युनिर्वा टी,  दो  हरियाणा  से  और  28  जाब
 से  ।  अंडर  ग्रेजुएट  स्टुडेंट्स  फार  बी०  एस०
 सी०,  बी०  वी०  साइंस  इत्यादि,  320
 हरियाणा  के  और  400  पंजाब  के  ।
 इसी  तरह  से  पोस्ट  ग्रेजुएट  स्टुडेंट्स  फार
 एम०  एस०  सी०,  पी०  एच०  डी०  22
 हरियाणा  से  और  210 पंजाब  से  |  इन  सब
 को  श्राप  छोड़  द  ।  चपड़ासियों  की  बात  को
 आप  देखें  ।  हालत  यह  है  कि  तीन  हंरियाणा
 से है ंऔर  अस्सी  पंजाब  से  हैं  ।

 यह  उस  यूनिवर्स्टी  की  बात  मैं  कर  रहा
 हूं  कि  जिसका  एक  कैम्पस  हिसार  में  है  ।

 श्री  गुलशन  :  कुरुक्षेत्र  का  ज़िक्र  कर
 दो।

 शी  युद्धवीर  सिह  :  मैं  क्यों  कर  दूं  ।  आप
 पटियाला  वाली  यूनिवर्स्टी  का  जिक्र  कर  दो  ।
 हम  को  उस  से  क्या  मतलब  है?
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 इन  सारी  संस्थाओं  के  अन्दर  शिकायत
 तो  हम  को  होनी  चाहिये,  चिललाना  तो  हम
 लोगों  को  चाहिये,  चीखना  तो  हम  लोगों  को
 चाहिये  लेकिन  चीखते  दूसरे  हैं  ।  आंकड़े  मैंने
 भ्रापके  सामने  रख  दिये  हैं  और  श्राप  खुद  ही
 अनुमान  लगा  सकते  हैं  ।

 एक  बात  मेरे  साथी  श्री  पुरी  जी  ने  कही
 हैं  ।  उन्होंने  कहा  है  कि  यह  पंजाबी  सुबा
 बनता  या  न  बनता  लेकिन  एक  बहुत  स्ट्रांग
 आदमी  चला  गया  है  ।  श्री  प्रदापर्सिह
 करों  की  तरफ  उनका  इशारा  था  |  मैं  उनको
 बतलाना  चाहता  हूं  कि  श्रगर  सरदार  प्रताप
 सिंह  करों  रहते  होते  तो  हो सकता  है  कि
 इस  शक्ल  के  श्रन्दर  पंजाबी  सुबा  न  बनता
 जिस  में  आज  बना  है  --हो  सकता  2
 सम्भावना  है,  यह  मैं  कहा  रहा  हु--  लेकिन
 अपने  ढंग  से  बहुत  ही  सुन्दर  ढंग  से  वह  पंजाबी
 सूबा  बना  र  थे  सब  को  लपेट  कर  के।
 उसका  उदाहरण  मैं श्रापके  सामने  रखता
 हूं  ।  वह  अपने  साथियों  से  कहा  करते  थे  कि
 क्यों  झगड़ते  हो,  पंजाबी  सूबा  अपने  आप  बन
 जाएगा  ।  यह  इस  तरह  से  कि  हरियाणा  के
 श्रादमियों  को  तो  लेना  नहीं  था  और  अपने
 शआ्रादमियों  को  लेने  था  और  वह  कर  भी
 रहे  थे  ।

 इस  सारे  संदर्भ  में  एक  बात  मुझे  ओर
 कहनी  है।  हो  सकता  है  कि यह  बिल  जिस  शक्ल
 में  है उसी  शक्ल  में  पास  हो  जाए।  लेकिन
 जो  देखने  वाली  बात  है  उसका  भी  मैं  जिक्र
 कर  देना  चाहता  हूं  ।  यूनिवर्स्टी  का  मैंने
 आप  के  सामने  जिक्र  कर  दिया  है  V  एक
 और  छोटा  सा  उदाहरण  मैं  देता  हूं  । आपने
 पंजाब  इलैक्ट्रिसिटी  बोंड  को  एक  खास  शक्ल
 दी  है  ।  आपने  कहा  है  कि  उसका  जो  खर्चा
 है  वह  कुछ  हरियाणा  देगा  और  कुछ  पंजाब
 देगा  ।  जो  कामन  संस्थायें  हैं.  उन  के  बारे
 में  आपने  कहा  है  कि  हरियाणा  और  पंजाबी
 सूबा  दोनों  इकट्ठा  खर्चा  देंगे  ।  मैं  पूछना
 चाहता  हूं  कि  इकट्ठा  खर्च  किस  बात  का?
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 पिछले  i7-8  साल  के  अन्दर  सारा  खर्च  तो
 उस  तरफ  होता  रहा  इस  तरफ  कुछ
 भी  नहीं  हुआ  है।  बिजली  का  ही  मैं  आपको
 एक  उदाहरण  देता  हूं।  जितनी  बिजली  पिछले
 17-18  सालों  में  सारे  अमृतसर  जिले  के
 अन्दर  लगी  हे  उतनी  सारे  हरियाणा  में  भी
 नहीं  लगी  है  1  इस  में  कोई  अतिशयोक्ति

 नहीं  हूँ  इसके  आंकड़े  मौजूद  हैं।

 श्री  जगदेव  सिंह  सिद्धान्ती  (झज्जर)  :
 इतनी  भी  नहीं  लगी  है  ।

 श्री  युद्धयीर  सिह  :  श्राप  कहते  हैं  कि
 खर्चा  बराबर  देंगे  ।  यह  कहां  की  ईमानदारी
 है  ?  मैं  एक  मिसाल  देता  हूं  एक  भाई  अपने
 दूसरे  भाई  का  हिस्सा  खा  लेता  है.  अच्छी
 तरह  से  खा  लेता  है  1  उसका  हिस्सा  खा  लेने
 के  बाद  वह  कहे  कि  अब  अलग  हो  जाओ
 क्योंकि  मैं  ने  श्रपणा  घर  बना  लिया  है  तो
 यह  कहां  तक  न्यायसंगत  है  ?  पंजाबी
 सूबे  का  घर  बनचुका  है  सब  बातें  हो  चुकी
 हैं  बिजली  भी  लग  गई  है  दुनिया  भर
 के  उद्योग  भी  स्थापित  हो  गए  हैं  और  शब  बराबर
 खर्च  की  इन  सब  संस्थाओं  के  लिए  मांग  की
 जाए  दोनों  से  यह  क्या  ईमानदारी  है  ?
 ईमानदारी  की  बात  तो  यह  है  कि  आने  वाले
 पंद्रह बीस  बरसों  तक  उस  समय  तक  जब
 तक  हरियाणा  पंजाब  के  बराबर  नआ  जाए
 सारा  खर्चा  पंजाबी  सूबे  को  देना  चाहिये  |
 आप  देखें  कि  हम  टैक्स  भी  कितना  देते  हैँ
 पेंतालीस  परसेंट  टैक्स  वे  देते  हैं  और  55  परसेंट

 हम  देत ेहैं  -  टैक्स  भी  हम  ज्यादा  दें  और  खर्च
 भी  हम  पर  ही  कम  हो  यह  कहां  का  न्याय
 है  ।  टैक्स  सारे  के  सारे  हम  दें  और  खर्चा  सारे
 का  सारा  उन  के  यहां  हो  और  शिकायत  भो
 उन्हीं  को  हो  ,  शिकवे  भी  उन्हीं  को  हों,  यह
 भी  कोई  बात  है  ?  हम  लोग  जिन  को
 असल  में  शिकायत  है  जिन  को  शिकवे  होने
 चाहियें  बात  नहीं  करते  हैं,  बोलते  नहीं  हैं  और
 वे  ज्यादा  बोलते  हैं।  यह  क्‍या  ईमानदारी
 बरती  गई  है  कि  बराबर  हिस्सा  देने  को
 कहा  जाए  ।  कहा  जाता  है  कि  हरियाणा
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 को  हाई  कोर्ट  का  भी  हिस्सा  देना  पड़ेगा,
 चंडीगढ़  का  भी  हिस्सा  देना  पड़ेगा,
 और  इलैक्ट्रिसटी  बोर्ड  तथा  फिनांस  कार-
 पोरेशन  का  भी

 श्री  बड़े  (  खारगोन  )  :  वाटर  का
 भी।

 श्री  युद्धधीर  सिह:  हिस्सा  देना  पड़ेगा  ।
 हरियाणा  यह  हिस्सा  क्‍यों  दे  ?  मैं  कहना
 चाहता  हूंकि  हम  पर  यह  हिस्सा  तब  तक
 नहीं  लगना  चाहिए  जब  तक  कि  हम  पंजाब
 के  बराबर  नहीं  हो  जाते  हैं।  इस  स्थिति  में  श्राप
 इस  बात  का  निर्णय  कर  सकते  हैं  कि  किस
 के  साथ  न्याय  हुआ  है  और  किस  के  साथ
 अन्याय  हुआ  है  |

 ग्रन्त  में  मेरी  मांग  है  कि  जब  तक  हम
 लोग---हरियाणा  वाले---आ्राथिक  स्थिति
 के,  मामले  में  पंजाब  के  बराबर  नहीं  ञ्  जाते
 हैं,  हमारे  साथ  जो  अन्याय  होता  रहा  है,  जब
 तक  हम  उस  अन्याय  से  मक्‍त  नहीं  हो  जाते
 हैं,  तब  तक  हम  पर  इस  प्रकार  के  खर्चे  का
 भार  न  डाला  जाये  |  इसलिए  यह  आवश्यक
 है  कि  बिल  में  खर्च  के  सम्बन्ध  में  जो  क्लाज़  ञ्
 रहे  हैं,  उन  पर  दोबारा  गौर  किया  जाये  और
 उन  में  एमेंडमेंट  किया  जाये  ।  पिछले  पंद्रह,  बीस
 साल  से  साम्प्रदायिक  नीति  के  कारण  हम  पर
 जो  खर्चा  डाला  जा  रहा  है,  अब  हमें  उससे
 मुक्ति  दिलाई  जाये  ।  जहां  तक  हमारे  आथिक
 शोषण  का  सम्बन्ध  है,  चाहे  श्री  डी०  सी ०
 शर्मा  हों  और  चाहे  सरदार  प्रतापसिह  करों
 हों,  हमारे  लिए  सब  एक  थे।  जिन  लोगों
 ने  जोंक  बन  कर  लगातार  हरियाणा  का  खन

 चूसा  है,  उन  में  ये  बरावर  सब  थे।  मैं  केदल
 श्री  डी०  सी०  शर्मा  के  बारे  में  नहीं  कहता  हूं  ।
 हरियाणा  के  मामले  में  उन  की,  सरदार  प्रताप
 सिह  करों  की  और  उन  के  दूसरे  साथियों  को,
 सब  की,  मिली-भगत  थी।  आज  उन  में  झ्रापस
 में  झगड़ा  होने  लग  गया  है,  पंजाब  में  केवल
 दो  सम्प्रदाय  रह  गए  हैं  और  उन  की  आमने-
 सामने  टक्कर  हो  गई  है,  इसलिए  उन
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 [श्री  युद्धवीर  सिंह]
 लोगों  की  बातें  बदल  गई  हैं,  उन  की  दलीलें
 दूसरी  हो  गई  हैं,  उन  के  बोलने  का  तरीका
 दूसरा  हो  गया  है,  वर्ना  ये  हिन्दू  और  सिख
 दोनों  हरियाणा  को  लूट  रहेथे।

 सलिए  असल  बात  वह  नहां  ह,  जा
 सदन  के  सामने  लाई  जा  रही  है  ।  वास्तव
 में  स्थिति  यह  है  कि  हरियाणा  को  लूटने  के
 लिए  एक  पड़यंत्र  बना  हुआ  था।  पहले
 अगर  इन  के  यहां  एक  हजार  ग्रैजुएट्स  होते  थ
 तो  पांच  सौ  पंजाब  में  रख  लेते  थे
 और  पांच  सौ  हरियाणा  में  डाल  देते  थे  ।
 अब  इन  को  हज़ार  के  हज़ार  ग्रैजुएट्स  वहां  ही
 खपाने  पड़ेंगे  v  क्‍या  करेंगे  ये  उन  सब  का  ?
 इस  लिए  ग्रब  ये  मांग  कर  रहें  हैं  कि  इन  की
 टेरीटरी  को  बढ़ा  दिया  जाये  इस  में  केवल
 अकाली  ही  शामिल  नहीं  हैं,  बल्कि
 श्री  गुरुमुख  सिंह  मुसाफ़िर  और  कांग्रेस
 कमेटी  का  यह  कहना  है  कि  हरियाणा  का
 इलाका  हड़प  लिया  जाये  ।  श्री  मुसाफ़िर  यहां
 पर  बैठे  हुए  हैं।  उन  का  प्रस्ताव  है  कि  उन  को
 फ़ाजिल्का  भी  मिल  जाये,  सिरसा  भी  मिल
 जाये,  फ़तेहबाद  भी  मिल  जाये  और  रोहतक
 और  झज्जर  भी  मिल  जाये,  दिल्ली  भी  मिल
 जाये  v  श्री  मुमाफ़िर  मेरठ  और  मुज़फ्फ़र
 नगर  भी  क्‍यों  नहीं  मांग  लेते  हैं  ?  वह  बहुत
 उपजाऊ  इलाका  है  !  मैं  निवेदन  करना
 चाहता हूँ  कि  इस  तरह  की  मांगों  का  कभी
 तो  अन्त  होना  चाहिये।

 गवर्नमेंट  को  बाउंडरी  कमीशन  की  बात
 पूरी  तरह  माननी  चाहिए,  वर्ना  उस  के  कई
 दुष्परिणाम  होंगे।  गवनंमेंट  ने  चंडीगढ़
 के  मामले  को  बीच  में  ही  लटका  कर
 कमजोरी  दिखाई  है,  जिस  से  कई  किस्म
 की  उलझनें  पैदा  होंगी  ।  गवनेमेंट  का  अब
 भी  यह  कतंव्य  है  कि  वह  इस  समस्या  का
 सम्यक्‌  अवलोकन  करे  और  उसका  कोई
 उचित  हल  निकाले  ।  वह  हर  बात  में  जो
 कमज़ोरी  दिखाती  है,  उस  का  असर  यह
 होता  है  कि  कुछ  लोग  और  मांग  करने  के
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 लिए  प्रोत्साहित  होते  हैं  श्रौर  कछ  लोगों
 को  शिकायत  करने  का  मौका  मिलता  है!

 जहां  तक  नुक्सान  होने  का  ताल्लुक  है,
 ईमानदारी  से  यह  सोचा  जाना  चाहिए  कि
 वास्तव  में  नुक्सान  किस  को  हुआ  है,  कौन
 आदमी  नुक्सान  उठाता  रहा  है  ।  मैं  सदन  को
 बताना  चाहता  हूं  कि  नुक्सान  किसी  को  नहीं
 हुआ  है--सब  लोग  अपने  अपने  कारखाने,
 फ़ैक्टरियां  और  व्हेयरहाउसिज़  बनाते  रहे
 हैं  ।  अगर  पिछले  पन्द्रह-बीस  साल  में  किसी
 को  नुक्सान  हुआ  है,  तो  केवल  हरियाणा
 को  हुआ  है  ।  जब  तक  उस  नुक्सान  की  पूर्ति
 नहीं  की  जायेगी,  तब  तक  यह  गवनेमेंट  अपने
 कत्तंव्य  को  पूरा  नहीं  करेगी  और  तब  तक
 वह  साम्प्रदायिक  समझी  जायेगी  ।

 पेट्रोलियम  शौर  रसायन  मंत्रालय  में
 उप-मन्त्री  (श्री  इकबाल  सिह)  :  माननीय
 सदस्य  की  पार्टी,  जनसंघ,  तो  हरियाणा  की

 मुखालिफ़  रही  है  ।
 Shri  Gajraj  Singh  Rao  (Gurgaon).  Mr.

 Deputy-Speaker,  Sir,  I  rise  to  say  that  this
 Bill  has  been....  (Interruptions)

 श्री  हुकम  चन्द  कछवाय  (देवास)
 माननीय  सदस्य  तो  बड़ी  अच्छी  हिन्दी
 बोलते  हैं  |  वह  हिन्दी  में  भाषण  दें  ।

 श्री  गजराज  सिह  राव  :  जब  मुझे  कोई
 हिन्दी  सिखा  देगा,  तो  मैं  हिन्दी  बोलूंगा  ।
 मैं  उर्दू  मैं  बोल  सकता  हूं  ।

 कुछ  साननीय  सदस्य  :  उर्दू  में  ही बोलिए  |

 श्री  गजराज  सिह  राव  :  अच्छा  7  मैं
 समझता  हूं  कि  इस  हाउस  में  इस  बिल  के
 बारे  में  ग़लत  तरीके  से  ख़यालात  जाहिर
 किये  गए  हैं  ।  इस  सिलसिले  में  मुख्तलिफ़
 भेम्बज  की  तरफ़  से  इस  तरह  की  वहस  की
 गई  है  कि  जैसे  हिन्दुस्तान  के  टुकड़े  कर  के
 एक  दूसरा  मुल्क  बनाया  जा  रहा  है  |  क्या
 हम  लोग  यहां  पर  नेशनलिस्ट  बैठे  हुए  हैं  ?
 जो  कुछ  हम  कह  रहे  हैं,  कया  वह  नेशनलिज्म
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 की  स्पिरिट  के  मुताबिक  है  ?  मैं  तमाम
 पार्टीज़  को  नेशनलिस्ट  समझता  हूं  ।  इसलिए
 क्या  हम  को  इस  तरह  बहस  करनी  चाहिए  ?
 यह  तो  एक  इन्तज्ामिया  मामला  है  कल
 यह  कहा  जायेगा  कि  जाट,  अहीर  शौर  गूजर
 वगैरह  के  लिए  भ्रलग  श्रलग  जिले  बना  दिये
 जायें  1  श्रौर  हरिजन  कहेंगे  कि  हमारा  कौन
 सा  जिला  है  |  इस  तरीकि  पर  नहीं  चलना
 चाहिए  t

 इस  हाउस  में  पहले  कई  मतंबा  यह  कहा
 गया  कि  जब  यह  उसूल  तय  कर  लिया  गया
 है  कि  जुवान  की  बिना  पर  मुख्तलिफ़  सूबे
 बनाए  जायें,  तो  पंजाबी  जुबान  बोलने  वाले
 लोगों,  हिन्दू,  सिख  या  ईसाई,  का  यह  उज्य
 माकूल  है  कि  सिर्फ़  हम  पर  ही  यह  उसूल
 क्यों  नहीं  लागू  किया  जाता  है  |  जहां  तक
 मेरा  ताल्लुक  है,  मैं  त।  हमेशा  इस  हक़  में  था
 कि  मुल्क  में  सिर्फ़  पांच  सूबे  बताए  जायें  और
 इस  बारे  में  मे  रो  तहरोके  थो  ।  इपलिए  गवन  मेंट
 ने  ग्रेस  के  साथ  यह  मान  लिया  कि  जूबान  के
 आधार  पर  पजाबो  सूबा  बनाया  जायेगा  ।
 लेकिन  मैं  गर्ज  करना  चाहता  हुं  कि  अ्रगर  इस
 सिलसिले  में  कोई  गलत  कदम  उठाया  जायेगा,
 तो  उस  के  नतीजे  भो  ग़लत  होंगे  ।

 57  hrs,

 [Sam  SHAM  Lar  Sarar  in  the  Chair]

 यहां  पर  हिस्द्री  के  बड़े  बड़े  हवाले  दिये
 गए  ।  आप  857  की  हिस्ट्री  ल ेलीजिए  जब
 कि  हरियाणा  को  सज़ा  के  तौर  पर  पंजाब
 के  साथ  मिला  दिया  गया  ।  पंजाब  में  रहने
 वाले  भाई  हरियाणा  को  सज़ा  देना  चाहते
 थे  या  नहीं,  वह  श्रलग  बात  है,  लेकिन  अंग्रेज
 उन  को  कहते  थे  कि  हरियाणा  के  लोग  घटिया
 दर्ज  के  लोग  हैं  ।  मैंने  यह  बात  सुनी  है  कि  “ए
 हिन्दुस्तानी  बड़े  भेड़े  हैं”,  यानी  हिन्दुस्तानी
 बड़े  बरे  हैं  1  अंग्रेज  हाकिमों  के इशारे  पर  इस
 तरह  की  बातें  कही  जाती  थीं  ।  बड़े  अंग्रेज
 सियासतदानों  ने  माना  है  कि  हरियाणा  को
 विक्टिट्माइज  करने  के  लिए,  उस  को  सज्ञा
 देने  के  लिए,  इस  को  पंजाब  के  साथ  मिलाया
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 गया,  झागरा  को  अवध  के  नवाबों  के  हवाले
 किया  गया  और  ग्रोल्ड  दिल्‍ली  की  टेरीटर
 को  अलग  कर  दिया  गया  ।  इस  तरह  हरियाणा
 के  टुकड़े  टुकड़े  कर  के  उसको  सजा  दी  गई।

 लेकिन  इस  सिलसिले  में  मैं  यह  कहना
 चाहता  हूं  कि  “हिन्दी  हैं  हम  वतन  है  हिन्दुस्तान
 हमारा,  हम  बुलबूलें  हैं  इस  की,  यह  गुलिस्तान
 हमारा  naa  अगर  इस  शाख  पर बैठ  गए  या  उस
 शाख  पर  43  गए,  तो  इस  से  क्‍या  फ़्के  पड़ता
 है  ?  पंजाब  के  लोग  हमारे  बड़े  भाई  हैं  और
 हम  लोग  बंटवारा  कर  के  अलग  अलग  हो  गए
 हैं  अब  बड़े  भाई,  पंजाब  के  लोगों  को  हमारे
 छोट  भाई,  के  बारे  में  दरयादिली  दिखानी
 चाहिए,  क्योंकि  वह  छोटा  भाई  सौ,  सवा  सौ
 साल  से  तकलीफ़  पा  रहा  है,  सजा  पा  रहा  है
 अब  बड़े  भाई  को  छोटे  भाई  के  लिए  थोड़ी
 कुर्वानी  करनी  चाहिए  ।

 सवाल  यह  है  कि  क्‍या  इस  वक्‍त  कुरुक्षेत्र
 यूनिवर्सिटी  के  सिवाये  हरियाणा  में  कोई  और
 इंस्टोट्यूशन  है  ।  मैं  अपने  पंजाबी  भाइयों  से
 कोई  गरज  नहीं  करता  हूं  ।  मैं  यह  कहना  चाहता
 हूं  कि  इस  तरह  आपस  में  नफ़रत  पैदा  करना
 चन्द  लोगों  की  करतूत  है,  जिस  को  कई  भाई
 जारी  रख  रहे  हैं  a  वे  यह  नहीं  समझते  हैं  कि
 हम  क्या  कह  रहे  हैं  और  क्या  कर  रहे हैं  |  अगर
 मुझे  कोई  चोज  मांगनी  होगी,  तो  मैं  छोटे

 ई के  नाते  अपने  बड़े  भाई  के  पास  जाऊंगा
 शौर  कहूंगा  कि  मुझे  कुछ  दे  दिया  जाये  t

 48  hrs.

 आप  यह  भी  खयाल  फ़रमाइये  कि  इस
 डीवेट  का  असर  उन  मुल्कों  पर,  जो  हमें
 नुक्सान  पहुंचाने  पर  तुले  हुए  हैं,  और  हमारी
 उन  फ़ौजों  पर  क्या  पड़ेगा,  जो  देश  की  सब  से
 ज्यादा  वफ़ादार  हैं  और  जिन्होंने  कभी  हिन्दू,
 मुस्लिम  या  सिख  का  सवाल  पैदा  नहीं  किया,
 जिन्होंने  कभी  मज़हव  या  जात  या  सूबे  का
 सवाल  पैदा  नहीं  किया  ।  मैं  नाज़ा  हूं  इस  बात
 पर  कि  हिन्दुस्तान  एक  ऐसा  मुल्क  है,  जिस
 में  फ़ौज  ने  कभी  इस  किस्म  का  सवाल  पैदा
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 नहीं  किया  है  |  हमारे  आस  पास  के  तमाम

 मुल्कों  में  फ़ौज  में  बगावत  हो  चुकी  है,  लेकिन

 हिन्दुस्तान  की  फौज  ने  कभी  यह  नहीं  सोचा  ।

 यह  ठीक  है  कि  अगर  किसी  मुल्क  ने  हम  पर
 हमला  किया,  तो  हमारी  फौज  और  जनता
 एक  हो  कर  उस  का  मुकाबला  करेगी  ।  लेकिन
 इस  किस्म  की  बातों  का  हमारे  सिपाहियों
 पर  बुरा  असर  पड़ेगा  ।  चीन  भी  यह  सोच
 सकता  है  कि  जब  इस  मुल्क  में  इस  किस्म  की

 हालत  है,  तो  क्यों  न  उस  पर  हमला  कर  दिया
 जाये  1  तो  मैं  अर्ज  करूंगा  कि  इस  स्पिरिट
 से  हम  को  बिल्कुल  नहीं  देखना  चाहिए  ।
 एक  चीज  जायज  तरोके  पर,  ग्रेस  के  तरीके
 से  मान  ली  गई  है  अब  इस  में  जो  छोटी  मोटी
 खामियां  हैं,  नुक्स  हैं,  वह  हम  गवनंमेंट  लेवेल
 पर,  भाई  बन्दी  के  लेवल  पर  तय  क  ।

 एक  कानूनी  नुक्स  के  बाबत  वह  जब
 क्लाज़  आयेगा  मैं  अर्ज  करूंगा  कि  क्लाज़
 6  जो  है  वह  कानून  के  कत्तई  खिलाफ  है।

 उसकी  वजह  से  जो  यह  मेहनत  की  गई,
 कहीं  गरमागरमी  भी  हुई,  कहीं  सही  तरीके
 पर  भी  बैठ  कर  बात  हुई,  तो  वह  बिलकुल
 उम्र  को  खत्म  कर  देता  है।  मैं  गवनंमेंट
 से  अपील  करूंगा  कि  क्लाज़  १6  को  जिस  में
 कि  8  मभेम्बर  शमार  किये  जायें  असेम्बली
 के  मेम्बर,  उस  को  निकाल  दें  ।  नन्दा
 साहब  ने  जवाब  दे  दिया  कि  54  हो  जायगा  ।
 एक  पार्टीशन  है,  कांसीक्वेंशियल  एक्ट  है
 जो  उस  वक्‍त  हावी  है  शौर  54  में  कांसी-
 क्वेंशियल  एक्ट  के  मांतह॒त,  पेप्सू  की  मिसाल
 है,  दूसरी  मिसालें  भी  मौजूद  हैं,  यह  चीज
 चल  सकती  है।  और  बेसिक  चीज  क्‍या
 है?  बेसिक  चीज  है  8  की  मेम्बरी  जो
 कि  आगे  हरयाना  के  लिए  होगी  1  तो
 इतर  में  कोई  खामी  नहीं  है  कानूनन,  जो  कुछ
 थोड़ा  बहुत  कानून  मैं  जानता  हूं  उस  के
 मुताबिक  ।
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 फिर  कहीं  कहा  जाता  है  कि  हाई  कोर्ट
 में  एक  अप्लीकेशन  पेंडिंग है  कि  इजाजत
 दी  जाय  अपील  की  और  इस  की  वजह  से
 यह  प्रश्न  सारा  का  सारा  खत्म  कर  दिया
 जाय,  तो  इस  किस्म  की  छोटी  छोटी  चीजें
 नहीं  आनी  चाहिएं  और  विकरिंग  नहीं
 होनी  चाहिए।  जो  ग्रेस  के  साथ  इस  आगस्ट
 हाउस  ने,  बड़े  हाउम  ने  पिछले  दो,  तीन,
 चार  महीनों  के  अन्दर  माना  है  हमें  उत्त  को
 ईमानदारी  के  साथ  इम्प्लीमेंट  करना  चाहिए
 और  यह  समझ  कर  करना  चाहिए  कि  दूसरा
 भाई  भी  उतना  ही  वफादार  है  जितना  कि
 मैं  हूं,  बल्कि  मेरे  से  ज्यादा  है  ।  जब
 तक  इप  स्पिरिट  से  नहीं  चलेंगे  तब  तक  देश
 आगे  नहीं  बढ़  सकता  |

 मेरी  गुजारिश  है  कि  जो  खामियां  हैं,
 उन  को  मैं  भी  अर  करूंगा  क्लाजेज
 पर  डिस्कशन  के  वक्‍त  |  हाई
 कोर्ट  के  सम्बन्ध  में,  मैं  समझता  हूं  कि
 हरयाना  का  हाईकोर्ट  दिल्ली  के  साथ  होना
 चाहिए  और  यह  चीज  [मसलहतन  वेसे  भी
 ठीक  नहीं  है  और  न  लोगों  के  आराम  के  लिए
 है।  तो  यह  इस  संबंध  में  मेरी  अर्ज है ।
 रही  यह  बात  कि  जो  इन्स्टीट्यूशंस  हैं  जैसे
 भाखरा  है,  भाखरा  की  हिस्ट्री  देख  लीजिए  |
 मैं  जब  बच्चा  था  तब  से  उसके  साथ  एशो-
 शियेटंड  हूं  ।  मैं  पिटा  भी  हुं  उस  के  लिए  1
 भाखरा  के  सम्बन्ध  में  लिखा  हुआ  है  कि  :

 “It  is  meant  for  Haryana  area,  be-
 cause  there  was  no  means  ०६
 irrigation  for  it.  This  was  tought
 for  by  the  whole  of  Haryana,  irres-
 pective  of  partics.”

 तो  आज  इस  में  मैं  समझता  हूं  कि  बोई  भी
 बने  तो  पंजाबी  भाइयों  से  मैं  अपील  करूंगा
 कि  वहू  दरियादिली  से  कहें  और  उस  दरिया
 को  उप्त  जगह  बहायें  जहां  कि  खुश्क
 इलाका  है  deen

 सभापति  महोदय  :
 करिए  ।

 अब  आप  खत्म
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 श्री  गजराज सिह  राव  :  बहुत  अच्छा  a
 इसलिये  मैं  अ्रजं  करूंगा  कि  ग्रैं  मुख्तलिफ
 क्लाजेज  पर  और  जो  कुछ  कहना  होगा
 कहूंगा  ।  चंडीगढ़  का  जहां  तक  सवाल
 है  या  और  इलाकों  का  सवाल  है,  कमीशन
 की  रिपोर्ट  जो  है  वह  चंडीगढ़  के  मुताल्लिक
 और  और  इलाकों  के  मुृताहिलक  भी  मान
 ली  जाय  और  उस  में  मैं  फिर  अर्ज  करूंगा  कि
 इसी  स्पिरिट  से  हम  को  यह  सब  करना
 चाहिए  ।  मैं  श्राप  का  बहुत  मशक्र  हूं  t
 Shri  Umanath:  Sir  our  party  is  very

 happy  that  after  long  years  of  bitter  strug-
 gle,  the  two  States  of  Haryana  and  Punjabi
 Suba  are  coming  into  being.  While  ex-
 plaining  certain  clauses  of  the  Bill,  the
 Home  Minister  made  an  appeal  that  mem-
 bers  here  should  not  speak  in  such  a  way
 that  it  will  cause  tention  among  the  people
 of  the  two  regions.  I  agree  with  the  content
 of  the  appeal.  But  IT  submit  that  merely
 the  speeches  here  are  not  the  root  cause  of
 any  tensions  that  are  going  to  be  created  or
 are  already  in  existence.  The  root  cause  of
 the  seeds  of  future  tension  are  already  there
 in  certain  provisions  of  the  Bill  that  has
 been  brought  forward  by  Shri  Nanda,  and
 if  tension  should  not  be  generated  the  ap-
 peal  must  be  directed  to  himself  and  to
 the  Government  as  such  so  that  certain  pro-
 visions  of  the  Bill  may  be  corrected  and
 happiness  and  good  relationship  will  pre-
 vail  between  the  two  States  that  will  come
 into  being.

 Sir,  the  Britishers  had  a_  set  pattern,
 When  after  long  bitter  years  of  struggle  for
 our  country’s  independence  the  Sritishers
 left,  when  they  quit  India,  they  conducted
 themselves  in  such  a  way  that  they  left  us
 in  this  position  that  after  their  going  away
 there  should  be  quarrel  and  fight  between
 Pakistan  and  India.  That  is  the  set  pattern
 Britain  has  adopted.  Now  I  am  reminded
 of  that.  It  is  in  the  same  way  that  the
 Government  has  ‘acted  now.  When  the
 people  of  Punjab  and  Hariana,  both  the
 regions,  fought  that  they  must  have  respec-
 tive  linguistic  States,  because  of  their  pres-
 sure,  because  of  their  struggle,  the  Govern-
 ment  was  forced  to  accept  that.  But  in
 accepting  that  they  are  doing  it  in  such  a
 way  that  after  the  formation  of  the  two
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 States  there  will  be  continued  conflict
 between  the  two  States  as  there  is  conflict
 and  tension  between  Pakistan  and  India.
 The  same  British  pattern  has  been  correctly
 adopted  by  our  Government,

 What  is  the  reason  for  that?  It  is  not
 accidentally  done.  The  reason  is  that  tor
 the  past  so  many  years  the  demand  for
 Punjabi  Suba  was  being  resisted  by  Cong-
 ress  leadership  and  the  Government  with
 the  help  of  Hindu  communalists  in  that
 region.  Naturally,  now,  when  this  Punjabi
 Suba  is  being  conceded,  when  with  the
 help  of  communalists  they  have  been  re-
 sisting  giving  Punjabi  Suba,  certain  con-
 cessions  have  got  to  be  made  to  the  Hmdu
 communalists.  That  is  the  basis  for  what
 the  Government  has  done  today.

 The  first  blow  to  linguistic  basis  has  been
 the  dictation  by  Government  to  the  Com-
 mission  that  the  l96]  census  must  be  the
 basis.  The  Government  knows  it  very
 well—but  they  have  consciously  done  it—
 that  up  to  I93]  as  far  as  census  Was  con-
 cerned  it  had  been  calculated  on  the  basis
 of  “Punjami  speaking”  irrespective  of  whe-
 ther  one  was  a  Hindu,  a  Muslim  or  a
 Sikh.  Up  to  93]  it  was  done  irrespective  of
 Communal  considerations.  In  94]  the  de
 parture  started.  In  94]  the  cemand  for
 Pakistan  was  made  by  the  Muslim  League.
 The  moment  that  demand  was  made,  natu-
 rally,  there  was  the  Hindu-Muslim  Struggle.
 The  Hindus  took  up  the  position  that
 there  was  no  justification  for  Pakistan  and
 the  Muslims  took  up  the  position  that  there
 was  justification  for  Pakistan,  This  strug-
 gle  was  reflected  in  the  -struggle  between
 Urdu  and  Hindi.  This  struggle  was  refiect-
 ed  in  the  census  of  94l.  I  would  like  to
 bring  to  your  notice  what  the  then  Census
 Commissioner,  Mr.  W.  M.  Yeats  wrote  in
 his  report.  He  said:

 “Sentiments  attached  to  Urdu  or
 Hindi  as  the  case  may  he,  led  all
 worthy  persons  to  feel  that  it
 should  be  the  mother  tongue  and
 therefore  return  it.  Where,  there-
 fore,  the  Urdu-Hindi  controversy
 enters,  the  census  returns  are
 worthless.”.

 That  is  his  experience.
 in  94l,  What  happened

 This  happened
 in  1951?  The
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 [Shri  Umanath]
 demand  for  Punjabi  Suba  was  raised.  From
 there  the  controversy  begins  as  to  the  two
 languages—Punjabi  and  Hindi.  The  same
 struggle  was  converted  by  the  comm.una-
 lists,  as  far  as  Punjab  was  concerned,  into
 a  fight  between  Hindi-speaking  people  and
 Punjabi-speaking  people.  This  was  extend-
 ed  to  96]  also.

 I  would  like  to  submit,  therefore,  that
 in  order  to  defeat  the  linguistic  demand  tor
 Punjabi  Suba,  the  Hindu  communalists  in
 that  State—I  am  not  associating  the  people
 of  Hariana  who  have  a  just  demand—raised
 this  communal  struggle  between  Hindi  and
 Punjabi,  Naturally,  it  was  carried  to  79
 also.  The  96]  Census  is  the  monument,  is
 the  personification  of  the  communal  strug-
 gle  that  was  going  on  in  Punjab,

 Mr.  Chairman:  He  must  spcak  about  the
 Bill.

 Shri  Umanath:  I  am  giving  the  basis  tor
 the  Bill.  This  Bill  arose  out  of  the  basis
 given  by  the  Government  toe  the  Commis
 sion  in  the  terms  of  reference.

 Regarding  the  census  figure,  Shri  Lala
 Jagat  Narayan,  Member  of  Parliament,  in
 a  signed  article,  publisheq  in  his  paper,
 Hindi  Samachar  dated  21.10.05  states
 clearly:

 “My  mother  tongue  is  Punjabi.  But  4
 reported  it  as  Hindi
 ward  off  Punjabi  Suba.’

 simply  to

 What  further  admission  do  you  want?  So,
 it  is  this  struggle  and  this  communal  ten-
 dency  that  is  reflected  in  the  I96]  census
 report.  Then  I  will  tell  you  what  the  late
 Prime  Minister,  Shri  Jawaharlal  Nehru,
 himself  said.  I  am  not  going  into  the  de-
 tails.  I  am  quoting  this  to  show  the  basis
 that  was  given  by  this  Government  to  the
 Commission  for  demarcation  of  the  bound-
 ary  on  communal  basis.  That  is  my  point.
 So,  its  natura?  reflection  will  be  there.  The
 late  Prime  Minister,  Shri  Jawaharlal  Nehru,
 said  in  the  Lok  Sabha  on  30th  August,  I96I:

 “Unfortunately,  an  agitation  was  car-
 ried  on  in  the  last  general  clection
 among  these  people  to  declare  In
 the  census  that  their  language  was

 -Hindi  and  not  Punjabi,  although
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 they  speak  Punjabi  in  their  homes.
 I  do  not  know  what  was  the  pur-
 pose  of  it,  but  it  was  not  a  truth-
 ful  statement  which  did  a  lot  of
 harm.  It  increased  friction,  in-
 creased  the  tendency  for  scparation,
 Behind  all  this  is  powerful  politics
 and  lack  of  faith  between  Sikhs  and
 Hindus.”

 This  is  how  Prime  Minister  Nehru  charac-
 terised  what  was  going  on.  He  said  it  is
 a  harmful  tHing,  it  reflects  friction,  it
 reflects  a  tendency  for  separation.  He  called
 it  a  communal  tendency  between  Sikhs  and
 Hindus.  This  itself  is  given  as  the  basis
 by  the  Government  for  the  re-organisation.
 Therefore,  naturally  I  would  like  to  ask
 whether  it  augurs  well  for  the  two  States.  I
 have  to  ask  this  question  even  though  it  is  a
 happy  occasion.  The  Government  and  the
 Congress  Party  preach  secularism,  but  this
 is  how  they  practise  secularism.  ‘That  is
 what  I  would  like  to  point  out.

 Then  I  come  to  the  question  of  Chandi-
 garh.

 Shri:  Nanda:  What  is  the  point?

 Shri  Umanath:  |  am  =  saying  that  your
 terms  of  reference  for  the  formation  of  the
 State  was  based  on  communalisin.  I  hope
 you  have  understood  it  now.

 Shri  Nanda:  You  are  equally  wrong  now
 also.  :

 Shri  Umanath:  You  have  been  wrong  all
 along.  When  you  submitted  the  White
 Paper  on  this,  it  was  communal.

 Coming  to  Chandigarh,  the  decision  gf  the
 Government  is  that  it  must  be  a  Centrally
 administered  area,  a  Union  Territory  and
 that  the  two  States  must  have  their  capital
 there.  As  T  see  it,  it  is  a  decision  with
 dangerous  implications.  Because,  first  of  all,
 as  far  as  the  people  of  Chandigarh  are
 concerned,  there  will  be  no  Assembly.  ‘Lhey
 are  denied  an  elected  government  and  an
 elected  Assembly.  So  far  as  these  two
 governments  are  concerned,  they  will  have
 a  capital  where  they  will  have  absolutely
 no  power.  It  is  a  very  strange  thing.
 Himachal  Pradesh  was  suffering  from  that
 for  a  long  time.  Now,  because  of  re-
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 organisation,  these  two  Governments  will  be
 at  Chandigarh  where  they  will  have  abso-
 lutely  no.  power;  whether  it  is  the  develop-
 ment  of  the  capital,  or  the  law  and  order
 problem,  they  will  have  no  power.  It  is
 an  unjust  decision.  Because  of  this,  the
 two  governments  will  not  be  interested  in
 the  development  of  Chandigarh.

 BHADRA  15,

 Now  I  come  to  the  implications  of  this
 dangerous  decision,  which  relates  to  Jaw
 and  order.  Suppose  a  demonstration  takes
 place  in  Chandigarh  and  the  Punjabi  Suba
 Government  make  the  assessment  that  there
 is  nothing  wrong  in  that  demonstration.
 And  suppose,  the  Central  Government  think
 that  it  is  a  law  and  order  situation,  su
 there  must  be  a  lathi  charge  against  the
 demonstrators,  and  the  other  government,
 nafnely,  the  Haryana  Government,  thinks
 that  what  the  Central  Government  did  is
 vight,  that  it  has  intervened  correctly  and
 the  police  lathi  charge  was  correct.  Now
 what  will  happen  is  that  there  will  be  a
 vonflict  between  the  Punjab  Government
 and  the  Central  Government  and  between
 the  Punjab  Government  and  the  Haryana
 ‘Government  on  this  issue.  Al]  sorts  of
 complications  will  take  place.

 Shri  Nanda:  Are  you  thinking  of
 charges  there?

 lathi

 An  hon.  Member:,  Firing  also.
 Shri  Umanath:  Firing  and  lathi  charge  is

 not  my  desire,  It  is  at  your  command.  You
 are  going  to  do  that.  I  know  it  very  well.
 Chandigarh  is  not  going  to  be  an  exception.
 as  far  as  firing  and  lathi  charges  are  con-
 cerned.  I  do  not  think  they  are  going  to
 have  a  privileged  position  at  the  hands  ot
 Nandaji.

 So,  when  the  law  and  order  situation
 comes  and  one  government  may  like  it  and
 another  government  may  not  like  it,  what
 will  happen?  This  decision  of  the  Govern-
 ment  is  the  worst  seed  of  disruption  between
 the  two  State  Governments  and  the  two
 xegional  people.  So,  it  has  a  dangerous
 implication.  That  is  why  I  am  against
 Chandigarh  being  Centrally  a:!ministered.
 It  must  be  a  capital  of  one  State  and  it
 should  not  be  Centrally  administered.

 Of  course,  our  party's  opinion  as:  that
 Chandigarh  must  be  the  capital  of  Punjabi

 888  (SAKA)  Reorganisation  Bill  9556

 Suba.  We  have  got  our  reasons  and  we
 will  state  them.  The  Commission  says  that
 Chandigarh  must  be  a  part  of  Haryana.
 The  Government  says  that  it  must  be  Cen-
 trally  administered.  Our  view  is  that  these
 are  not  conflicting  decisions  but  are  a  part
 of  the  same  game  to  deprive  Punjabi  Suba
 of  Chandigarh.  If  we  go  into  the  merits  ot
 the  question  of  Chandigarh,  as  far  as  gco-

 -graphical  contiguity  is  concerned—I  read  the
 reports  and  other  things—it  is  conceded—it
 is  not  disputed—that  on  all  sides  Chandi-
 garh  is  covered  by  Punjabi-speaking  area.  It
 has  geographical  contiguity  with  Punjabi
 Suba.  In  fact,  if  Chandigarh  is  to  be  the
 capital  of  Haryana,  Haryana  must  have  a
 corridor  running  through  Punjabi  Suba.

 Shri  D.  D.  Puri:  No,  this  is  not  so.

 Shri  Umanath:  As  far  as  vontiguity  8
 concerned,  on  three  sides  Chandigarh  is
 contiguous  with  Punjabi-speaking  area.
 That  is  the  position.

 What  is  the  argument  against  it?  The
 argument  against  it,  I  found,  is  that  as  far
 as  language  is  concerned,  Hindi-speaking
 people  are  in  a  majority.  That  is  the
 one  consideration  given.  I  want  to  know
 what  about  Bombay.  Is  it  a  fact  that  in
 Bombay  the  Marathis  are  in  a  majority?

 Shri  Shivaji  Rao  S.  Deshmukh  (Parbbani):
 They  are.

 Shri  Umanath:  They  are  not.  This  is
 admitted.  That  controversy  caime  at  the
 time  of  Bombay.  Marathis  are  not  in  a
 majority;  that  is  why  the  other  people
 demanded  that  it  must  be  Centrally  ad-
 ministered  and  that  is  how  it  was  brought about.  However,  what  I  am  saying  :s  that
 this  standard  that  is  applied  to  Chandigarh
 was  not  an  objective  standard.  It  is  just
 a  pre-determined  decision  that  is  taken.

 Shri  Warior:  Let  us  not  repeat  in  Chandi-
 garh  at  least  the  same  blunder  that  wes
 committed  in  regard  to  Bombay.

 Shri  Umanath:  Another  argument  is  that
 both  the  regions  have  contributed  to  its
 development.  Both  Gujarat  and  Maha-
 rashtra  had  contributed  to  the  develop. ment  of  Bombay.  Both  had  contributed
 to  the  development  of  Bombay  city,  At
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 [Shri  Umanath]
 the  time  of  Bombay  also  this  serious  pto-
 posal  was  brought  that  Bombay  must  be
 made  Centrally  administered  but  it  was  re-
 sisted  by  the  people  and  then  it  was  given
 up.

 Coming  to  the  illogical  position  that  the
 Commission  itself  has  taken  on  the  ques-
 tion  of  Chandigarh,  while  they  say  that
 geographically  on  three  sides  there  is  con-
 tiguity  because  of  the  language  majority we  are  recommending  that  it  should  go  to
 Haryana,  the  same  Commission  when  it
 comes  to  Pathankot  says:—

 “The  tehsil  is  predominantly  Hindi-
 speaking  but  it  has  no  geographical
 contiguity  with  the  Hindi-speaking
 districts  of  the  Punjab  in  the  south.
 In  the  absence  of  geographical  con-
 tiguity,  tehsil  Pathankot  cannot  be
 recommended  for  inclusion  im  the

 proposed  Haryana  State.”

 So,  though  it  concedes  that  it  is  Hindi-
 speaking  area,  it  does  not  include  it  in  the
 Hindi-speaking  State  because  there  is  no
 geographical  contiguity.  Then,  they  must
 apply  the  same  thing  to  Chandigarh  also.
 Though  Chandigarh  is  Hindi-speaking,  but
 because  there  is  contiguity  on  three  sides,
 it  should  go  to  Punjab.  So,  my  submission
 is  that  this  Commission  cannot  justify  its
 position.

 My  point  is  that  it  is  a  division  of  jobs
 between  the  Government  and  the  Commis-
 sion,  that  is,  the  Commission  should  re-
 commend  that  it  should  go  to  Haryana  and
 threaten  Punjab  that  it  is  going  to  Haryana,
 and  then  the  Centra}  Government  must
 intervene  like  a  monkey  dividing  the  bread
 between  the  two  cats  saying,  “No.  It  is
 going  to  Haryana  and  so  I  am  saving  it
 from  going  to  Haryana  by  making  it  a
 Centrally-administered  area.”  This  is  the
 mind  behind  that.  By  this  decision,  the
 Government  poses  as  if  they  mre  doing
 justice  to  Haryana.  But  Haryana’s  genuine
 demand  is  for  Greater  Haryana  with
 Delhi  as  its  capital.  The  Government  does
 not  want  that  Delhi  should  go  to  Haryana.
 So,  in  order  to  divert  the  attention  of  the
 Haryana  people  from  their  genuine
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 demand,  this  Chandigarh  issue  has  been
 raised.

 Finally,  on  the  question  of  tehsil  and
 village  importance,  I  request  that  village
 must  be  the  basis.  One  tehsil  consists  uf
 24  lakh  people.  Now,  there  may  be  1,30,000
 people  speaking  one  language  and  -1,20,000,
 may  be  speaking  another  [anguage.  Now,a
 difference  of  10,000,  should  not  make  it  go
 to  another  State  speaking  another  anguage.
 So,  my  appeal  is  that  in  the  national
 interest,  in  the  interest  of  national  integra-
 tion,  in  the  interest  of  amity  between  these
 two  States,  the  Government  must  remove
 certain  portions  which  have  become  the
 seeds  of  dissentions,

 Shri  A.  N.  Vidyalankar  (Hoshiarpur):  wr,
 Chairman,  Sir,  I  wished  that  as  the  Bill  was
 so  important,  more  time  should  have  been
 given  for  the  examination  and  consideration
 of  the  Bill.  It  is  unfortunate  that  such  an
 important  Bill  should  have  come  at  the  fag
 end  of  the  session  and  only  two  or  three
 days  should  have  been  given  to  the  Mem-
 bers  for  the  examination  of  the  Bill.

 Most  of  my  friends  who  have  spoken
 earlier,  I  feel  had  examined  the  Bill  not
 from  the  objective  point  of  view  but  from
 the  subjective  point  of  view.  There  might
 be  logic  in  a  thing.  But  when  the  Govern-
 ment  has  to  detefmine  certain  policies,
 procedures  and  certain  actions,  Government
 has  to  look  at  the  whole  thing  from  the
 overall  point  of  view,  and  mostly  from  the
 objective  point  of  view.

 There  are  many  problems.  Subjectively
 speaking,  we  desired  that  these  problems
 might  be  solved  in  certain  manner.  But  the
 Government  has  to  take  the  totality  of  the
 situation  and  from  that  point  of  view,  from
 that  angle,  they  have  to  find  out  a  solution.
 Their  solution  cannot  be  absolutely  correct
 from  the  pure  logical  point  of  view.  But
 from  the  administrative  point  of  view,  it
 has  t  see  what  is  logical.  In  the  demo-
 cratic  set-up,  we  have  to  decide  and  we  have
 to  determine  something  out  of  many  claims.
 In  this  matter,  there  were  different  claims
 and  there  were  conflicting  claims.  For
 instance,  with  regard  to  the  boundary  many
 friends  have  spoken  differently.  I  think,  at
 this  stage,  it  is  not  proper  to  raise  the  con-
 troversies  with  ‘regard  to  the  boundary.
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 There  axe  different  opinions;  there  are
 different,  contradictory  views.  On  one  side,
 it  has  been  demanded  that  Government
 should  take  certain  action  immediately.
 That  was  the  demand  from  Haryana;  that
 was  the  demand  from  the  Punjabi-speaking
 area  and  that  was  the  demand  from  Hima-
 chal  Pradesh.  The  desire  was  that  Gov-
 ernment  should  take  some  action  imme-
 diately  before  the  General  Elections.  Then
 the  Government  had  to  settle  conflicting
 daims  on  areas  from  all  sides,  The  best
 thing  under  the  circumstances  was  for  the
 Government  to  set  up  a  Boundary  Commis.
 sion.  The  Boundary  Commission  has  decid-
 ed  these  cases.  Then  even  after  that,  con-
 flicting  claims,  specially  in  regard  to
 Chandigarh  continued  to  be  pressed,  Gov-
 ernment  have  decided  that  that  area  should
 remain  with  the  Centre  in  order  to  give
 the  scope  and  time  for  the  Government  and
 for  all  parties  to  determine  the  future  of
 Chandigarh,  Therefore,  I  think  that  at
 this  stage  we  should  not  raise  controversies
 with  regard  to  boundaries.  We  should  have
 the  larger  perspective  of  the  interest  of  the
 people  and  we  should  not  raise  controversies
 with  regard  to  boundaries.

 So  far  as  Mr.  Kapur  Singh  is  concerned,  ]
 think  most  of  the  things  that  he  spoke  were
 irrelevant  to  this  Bill.  He  opposed  this
 Bill  because  this  Bil]  did  not  give  the  Sikhs
 a  Homeland.  It  would  have  been  uncon-
 stitutional  and  absolutely  contrary  to  the
 provisions  of  the  present  Constitution  if
 this  Bill  had  provided  for  a  homeland  for
 Sikhs,  They  cannot  provide,  under  the
 present  Constitution,  any  homeland  for  the
 Hindus  or  for  the  Muslims  or  for  the  Sikhs
 or  for  any  other  community.  Mr.  Kapur
 Singh  had  quoted  Jawaharlal  Nehru  and
 the  Resolutions  of  the  Congress.  But  what
 Mr.  Kapur  Singh  stated  was  not  consistent
 with  those  Resolutions;  what  he  stated  was
 absolutely  opposed  to  the  general  concept
 of  nationalism  to  which  Congress  and  the
 whole  country  has  consistently  adhered  to
 and  to  which  our  Constitution  also  adheres,
 I  need  not  go  into  those  questions.  He  tried
 to  state  the  history.  I  concede  that  Master

 ‘Tara  Singh,  at  no  stage  before  Indepen-
 dence,  demanded  that  the  Punjabi  area
 should  be  a  separate  State  just  as  the
 Muslim  League  desired  that  the  Muslim
 area  should  be  a  separate  entity.  Master
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 Tara  Singh,  before  Independence,  took  that
 stand.  I  think  that  wag  a  patriotic  stand
 that  he  took.  Against  Jinnah,  he  took  that
 stand;  that  was  patriotic.  But  the  stand
 that  Master  Tara  Singh  is  taking  today  is
 not  patriotic.  He  now  desires  that  there
 should  be  a  separate  Sikh  Homeland.  Sikh
 Homeland,  as  I  have  just  said,  is  opposed  to
 the  concept  of  the  present  Constitution,  is
 opposed  to  the  concept  of  nationalism.

 My  friend,  Mr.  Umanath,  has  also  tried
 to  say  many  things  but  I  think  he  distorted
 history.  By  distorting  history,  he  tried  to
 build  up  his  argument.  I  have  no  time  to
 go  into  the  whole  history.

 The  Communist  Party,  whether  it  is  right
 or  eft,  claim  that  they  are  a  secular  party.
 But  unfortunately  whenever  communal
 demands  were  made,  whether  before  Inde-
 pendence—made  by  the  Muslim  League—
 or  after  Independence,  made  by  communal
 Or  sectarian  groups,  thé  Communist  Party
 somehow  or  other  persuades  itself  to  sup-
 port  those  demands.  Perhaps  that  is  be-
 cause  they  think  that  any  stick  is  good
 enough  to  beat  the  Congress  Government
 with.  (Interruptions)

 Shri  Umanath:  The  Pakistan  Agreement
 was  signed  by  your  Government  and  not  by
 us.

 Shri  A.  N.  Vidyalankar:  I  know  that  in
 Kerala  they  befriended  the  Muslim  League.
 Wherever  there  are  communal  or  sectarian
 demands,  the  Communist  Party  goes  and
 supports  those.  I  cannot  understand.  It  is
 absolutely  inconsistent  with  their  claims
 to  be  a  non-sectarian  or  secular  party.  I
 need  not  go  into  the  whole  questions.  Just
 as  I  have  said,  he  also  tried  to  distort
 histoty.  I  need  not  go  into  all  those  things
 in  this  short  time.

 Mr.  Daji  stated  certtain  things.  He  stated
 that  Chandigarh  ought  to  have  gone  to
 Haryana.  He  said  certain  things  on  the
 one  side  and  Mr.  Umanath  said  certain
 things  on  the  other  side.  This  shows  how
 the  claims  are  conflicting.  But  the  Govern-
 ment  has  to  take  a  decision  today,  a  de
 cision  from  the  democratic  point  of  view.
 In  democracy  people  make  oppotite  claims.
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 They  should  agree  to  certain  things  and
 they  should  persuade  each  other.  But  what
 happens  here?  One  party  stands  up  and
 says  that  they  are  not  going  to  accept  certain
 thing,  and  another  part  says  that  they  were
 mot  going  to  accept  something  else.  They
 try  to  talk  at  each  other.  It  does  not  lead
 Yo  any  conclusion.  But  the  Government
 have  to  take  certain  decisions.  With  regard
 to  the  second  chamber,  personally  I  do  not
 dike  a  second  Chamber.  But  if  we  take  into
 account  the  situation  in  Punjab  as  it  is  and
 the  conditions  there,  I  think  it  is  a  right
 @ecision  ‘that  at  the  present  stage,  the
 second  Chamber  should  be  created  although
 dater  on  if  Punjab  decides  that  the  second
 Chamber  is  not  wanted,  it  can  dispense
 with  tft.

 With  regard  to  fie  deeming  of  some
 Council  Members  as  members  elected  to
 the  elected  Assembly,  I  would  submit  that
 that  is  really  inconsistent  with  the  Con-
 stitution,  and  I  hope  that  an  amendment
 will  be  moved  by  Government  to  rectify
 that  position.

 Mr.  Chairman:  The  hon.  Member  should
 conclude  his  speech  in  a  minute.

 Shri  A.  N.  Vidyalankar:  This  is  an  im-
 portant  Bill  and  many  points  arise  out  of
 this,  and,  therefore,  I  fee]  that  more  time
 thould  be  given.

 Mr.  Chairman:  When  the  clauses  come
 up  for  discussion,  he  can  make  all  these
 points.

 Shri  Buta  Singh:  He  is  making  a  very
 valuable  contribution  and  tet  him  have
 some  more  time.

 Shri  A.  N.  Vilyalankar:  I  feel  that  only
 elected  Members  should  be  there  in  an
 elected  House.  In  that  respect  also,  I  hope
 that  some  amendment  will  be  moved  by
 Government.

 With  regard  to  common  links,  I  think
 that  it  is  better  that  at  Chandigarh  many
 common  links  should  be  retained.  I  con-
 ceive  that  Chandigarh  should  in  course  of
 time  become  a  centre  for  Himachal  Pradesh,
 for  Jammu,  for  Punjab  and  for  Hariana,
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 and  it  should  become  a  big  centre  and  a
 centre  of  all  important  activities,  for
 instance,  educational  activites  etc......

 Sbri  Kapur  Singh:  Is  my  hon.  friend
 proposing  Maha  Punjab?

 Shri  A.  N.  Vid  Se  ee  for  the
 benefit  of  all  the  people  of  all  these  areas.
 That  is  my  concept  of  Chandigarh.  And
 that,  is  possible  it  Chandigarh  is  developed
 in  that  manner  with  the  cooperation  of  all.
 It  should  belong  to  all,  and  it  should  be-
 come  a  common  heritage  I  think  that  would
 be  the  best  solution,  and  I  hope  the
 Centre  will  make  all  the  necessary  arrang:
 ments  with  regard  to  that.

 Shri  Kapur  Singh:  May  I  have  your
 permission  to  ask  this  question  of  him?  Is
 he  proposing  Maha  Punjab?

 Shri  A.  N,  Vidyalankar:  I  am  not  yield-
 ing.  J  did  not  interrupt  him  when  he  was
 speaking,  although  he  had  said  many  irrele.
 vant  things.  Why  should  he  interrupt  me
 now?

 With  regard  to  the  electricity  Board  I
 have  tabled  an  amendment,  and  I  shall  dea!
 with  that  point  when  the  relevant  clause
 comes  up  for  discussion.

 With  regard  to  the  university  also,  T
 think  it  would  be  better  that  the  Punjab
 university  should  be  a  common  university
 but  the  Punjabi  university  should  be  given
 more  funds  and  more  support  from  the
 Centre  so  that  the  Punjabi  university  could
 be  developed  property.  Similarly,  the
 Kurukshetra  university  also  should  be  deve-
 loped  as  such  a  university,  and  the  Punjab
 university  should  remain  a  common  univer-
 sity.

 With  regard  to  canals  and  dams,  I  feet
 that  the  Centre  should  take  the  responsi-
 bility  for  all  the  assets  and  liabilities  of  the
 Bhakra  Project  etc.  I  think  that  it  would
 be  most  unjust  on  the  part  of  the  Central
 Government  if  they  ask  that  all  the  better-
 ment  levy  and  all  the  capital  expenditure
 should  be  borne  by  the  two  States.  I  think
 that  nowhere  in  the  world  is  the  expcen-
 diture  on  the  running  of  irrigation  projects
 and  the  canals  etc.  charged  from  the  people
 because  these  projects  indirectly  increase
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 the  total  income  of  the  States.  Therefore,
 ]  feel  that  the  Centre  should  take  the
 liabilities  and  assets  of  the  electricity
 projects  and  the  canals.  I  hope  this  point
 will  be  examined  so  that  the  two  new  States
 might  not  be  unnecessarily  overburdened
 with  all  the  expenditure  and  all  the
 Interest  charges  and  other  heavy  liabilities.

 at  qo  fao  सहगल  (जंजगीर)
 यह  जो  पंजाब  रिआ्रागंताइजेशन  बिल  लाया
 गया  है,  इसका  मैं  स्वागत  करता  हूं  ।
 मैं  अपने  विचार  कुछ  चीजों  पर  आपके
 सामने  रखना  चाहता  हूं  ।  इन  बातों  के
 बारे  में  मैं  साफ  नहीं  हूं  ।

 पहली  बात  तो  यह  है  कि  झ्राप  सैकिड
 चैम्बर  बनाने  जा  रहे  हैं  ।  यूनियन  टैरिटरी
 की  भी  आपने  इस  में  व्यवस्था  की  है।  उत्त

 यूनियन  टैरिटरी  के  रहने  वाले  जो  लोग  हैं
 इनके  नुमाइंदों  को  आप  सैकिड  चंम्बर  में
 किस  तरह  से  रखेंगे  ।  सैंकिड  जेम्बर  में
 यूनियन  टैरिटरी  के  लोग  नहीं  झा  सकते
 हैं।  इस  वास्ते  मैं  समझता  हूं  कि  यह्‌  जो
 सेकिड  चैम्बर  की  बात  है  इसको  हमें
 वहां  के  लोगों  पर  ही  छोड़  देना  चाहिए  ।
 वे  चाहें  तो  सैकिड  चैम्बर  बना  सकते  हैं
 और  न  चाहें  तो  न  बनायें  i  रिप्रार्गंनाइजेशन
 होने  के  बाद  जनरल  इलेक्शन  जब  हो  जायें
 तब  वहां  के  लोगों  को  आपको  मौका  देना
 चाहिए  कि  वे  सेकिड  चेम्बर  बनाना  चाहते
 हैं  तो  बनाये  और  नहीं  चाहते  हैं  तोन
 बनायें  t

 मैं  यह  भी  कहना  चाहता  हूं  कि  'रित्मागें-
 नाइजेशन  के  बाद  111. 36  लाख  की
 पापुलेशन  इधर  आएगी  ।  अब  हमें  देखना
 यह  है  कि  रिप्रार्मेताइजेशन  के  बाद  इधर
 मैम्बर  कितने  आएंगे  ।  104 के  करीब
 आयेंगे  ।  उसके  साथ  जो  आपके  लोक
 सभा  के  मेम्बर  होंगे,  हाउस  आफ  दी  पीपल
 के  मेम्बर  होंगे  वे  तेरह  होंगे।  इन  दोनों
 को  देखते  हुए  मेरा  खयाल  है  कि  और  जगहों
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 की  तरह  से  आपको  पंजाब  में  मी उ:
 मैम्बर  देने  पड़ेंगे,  लेजिस्लेटिव  भ्र  हॉल
 के  लिए  उसी  तरह  से  हरयाना  को  भी
 आपको  ज्यादा  मेम्बर  देने  पड़ेंगे  और  हिमाचल
 प्रदेश  को  भी  ।  हिमाचल  प्रदेश  में  जो

 हिस्से  गये  हैं  उनका  लिहाज  रखते  हुए  आपको
 वहाँ  की  सदस्य  संख्या  भी  बढ़ानी  होगी  ।
 उनकी  पापुलेशन  को  ध्यान  में  रखते  हुए  उनको
 जो  हिस्सा  मिलना  चाहिये  वह  आपको  उन्हें
 देना  होगा  1

 भाषा  के  आधार  पर  कुछ  हिस्से
 इधर  उधर  रह  गये  हैं।  मैं  समझता  हूं  कि
 तीनों  को  मिल  बैठ  कर  इस  बात  को  तय
 कर  लेना  चाहिए  और  तय  करने  के  बाद
 इस  बात  को  देखना  चाहिए  कि  जो  हिस्सा
 जिस  को  मिलना  चाहिए  वह  उसको  दे  दिया
 जाए।  हो  सकता  है  कि  यह  जो  कमेटी  बनी
 थी  इस  कमेटी  ने  उतनी  दूरदर्शिता  के साथ
 गौर  न  किया  हो  जितनी  दूरदर्शिता  के  साथ
 इसको  गौर.  करना  चाहिए  था।  भाषा  के
 आधार  पर  जब  आप  इन  प्रान्तों  की  रचना
 करने  जा  रहे  हैं  तो आपको  यह  भी  देखना
 चाहिए  कि  जिस  जगह  पर  जो  भाषा  बोली
 जाती  है  उस  इलाके  को.  उस  भाषा  भाषी
 इलाके  के  साथ  मिला  दिया  जाए।  जो
 जगह  जिस  प्रान्त  में  भाषा  के  आधार  पर
 जानी  चाहिए,  उसको  उस  प्रान्त  में  मिला
 दिया  जाना  चाहिए  ।  इस  तरह  का
 रिएडजस्टमेंट  करना  बहुत  आवश्यक  है  ।

 कामन  हाई  कोर्ट  का  भी  सवाल  है  |
 भाखड़ा  नंगल  का  भी  सवाल  है  ।  बिजली
 का  भी  सवाल  है।  नहरों  का  भी  सवाल
 है  ।  इन  चीजों  को  आज  श्राप  भले  ही
 कामन  रख  लें  लेकिन  हमेशा  के  लिए  आप
 ऐसा  नहीं  कर  सकते  ।  आपको  इनका
 कुछ  न  कुछ  और  ही  इंतज़ाम  सोचना
 पड़ेगा  ।  पंजाब  के  लिए  आपको  अलग  से
 इसकी  व्यवस्था  करनी  होगी  और  हरयाना
 के  लिए  अलग  से  ।  जैसी  जिस  की  मांग
 है  उस  को  उस  तरीके  से  झापको  देखना
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 [at  अ०  सि०  सहगल]
 होगा  ।  उनको  जो  चीज़ें  मिलनी  चाहिएं
 नहीं  मिली  हैं।  आप  देखिये  कि  हरयाणा
 के  पास  कितने  विश्वविद्यालय  हैं  ।  उसके
 पास  एक  ही  विश्वविद्यालय  है।  ऐसी
 अवस्था  में  आप  उस  को  किस  तरह  से  आगे
 ले  जा  सकते  हैं।  कुरुक्षेत्र  की  जो  यूनिवर्स्टी
 है  उस  एक  यूनिवर्स्टी  से  कितना  काम  हो
 सकता  है,  कौन  कौन  सी  और  कितनी
 फंकलटीज़  उसमें  हम  बना  सकते  हैं  ?  इस

 “पर  भी  हम  को  विचार  करना  चाहिए  ताकि
 हरयाना  के  जो  भाई  हैं  उनको  किसी  प्रकार
 का  क़ोई  गिला.  न  रह  जाए।  वे  यह  न
 समझें  कि  उनको  कोई  चीज़  नहीं  मिली  है
 जो  कि  उनको  मिलनी  चाहिए,  जो  उनका
 हक  है,  वह  उनको  नहीं  मिला  है  ताकि  वे
 संतुष्ट  रहें  t

 में  यह  भी  कहना  चाहता  हूं  कि  हमारी
 जो  चौदह  जबानें  हैं  उनकी  व्यवस्था  हाई
 स्क्ल्ज  में  और  हायर  सेकेंडरी  स्कूल्ज़  जो
 हैं  उन  में  होनी  चाहिए।  इन  भाषाओं  को
 पढ़ने  की  सुविधा  सभी  प्रान्तों  में  प्रदान  करना
 बहुत  आवश्यक  है  ।  हमारे  मध्य  प्रदेश  में
 यही  किया  गया  है।  वहां  के  सैकेंडरी
 एजुकेशन  बोर्ड  ने  इस  के  बारे  में  व्यवस्था
 कर  दी  है।  अगर  कोई  लड़का  मद्रास  का
 तमिल  पढ़ना  चाहता  है,  या  कोई  तेलेगु
 पढ़ना  चाहता  है,  या  बंगाल  का  लड़का
 बंगला  लेना  चाहता  है,  महाराष्ट्र  का  लड़का
 मराठी  लेना  चाहता  है  तो  उसको  ऐसा
 करने  की  सुविधा  मिली  हुई  है।  इसी  तरह
 की  सुविधा  मैं  समझता  हूं  कि  सब  प्रान्तों
 में  भी  होनी  चाहिए।

 शिरोमणि  गुरुद्वारा  प्रबन्धक  कमेटी  का
 जो  दायरा  है  उसको  आपने  हरयाणा  तक
 बढ़ाया  है  ।  उसके  साथ  साथ  में  यह  भी
 कहना  चाहता  हूं  कि  हिमाचल  प्रदेश  में
 जो  आज  गुरुद्वारे  हैं  उन  के  बारे  में  आपने
 कोई  व्यवस्था  इस  बिल  में  नहीं  की  है  ।
 मैंने  आपको  बहुत  बार  आल  इंडिया  सिख
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 गुरुद्वारा  बिल  लाने  की  प्रार्थना  की  है  |  मैं
 चाहता  हूं  कि  आप  इस  बिल  को  लाने  की  कृपा
 करें  ।  इसको  बहुत  रोज़  हो  गए  हैं  v
 आज  आपने  भाषा  के  आधार  पर  पंजाब  का
 बटवारा  कर  दिया  है  t  इसके  साथ  ही
 साथ  मैं  समझता हूं  कि  आपका  यह  भी  कर्तंव्य
 हो  जाता  है  कि  देश  भर  में  जितने  गुरुद्वारे
 हैं,  दक्षिण  के  गुरुद्वारे  हैं,  उत्तर  के  गुरुद्वारे
 हैं,  पब  और  पश्चिम  के  गुरुद्वारे  हैं,  उनके
 बारे  में  आप  विचार  करें  और  सोचें  और
 एक  आल  इंडिया  भुरुद्वारा  बिल  लाया
 जाए

 में  यह  नहीं  कहता  कि  गवनंमेंट  मेरे
 बिल  को  मन्जूर  करे,  लेकिन  में  यह  कहना
 चाहता  हूं  कि  गवनेंमेंट  उस  को  एग्ज़ामिन
 करे  और  इस  सम्बन्ध  में  जो  रहोबदल  करना
 चाहती  है  करके  एक  बिल  लाए  |

 जहां  तक  एसेट्स  एंड  लायबिलिटीज़
 का  प्रश्न  है,  आपस  में  बैठ  कर,  सच्चे
 हृदय  के  साथ  और  भाई-चारे  की  भावना  से
 उन  का  बंटवारा  करना  चाहिए  1  किसी
 के  दिल  में  इस  किस्म  की  बात  न  आ्ाने  पाए
 कि  'हरयाणा,  पंजाब  या  हिमाचल  प्रदेश
 के  हितों  को  किसी  प्रकार  की  हानि  पहुंचे  ।

 हिन्दुस्तान  एक  है  और  यहां  पर  रहने  वाले

 हिन्दु,  मुस्लिम  और  सिख  सब  उस  के  मालिक
 हैं।  अगर  भाई-चारे  की  भावना  से  इस  काम
 को  किया  जायेगा  ताकि  भाईचारा  बना  रहे
 तो  हमारे  देश  की  उन्नति  होगी  1

 इन  शब्दों  के  साथ  में  इस  बिल  का  समर्थन
 करता  हूं  ।

 Shri  Hari  Vishnu  Kamath:  On  a  point
 of  information.  The  Lok  Sabha  is  having
 the  second  nocturnal  session  in  its  history.
 The  first  one  was  in  95l,  I  believe,  when
 the  then  Home  Minister,  Shri  C.  Raja-
 gopalachari  was  piloting  the  Press  (Objec
 tionable  Matter)  Bill.  This  is  the  second
 time  we  are  having  it,  We  have  decided
 already  we  will  have  dinner  here,  that  fe
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 what  the  Minister  of  Parliamentary  Affairs
 promised.

 Mr.  Chairman:  Why  do  you  want  to  take
 the  time  of  the  House  ?

 Shri  Hart  Vishnu  Kamath:  He  has  invited
 the  Members.  When  is  the  dinner?

 Shri  Nanda:  At  9  is  the  dinner,  and  at
 ३0  O'Clock  we  resume,

 Shri  Hari  Vishnu  Kamath:  Resume  ?
 Very  good.

 °
 ओऔ  किशन  पटनायक  (सम्बलपुर  )

 सभापति  महोदय,  हमारे  दल  की  तरफ  से
 जो  माननीय  सदस्य  इस  विधेयक  पर  मुख्य
 रूप  से  बोलने  वाले  थे,  उन  को  आज  के  दिन
 के  लिये  सदन  से  बाहर  निकाल  कर  आपने
 एक  अच्छी  बहस  से  सदन  को  वंचित  किया  ।

 मैं  कहना  चाहता  हूं  कि  जो  विधेयक
 हमारे  सामने  है,  वह  एक  साम्प्रदायिक
 विधेयक  है--साम्प्रदायिक  इस  लिये  नहीं  है
 कि  यह  या  तो  सिख  साम्प्रदायिक  है  या  हिन्दू
 साम्प्रदायिक  है,  बल्कि  इसकी  उत्पत्ति  एक
 साम्प्रदायिक  दिमाग  से  हुई  है  ।  इस  विधेयक
 के  पीछे  न  नीति  है,  न  आदर्श  है  7  अगर  नीति
 या  झ्रादर्श  की  बुनियाद  पर  यह  विधेयक
 बना  होता,  यह  बंटवारा  हुआ  होता,  तो  आज
 से  दस  साल  पहले  यह  हो  गया  होता,  क्योंकि
 दस  साल  पहले  इस  हकीकत  को  मान  लिया
 गया  था  कि  यह  एक  बाइलिग्वल  स्टेट  है,
 एक  द्विभाषी  राज्य  है।  अगर  उप्त  साल
 पहले  यह  विधेयक  लाया  गया  होता,  तो  हम
 मानते  कि  यह  नीति  और  दश  की  बुनियाद
 पर  बनाया  गया  है  4

 श्री  शिव  नारायण  (बांसी)  :  दस  साल
 पहले  तो  माननीय  सदस्य  नाबालिग  थे  ।

 श्री  किशन  पटनायक  :  माननीय  सदस्य
 तो  उस  वक्‍त  बालिग  थे  |  मैं  तो  सदन  में  भी
 नहीं  था  और  नाबालिग  तो  था  ही  ।  लेकिन
 उस  वक्‍त  श्री  नन्‍्दा  और  श्री  शिव  नारायण
 भी  नाबालिग  थे,  अगर  वह  इस  बात  को  मान
 लेते  हैं,  तो  मुझे  कोई  शिकायत  नहीं  है  1

 श्री  शिव  नारायण  :  मैं  नाबालिग  नहीं
 था।

 श्री  किशन  पटनायक  :  माननीय  सदस्य
 इस  बात  का  सुबूत  दे  २हे  हैं  कि  श्री  नन्दा  और
 वह  भी  उस  समय  नाबालिग  थे।

 इस  विधेयक  के  पीछे  न  श्ात्म  विश्वास
 है  और  न  कोई  नीति  है  1

 पालियामेंटरी  कमेटी  ने  जो  रपट  दी
 है,  उसमें  928  में  आल  पार्टीज़  कांफ्रेंस  में
 नेहरू  कमेटी  के  रेजोल्यूणन  का  हवाला  दिया
 गया  है।  मैं  उसके  दो  वाक्य  पढ़  देता  हूं  :

 “If  a  province  has  to  educate  itself
 and  do  its  daily  work  through  the
 medium  of  its  own  language,  it  must
 necessarily  be  a  linguistic  State.  If  it
 happens  to  be  a  polyglot  area,  difficul-
 ties  will  continuabiy  arise,  and  the
 media  of  instruction  and  work  will  be
 two  or  even  more  languages.  Hence  it
 becomes  most  desirable  for  provinces
 to  be  reorganised  on  a  linguistic  basis.”

 रपट  ने  इस  को  एक  मुख्य  स्थान  दिया  है  ny
 लेकिन  भी  तक  जितनी  बहस  हुई  है,  उस
 में  न  तो  पंजाबी  सूबे  को तरफ  से  और  न
 हरियाणा  की  तरफ  से  किसी  भी  सदस्य  ने
 इस  बात  पर  जोर  दिया  है  कि  क्या  सचम्‌च
 इस  आदर्श  को  लेकर  पंजाबी  सूबा  या
 हरियाणा  प्रांत  बनाये  जा  रहं  हैं  ।  किसी  ने
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 [at  किशन  पटनायक]
 भी  ग्रभी  तक  दावे  के  साथ  नहीं  कहा  है  कि
 जिस  दिन  पंजाबी  सूबा  और  हरियाणा  प्रांत
 बन  जायेंगे,  उस  दिन  से  उन  प्रांतों  में  सिर्फ
 उनकी  अपनी  भाषाओं  का  स्थान  रहेगा  और
 अन्य  भाषाओं  के  प्रांतों  में  अंग्रेजी  भाषा  को
 जो  स्थान  प्राप्त  है,  वह  स्थान  उसको  इन
 प्रान्तों  में  प्राप्त  नहीं  होगा  a  न  तो  श्री  कपूर-
 सिह  ने  यह  कहा  है  और  न  ही  श्री  युद्धयीर  सिह
 ने  यह  कहा  है  कि  जब  से  पंजाबी  सूबा  और
 हरियाणा  प्रान्त  बन  जायेंगे,  तब  से  प्रशासन,
 शिक्षा  और  विश्वविद्यालय  का  माध्यम  पंजाब
 में  पंजाबी  बन  जायेगी  और  हरिणाया  प्रान्त
 में  हिन्दी  बन  जायेगी  ।

 वास्तव  में  अन्दर  से  मांग  साम्प्रदायिक
 होती  है  लेकिन  जिस को  अंग्रेजी  में  फेस  सेविंग
 डिवाइस  कहते  हैं,  उसके  लिये,  लाज  बचाने
 के  लिये,  उसको  एक  दूसरा  रूप  दिया  जाता
 है  ।  हम  उम्मीद  रखते  हैं  कि  जो  प्रांत  बन
 रहे  हैं,  व ेभाषा  की  भित्ति  और  बुनियाद  पर  बन
 २ह  हैं,  लेकिन  ऐसा  सचमुच  होना  चाहिये,
 खाली  उम्मीद  या  फेस  सेविंग  डिवाइस  कर
 के  रखना  ठीक  नहीं  है  |  मैं  पंजाबी  सूबे  औरू
 हरियाणा  प्रांत  के  समर्थकों  से  यह  अपील
 करूंगा  कि  जिस  दिन  ये  प्रांत  बन  जाते  हैं,
 उस  दिन  से  पंजाबी  सूबे  में  पंजाबी  भाषा
 का  बोल-बाला  और  प्राधान्य  रहे,  अंग्रेजी  का
 नहीं  और  इसी  तरह  हरियाणा  प्रांत  में  हिन्दी
 का  प्राघान्य  *हे,  अंग्रेजी  का  नहीं  ।

 पिछले  उन्नीस  साल  में  श्री  नन्दा  की
 सरकार ने  राष्ट्र  क ेशरीर  को  इतना  कमजोर
 बना  दिया  है  कि  जहां  उन्होंने  यह  तय  किया
 कि  जमीन  को  दो  टुकड़ों  में  बांटेंगे,  बहां
 तीन  टुकड़े  हो  गये  |  इतना  नाजुक  बन  गया  है
 इस  राष्ट्र  का  शरीर,  इतना  जकमजोर  बन
 गया  है  देश  कि  जहां  सरकार  ने  तय  किया  कि
 दो  टुकड़े  करेंगे,  वहां  तीन  टुकड़े  हो  गये  I
 प्रश्न  यह  है  कि  क्‍यों  नहीं  चंडीगढ़  का  अभी  से
 फैसला  कर  लिया  जाता  t  क्‍या  चंडीगढ़  को
 फिर  i97.  में  चुनाव  का  मसला  बना  दिया
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 जायेगा  ?  चौथे  चुताद  में  प्रचार  के  लिये
 पंजाबी  सूबे  ब्रौर  हरियाणा  प्रान्त  में  सरकारी
 दल  के  लिये  कुछ  हो  गया,  कुछ  बन  गया,
 क्योंकि  पंजाबी  सूबा  और  हरियाणा  प्रगन्त
 याद  में  रखा  जायेगा  ।  लेकिन  हो  सकता  है
 कि  चंडीगढ़  का  मामला  बढ़ता  जायेगा  और
 97l%  इस  बारे  में  झगड़ा  किया  जायेगा

 ग्रौर  इस  बारे  में  फंपला  किया  जायेगा।

 इस  हिसाब  से  मैं  श्री  उमानाथ  कीः
 तारीफ  करता  हूं  -  श्री  उमानाथ  किस  उद्देश्य
 से  चंडीगढ़  का  फैमला  चाहते  हैं,  यह  मैं  नहीं
 जानता,  लेकिन  कम  से  कम  एक  मामले  में
 श्री  उमानाथ  श्री  नन्‍्दा  से  ज्यादा  देशभक्त
 हैं,  यानी  देश  को  एक  रखना  चाहते  हैं  ।  जहाँ
 नन्दा  साहब  तीन  टुकड़े  करना  चाहते  हैं.
 वहां  श्री  उमानाथ  दो  टुकड़े  करना  चाहते  हैं  1
 आखिर  सरकार  चंडीगढ़  के  बारे  में  कोई
 नीति  क्‍यों  नहीं  बना  लेती  है,  क्‍यों  नहीं  वह
 कोई  क्राइटेरिया  बना  लेती  है  ?  यह  देश  के
 अन्दर  का  बंटवारा  है।  अगर  थोड़ी  सी  जमीन
 इधर  या  उधर  चली  जाती  है,  तो  उसमें
 कोई  बहुत  बढ़ा  झगड़ा  खड़ा  होने  वाला
 नहीं  है।  इसलिये  मैं  श्री  ननन्‍्दा  से
 अपील  करूंगा  कि  वह  चंडीगढ़  के  बारे  में  ग्रभी
 कोई  फैसला  कर  डालें,  वह  इसको  पंजाबी
 सूबे  या  हरियाणा'  को  दे  दें  और  इसको
 तीसरा  हिस्सा  न  बनाये  |  इसके  लिये  वह
 सब  पार्टीज  को  बुला  लें,  सब  ओपीनियन्श  को
 बुला  ले  और  एक  फैसला  कर  लें  ।  चूंकि  हम
 कोई  नीति  का  निर्धारण  नहीं  करते  हैं,  कोई
 सिद्धान्त  पक्के  रूप  से  नहीं  ले  लेते  हैं  इसीलिये
 फिर  नये  झगड़े  खड़ें  हो  जाते  हैं  ।  जिन  झगढ़ों
 का  अंकुर  श्राज  से  पांच,  आठ,  दस  साल  फहले
 शुरू  हुआ  था,  उन  अंकुरों  से  श्र्ब  पेड़  हो  रहे
 हैं  -  भ्रभी  भी  कुछ  अंकुर  हैं,  जेसे  पहाड़ी  राज्य,
 हिल  पीपल्ज  की  मांग  है  ।  जैसे  कि  गोंडवाना
 इलाका  है,  या  मंथिली  का  है,  भोजपुरी  का  है,
 इसी  तरह  से  कई  प्रंकुर  हैं  जमीन  पर  पड़े  हुये
 इन  से  पेड़  खड़े  होने  वाले.  हैं  7  अगर  आप
 अभी  से  किसी  एक  नीति  केद्धारा,  किसी  एक
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 सिद्धान्त  के  द्वारा,  किसी  एक  आदर्श  के  द्वारा
 इन  प्रंकुरों  को  कुचल  नहीं  डालेंगे  तो  फिर
 इन  अंकुरों  से  बड़े  बड़ें  पेड़  निकलेंगे  और
 पांच  साल  के  बाद,  सात  साल  के  बाद  फिर
 नये  बटवारे  की  समस्या  ्ा  जायेगी  ।  इसीं-
 लिये  मैं  नन्‍नदा  जी  से  अपील  करूंगा  कि
 जितने  अंकुर  इस  वक्‍त  हैं,  झारखंड  का  है,
 मैथिल  का  हैं,  भोजयुरी  का  है,  पहाड़ी  राज्य
 का  है,  इन  में  से  कौन  उचित  है,  कौन  अनुचित
 है  इसको  श्राप  समझ  लीजिये,  इस  के  ऊपर
 फैसला  कर  लीजिये  और  जो  फैसला  कर  लेंगे,
 जो  नीति  अपना  लेंगे,  उस  पर  अपनी  पार्टी
 की  मोहर  डलवा  दीजिये  और  दूसरी  पार्टियों
 को  भी  बुलांकर  के,  उनको  निमंत्रित  करके,
 बहस  करके,  सलाह  करके,  सब  पार्टियों  की
 मोहर  उस  पर  डलवा  दीजिये  ताकि  जो  उचित
 मांग  है  उसको  तो  मान  लीजिये  और  जो

 अनूचित  है  उसको  सब  समय  के  लिये  भविष्य
 के  लिये  बिल्कुल  कुचल  डालिये  जिससे  कि
 बाद  में  फिर  नये  झगड़े  शरू  न  हो  जायें  ।  और
 पार्टियों  को  कांफ्रेस  एक  बुला  लीजिये  तो  कम
 से  कम  जो  संगठित  राजनीतिक  पार्टियां  हैं
 उनकी  मोहर  लग  जायेगी  और  अभी  जितनी
 मांगें  हैं  नये  राज्यों  के  लिये,  कौन  उचित  हैं,
 कौन  अनुचित  है,  उसको  देखकर  जो  अनुचित
 हैं  उनको  हमेशा  के  लिये  कुचल  डालिये  और
 जो  उचित  हैं  उनकों  मान  लीजिये  ।  इस  तरह
 से  इस  चीज  को  खत्म  कर  दीजिये  -  9  साल

 हो  गये,  20  साल  हो  गये,  कभी  न  कभी
 तो  उसमें  विराम  आ  जाना  चाहिये  कि  देश
 का  और  ज्यादा  बटवारा  नहीं  होगा  बार
 बार  इन  झगड़ों  को  उठाकर  जो  देश  के
 सामने  असली  समस्याय  हैं,  उनसे  श्राप  जनता
 का  ध्यान  हटा  लेते  हैं  |  अभी  कुछ  प्रांतों  के
 लिये  तो  अगले  चनाव  में  जो  सबसे  बड़ी
 समस्या  होंगीं,  जं।  वोट  कें  लिये,  वोट  के  पीछे
 जो  राय  बनेगी  वह  सिर्फ  प्रांतीय  दिमाग
 से  बनेगी  1  पुनर्गठन  की  समस्या  उनके  दिमाग
 में  सबसे  बड़ी  समस्या  रहेगी  न  कि  अन्न  की
 समस्या,  न  कि  विदेश  नोति  की  समस्या,  न
 कि  पाकिस्तान  से  रिश्ते  की  समस्या,  न  चीन
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 से  रिश्ते  की समस्या  ।  तो  आप  ऐसे  झगड़ों
 को  हमेशा  खड़ा  करके  लोगों  का  ध्यान  जो
 कि  ध्न्  की  तरफ  जाना  चाहिये,  उद्योगों  की
 तरफ  जाना  चाहिये,  चीन॑  या  पकिस्तान  की
 तरफ  जाना  चाहिये,  हमेशा  ग्रन्दरूनी
 बटवारे  की  तरफ  जनता  के  ध्यान  को  लगा
 देते  हैं।  कच्छ  के  बारे  में  सब  भूल  जाते  हैं,
 पूर्वी  पाकिस्तान  के  बारे  में  सब  भूल  जाते  हैं
 कच्छ  का  अभी  हमने  उल्लेख  किया  तो  एक
 बात  कह  देना  चाहता  हूं  कि सरकार  ने  तो  यह
 बयान  दे  दिया  है  कि  कष्छ  के  बारे  में  कोई
 दलील  नहीं  दी  गई  है,  सरकार  के  पास  अभी
 भी  है,  तो  मैं  कह  देना  चाहता  हूं  कि  यह  जो
 राजा  वाला  डाक्यू मेंट  है  उसका  कोई  ज्यादा
 महत्व  नहीं  है  कि  वह  खो  गया  है  या  रह
 रह  गया  है  क्‍योंकि  रन  के  ऊपर  राजा  का
 नियंत्रण  नहीं  था।  उस  वक्‍त  जो  पोलिटिकल
 एजेंट  रहते  थे  भुंज  में  उसी  का  नियंत्रण
 रहता  था  1  इसलिये  कभी  कच्छ  के  मामले
 में  गलत  तक  न  दे  दें,  इसीलिये  मैं  खांली
 याद  दिला  देना  चाहता  हूं  |

 तो  फिर  मैं  अपील  करूंगा  नन्दा  जी  से
 कि  जहां  तक  अन्दरूनी  बटवारे  की  समस्या
 है  इसको  खत्म  करिये  और  आल  पार्टी
 कान्फरेंस  बुलाकर  इसकी  जितनी  भी  मांगें
 हैं,  हिन्दुस्तान  भर  में  उनको  आप  छांट
 लीजिये  कि  कौन  उचित  हैं,  कौन  अनुचित
 हैं  a जो  उचित  हैं  उनको  मान  लीजिये,
 जो  अनुचित  हैं  उनको  हमेशा  के  लिये  कुचल
 डालिये  ।  .

 श्री  हेम  राज  :  सभापति  महोदय,  मैं
 आपको  घन्यवाद  देता  हूं  कि  आप  ने  मुझे
 बोलने  का  मोका  दिया  है।  यह  जो  समस्या
 पंजाब  की  थी,  बजाय  इस  के  कि  गवर्नमेंट
 को  मुख्तलिफ  जो  माननीय  सदस्य  हैं,  वह
 धन्यवाद  देते  कि उस  उलझन  को  उन्होंने  सुलझा
 दिया  है,  जो  आज  दलीलें  अपोजीशन  बेंचेज
 की  तरफ  से  दी  गई  हैं  वह  तो  इस  नुक्ते  निगाह
 से  दी  गई  हैं  कि  एलेक्शन  श्राने  वाले  हैं।  चाहे



 9573  Punjab

 [श्री  हेमराज]
 कपूर  सिह  जी  की  दलील  हो  जिन्होंने  पुरानी
 हिस्ट्री  के  बारे  में  दलील  दी  है  क्योंकि  वह  तो
 कहते  हैं  कि  हम  तो.संविधान  को  नहीं  मानते
 हैं,  बैठे  तो  हैं  सदन  में  और  इसी  संविधान  के
 नीचे  बैठे  हैं,  लेकिन  उन  को  उस  पर  एतराज
 है  और  कहते हैं  कि  हम  संविधान  को  नहीं
 मानते  हैं  ।

 Shri  Kapur  Singh:  He  should  not  mis-
 represent  me;  I  have  never  said  that  I  do
 not  accept  the  Constitution.  He  must  not
 attribute  to  me  things  which  I  have  not
 said.

 Mr.  Chairman:  Please  sit  down.
 take  permission  and  then  speak.

 Please

 Shri  Kapur  Singh:  You  do  not  permit
 me.  (Interruption).

 श्री  हेमराज  ी ग्राप  ने  जो  कहा  उसका
 मतलब  यह  है  कि  हम  नहीं  मानते  मैं  तो
 समझता  हूं  कि  यह  पुरानी  हिस्ट्री  को खोलना
 है  यह  उचित  नहीं  है।  बजाय  इस  के  कि  आज
 एक  ऐसा  वायुमंडल  पैदा  किया  जाता  जिससे  कि
 लोगों  में  एक  भाई  चारे  से  काम  चलता,  लोग
 एक  दूसरे  के  नजदीक  आते,  ऐसा  वायुमंडल
 पैदा  कर  दिया  गया  है  कि  लोग  एक  दूसरे
 से  दुर  होते  चले  जायें।  श्राज  वायु-
 मंडल  नन्दा  जी  ने  पैदा  किया  उस  से  पंजाब
 के  तीनों  चारो  हिस्से  जो  थे  उन  में  संतृष्टि  की
 भावना  आया  कि  हमें,  अपने  अपने  हकूक  मिल
 गए  ।  यह  हो  सकता  है  कि  किसी  हिस्से  में
 कुछ  कमी  रह  गई  हो  तो  उस  का  मतलब  यह
 नहीं  है  कि  हम  ऐसा  वायुमंडल  फैलायें  कि
 जिससे  कि  पंजाब  का  वायु  मंडल  जो  दुरुस्त
 होने  वाला  है  वह  आगे  के  लिए  और  बिगड़
 जाये

 लेकिन  मैं  समझता  हूं  कि  जो  इन्होंने
 वाउंड्री  कमीशन  को  झादेश  दिया  था  उस  में
 दो  तीन  बातें  कही  थीं  शौर  उन  में  स ेएक.चीज
 यह  थी  कि  पहाड़ी  इलाकों  का  ताल्लुक  है  वह
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 wrest  इलाके  जिनका  लिग्विस्टिक  और
 कल्वरल  सम्बन्ध  हिमाचल  प्रदेश  से  है,
 वह  उस  के  साथ  वहां  मिलाये  जायेंगे  7  लेकिन
 उस  के  साथ  साथ  एक  बात  और  थी  कि  जो
 तहसील  है  उस  का  एक  यूनिट  माना  जायेगा
 और  उस  तहसील  को  तोड़ा  या  फोड़ा  नहीं
 जायेगा  ।  लेकिन  मुझे  हैरानी  है  कि  कमीशन,
 अगर  तहसील  के  नीचे  ब्लाक  तक  जाता  तो
 बात  कुछ  मानी  जा  सकती  थी,  लेकिन  उस  ने
 तो  यहां  तक  कर  दिया  है  कि  ब्लाक  से  नीचे
 जा  कर  के,  गांव  से  भी  नीव  जा  कर  के  गांवों
 को  भी  तकसीम  कर  दिया  है।  मैं  मिसाल  देना
 चाहता  हूं  कि  यह  जो  आप  के  बिल  का  शिड्यूल
 नम्बर  3  है  उस  में  जो  विलेजेज  हैं  उन  की
 आबादी  जो  है  वह  तो  है  हिमाचल  प्रदेश  में
 और  उस  की  जमीन  जो  है  वह  सारी  की  सारी
 पंजाबी  रीजन  में,  पंजाबी  स्टेट  को  दे  दिया  है
 उस  में  यह  आरगम्यूमेंट  दिया  जाता  है  कि  यह
 नोटिफिकेशन  है,  जो  कि  .96  का  है  इस  में
 वह  नोटिफाइड  एरिया  में  ग्राती  है  ।  लेकिन
 हकीकत  इस  के  वरखिलाफ  है  ।  हकीकत  यह
 है  कि  वहां  पर  जो  नया  नंगल  है  उस  में  से  बहुत
 सी  जमीन  छोड़  दी  और  वह  एरिया  नोटि-
 फाइड  नहीं  हुआ  ।  तो  मैं  समझता  हूं  कि
 कमीशन  ने  बजाय  इस  के  कि  जो  उस  को  आदेश
 दिया  गया  था  उस  के  मुताबिक  वह  चलते
 वह  उस  से  भी  आगे  चले  गए  ।  यही  नहीं  एक
 तरफ  तो  यह  कहा  जाता  है  कि  लिग्विस्टिक
 बेसिस  पर  करना  है  और  यह  मानते  भी  हैं,
 कमीशन  की  रिपोर्ट  मानती  है  कि  लिग्विस्टिक

 एफिनिटी  उन  से  है  लेकिन  उस  के  बावजूद
 उस  तहसील  को  बांटने  के  लिए  गय्ागे  तैयार
 हो  गए  ।  और  इस  के  साथ  एक  और  बात  है
 कि  वहां  पर  चार  विलेजेज  हैं,  वह  कहते  हैं  कि

 नेचुरल  बाउंड्री  नहीं  है।  सतलज  रिवर  वहां  पर
 बहती  है।  तो  उस  के  चार  गांव  दे  दिये  ताकि
 हर  वक्‍त  ला  ऐंड  आडर  का  झगड़ा  पैदा  होता
 रहे।  इसी  तरीके  से  जो  कालका  का  एरिया
 था,  आप  की  माइनारिटी  रिपोर्ट  मानती  है  कि
 यह  इलाका  कालका  का,  पुलिस  स्टेशन  जो  है,
 इस  की  लिग्विस्टिक  एफिनिटी  हिमाचल  से  है
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 लेकिन  वह  हसरयाना  प्रान्त  को  दे  दिया  गया  ।
 मैं  समझता  हुं  कि  गवर्नमेंट  का  कुछ  ऐसा  ख्याल
 बैठा  हुआ  है  कि  जो  इन  को  डंडा  दिखाता  है,
 उस  के  सामने  झुकती  है  पहाड़  वालों  ने  कभी
 डंडा  दिखाया  नहीं,  इसलिए  आप  उन  के
 इलाके  उन  को  देने  के  लिए  तैयार  नहीं  हुए  ।

 मैं  आप  से  यह  अर्ज  करना  चाहता  हूं  कि
 एक  तरफ  तो  यह  कहते  हैं  कि  यूनियन  टेरिटरी
 को  वेटेज  देनी  है,  इसलिये  कि  हमारी  5  लाख
 आबादी  को  वहां  मिला  रहे  हैं,  लेकिन  बजाय
 बेटेज  देने  के  उनकी  वेटेज  को  कम  कर  रहे
 हैं  -  वहां  पर  जो  लोक  सभा  की  सीट्स  बनाई
 हैं,  बजाये  इस  के  कि  वहां  पर  4  थीं,  उनको
 8  किया  जाता,  वहां  पर  सिर्फ  6  सीट्स  दे

 रहे  हैं,  हालांकि  जो  आबादी  वहां  जा  रही  है,
 वह  पहले  3  लाख  थी,  श्रव  i5  लाख
 है,  उस  को  सिर्फ  दो  सीट्स  दे  रहे  हैं।  इस  तरह
 से  उस  इलाके  साथ  न्याय  नहीं  किया  है  ।

 hrs.

 wit  ने  दिल्ली  की  यूनियन  टैरिटरी
 बनाई,  उनकी  सीट्स  चार  थीं,  लेकिन  उसको
 बढ़ा  कर  आप  ने  7  कर  दिया,  लैकिन  हिमा-
 चल  प्रदेश  की  सीट्स  को  बढ़ाने  की  बजाय
 ऊलटा  कम  कर  दिया।  यह  हहारे  साथ
 एक  बडी  जबरदस्त  नांइसाफी  हैं,  जो  आप
 को  दूर  करना  चाहिये  ।

 शब  रह  गया  असेम्बली  सीट्स  का  सवाल
 वहां  भी  अपने  एक  ही  चीज  को  दिल  में  रखा
 है।  पंजाब  का  जो  इलाका  हैं,  उस  में  भी
 श्राप  ने  9  का  पोरशन  रखा  हैं।  और
 हिमाचल  प्रदेश  में  भी  9  का  रखा  हैं,
 हरियाना  में  8  का  रखा  है  |  वहां  के  इलाके
 के  हिसाब  से  22  हजार  मुख्बा  मील  का
 रकबा  हैं,  उस  में  भी  आप  उसी  तरह  से
 काम  कर  रहे  हैं,  जिस  तरह  से  कि  हरियाना
 या  पंजाब  में  कर  रहे  हैं।  मैं  समझता
 हैं  कि  वहां  की  असेम्बली  सीट्स  जो
 कि  आपने  54  रखी  हैं,  वह  लाजमी  तौर  पर
 कम  से  कम  64  करनी  चाहिये,  ताकि  वहां
 के  लोगों  का,  वहां  की  जो  हालत  है  उस  को
 देखते  हुए,  सही  'रिप्रजेन्टेशन  हो,  जो  कि
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 पहले  33  हजार  के  मुताबिक  था,  अब  उस  को
 45  हजार  के  मु  ताबिक  किया  जायथे,न  कि  उसको
 52  हजार  के  मताबिक  किया  जाये,  क्योंकि  वहां

 की  हालत  और  जगहों  के  मुकाबले  मुखतलिफ
 है  1

 एक  बात  और  हकना  चाहता  हूं  -  आज
 व्यास  के  लिए  कन्ट्रोल  बोर्ड  बना  रहे  हैं,  उस  में
 जो  शेयर  हैं  उसमें  3  सीट्स  का  जिक्र
 किया  है  पंजाब,  राजस्थान  और  हरियाणा
 के  लिये  7  लेकिन  असल  बात  यह  है  कि  वह  बन
 रहा  है  हिमाचल  प्रदेश  में,  उसका  इलाका
 हिमाचल  प्रदेश  से  जा  रहा  है,  लेकिन  उसका
 जो  एग्रीमेंट  हुआ  है  और  जो  नोटीफिकेशन

 हुआ  है  वह  पंजाब  से  हुमा है  |  इस  का  मतलव
 यह  है  कि  हिमाचल  प्रदेश  वाले  उस  में  दखल
 नहीं  दे  सकते  1  इसलिये  जहां  तक  व्यास  कन्ट्रील
 बोर्ड  का  ताल्लुक है.  वहां  जो  एग्रीमेंट  पंजाब
 और  राजस्थान  का  हुआ  है,  वे  राइट्स  सारे
 हिमाचल  प्रदेश  को  आने  चाहियें,  क्योंकि  वहां
 से  80  हजार  आदमी  उठने  वाले  हैं,  और  इसका
 असर  हिमाल  प्रदेश  पर  पड़ने  वाला  है  1

 जो  क्लाज  6  है,  अगर  आप  उसको
 इन्टैक्ट  रखना  चाहते  हैं,  तो  आपकी  चाहिये
 कि  कोई  असूत  बनायें  ।  आपने  6  मेम्बरों  में
 से  8  को  हरियाणा  की  असेम्बली  में  रिप्रजेन्टेशन
 दे  दिया  ,  लेकिन  जो  पहाड़  का  एक  मेम्बर  था,
 उसके  लिए  आपने  उस  उसूल  को  नजरस्रन्दाज
 कर  दिया  ।  अगर  आपने  उनको  हरियाणा
 असेम्बली  में  रिप्रजेन्टेशन  दी  है,  तो  हमारे £
 एक  मेम्बर  को  पंजाब  असेम्बली  में  शामिल  कर
 सकते  थे,  लेकिन  एसा  आपने  नहीं  किया  ।

 इस  के  लिए  बहुत  थोड़ा  टाइम  रखा  है

 सभापति  महोदय  :  श्राप  को  और  मौका
 मिलेगा,  क्लाज-ब्राई-क्लाज  के  वक्‍त  बोलियेगा

 श्री  हेमराज  :  ग्रापका  बहुत  धन्यवाद  |

 श्री  ग़ोरो  शंकर  कक्कड़  (फतहपुर  )
 सभापति  जी,  मुझे  इस  बात  का  बड़ा  दुख  है  कि
 इतने  महत्वपूर्ण  विधेयक  को  इतनी  जल्दी  में
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 [at  गौरी  शंकर  कक्‍्कड़]
 पारित  किया  जा  रहा  है  और  विशेष  तौर  पर
 जिस  समय  आज  इस  विधेयक  पर  बहस  आरम्भ

 हुई  झौर  इस  में  जो  अवैध  चीजें  थीं,  उनको
 उठाया  गया,  मेरा  अपना  यह  विचार  है  कि  इस
 सदन  में  कभी  भी  कोई  विधेयक  ऐसा  नहीं
 आया,  जिस  में  इतनी  बड़ी  त्रटियां  विधान  की
 उठाई  गई  हों  ।  श्रीमनु,  मझे  यह  निवेदन  करना
 है  कि  इसको  वैधानिक  बुटियों  को  देखते  हुए
 गृह  मंत्री  ने  जो जवाब  दिया,  वहू  सन्‍्तोषजनक
 नहीं  था।  मेरी  समझ  में  नहीं  आता  कि  जो
 विधेयक  हमारे  संविधान  की  घारा  के  खिलाफ
 है,  विरूद्ध  है,  उसे  को  रोका  क्‍यों  नहीं  जा  सक
 सकता  ।  मुझे  श्राश्चयं  है  कि  घारा  7  में  इस
 प्रकार  से  बिला-संशोधन  किये  हुए,  पंजाब  के
 शब्द  को  कैसे  हटाया  जा  सकता  है  ।इसलिए
 मैं  फिर  दोबारा  कहना  चाहता  हूं  कि  पंजाब
 की  असेम्बली  का  निर्माण  विधान  के  अनूसार
 नहीं  हो  सकता,  जब  तक  कि  60  सदस्य  उस  में
 निर्वाचित  न  आये  हों  और  इस  प्रश्न  का  कोई
 भी  सन्‍्तोषजनक  जवाब  गृह  मंत्री  की  तरफ  से
 नहीं  आया  है  ।  मझे  यह  कहना  है  कि  इतना
 “महत्वपूर्ण  विधेयक  और  उस  में  संविधान  के
 आधार  पर  इतनी  बड़ी  त्ूटियां,  इस  प्रकार  से
 'पारित  होने  के  बाद  वह  ठहर  पायेगा,  इस  में

 मुझे  सन्देह  है  ।

 श्रीमन्‌,  इस  के  बारे  में  मुझे  यह  निवेदन
 करना  है  कि  संविधान  के  बनने  के  बाद  जब  प्रार-
 तों  के  पुनर्गंडन  का  आयोग  बना,  उस  समय  यह
 एक  आधार  माना  गया  था  कि  भाषा  के  आधार
 पर  प्रान्तों  का  पुनर्गठन  होगा  ।  परन्तु  देखा
 यह  गया  कि  हमारी  कांग्रेस  पार्टी--शासकीय
 दल  ने  ऐसा  किया  कि  एक  मर्ज  को  बढ़ाया
 और  स्वयं  जिस  मर्ज  को  पैदा  किया,  जब  उस  का
 भयंकर  रूप  हो  गया  तो  उसको  दूर  करने  के
 लिए  उपाय  उन्होंने  रखे  ।  जब  यहां  का  इतिहास
 लिखा  जायेगा,  तब  कभी  भी  यह  नहीं  भुलाया
 जायेगा  कि  जिस  आधांर  पर  प्रान्तों  का  पुने गठन
 होना  चाहिये,  जिस  को  संविधान  ने  माना,
 लेकिन  हमारे  शासकीय  दल  ने  नहीं  माना  ।
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 नतीजा  यह  हुआ  कि  बहुत  बड़ी  हिंसा  देश  में
 हुई,  खून-ख  राबा  हुआ,  महाराष्ट्र,  गुजरात  और
 आन्ध्र  प्रदेश  हमेशा  इस  बात  की  शहादत  देंगे  1

 श्री  हुकम  चन्द  कछवाय  :  सभापति  महो-
 दय,  मैं  व्यवस्था  चाहता  हूं,  सदन  में  गणपूर्ति
 नहीं  है  ।

 Mr.  Chairman:
 challenged.

 ‘THe  quorum  has  been

 श्री  गोरी  शंकर  कक्कड़  दस  आधार  पर
 पंजाब  प्रान्त  के  बारे  में  मुझे  दुख  है  -  भाषा
 के  आधार  इस  के  विभाजन  की  बात  जब  शुरू
 में  मान  ली  गई  थी,  तो  फिर  इस  में  इतना
 समय  क्‍यों  लगाया  गया,  जो  चीज  30  वर्ष
 ष्ब  होनी  चाहिये,  अब  इस  हद  तक  आकर
 उसका  पुनगंठन  हुमा ।  पंजाब  की  स्थिति
 हमारे  देश  में  बहुत  महत्वपूर्ण  है,  विशेष  रूप
 से  जब  फि  हमारे  देश  पर  बाहरी  श्राक्रमण
 का  बड़ा  खतरा  है।  पंजाब  का  प्रान्त  एक  बड़ा
 सेनान  परन  है  और  इप  में  भी  कोई  सन्देह
 नहीं  वि  य गव  वा  पन्त  ज्ब  से  बना  है,
 वर्षो  से  7  नादर  बाहर  के  आक्रमण  का
 मुकाबला  व  रत  रहा  है  और  वह  पंजाब  जो
 पहले  भ  Part  गया  था,  उस  पंजाब  का  फिर
 पुनगंठव  इद्ा  है।  एरुतु  आज  जो  सदन
 में  भावण  उपा  उन  नो  तो  यह  प्रतीत  होता
 है  कि  जिय  मता  के  आधार  पर,  लिगविस्टिक
 वेधिज  पर  पुलगंठत  सरकार  ने  किया
 और  जो  विधेयक  सामने  रखा  गथा  है,
 मुझे  तो  इस  बात  का  बड़ा  भय  है  और  भाषणों
 को  सुन  कर  ऐज़ा  मालूम  होता  है  कि  अभी  भी
 साम्प्रदायिक  भावना  उस  के  अन्दर  छपी
 हुई  है  1  पंजाब  प्रान्त  से  हमारे  जो  भी  सेनानी
 फौज  में  जाते  8,  उनका  एक  इतिहास  है  और
 वे  बधाई  के  पात्र  हैं,  उन्होंने  हर  जगह  श्राक्र-
 मगकर्त्ताश्रों  का  डट  कर  मुकाबला  किया
 है  ।  अगर  कहीं  यह  साम्प्रदायिक  भावना
 उत  सेतानियों  में  भी  पहुंच  गई  तो  वह  हमारे
 देश  के  लिये  एक  बहुत  बड़े  दुर्भाग्य  का  दिन
 होगा  ।  मैं  इस  के  लिये  -जिम्मेदार  सरकार
 श्र  शासकीय  दल  को  कहना  चाहता  हूं  कि
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 अ्रगर  भाषा  के  आधार  पर  पंजाब  का  पुन-
 गंठन  उचित  समय  पर  हो  जाता,  तो  जो
 दुर्भावनाये  श्राज  नजर  ग्राती  हैं,  वे  न  होतीं  1

 अब  मुझे  इल  विधेयक  में  जो  क्लाजेज
 हैं  उन  में  से  दो  चार  के  बारे  में  विशेष  रूप  से
 निवेदन  करना  है  1  सब  से  बड़ा  विरोध  मुझे
 इस  बात  पर  हैं  कि  जो  नया  पंजाब  बनने  जा
 रहा  हैं  उत  में  अपर  हाउत  भ्रथवा  कौश्विल
 का  निर्माण  किया  जा  रहा  है  |  कई  बार
 इस  बात  का  विरोध  किया  गया  कि  आज  हम
 को  किसी  तरह  से  भी  कोई  आवश्यकता
 कौसिल  बनाने  की  नहीं  है  |  मुझे  यह  कहने
 में  भी  कोई  संकोच  नहीं  है  कि  प्रायः  जो  कौसिलें
 बनाई  जाती  हैं,  श्रपर  हाउसेेज  बनाये  जाते
 हैं  उन  में  एव  लाननीय  सदस्यों  को  जगह
 मिलती  है  जो  कांग्रेस  के  शासकीय  दल  में
 पराजित  मिनिस्टर  हैं  या  वृद्ध  हो  गये  हें  ।
 ऐसे  लोगों  का  स्थान  देने  के  लिये  केवल  अपर
 हाउसज  का  निर्माण  हुआ  है  ।  जब  हम  ने
 प्रवमूल्यन  किया  है  तब  बहुत  ही  झ्रावश्यक  था
 श्र  मुझे  खुशी  होती  अगर  ऐसा  होता  कि
 गृह  मंत्री  जो  विधेयक  लाये  हँ  उत  में  वह
 आरम्भ  करते  इस  बात  को  कि  हम  पंजाब
 में ग्रपर  हाउस  नहीं  रखेंगे  नर  इसी  प्रकार
 दूसरे  प्रदेशों  में  भी  हम  इस  चीज  को  माप्त
 कर  के  अपने  शासकीय  खर्च  को  कम  करेंगे  |

 इस  में  कोई  दो  रायें  नहीं  हैं  कि  भाषा  के
 श्राधार  पर  प्रान्तों  वा  निर्माण  होना  चाहिय्रे,
 मगर  जैता  अभी  हमारे  माननीय  मित्र  ने  कहा
 कि  इस  तरह  का  चिष  हमारे  देश  में  अब  भी
 फैला  हुआ  है  |  अगर  हम  खुले  दिभाग  से
 इन  सब  बातों  का  ग्रतैसमेंट  कर  के  निर्णय  नहीं
 लेतें  और  हम  को  वही  ब्लडशेष  और  अ्रहिसा
 की  नोति  को  अपना  कर  के  कदम  उठाना
 पड़ा  तो  मैं  कहुंगा  कि  यह  हमारे  देश  की  राष्ट्री-
 यता  के  लिये,  हमारे  देश  की  एकता  के  लिये
 बहुत  बड़ी  घातक  बात  होगी  ।

 अन्त  मे  मैं  इस  विधेयक  पर  अपने  विचार
 रखते  हुए  सिफ  यही  कहू  गा  सरकार  से  कि
 3087  (Ai)  LSD—8
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 aa  सम्य  आ  गया  है  कि  वह  एक  बार  अ्रन्तिम
 निर्णय  ले  ले  कि  हमारे  देश  में  भाषा  के  आधार
 पर  कहां  कहां  से,  किस  किस  तरफ  से  आवाज
 उठ  रही  है  बौर  यह  निर्णय  वह  शुद्ध  चित्त
 से  ले  ताकि  यह  मर्ज  और  आगे  न  बढ़े  और  फिर
 हमारे  देश  में कुश्त  व  खून  न  हो  |

 Mr.  Chairman:  Shri  Jaipal  Singh.

 Shri  Shree  Narayan  Das  (Darbhanga):
 Sir,  now  I  move  for  closure  because  it  has
 been  sufficiently  debated.  All  parties  have
 spoken.

 Shri  Hari  Vishnu  Kamath:  The  consensus
 seems  to  be—I  have  had  a  talk  with  the
 Minister  of  Parliamentary  Affairs  and  the
 Home  Minister—that  the  House  do  adjourn
 for  dinner  at  8  O'clock  and  resume  at
 9  O'clock.  If  that  is  agreeable,  the
 House  will  adjoum  =  at  8  O'clock
 and  resume  the  discussion  at  9  O'clock.  I
 request  the  Minister  that  the  staff  on  duty
 as  well  as  the  press  on  duty  may  be
 invited  as  was  done  on  the  last  occasion.

 Shri  Jaipal  Singh  (Ranchi  West):  Mr.
 Chairman,  I  am  very  grateful  to  you  for
 giving  me  an  opportunity  that  I  have  had
 before  also  to  welcome  a  Bill  dividing
 Punjab  into  two  States.  As  you  know,

 में  झारखंडी  हुं  और  झ।रखंडी  भाषावाद  नहीं
 जानता

 I  have  all  my  life  been  opposed  to  the  idea
 of  creating  administrative  states  on  a
 linguistic  basis.  If  there  is  anything  that
 could  ruin  this  country,  it  is  this  linguistic
 idea.”  I  want  to  ask  my  hon.  friends  here,
 whether  they  are  Punjabis,  Harvyanis,
 Andhraites  or  whatever  they  are,  one  ques-
 tion.  Is  there  a  single  State  in  the  country
 that  is  unilingual?  We  are  a  polyglottal
 country.  I  am  an  Adivasi.  I  am  a  citizen  of
 this  country.  We  hear  of  l4  languages  being
 in  the  Schedule  but  the  most  ancient  langu-
 age  is  not  in  the  Schedule.  People  talk  of
 linguistic  States.  Whether  it  is  kashmir,
 whether  it  is  Shri  Patil,  whoever  it  is,  they
 talk  of  language.

 Shri  Alvares:  Patil  has  not  talked  of
 language.
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 Shri  Jaipal  Singh:  Yes.  When  there  was
 the  question  of  Maharashtra-Gujarat,  he
 was  talking  about  language.  Now,  he  may
 lave  changed  his  ground.

 The  Minister  of  Railways  (Shri  S.  K.
 Patil):  I  am  not  against  it,

 Shri  Jaipal  Singh:  I  am  for  viable
 administrative  States,  whether  it  is  Naga-
 land,  whether  it  is  Coorg  or  what  not.
 There  is  Uttar  Pradesh,  a  white  elephant, that  could  easily  be  divided  into  two  or
 three  or  four  administrative  units.  Then,
 there  is  Madhya  Pradesh  also.

 Sir,  I]  welcome  this  because  if  the  people
 want  it,  let  them  have  it.  Let  them  pay  for
 it.  It  is  only  by  experience  that  we  learn
 whether  it  is  good  for  the  country.  But  the
 country  must  come  first.  It  is  not  a  question
 a  surrendering  to  Punjabis  or  to  Haryanis
 er  anything  like  that.  Whether  the  unity
 ef  the  country’can  be  developed  ‘by  multipli
 gity  of  States  is  the  point,

 I  welcome  this  not  because  it  is  on  the
 linguistic  basis.  There  is  no  such  Ginguistic
 basis  anywhere.  It  just  can’t  be.  You
 Bo  to  any  State  you  like.  You  go  to
 Assam.  What  is  the  position?  Why  is  this
 trouble  in  Assam?  Why  do  we  have  it  in
 Orissa?  Why  so  in  Bihar?  Why  so  in
 Jharkand?  I  say,  the  sooner  we  think  of
 States,  provinces,  as  being  viable  administra-
 tive  units,  the  better  it  is.  Let  us  not  talk
 ef  language  at  all.  Language  will  ruin  this
 country.  We  arc  already  having  this
 trouble,  whether  it  is  Hindi  fanaticism  or
 the  other  way  round.  Now  it  has  become
 Punjabi  fanaticism.  The  sooner  we  cut  at
 the  root  of  all  this,  the  better  it  is.  What
 we  want  is  the  division  of  the  country  in
 viable  administrative  units.  By  division  I
 mean  administrative  division  that  will  be
 viable,  that  will  be  workable,  instead  of
 having  these  monstrous  provinces  of  Uttar
 Pradesh,  Madhya  Pradesh  and  the  like.

 An  hon.  Member:  What  about  Bihar?
 Shri  Jaipal  Singh:  Yes;  Bihar  dlso  and

 Jharkhand  also.  In  Jharkhand,  I  say,  include
 Midnapur  also.  He  knows  perfectly  well
 that  he  is  more  at  home  in  Jharkhand
 than  in  Bihar.  There  is  no  mistake  about
 it.

 this.  In  this
 all,  we  are  itted

 The  whole  questian  is
 couatry,  after
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 to  a  federal  administration.  It  must  be
 workable.  I  have  no  argument  for  ar
 against  Punjab  or  Haryana.  But  the  fact
 is  neither  Punjabi  Suba  is  unilingual  nor
 Haryana  is  unilingual.  Let  us  not  talk  of
 language  and  the  like.  As  an  Adivasi,  I
 may.tell  you  that  we  have  to  be  polygiotal.
 If  an  Adivasi  is  in  Bengal,  say,  for  example
 here  is  Mr.  Subodh  Hansda,  he  speaks
 better  Bengali  than  Mr.  Atulya  Ghosh.
 He  speaks  English  also  and  he  speaks  his
 miother  tongue  Santhali  also  and  perhaps
 some  other  language  also.

 An  hon.  Member:  Hindi  also.

 Shri  Jaipal  Singh:  I  do  not  think  he  75
 very  good  at  Hindi.  I  think,  he  under-
 stands  Hindi  also.

 Sir,  we  are  the  victims  of  Indo-Aryans
 who  have  come  and  occupied  our  country.
 We  have  to  learn  the  languages  from  our
 masters.  I  do  not  know  why  Mr.  Amar
 Singh  Saigal  was  so  vociforous  about  the
 creation  of  these  provinces.  I  thought  he
 was  quite  happy  in  Bilaspur.  I  know  he  is
 going  to  stay  on  there.  He  will  not  run  to
 Punjabi  Suba.

 I  welcome  this  Bill  not  because  it  is  a
 question  of  creation  of  two  provinces,  may
 be  two  or  three,  on  linguistic  basis.  If  the
 people  want  it,  Iet  them  have  it.  But  let
 us  not  allow  them  to  weaken  the  country.
 I  am  very  glad  and  welcome  this  Bill.  The
 only  reason  why  I  support  this  is  that
 Jharkhand“is  inevitable.  If  you  give
 Punjabi  Suba,  you  have  also  to  give
 Jharkhand.

 श्री  प्रताप  सिह  (तिरमूर)  :  इसी  सदन
 को  याद  है  कि  22  दिसम्बर  i953  को  हमारे
 स्वर्गीय  प्रधान  मंत्री  श्री  जवाहर  लाल  नेहरू
 ने  एक  बयान  दिया  था  जिस  में  उन्होंने  कहा
 था:

 That  a  Commission  would  be
 appointed  to  examine  objectively  and-
 dispassionately  the  question  of  re-
 organisation  of  the  States  of  the
 Indian  Union  “so  that  the  welfare  of
 the  people  of  each  constituent  unit
 as  well  as  the  nation  as  a  whole,:  is

 ed”. ए
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 इस  काबिले  तारीफ  बयान  के  बाद  एक  इंडि-
 पेंडेंट  स्टेट्स  रिश्रार्गेनाइजेशन  कमिशन  की
 स्थापना  हुई।  मगर  उस  वक्‍त  भी  बदकिस्मती
 से  हिमाचल  प्रदेश  के  मामले  को  नजरभन्दाज
 कर  दिया  गया।  उस  वक्‍त  भी.  न  तो  बाउंडरीज
 का  ख्याल  रखा  गया,  न  श््मो  रिवाज  का
 ख्याल  रखा  गया,  न  कल्चर  का  ख्याल  रखा
 गया  न  लोगों  के  सटीमेंट्स  का  ख्याल  रखा
 ग्या  और  न  ही  एडमिनिस्ट्रेटिस  यूनिट  का
 ख्याल  रखा  गया  |  यही  वजह  है  कि  बार  वार
 वह  रिप्रार्गेनाइजेशन  का  मामला  इस  सदन
 के  सामने  आता  है।  कभी  पंजाबी  सूबे  का
 मामला  आता  है,  कभी  हरियाणे  का,  कभी
 विशाल  हिमाचल  का,  कभी  गुजरात  का  और
 कभी  महाराप्ट्र  का  ।  इसी  वजह  से  रिपोर्ट
 को  देखने  के  बाद  स्वर्गीय  श्री  जवाहरलाल
 नेहरू  ने  ख्याल  जाहिर  किया  था:

 That  he  was  astonished  at  the  recom
 mendation.

 आज  हम  उम्मीद  करते  थे  कि  वह  गलती  जो
 कि  स्टेट्स  रिश्रागंनाइजेशन  कमिशन  के
 वक्त  हो  चुकी  है  पंजाब  के  रिप्रार्गेनाइजेशन
 के  मसले  पर  गौर  करते  वक्‍त  दुबारा  नहीं
 दुहराई  जाएगी  |  लेकिन  इस  बिल  को  देखने
 से  पता  चलता  है  और  ऐसा  महसूस  होता  है
 कि  सरकार  ने  विशाल  हिमाचल  प्रदेश  के
 मामले  में  फिर  पूरा  गौर  नहीं  किया  है  या
 जिन  अफसरान  ने  यह  मस्त्रिदा  तैयार  करने  का
 काम  किया  है  उन्होंने  जल्दबाजी  से  काम  लिया
 है।  एँसा  मालूम  होता  है  कि  उनको  इस
 सारे  मलले  में  जितनी  गहराई  से  जाना  चाहिये
 था  उतनी  गहराई  से  वे  इस  मसले  में  नहीं
 गए  हैं  ।

 शब  पंजाब  के  दो  हिस्से  किये  जा  रहे  हैं,
 एक तो  पंज़ाबी  सूबा  बनाया  जा  रहा  है  और
 दूसरा  हरियाणा  प्रान्त  बनाया  जा  रहा  है  ।
 इन  दोनों  को  आप  स्टेट  का  दरजा  देने  जा  र
 हैं  ।  इनका  रकबा  हिमाचल  प्रदेश  के  रकबे
 से  कहीं  कम  है।  तब  मैं  प्राप  से  पूछना  चाहता
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 हूं  कि  हिमाचल  प्रदेश  को  यूनियन  टौैरिटरी
 बना  कर  आप  क्यों  रखना  चाहते  हैं।  सरकार
 को  चाहिये  कि  बार  बार  एमेंडमेंटस  लाने  के
 बजाय  वह  एक  ही  साथ  सब  एमेंडमेंटस  ला
 कर  हिमाचल  प्रदेश  को  फूल  फ्लेज्ड  स्टेटहुड
 का  दर्जा  इसी  बिल  के  जरिये  दे  दे  ।  यही  इस
 सदन  की  इच्छा  है।  जहां  तक  खर्च  का  ता*लुक
 है  मैं  विश्वास  दिलाना  चाहता  हुं  कि  हम  एक
 पैसा  भी  ज्यादा  आप  से  नहीं  मांगते  ।  मैं
 आपको  बतलाना  चाहता  हूं  कि  आज  भी  जो
 हमारे  यहां  मंत्री  है ंऔर  जो  एम०  एल०
 एज०  हैं  उनकी  ज्यादा  तनख्वाह  नहीं  है,  उनके
 ज्यादा  खर्चे  नहीं  हैं  7  हमारे  भी  ज्यादा  खर्च
 नहीं  हैं  मैं  ग्रापको  विश्वास  दिलाता  हूं  कि
 जो  ग्रांट  इन  एड  सब  स्टेटस  को  मिलती  है  और
 जो  हमें  मिलती  है  हम  उसी  से  पूरा  काम  कर
 सकते  हैं  ।  हमारी  और  दसरी  जो  यूनियन
 टैरिटरीज  हैं  उन  में  हर  लिहाज  से  बहुत  फर्क
 है  तरक्की  के  कामों  में  श्राप  देखें  या किसी  भी
 काम  में  आप  देखें,  आपको  बहुत  फर्क  दिखाई
 दे  जाएगा।  हिमाचल  प्रदेश  की  जनता  की  यह
 मांग  है  कि  हम  पर  बहुत  तजुर्बे  हो  चुके  हैं  ।
 हम  कई  हुकूमतों  से  निकल  चुके  हैं।  मगर
 फायदा  क्या  हुआ  ?  वही  ढाक  के  तीन  पात  ।
 हमने  कमिश्नर  का  राज  देखा,  हमने  पार्ट  सी

 स्टेट  असेम्बली  देखी,  हमने  गवर्नर  राज  काउंसिल
 के  मातहत  देखा,  हमने  यूनियन  टेरिटरी  बनकर
 देखा  ।  इस  डमोक्रेप्ती  के  जमाने  में  हमने  तब
 कुछ  बरदाश्त  किया  है  लेकिन  अब  यह  चीज
 बरदाश्त  से  बाहर  होती  जा  रही  है।  मैं
 समझता  हूं  कि  नन्दा  जी  को  सोचना  होगा  और
 हिमाचल  को  स्टेटहुड  का  दर्जा  देना  होगा  ।
 सही  मानों  में  जो  जम्हूरी  ढांचा  है  वह  हमको
 मिलना  चाहिये  ।  मैं  चाहता  हूं  कि  हमारी
 इस  मांग  को  ध्यान  में  रखते  हुए  आप  हिमाचल
 को  फुल  फ्लेज्ड  स्टेट  देने  की  ढपा  करें  1
 मैं  समझता  हं  कि  सरकार  हम  को  यह  सजा
 इसलिए  दे  रही  है  कि  हम  पंजाब  में  शानिल
 होने  को  तेयार  नहीं  हैं।  मगर  हमें  यह  कहते
 हुए  भ्रफपोस  होता  है  कि  सरकार  धमकियों,
 हड़तालों,  भूख  हड़तालों,  जलसों  और  जलूसों
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 [श्री  प्रताप  सिंह]
 “और  गालियों  और  तोड़  फोड़  के  कामों  से
 डरती  है।  यह  सरकार  शराफत  से  रहने  वाले
 लोगों  और  सच्चे  वफादार  और  स्रमन  पसन्द
 लोगों  की  परवाह  नहीं  करती  |  हमारा  बोडर
 बहुत  लम्बा  चौड़ा  है  |  हम  शान्ति  और  अमत
 से  रहना  पसन्द  करते  हैं  -  हमने  अपने  लोगों
 को  सिर्फ  एक  ही  बात  सिखाई  है  और  वह  यह
 है  कि  तरक्की  और  योजनाओं  में  साथ  साथ
 आगे  बढ़ें  ।  इगलिए  सरबार  का  यह  कतंब्य
 हो  जाता  है  कि  वह  भी  उनारे  साथ  उम्ती  तरह
 का  सलूक  और  व्यव्रह्मर  करे  ।  हम  लड़ाई
 लड़ना  जानते  हैं  हमने  आजादी  हादिल  करने
 के  लिए  राजाओं  के  खिलाफ  लड़ाई  लड़ी  थी  ।
 इसका  इतिहास  हमारा  गवाह  है  1  आज  भी
 डाउ  बाई  एप०  परमार  और  श्री  शिवा  ननन्द
 रामोल  एम०  tho  की  गव्यक्षता  में,  हम
 उनकी  रहनु भाई  में  तरक्की  की  तरफ  शान्ति
 से  कदम  आगे  बढ़ा  रहे  हैं  और  इस  बेइंपाफी
 के  बावजूर  भी  देश  हित  में  सरहदों  की  रक्षा
 का  बोझ  अपने  कंधों  पर  उठाये  हुए  हैं।  लेकिन
 मैं  कहना  चाहता  हूं  कि  इन  जम्हूरियत  के
 जमाने  में  अइंगाफी  और  नजर  अंदाजी  को
 ज्यादा  देर  तक  वरदाइत  नहीं  किया  जा  सकता
 है  7

 आप  जानते  ही  हैं  कि  6  धितम्बर  i965
 को  होम  मिनिस्टर  नन्‍दा  साहब  ने  पंजाब  के
 बटवारे  के  मुतराल्लिक  एक  स्टेटमेंट  दिया
 था  जिस  में  उन्होंने  कहा  था  :

 The  whole  question  can  be  examined
 with  an  open  mind.

 उन्होंने  यह  भी  माना  या  कि  पंजाब  का  बटवारा
 भाषा  के  आधार  पर  होगा  और  तडसील  को
 एक  यूनिट  माना  जाएगा  a  पंजाब  वालों  को
 मांग  थो  कि  पं  जावी  सूबा  उनको  जरूर  मिलता
 चाहिये  ।  मगर  जबर  आप  एक  आधार  को
 मान  कर  ह॒दब्रन्दी  करने  जा  रहे  हैं  1  न  तो
 भाषा  का  आप  ख्पान  करते  हैं,  न  जनता  की

 पुकार  और  आवाज़  का  आप  ख्याल  करते  हैं
 न  एडमिनिस्ट्रेटिव  यूनिट  का  ध्यान  ऑर  न
 तहसोल  लेवल  की  परवाह  |  आपने  हर  तरह
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 से  पंजाब  को  फायदा  पहुंचाने  क ेलिए  तहसील
 को  तोड़ा  ओर  उसके  बाद  ब्लाक  लेवेल  को
 तोड़ा  और  ग्राखिर  में  नौबत  यहां  तक  ा  गई
 कि  एक  एक  गांव  को  तोड़  कर  अच्छो  अच्छी
 श्र  ग्रामदनो  वाली  जगहें  हिमाचल  से  काट
 कर  पंजाब  को  दे  दी  ।  यह  कहां  का  इंसाफ  है  ?
 कमिशन  ने  अपनी  रिपोर्ट  में  माना  है  कि  ऊना
 तहसील,  कालका,  मोरनी  और  कांडी  एरिया
 होशिया  रपुर  का  हिन्दी  भाषा  भाषी  एरियाज़
 हैं  और  पठाड़ी  हैं।  इनकी  ज़बान  एक  है  कल्चर
 एक  है,  स्मो  रिवाज़  एक  हैं,  मेल  त्यौहार
 एक  हैं  ओर  ये  इलाके  हिमाचल  को  जाने
 चाहिपें  ।  लेकिन  इसके  बावजूद  आपने  नया
 नंगल  कटलाइज़र  फैक्ट्री,  सूरजपुर  सिमेंट

 फैक्ट्री,  रेलवे  स्टेशन  कालका,  हिन्दुरतान
 मशीनट्ल  फैक्ट्री  तथा  मोरनी  का  इलाका
 जो  सब  पहाड़ी  हैं  ग्रोर  हिन्दी  भाषा  भाषी  हैं
 हिमाचल  से  निकाल  कर  पंजाब  को  दे  दिव
 हैं  ।  महज  एक  नया  नंगल  फटिलाइज्र  फैक्ट्री
 से  पचास  लाख  सालाना  की  आमदनी  होती
 है  ।  हिमाचल  प्रदेश  के  पास  कोई  भी  आमदनी
 का  जरिया  नहीं  है  ।  इसको  आपने  हिमाचल
 को  नहीं  दिया  है  इसे  आपको  हिमाचल  प्रदेश
 को  देना  चाहिए  था  ।  हिमाचल  को  इसके
 एव्ज़  में  पत्थर  और  पहाड़  और  अनडिवेलेप्ड
 एरियाज़  ही  ा:  दिये  हैं  -  आपने  भाखड़ा
 की  आमदनों  से  भी  उसको  महरूम्  रखा  है
 जब  कि  उसकी  हिफाज़त  का  काम,  सायल
 कंजरवेशन  आफ  कैचमेंट  रूरिया  का  काम
 हिमाचल  के  जिम्मे  है  1

 अगर  आज  भी  सरकार  हिमावल  प्रदेश
 को  स्टेट  का  दर्जा  दे  देती  तो  मुझे  कोई  एतराज़
 नहीं  था  |  जहां  तक  न्‌माइंदगो  का  ताल्लुक  है,
 उसके  बारे  में  मैं  एक  दो  बातें  कहना  चाहता

 सभापति  महोदय  :  ाप  समाप्त  करें  |
 मैं  दो  बार  घंटी  वजा  चका  हूं  ।  अब  मैं  दूसरे
 को  बुलाने  जा  रहा  हूं  ।

 श्री  प्रताप  सिह  :  मैं  एक  मिनट  में  खत्म
 कर  रहा  हूं  ।
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 मुझे  पता  नहीं  सरकर  के  पास  कोन  सी
 तराजू  है  जिससे  वह  सोना  और  लोहा  एक
 साथ  तोलती  है,  सोना  और  लोहा  एक  साथ
 डालती  है  तराजू  पर  ।  पता  नहीं  किस  आधार
 पर  वह  सीटों  का  बटवारा  करती  है,  कितनी
 सीट  किस  को  मिलनी  चाहियें  इसको  तय
 करती  है  ।  हिमाचल  प्रदेश  एक  पहाड़ी  इलाका
 है  |  उसकी  संटें  आबादी  के  लिहाज़  से  नहीं
 बल्कि  रकवे  के  लिहाज  से  तय  होनी  चाहियें
 और  हलके  बनाये  जाने  चाहियें  ।  पंजाबो
 सूबे  में  आपने  अपेस्बली  के  साथ  कांसिल
 रखी  है  ।  हरियाणा  को  54  सीटों  के  अजाय
 आपने  8  सीटें  दे  दी  हैं  और  लोक  सभा  शौर
 राज्य  सभा  की  सीटें  भो  बढ़ा  दी  हैं  ।  मगर
 हिमाचल  प्रदेश  के  बारे  में  ऐसा  नहीं  किया
 गया  है  ।  ्रभी  यनियन  टैरिटरी  एक्ट  के
 मुताविक  असेम्बली  में  40  और  नामजद
 तीन  सीटें  और  लोक  सभा  में  चार  और  राज्य
 सभा  में  दो  हैं  |  अब  जबकि  बराबर  का  इलाका
 और  वराबर  की  ग्राबादी  पहाड़ी  इलाके  की
 श्रौर  शामिल  हो  रही  हैं  और  दर्जा  भी,  स्टेटस
 भी,  यूनियन  टौरिटरी  का  ही  हे  तो  मै  समझ  नहीं
 पा  रहा  हुं  कि  महज  54  सीटें  किस  तरह  से
 रखी  गई  हैं  ।  आप  जरा  मुकावला  कीजिये  |
 दिल्‍ली  की  झात्रादी  25  लाख  है  और  इलाका
 लगभग  पास  मुख्या  मील  है  लेकिन  उसे
 लोक  सभा  में  सात  सीटें  और  मंदोयोलिटन
 काउंसिल  में  42  सीटें  मिली  हुईं  हैँ  1  इसके
 मुकाबले  में  हिमाचल  प्रदेश  का  कन्ना  22
 हजार  मुरब्बा  मील  है  और  आबादी  28  लाख
 से  ज्यादा  है|  मैं  चाहता  हुं  कि  सब  को  एक
 ही  तराज  से  तोला  जाना  चाहिये  |  सब  के
 साथ  न्याय  होना  चाहिये  और  हमें  आपको
 ज्यादा  सीटें  देनी  चाहिये  ।

 श्री  जगदेव  सिह  सिद्धांती  :  मैं  पहले
 भरत  गमरकार  के  गृह  मंत्री  श्री  नन्‍्दा  जो
 को  साधुवाद  देता  हुं  कि  उन्होंने  हरियाणा
 का  जो  नाम  उसको  आज  भारत  के  राज्यों
 के  बीच  में  रख  दिया  दै  ।

 मैं  ग्रब॒  सरदार  कपूर  सिंह  जी  से  एक
 बात  कहना  चाहता  हूं  ।  महाभारत  का  उन्होंने
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 fas  किया  है  ।  महाभारत  का  ही  इलोक  मैं
 उनको  सुनाना  चाहता  हूं  : q

 आ्रात्मन:  प्रतिकूलानि  परेषां  न  समाचरेंत्‌
 जो  बात  अपने  को  अच्छी  न  लगे  तो  वह  दूसरों
 के  लिए  भी  नहीं  कहनी  चाहिये  ।  छाती  पर
 हाथ  रख  कर  के  मेरे  भाई  सरदार  कपूर  सिंह
 सोच  लें  कि  उन्होंने  क्या  कहा  ।  दूसरी  चीज
 जो  भाषा  के  आधार  पर  श्री  देवदत्त  जी  परी
 ने  कहीं  और  ऐतहासिक  आधार  पर  हमारे
 'हरयाने  के  पुराने  संविधान  बनाने  वाले  राव
 गजराज  सिह  न  कहा  और  हरयाना  के  सर्विसेज
 में  पिछड़े  हुए  लोगों  की  बातें  भाई  युद्धवीर
 सह  ने  कही,  उन  से  मैं  सहमत  हूं  ।

 मैं  यह  कहना  चाहता  हूं  कि  फाजिल्का
 क्यों  हरयाने  को  मिलना  चाहिए  और  पठानकोट
 क्यों  मिलना  चाहिए  हिमाचल  प्रदेश  को  ?
 यह  हमारी  जो  सीमा  है  उस  सीमा  के  ऊपर
 पहाड़ी  बहादुर  भी  पहुंचे,  हमारें  पंजाबी  भाई
 बहादुर  भी  पहुंचे  और  हरयाने  के  बहादुर
 भी  पहुंचे,  अगर  पाकिस्तान  के  साथ  लड़ाई
 होती  है,  कोई  शक्ति  अकेले  नहीं  रह  जाती
 बल्कि  तीन  शक्ति  उस  के  साथ  रहती  हैं  जैसे
 कि  अब  भी  लड़  कर  के  दिखाया  है  मोचें  के
 ऊपर  ।  इस  कारण  से  यह  सैनियक  दृष्टि  से
 भी  उचित  है  कि  फाजिल्का  का  इलाका  न
 केवल  भाषा  वल्कि  सैनिक  आधार
 के  ऊपर  हरयाना  को  मिलना  चाहिए  और
 पठानकोट का  क्षेत्र  हिमाचल  को  जाना  चाहिए।
 हमारे  भाई  उमानाथ  जीं  अभी  कह  रहे  थे  कि
 पठानकोट  हरयाना  में  इसलिए  नहीं  मिलाया
 गया  क्‍योंकि  उन  का  भाषा  का  आधार  होते
 हुए  भी  और  चीजें  नहीं  मिलतीं  ।  तो  चंडीगढ़
 भी  क्‍यों  नहीं  ऐसे  किया  गया  ।  जब  वंडीगढ़
 नहीं  मिलाया  गया  तो  पठानकोट  क्‍यों  मिलाया
 गया  |  जब  पठानकोट  पंजाबी  सूबे  में  लिया
 तो  चंडीगढ़  भी  दे  देते  ।  क्‍या  युक्ति  है  ?
 चंडीगढ़  के  तो  ढ।ई  तरफ  हिन्दी  भाषो  क्षेत्र  हैं,
 कुल  डेढ़  तरफ  पंजाबी  भाषी  क्षेत्र  है  ।  इस
 वास्ते  पठानकोट  का  तो  यह  उदाहरण  नहीं
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 [  श्री  जगदेव  सिंह  सिद्धांती  |
 दे  सकते  बल्कि  पठानकोट  तो  हिन्दी  भाषी
 होने  से  और  शिवालक  पर्वत  का  तराई  होने
 के  नाते  से  यह  चण्डीगढ़  हरयाना  का  एक
 ऐतिहासिक  और  भौगोलिक  भाग  है  |

 एक  चीज  उन्होंने  कही  द्विभाषी  माध्यम
 की  ।  द्विभाषी  के  बारे  में  जिन  भाई  ने  यह  बात
 कही  थी  वह  इस  बात  को  भूल  रहे  हैं  कि  पंजाबी
 सूबा  जो  बनेगा  अब  भी,  वह  अब  भी  द्विभाषी
 है  और  हरयाना  पहले  भी  एक  भाषी  था,
 केवल  हिन्दी  भाषी  ।  अब  अगर  हमारे  पंजाबी
 भाई  हमारे  अन्दर  आयेंगे  तो  हम  उन  का
 स्वागत  करेंगे  कि  आओ  भाई,"  वह  हमारे
 भाई  हैं,  गर  नहीं  हैं  ।  हम  उन  को  इस  निगाह
 से  नहीं  देखना  चाहते  -  इसी  तरह  से  पंजाब
 के  अन्दर  रहने  वाले  भाई  जो  हैं  पंजाबी  भाषा
 के  एरिया  में  जो  हिन्दी  भाषी  भाई  हैं,  मैं
 समझता  हूं  उन  के  साथ  वह  वही  व्यवहार
 करेंगे  जो  कि  मैंने  अभी  आपसे  निवेदन  किया
 है  7

 कुछ  बातें  मैंने  संशोधन  के  रूप  में  और
 रखी  हैं  ।  वह  जब  क्लाज़  वाइज  आयेगा  तब
 कहुंगा  ।  एक  बात  यह  कहनी  है  कि  बिजली
 बौर  सिचाई  का  जो  है  इस  में  माननीय  श्री
 नन्‍्दा  जी  ने  कुछ  संशोधन  रखा  भी  है,  यह
 बड़ी  अच्छी  बात  है  ।  लेकिन  इस  का  ऐसा  ढंग
 होना  चाहिए  सिंचाई  के  बारे  में  जैसे  राव
 गजराज  सिह  ने  कहा  था  कि  भाखरा  का  जो
 बांध  वनाया  गया  था  यह  केवल  हरयाना  के
 लिए  बनाया  गया  था  ।  तो  इस  नाते  से  अब  भी
 मैं  यह  मांग  करता  हुं  कि  पानी  और  विजली
 का  ऐसा  बटवारा  किया  जाय  कि  जो  पंजाबी
 सबे  को  भी  मिले,  राजस्थान  को  भी  मिले,
 दरयाने  को  भो  मिले,  दिल्‍ली  को  भी  मिलता  है,
 उत्तर  प्रदेश  को  भी  जाता  है,  उन  को  भी  मिले  ।
 तो  बंटवारे  का  ढंग  यह  होना  चाहिए  सारे
 बोड  के  अन्दर  सभी  के  अधिकारी  रहने  चाहिए
 झौर  इसी  भांति  अभी  एक  भाई  चंडीगढ़  की
 बात  कह  रह  थे,  उन  भाई  को  मैं  बताना  चाहता
 हूं,  मेने  ,  अगस्त  का  भी  यह  बात  कही  थी,
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 केवल  एक  उदाहरण  दे  कर  मैं  छोड़  दूंगा,
 उस  को  दोहराऊंगा  नहीं  ।  पंजाब  विश्वविद्यालय
 जो  आज  है  इस  के  अन्दर  तीन  हजार  कमे-
 चारियों  में  से कुल  50  हस्याने  के  हैं,  कुल
 1501  जो  पंजाब  विश्वविद्यालय  की  सिनेट

 है,  उस  के  अन्दर  92  आदमी  हैं  जिसमें  हरयाने
 के  कुल  9  हैं  १

 एक  साननीय  सदस्य  :  सिख  किलने  हैं  ?

 श्री  जगदेव  सिह  सिद्धांती  :  सिख  मैं
 नहीं  मानता  हूं  ।  मैं  साम्प्रदायिक  नहीं  हूं  ।
 मैं  तो  पंजाबी  और  हरयाने  का  मुकाबिला
 करता  हूं  ।  तो  इस  नाते  से  मैं  यह  मांग  करना
 चाहता  हुं  कि  इन  बातों  के  ऊपर  भी  दृष्टि
 डाली  जाय  ।  इसीलिये  यह  हरयाने  की  मांग
 की  गई  ।  अगर  वह  लोग  पहले  से  भी  इसी
 तरह  से  करते,  अच्छा  व्यवहार  करते  तो  यह
 बात  न  आती  i...  (व्यवधान)  कुरुक्षेत्र
 यूनिवर्सिटी  की  भी  मैं  भी  पाल  खोल  देना
 चाहता  हूं। 15  पंजाबी  हैं  और  दो  हरयाने  के
 हैं  कुरुक्षेत्र  यूनिवर्सिटी  में  यह  हाल  है  ।

 एक  बात  और  मैं  कहना  चाहता  हूं  कि
 हमारे  ऊपर  अगर  जबरन  पंजाबी  नहीं  लादी
 जाती  तो  हम  यह  अलग  मांग  न  करते
 यह  जबरन  पंजाबी  को  लादने  से,
 जहां  कि  हरयाने  में  कोई  पंजाबी  भाषा  का
 नामोनिशां  भी  नहीं  था  और  ऐसे  लोगों  के
 ऊपर  पंजाबी  लागू  की  गई,  यह  जो  जहर
 बोया  गया,  इससे  हमारे  हृदय  छलनी  हो  गए  |
 हमारे  बच्चों  को  जबरन  पंजाबी  जवान
 पढ़।ई  गई  ।  इस  कारण  से  हमने  यह  मांग  की
 कि  हम  इधर  नहीं  रहेंगे  1  पंजाबी  अपने  राजी
 रहो,  अपने  खश  रहो,  पंजाबी  भाषा  बढ़ाओ,
 हम  हिन्दी  को  बढ़ायेंगे  ।  बस  बाकी  मैं  बाद  में
 कहूंगा  ।

 श्री  शिवनारायण  :
 नन  पैमा  शिकन  हैँ  न  गहर  हैं  हम  ।
 वतन  परवरी  के  खतावार  हैं  हम  ।

 मान्यवर,  मैं  आज  प्रातःकाल  से  इस
 सदन  में  बंठ  कर  यह  सुनता  रहा  कि  सरदार
 क्या  कहते  हैं  और  यह  हरयाना  वाले  क्‍या
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 कहते  हैं  ?  वह  जो  अंग्रेज  हम  को  डिवाइड
 ऐंड  रूल  की  पालिसी  दे  गए  थे  उसका
 चित्रण  भी  इस  हाउस  में  मैंने  आज  सुना  ।
 मेरे  मित्रों  के  दिल  से  वह  गयी  नहीं  ।
 भारतीयता  का  जो  चित्र  है  वह  इनके  दिमाग
 से  परे  है।  कोई  एक  यूनिवर्सिटी  के  लिए
 लड़ता  है,  कोई  भाखरा  नंगल  के  लिए  लड़ता
 है,  ऐसी  छोटी  छोटी  डिमांड्स  के  लिए  लड़ाई
 हो  रही  है  ।  परन्तु  पंजाबी  सूबे  का  जो
 बिल  इस  हाउस  में  आया  निहायत  नेक  नीपती
 और  निहायत  ईमानदारी  के  साथ  हमारी
 अखिल  भारतीय  कांग्रस  की  वक्तिंग  कमेटी
 ने  बैठ  कर  पूरी  तरह  से  विचार  करके
 फैसला  लिया  और  पंजाबी  सूबा  दिया  ।
 क्यों  दिया  ?  मैं  एक  इतिहास  का  विद्यार्थी
 हूं  और  आज  यह  बताना  चाहता  हूं  आपको
 कि  पंजाब  इस  देश  का  रक्षक  है।  मैं  ईमान-
 दारी  के  साथ  कहता  हूं,  मैं  दुखी  हूं  इस
 बटवारे से  मैंइससेखुशनहीं  हूं  ।
 (व्यवधान)  तुम  बैठे  रहो ।  दो  टुकड़ों
 में  हो  रहे  हो,  तुम  बड़े  से  छोटे  बन  रहे  हो  t
 मेरे  मित्र  ने  उत्तर  प्रदेश  का  जिक्र  किया  1
 मैं  उन  से  आज  कहना  चाहता  हूं  कि  उत्तर
 प्रदेश  में  तमाम  झगड़े  होने  के  बावजूद  भी
 हम  एक  सूत्र  में  ग्राज  भी  बंध  हुए  हैं।  पंडित
 कमला  पति  त्रिपाठी,  हमारे  प्रेसीडेंट  ने
 हमारे  यहां  जब  सूबे  के  बटवारे  का  सवाल
 उठा  तो  कहा  कि  मैं  सत्तू  खा  कर  पश्चिम
 बालों  को  खुश  रखूंगा  झौर  हम  एक  साथ
 रहेंगे  ।  साढ़े  छ:  पेज  की  मेरो  स्पाच  इस
 पर  उस  हाउस  में  लिखी  रखी  है  -  हम  ने
 कहा  था  पंत  ऐसा  हमारा  रक्षक  है,  तो
 हमारा  सूबा  बट  नहीं  सकता  ।  हम  ऑ्राज  भो
 एक  सूत्र  में  बंब  हुए  हैं  गौर  देश  को  मैं  यह
 संदेश  देना  चाहता  हूं  के  देश  प्राज  तक  जो
 बट  गया  वहू  बट  गया,  आइन्दा  बहुत  साववानों
 के  साथ  हम  को  देश  में  एक  सूत्र  में  जव  कर
 रहना  चाहिए।  यह्  संदेश  मैं  देना  चाहता
 हूँ  ।  मान्यवर,  मैं  अपने  दोन  मितित्टर
 से  कहना  चाहता  हूं  कि बोतो  ताहि  बिक्षारि  दे,
 भागे  को  सुधि  ले  1
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 जो  कमियां  हैं,  हिमाचल  प्रदेश  की  बात
 आज  मैं  कहना  चाहता  हुं,  सरदार  पटेल  ने
 वादा  किया  था  कि  हम  देखेंगे  और  एक  प्रान्त
 बनायेंगे  |  यह  टुकड़े  टुकड़े  क्‍यों  रख  रहे
 हैं  ?  यह  टेरीटरीज़  का  प्रश्न  जो  है  इस  को
 हल  कर  दीजिए  ।  आप  दिल्‍ली  और
 हरयाना  को  मिला  कर  एक  बड़ा  सुबा
 बना  लीजिए।  चंडीगढ़  का  झगड़ा  और
 दूसरे  सारे  झगड़े  मिटा  कर  मैं  चाहता  हूं
 कि  इस  देश  में  हमें  एक  सूत्र  में  बंध  कर  रहना
 चाहिए।  इन  शब्दों  के  साथ  मैं  इस  का
 समर्थन  करता  हूं  ।

 श्री  सिहासन  सिंह:  सभापति  मदोदय,
 अभी  हमारे  झारखंड  के  भाई  ने  कहा  कि
 सभापति  जो,  झारखण्ड  बनाना  ही  होगा,
 इत  लिए.  उन्होंने  इस  का  स्वागत  किया  है  1
 आप  इस  विद्येयक  को  ही  ले  लीजिये  ,  पंजाब
 के  तीन  हिस्से  बन  रहे  हैं,  यह  कैसे  बना?
 लड़ाई-झगड़े,  हंगर  स्ट्राइक  और  जल  मरने
 के  डर  से  आपने  पंजाबी  सूबे  और  हरियांता
 को  बनाना  मन्जूर  कर  लिया,  तो  आप  क्‍या
 चाहते  हैं,  हिमाचल  प्रदेश  वाले  भी  बैसे  ही
 झगड़ा  शौर  तूफ़ान  करें,  तब  आप  हिमाचल
 का  सूबा  बनायेंगे  ।  आपने  पंजाब  में
 37  और  हरियाणा  में  62  मेम्बर  रखे  हैं,

 जब  कि  हिमाचल  में  56  रखे  हैं।  इस
 का  मतलब  है  कि  हिमाचल  में  सिर्फ  4  की
 कमी  है  और  जहां  तक  मूझ  पता  लगा  है,
 आपके  पास  उनकी  मांग  भी  आई  है  कि
 उनको  आबादी  13 लाव  से बढ़  कर  27  लाख
 होने  जा  रहो  है,  इस  लिए  उनको  सोटें
 भो  उचवों  अवुतात  से  बढ़ाई  जायं,  56  के
 बजाय  उतको  60  कर  दिया  जाय,  इस  तरह
 कर  देने  से  उतका  भो  एक  अलग  सूबा  बन
 जायगा  ।  पता  नहीं  आपको  हिमाचल  को
 सूबा  बनाने  से  क्‍या  गुरेज़  है  ।  भ्रसल  में  यु
 ब्रिटिश  सरकार  की  नोति  रही  हूँ  कि  हिन्दुस्तान
 का  शासन  गवनर  के  जुरिसडकगन  में  रहे,
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 ताकि  जो  उसके  मन  में  जावे  करे,  उसो  नीति
 को  ाप  भी  बरतना  चाहते  हैं  ।  हिमाचल
 प्रदेश  को  भी  अगर  इसी  के  साथ  सूबा  बना
 दिया  जाता  तो  उस  से  कोई  विशेष  फर्क
 पड़ने  वाला  नहों  था।  हिमाचल  प्रदेस  से
 जितने  भी  सदस्य  राज  बोले  हैं,  सब  ने  इस
 बात  की  मांग  की  है  कि  उसको  सूबा  बनाना
 चाहिये,  लेकिन  चूंकि  हिमाचल  प्रदेश  में  अभी
 शान्ति  हैं,  वहां  झगड़ा  नहीं  हो  रहा  हैँ,  द्द
 लिये  उतको  सुनवाई  नहीं  हो  रही  है,  लेकिन
 जब  वह  झगड़ा  शुरू  करेंगे,  तो  ममकिन  है
 दूसरे  चुनाव  तक  हिमाचल  भी  एक  नये  सूबे
 की  शक्ल  में  सामने  आ  जाये  ।

 श्ाज  यही  स्थिति  दूसरे  राज्यों  में  भी
 चल  रही  है  ।  नेफा  और  दूसरे  पहाड़ी  ज़ेतों
 को  भी  यही  मांग  है  ।  मैं  आपसे  यह  कहता
 चाहता  हूं  कि  क्या  वह  समय  नहीं  झआ्राया  है
 जब  कि  अमरीका  को  तरह--प्रापको  याद

 होगा  ग्रमरोका  में  सिविल  वार  हुई  थी,  वहां
 पर  भी  नई  स्टेटों  के  लिये  लड़ाई  हुई  थो
 शौर  जब  सिविल  वार  खत्म  हुई,  तो  वहां  के
 प्रेजिडेंट  ने  श्रमरीका  को  42  या  48  स्टेटों
 में  बांट  दिया,  एक  सीधी  लाइन  खैंच  कर
 स्टेदें  बना  दीं  |  वही  दिन  अब  हमारे  यहां
 भी  श्राने  वाला  है,  क्योंकि  श्रब  सब  जगह  से
 अलग  अलग  प्रान्त  की  मांग  हो  रही  है  ।
 नागालैंड,  मीजों  सब  अपने  नये  राज्य  चाहते
 हैं,  जब  भी  कोई  मरने  के  लिए  तैयार  हो
 जाता  है,  शाप  डर  कर  नया  राज्य  बनाने
 को  तैयार  हो  जाते  हैं  ।

 एक  दफ़ा  रिप्रागेनिजेशन  कमीशन  ्रापने
 बनाया,  उस  ने  विचार  कर  के  अपनी  रिपोर्ट
 दी,  लेकिन  उसके  विचार  को  आपने  न  मान
 कर  महाराष्ट्र  और  गुजरात  के नये  राज्य

 नदीं  बनाये,  जब  वहां  झाड़े  हुए.  और  957
 के  चुतावों  में  कांग्रेप  हारने  लगी,  तब  अपने
 महाराप्ट्र  और  गजारात  दोनों  को  अला  अलग
 राज्य  बना  दिया  ।  ऐसा  नदीं  होना  चाहिये  ।

 SEPTEMBER  6,  966  Reorganisation  Bill  9594

 कभी  समय  आवे,  तो  झाप  इस  पर  गम्भीरता
 से  गौर  करें  ताकि  मुल्क  का  सही  तौर  पर
 एडजस्टमेंट  हो  सके  और  झगड़े  की  नौबत
 न गावे  ।  आज  देश  की  एकता  में  भाषावार
 प्रान्‍्त  बहुत  बाघक  हो  रहे  हैं,  इतने  छोटे  छोटे
 सूबों  की  मांग  सिर्फ  लॉकल-लीडरशिप  की
 वजह  से  होती  है,  वह  यह  सोचते  हैं  कि
 अगर  यह  सूबा  बन  जायगा  तो  हम  यहां
 चीफ़  मिनिस्टर  बनेंगे,  या  मिनिस्टर  बनेंगे,
 लेकिन  यदि  देखा  जाये  तो  जनता  क'*  मांग
 इसके  पीछे  नहीं  है  ।  मुझे  आशा  है  कि  आप

 इस  पर  विचार  करेंगे  ।

 Shri  Nanda:  I  shall  be  very  brief  in  my
 reply.

 Shri  D.  C,  Sharma:  I  want  a  clarification.
 Are  all  the  Members  of  the  staff  invited
 to  the  dinner?

 Several  hon,  Member:  Yes.

 Sbri  D.  C.  Sharma:  The  Press  people
 also  ?....  (Interruptions)

 Mr.  Chairman:  Order,  order.  Please
 resume  your  seat.  I  have  called  the  hon.
 Minister.

 Shri  Nanda:  In  the  course  of  the  dis-
 cussion  current  and  cross  current  of  argu-
 ment  were  there  and  when  we  look  at  the
 residue  which  I  am  called  upon  to  tackle
 and  deal  with,  it  will  not  necessitate  a
 lengthy  reply.  I  shall  first  address  myself
 to  speech  made  by  the  hon.  Member
 Sardar  Kapur  Singh.  His  was  the  first
 speech  from  the  Opposition.  Just  a  little
 while  ago  he  said  something  which  is
 very  reassuring.  He  made  a  very  categori-
 cal  statement  that  so  far  as  he  was
 concerned  there  was  no  questian  at  all
 of  by-passing  the  Constitution;  he  stood
 by  the  Constitution.  That  is  very  good.
 Certainly,  nobody  in  this  country  can  think
 of  placing  himself  outside  the  sphere  of  the
 Constitution.  The  Constitution  is  for  all
 the  people  of  this  eountry;  the  Constitution
 says  so:  “we,  the  people  of  India.”  It
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 embraces  everybody.  There  is  no  room,  or
 there  is  no  place  for  any  other  ideas.  Some-
 body  said  here  about  self-determination  and
 all  that.  The  hon.  Member  made  it  very
 clear  that  he  had  not  said  anything  bere  on
 the  floor  of  this  House  about  that.  Whatever
 may  have  been  said  outside,  for  that  also,
 I  again  reiterate,  there  is  no  place  in  the
 Constitution,  There  is  no  room  for  it  in  this
 country,  because  the  Constitution  makes  us
 ‘one  people,  one  nation,  and  the  Constitution
 applies  to  everybody.  There  cannot  be  any
 differentiation  there  at  all.

 I  shall  just  point  out  one  thing,  and  that
 is,  about  the  Jammu  and  Kashmir  State's
 status  of  ‘1951.  The  hon.  Member  referred
 to  that.  We  have  moved,  and  advanced
 since  then:  we  have  moved  forward.  There
 is  no  question  of  going  back;  we  have  moved
 forward  there  also.  We  cannot  think  of
 creating  any  kind  of  a  new  differentiation  in
 statns  in  this  country.  I  hope  that  when  the
 hon.  Member  thinks  about  it,  he  would  find
 that  it  can  mean  no  good  for  anybody  who
 might  for  any  reasons  claim  such  a  differen-
 tial  status.

 Shri  Tyagi:  Is  it  the  policy  of  the  Govern.
 ment  to  bring  the  Jammu  and  Kashmir  State
 on  a  par  with  other  States  very  soon  ?

 Shri  Nanda:  As  I  said,  we  are  advancing
 towards  that.  Now,  let  me  say  one  thing  in
 respect  of  what  the  hon.  Member  said;  I
 say  it  with  respect  for  the  hon,  Member.  [He
 made  a  learned  statement  in  which  he
 brought  out  so  much  of  history,  but  still,
 I  wish  to  submit  that  it  was  a  negative
 approach;  it  was  not  a  constructive  approach
 at  all;  it  was  not  a  helpful  approach;  whom
 does  it  help?  Where  does  it  take  us?  Who
 are  all  those  whose  ideas  have  een
 projected?  It  docs  not  help  anyone  at  all.
 He  said  something  which  will  really  be
 contrary  to  all  that  Parliament  has  been
 doing  during  the  last  few  months  bearing  on
 this  Bill  that  is  before  us.  He  says  “reject
 this  Bill.”.  On  what  ground  ?  This  Bill  was
 never  conceived  in  terms  of  any  community.
 It  was  from  the  very  beginning,  from  =  its
 very  inception,  based  on  considerations  of
 language,  a  linguistic  reorganisation  of  that
 area.  If  there  is  any  doubt  about  -that.
 I  would  request  the  hon.  Member  to  ‘see
 what  was  the  statement  that  I  made  after,
 we  received  the  report  of  the  Parliamentary
 Committee.  It  was  eaid  very  clearly  that
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 the  present  State  of  Punjab  be  reorganised
 on  a  linguistic  basis.  And  afterwards,
 when  this  boundary  commission  was
 appointed,  the  terms  of  reference  also
 made  that  aoundantly  clear.  In  the
 resolution  it  has  been  stated  very  clearly
 that  the  Government  of  India  have  decided
 lo  reorganise  the  present  State  oj  Punjab
 on  a  linguistic  basis  so  as  to  constitute
 from  that  territory  two  States,  namely,
 Punjab  and  Haryana  States  after  trans-
 ferring  to  Himachal  Pradesh  such  of  the
 hill  areas,  ete.  etc.  It  again  repeats
 “cultural  and  linguistic  affinities”.  There-
 fore,  there  was  the  primary  element  of
 the  linguistic  basis,  and  further,  the  cul-
 tural  and  linguistic  affinities.  That  is
 purely  the  basis  for  this  reorganisation.
 The  repert  of  the  boundary  commission
 has  heen  derived  from  these  terms  of
 reference  and  is  based  on  that.  So,  I
 thought  that  the  hon.  Member,  Shri
 Kapur  Singh,  need  not  have  gone  on  this
 track  and  rejected  the  Bil  for  himself.

 J  hope—99  per  cent  I  am  sure—the  House
 will  accept  it.  But  why  should  even  one
 person  go  against  the  wishes  and  sentiments
 of  the  whole  House  and  the  principles
 which  have  been  adopted  by  this  House?
 ‘There  was  nothing  at  all  in  the  whole  his-
 tory  of  the  processes  which  preceded  the
 Kill  which  will  give  the  least  justification
 for  considering  that  we  were  proceeding  on
 any  consideration  based  on  community.

 The  hon.  member  also  said  something
 which  was  not  very  happy.  I  feel  unhappy
 and  other  members  also  feel  unhappy  about
 it—his  reference  to  the  judiciary.  There  is
 no  doubt,  I  think,  considering  the  traditions
 of  our  judiciary  and  the  way  it  has  been
 functioning,  that  it  has  placed  itself  on  a
 pedestal  as  high  as  any  judiciary  in  any
 other  country  in  the  world.  To  talk  of  it
 in  that  fashion  is  really  weakening  our  faith
 in  that  institution.

 Shri  Kapur  Singh:  I  endorse  this  general
 statement  of  yours,  but  in  the  peculiar  set-
 up  to  which  I  referred,  I  made  that  state-
 ment.

 Shri  Nanda:  He  has  made  that  statement
 in  the  present  context.  Why  is  this  cloud  of
 suspicion  being  raised  in  this  case?  There
 is  not  the  least  ground  for  any  kind  of
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 suspicion  being  created  about  it.  The  whole
 carecr  of  the  Chairman  and  members  of
 this  Commission,  all  they  have  done  in  the
 past,  only  confirms  us  in  our  faith  not  only in  judiciary  in  general,  but  in  those  per- sons  who  were  Chairman  and  members  of
 this  Commission.  The  Chairman  is  a  pcr- son  who  commands  the  highest  respect.  To
 say  at  all  there  was  the  least  kind  of  sus-
 picion  in  this  matter  is  totally  unjustified and  unfair.  I  hope  the  hon.  member  will
 take  it  from  us.  We  know  there  is  not
 the  least  ground  at  all  for  any  kind  of
 reflection  on  the  composition  and  working  of
 this  commission.

 Shri  Kapur  Singh:.  The  Home  Minister  has
 tried  to  give  a  slant  to  certain  observations
 which  I  have  made,  which  I  think  is  not
 borne  out  by  the  actual  words  I  used.  I
 said  nothing  about  the  honesty  of  the  mem-
 bers  of  the  Shah  Commission.  I  said  noth-
 ing  about  the  integrity  of  the  judiciary  in
 the  country,  I  am  one  with  the  hon.  Minis-
 ter  that  our  judiciary  has  maintained  the
 highest  standards  of  integrity  that  could  be
 expected  of  them.  What  I  actually  said  was
 —the  record  will  bear  me  out—that  to  at-
 tempt  to  make  a  quasi-political  use  of  the
 judiciary  is  a  wrong  thing  in  principle  and
 that  this  has  resulted  in  shaking  the  confi-
 dence  of  the  public  in  the  judiciary  itself.
 I  have  condemned  and  criticised  the  pecu-
 liar  use  of  the  judiciary  which  the  Congress
 Party  have  been  making  since  partition.
 Therefore,  to  try  to  say  that  I  am  casting
 any  aspersions  on  the  judiciary  of  the  coun-
 try  or  on  this  particular  commission  is  not
 fair.

 Shri  Nanda:  It  is  some  kind  of  a  philoso-
 phical  interpretation  to  make  a  distinction
 @etween  casting  reflection  and  saying  that
 it  is  a  political  use.  Let  us  leave  it  at  that.

 I  come  to  the  main  part  of  the  discussion.
 Most  of  it  ranged  round  Part  II,  that  is,  ter-
 ritorial  distribution,  allocation  of  various
 areas  between  one  State  and  another,  the
 Union  Territory  of  Himachal  Pradesh  and
 the  creation  of  a  new  Union  Territory  of
 Chandigarh.  If  we  just  recall  all  the  claims
 made  and  counter  claims  made,  it  will  be
 found  that  there  was  a  lot  of  dissatisfaction
 expressed.  But  it  was  not  in  one  direction.
 There  was  dissatisfaction,  discontent,  ex-
 pressed  by  hon.  Members  from  Haryana,  that
 they  have  not  had  enough,  they  have  not
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 had  a  fair  deal,  what  really  should  have
 gone  to  Haryana  remained  in  Punjab  etc.
 On  the  other  hand,  hon.  Members  from
 Punjab  had  asserted  very  strongly,  with
 great  force  and  passion....

 Shri  Kapur  Singh:  With  great  sincerity.
 Shri  Nanda:......  that  Punjabi-speaking

 areas  have  been  allotted  to  Haryana.  I  be-
 lieve,  this  alone  will  convince  the  House
 -that  there  has  been  reconciliation  of  con-
 flicting  claims,  that  if  the  Boundary  Com-
 mission  had  gone  a  little  further  in  this
 way  or  that  way  the  discontent  would  have
 been  accentuated  on  the  one  side  or  on  the
 other.

 Therefore,  it  was  a  very  difficult  task,  a
 complex  task,  an  immense  task,  let  us  rea-
 lise,  that  was  entrusted  to  them,  and  those
 in  whose  hands.  it  was  entrusted  have  done
 the  job  very  well.  They  have  done
 something  which  has  not  satisfied  everybody,
 all  parties,  but  anything  better  was  mot  con-
 ceivable  at  all,  because,  as  I  said,  it  might
 have  meant  even  a  still  more  sense  of  de-
 privation  one  side  or  the  other.

 But  my  main  answer  to  this  is,  here  it  is
 not  a  question  of  argyment.  Here  we  are
 not  going  into  the  question  of  merits.  The
 moment  we  start  entering  into  the  merit  of
 one  recommendation  or  another,  whether
 this  village  or  this  tehsil  should  have  been
 here  or  there,  then  we  reopen  the  whole
 question.  This  is  not  what  we  do  here.
 ‘Then  there  would  be  no  Reorganisation  Bill
 passed  today.  It  will  take  us  nowhere  at
 all.  Therefore,  I  believe,  possibly,  the  hon.
 Members  who  have  spoken,  they  have  also
 spoken  just  for  the  purpose  of  ventilating
 something  which  they  were  bound  to  ex-
 press,  putting  forward  their  demands,  giving
 expression  to  their  feelings.  Let  it  rest  at
 that.  It  is  not  for  me  now  to  go  into  these
 demands  on  merits.  We  have  accepted  the
 report  of  the  Boundary  Commission  and  the
 unanimous  recommendation  of  the  Boundary
 Commission  has  been  accepted.

 The  only  thing  that  remains,  as  I  have
 explained,  is  about  Chandigarh.  That  was
 not  "a  recom:  The
 hon.  Member  from  there  said,  you  have  di-
 vided  it  into  three  parts  instead  of  two.
 Then  he  said,  what  is  the  matter,  a  little
 bit  of  land  here  or  a  little  bit  of  land  there
 is  i:  terial  and,  therefore,  why  not  we
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 give  it  back  to  one  State  or  the  other.  If
 it  is  really  immaterial,  what  is  the  serious
 objection  to  have  a  Union  Territory  also
 if  it  does  not  matter  one  way  or  the  other?
 But  I  am  not  quite  sure  about  the  trend
 of  the  mind  of  the  hon.  Member—it  was
 Shri  Umanath.  Then  he  said,  now  you  go
 ahead,  you  have  made  one  recommendation,
 you  have  taken  one  State,  take  the  other
 State,  take  Jarkhand,  take  the
 areas  and  so  on.  I  do  not  want  to  throw
 any  suspicion  on  the  working  of  the  mind,
 but  he  is  suggesting  creation  of  more  and
 more  division  in  the  country.  We  do  not
 want  more  and  more  division  at  all.

 So  far
 there  be

 as  Chandigarh  is  concerned,  let
 no  more  argument  about  it.  It

 has  been  settled,  accepted  and  there  is  no
 way  now  except,  again,  as  he  said,  to  open
 the  whole  thing.  That  may  mean  delay.
 We  know  how  long  it  will  take  again  to  re-
 consider  the  whole  thing,  giving  it  to  some
 other  Commission,  going  into  all  these  things
 etc.  It  is  not  possible.  Therefore,  let  us
 not  argue  about  these  things;  let  us  take
 them  in  good  spirit.  Maybe,  that  some
 persons  inay  feel  that  Punjab  has  a  better
 claim  than  Haryana.  On  the  other  hand,
 Haryana  people  may  say:  here  was  a  majo-
 rity  recommendation  in  our  favour,  why
 have  you  departed  from  that  at  all.  So,  it
 is  good  enough,  as  it  is.  It  serves  our  pur-
 poses;  it  serves  the  purposes  of  Haryana  and
 Punjab  to  have  the  capital  there.  It  is  also
 an  economical  arrangement.  It  is  an  ar-
 rangement  which  is  going  to  be  in  the  inte-
 rests  of  all  concerned.
 20.00  hrs.

 Now.  I  will  take  up  another  two  or  three
 points  which  have  been  made  here.  After
 the  Guestion  which  territory  should  go  io
 which  State  and  the  question  of  Chandi-
 garh,  very  little  remains  which  was  actually
 the  subject  of  disagreement.  Only  very  few
 provisions  of  this  Bill  were  subject  to  severe
 criticism.  There  was  very  mild  criticism  of
 two  or  three  features,  and  I  shall  attend  to
 them  now.

 Shri  Tyagi:  Could  you  give  us  an  assur-
 ance  that  there  will  be  no  further  division
 of  any  part  of  our  country?

 An  hon.  Member:  How  can  he?  People
 will  squat  an  the  railway  track  and  it
 will  he  granted.

 other  Hin'
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 Shri  Nanda:  Who  can  say  about  the
 futurc?  It  may  also  be  that  there  will  he
 re-organisation  so  that  there  are  fewer  States
 than  now.  The  future  can  be  that  way
 also.  =

 Shri  Tyagi:  That  will  be  welcome.

 Shri  Nanda:  Among  the  questions  raised,
 one  was  about  common  links.  I  am  very
 glad  that  there  was  no  kind  of  antipathy to  common  links.  At  some  stage  very  strong
 feelings  were  expressed  on  common  links
 but  when  they  saw  the  Bill  and  when  ii
 was  noticed  that  the  way  in  which  the
 common  links  have  been  provided  in  the
 Bill  is  serving  some  useful  purpose,  there  was
 a  very  great  deal  of  sympathy  for’  them  and
 therc  was  acceptance  of  those  provisions.

 On  the  question  of  High  Court  one  or
 two  hon.  Members  asked:  why  not  have  twe
 High  Courts  at  once.  That  is  to  say,  im
 the  same  capital,  in  Chandigarh,  there  should
 be  one  High  Court  on  one  side  of  the  road
 and  another  High  Court  on  another  side
 of  the  road.

 An  hon.  Member:  There  are  two  Assem-
 bly  buildings.

 Shri  Nanda:  That  is  true.  But,  why  ge
 on  adding  to  them,  incurring  more  expen-
 diture  on  things  when  it  is  avoidable?  Hav-
 ing  got  the  Assembly,  they  have  got  every-
 thing  they  want.  So,  why  try  to  fight  shy
 of  links  which  are  going  to  mean  more
 economy  in  expenditure?  Why  have  twe
 High  Courts  when  a  common  High  Court
 will  serve  the  purpose,  as  it  has  been  serv-
 ing  so  far.  The  High  Court  has  been  serv-
 ing  this  purpose.

 Then,  it  is  open  to  the  States,  if  they
 want,  at  any  stage,  later  on,  to  have  separate
 High  Courts.  Not  that  I  am  recommend-
 ing  that.  I  believe  it  is  a  good  thing  to
 have  a  common  High  Court.  Having  sepa:
 Tated  is  it  necessary  to  go  on  separating
 yourself  in  everything,  having  nothing  m
 commons  Why  should  you  take  the  posi-
 tion  that  you  will  not  even  talk  with  one
 another?  Instead  of  that,  why  not  try  to
 have  close  links?  Already,-the  essence  of
 the  demand  has  been  met.  The  other  re-
 quirement  is  good  neighbourliness,  friendly
 relations,  having  links  which  are  going  to
 be  useful,
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 [Shri  Nanda].
 I  may  say  that  these  links  are  not  only between  these  two  States.  The  aim,  the

 purpose,  the  function  of  the  zonal  council
 is  to  try  to  develop  more  and  more  links
 which  will  enable  the  States  to  have  more
 collaboration  in  matters  which  can  serve
 common  purposes.  Therefore,  a  High  Court
 in  this  case  serves  a  common  purpose.  Yet,
 when  it  comes  later  on,  nobody  can  prevent a  State  from  having  a  High  Court  of  its
 own  if  it  wants.  I  hope,  they  will  find  that
 it  is  a  good  thing  and  they  will  not  think  of
 having  separate  High  Courts;  but  if  they
 choose  to  do  so,  nobody  can  prevent  that.

 Then,  about  the  96l  census  some  motives
 were  attributed  as  if  the  whole  thing  started
 with  any  kind  of  a  communal  motivation.
 There  is  nothing  of  the  kind.  It  was  not
 the  96]  census  only.  As  hon,  Members
 will  remember,  there  was  the  96l  census
 and  other  relevant  considerations.  The
 Commission,  it  said,  may  also  take  into  ac-
 count  such  other  factors  as  administrative
 convenience.  economic  well-being,  geogra-
 phic  contiguity  and  facility  of  communica-
 tion.  Therefore  it  has  not  at  all  been  any
 kind  of  a  narrow  basis  adopted.  The  start-
 ing  point  could  not  be  otherwise,  but  care
 was  taken  to  introduce  all  other  considera-
 tions  which  would  enable  the  Boundary
 Coramission  to  take  a  fair  view,  a  view
 which  will  embrace  or  comprehend  all  those
 considerations  which  were  relevant  for  the
 purpose  of  determination  of  the  claims  of
 the  parties  in  this  case.

 A  mention  was  made  of  certain  deficien-
 cies  in  various  clauses  of  the  Bill.  As  I
 said  in  the  opening  remarks,  after  fuller
 censideration  it  has  been  felt  that  some
 improvement  has  to  be  made  and  for  that
 ptirpose  a  set  of  amendments  on  behalf  of
 the  Government  have  been  circulated.  We
 shall  deal  with  them  when  we  are  dealing
 with  the  clauses,

 Then  there  was  the  question  that  Hima-
 cha!  Pradesh  should  be  a  State.  This  was
 net  the  cccasion  when  we  could  have  gone
 into  that  matter.  A  number  of  hon.  Mem-
 bers  have  spoken  in  that  connection,  but
 that  is  a  matter  which  lies  outside  the
 parview  of  this  Bill.

 SEPTEMBER  6,  1966  Reorganisation  Bill  9602

 Finally,  I  will  say,  when  we  proceed  to
 consider  the  clauses,  I  hope  the  same....
 (nlerruption)

 Mr,  Chairman:  The  question  is:

 “That  the  Bill  to  provide  for  the
 reorganisation  of  the  existing  State  of
 Punjab  and  for  matters  connected  there-
 with,  be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  €hairman:  The  House  will  now  take
 up  clause-hy-clause  consideration  of  the  Bill.

 Clause  2—  (Definitions)
 Shri  Buta  Singh:  Sir,  I  beg  to  move:,

 Page  2,  lines  5  and  16,—

 omit  “the  Union  in  relation  to  the
 Union  territory  of  Chandigarh
 and’  (I)

 क्लाज़  2  में  मेरा  एक  अमेंडमेंट  है  ।
 यह  अमेंडमेंट  लाइंज  5  और  6  मेंदूसे[कुछ
 शब्द  निकालने  के  बारे  में  है  -  सब-कलाज़
 एम०  इस  प्रकार  से  है  ।

 successor  State”,  in  relation  to  the
 existing  State  of  Punjab,  means  the
 State  of  Punjab  or  Haryana,  and  includes
 alsc  the  Union  in  relation  to  the  Union
 territory  of  Chandigarh  and  the  trans-
 ferred  tetritory;”

 मैं  ने  चाहा  है  कि  इस  में  से  ये  जो  शब्द  हैं

 “the  Union  in  relation  to  the  Union
 territory  of  Chandigarh  and”

 इनको  काट  दिया  जाएं  ।

 चंडीगढ़  के  बारे.  में  बहुत  से  माननीय
 सदस्यों  ने  अपनी  ग्रपनी  राय  दी  है

 |  मैं
 दाप  के  जरिये.  से  होम  मिनिस्टर  साहब  से
 यह  दरख्वास्त  करना  चाहता  हुं  कि  जब
 चंडीगढ़  के  बारे  में  विचार  किया  जाये.  तो
 इस  शहर,  इस  कैपिटल  सिटी  की  हिस्ट्री  की
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 तरफ़  देखा  जाये,  यह  देखा  जाये  कि  कितने
 गांव  वहां  से  उजाड़े  गये,  उन  गांवों  में  रहने
 वाले  लोग  क्‍या  भाषा  बोलते  थे,  उन  का
 कल्चर  क्‍या  था  और  उनको  किस  भाषा  के
 लोग  कहा  जाता  था  |  श्री  नन्दा  खद॒  जानते
 हैं  कि  वे  सब  के  सत्र  पंजाबी  ये,  उनकी  भाषा
 पंजाबी  थी  और  जो  ज़मीन  उन  से  ली  गई,
 वह  भी  उन्हीं  की  ज़मीन  थी  ौर  वह  पंजाबी
 रिजन  की  जमीन  थी  ।  इस  लिए  चंडीगढ़
 को  जो  यूनियन  टेरीटरी  बनाया  जा  रहा  है,
 मैं  उसका  विरोध  करता  हंं  ।  चंडीगढ़  पंजाब
 गवर्नमेंट  की  सीट  था  और  झ्आजाज  भी  चंडीगढ़
 के  एम०  एल०  ए०  को  पंजाब  एसेम्बली
 में  जगह  मिल  रही  है  जिसका
 मतलब  यह  है  कि  सरकार  अपने  दिल  में
 जानती  है  कि  चंडीगढ़  पंजाबी  सूबे  का  हिस्सा
 है  ।  मैं  समझता  हूं  कि  यह  उचित  नहीं  है
 कि  इसको  सिर्फ  इस  लिए  उस  से  अलाहिदा
 कर  दिया  जाए  कि  इस  में  कालेज  और

 यनिवर्मिटी  में  कुछ  तालिब-इल्मों  की  जबान
 पंजाबी  नहीं  है  ।  मैं  चाहता  हूं  कि  श्री  नन्‍्दा
 किसो  दिन  चंडीगढ़  जा  कर  वहां  के  किसी  भी
 सेक्टर  का  मुझायना  करें  ।  अगर  वह  एक
 सेक्टर  में  भी  दस  फो  सदी  हिन्दी  बोलने
 वाले  निकाल  दें,  तो  मैं  अपना.  क्लेम  छोड़ने क
 को  तैयार  हूं  ।

 इन  शब्दों  के  साथ  मैं  चाहता  हूं  कि
 होम  मिनिस्टर  साहब  मेरी  अमेंडमेंट  को  मान  लें
 आर  चंडीगढ़  को  पंजाबो  सूबे  का  भाग  बना
 दे।

 Shri  Nanda:  It  goes  against  the  very  im-
 portant  components  of  the  Bill.  It  cannot
 be  accepted.

 Mr.  Chairman:  I  shall  now  put  Amend-
 ment  No.  }  to  the  vote  of  the  House.

 Amendment  No.  |  was  put  and  negatived.
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 Mr.  Chairman:  The  question  is:

 “That  clause  2  stand  part  of  the  Bin”

 Tie  motion  was  adopted.

 Glause  2  was  added  to  the  Bill

 Clause  3.—  (Formation  of  Haryana  State)

 Shri  Buta  Singh:  I  move:

 “Page  2,  line  33,—

 (i)  after  “Hissar”  insert—“excluding
 Sirsa  Tehsil  Tohana  Sub  Tehsil

 and  Ratia  Block.”

 (ii)  after  “Karnal”  insert—“excluding
 Shahabad  Police  Station  and
 Guhla  Sub-Tehsil”  Q)

 “Page  2,  line  36,—

 after  “Ambala”  insert—

 ‘excluding  Saddar  Police  Statien”  (3)

 “Page  3,—

 Grut  lines  3  to  5  (4)

 “Page  3,  line  l,—

 for  “clauses  (c),  (d)  and  (€)”  stsbe
 titute—

 “clause  (c)”  (5)

 “Page  a

 omit  iimnes  I5  to  l7"  6)

 “Page  3,—

 omit  lines  8  to  20”  )
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 Shri  Hem  Raj:  I  move:

 “Page  3,--

 (i)  omit  lines  ]  to  5

 (ii)  in  line  l],  omit  ‘(d)  and  (e)’
 (iii)  lincs  3  and  ‘4,  omit

 that  district,—’
 ‘and  in

 (iv)  emis  lines  I5  to  20”  (47)

 Shri  Gajraj  Singh  Rao:  I  move:

 Page  2

 after  line  5,  insert—

 (f;  Chandigarh  and.  territories  of
 Manimajra  and  Manauli  Kanungo
 circles  of  Kharar  tehsil  of  Ambala
 district  specified  in  the  Second
 Schedule;

 (s;  Bhatinda  and  Fazilka  tehsil  of
 Ferozepore  district  of  Punjab,”

 (105)

 श्री  बटा  सिहू  :  क्लाज़  3  में  यह  कहा  गया
 है  कि  नई  बनने  वाली  हरियाणा  स्टेट  में  और
 इलाकों  के  अलावा  हिसार  और  करनाल  जिले
 भी  शामिल  किये  जायेंगे  ।  मैं  निवेदन  -.करना
 चाहता  हूं  कि  हिसार  में  सिरसा  तहसील,
 टोहना,  सब-तहसील  और  रतिया  ब्लाक  के
 भी  इलाके  हैं,  जो  पंजाबी  बोलने  वाले  हैं,  जिन
 की  भाषा  पंजाबी  है,  जहां  के  बहुसंख्यक  रहने
 बाले  पंजाबी  हैं।  मैं  अपनी  अमेंडमेंट  के  जरिये
 यह  चाहता  हूं  कि  इन  इलाकों  को  हिसार  से

 एक्स्वलूड  कर  के  पंजाबी  सूबे  में  मिला
 दिया  जाये,  ताकि  वह  एक  कम्पेक्ट  यूनिट  बन
 जाये  ।  जो  लोग  पंजाबी  बोलते  हैं  ,  वे  इस
 लाज  के  ज़रिये  पंजाब  से  अलग  किये  जा  रहे
 हैं।  मैं  इस  अमेंडमेंट  के  ज़रिये  उन  को  पंजाब
 में  शामिल  करना  चाहता  हूं  ।

 इसी  तरह  करनाल  जिले  में  शाहाबाद
 पुलिस  स्टेशन  और  गुहला  सब-तहसील  के
 इलाके  में  विल्कुल  शुद्ध  पंजाबी  बोलने
 बाले  लोग  हैं  1  वहां  पर  बहुसंख्या  पंजाबी  बोलने
 बाले  लोगों  की  है  7  मैं  अ्रपनी  इस  एमेंडमेंट
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 के  जरिये  यह  चाहता  हूं  कि  इस.  इलाके  को
 करनाल  से  काट  कर  पंजाबी  सूबे  में  शामिल
 कर  दिया  जाये  ।

 Shri  Hem  Raj:  I  have  moved  my  Amend-
 ment  No.  47,  namely,  on  page  3,  (i)  omit
 lines  ]  to  5;  (ii)  in  line  l],  omit  (d)  and
 (e)”;  (iii)  lines  3  and  iW  omit  “and  in

 that  district”;  and  (iv)  omit  line  I5  to  20,

 In  this  connection  I  would  simply  refer
 to  the  Boundary  Commission’s  report,  the
 minority  report,  page  54,  para  ‘13,  It  says:

 “Kalka  Police  Station  is  contiguous
 with  Simla  district.  Kalka  town  pro-
 vides  the  main  gateway  to  the  Hima-

 chal  Pradesh  for  the  rest  of  India  and
 the  economy  of  the  township  and  sur-
 rounding  area  is  closely  connected  with
 that  of  Himachal  Pradesh,”

 Moreover,  so  far  as  the  linguistic  question
 is  concerned  they  say  that  73  per  cent  is
 Hindi-speaking.  Therefore,  My  contention
 is  that  these  areas  should  be  merged  with
 Himachal  Pradesh.

 Shri  Gajraj  Singh  Rao:  I  want  to  say that  the  findings  of  the  Boundary  Com-
 mission  are  in  favour  of  my  amendment,
 The  majority  report  is  there.  But  if  it  is
 not  feasible.  then  I  shall  withdraw  my
 amendment.  I  onjy  wanted  to  draw  atten-
 tion  to  the  fact  that  the  report  is  in  my favour  and.  therefore  it  should,  in  the  nor-
 mal  course,  be  adopted.

 Shri  Nanda:  The  hon.  members  have  had
 the  pleasure  of  moving  their  amend-
 ments...

 Shri  Bura  Singh:  Let  him  not  treat  them
 so  lightly,  I  am  very  serious.

 Shri  Nanda:  Of  course  they  are  serious.
 They  know  that  in  connection  with  the  con-
 text  of  this  Bill  and  in  the  light  of  the
 observations  that  I  made  with  regard  to
 the  claims,  it  will  not  be  possible  for  me  to
 accept  them.

 Mr.  Chairman:  I  now  put  Mr.  Buta
 Singh’s  amendments  to  Clause  3,  namety,
 Amendments  Nos.  2,  3,  4,  5,  6,  and  7,  to
 the  vote  of  the  House.
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 Amendments  Nos.  2  to  7  were  put  and
 negatived.

 Mr.  Chairman:  I  now  put  Mr.  Hem
 Raj’s  amendment,  namely.  Amendment  No.
 47,  to  the  vote  of  the  House.

 Amendment  No.  47  was  put  and
 negatived.

 Mr.  Chairman:  I  now  take  up  Amend-
 ment  No.  105,  that  of  Mr.  Gajraj  Singh  Rao.

 Shri  Gajraj  Singh  Rao:  I  only  wanted
 to  bring  it  to  the  notice  of  the  House,  I
 vould  like  to  withdraw  the  amendment,

 Mr.  Chairman:  Has  he  the  leave  of  the
 House  to  withdraw  his  amendmeni?

 Several  hon.  Member:  Ycs.

 Amendment  No.  05  was,  by  leave,
 withdrawn,

 Mr.  Chairman:  The  question  is:
 “That  Clause  3  stand  part  of  the  Bill”

 The  motion  was  adopted,
 Clause  3  was  added  to  the  Bill.

 Clause  Ae  (Formation  of  Union  territory
 of  Chandigarh)

 Mr.  Chairman:  Now  Clause  4  is  before
 the  House

 Shri  Buta  Singh:  I  beg  to  move:

 Page  3,—

 for  clause  4,  substitute—

 “4,  On  and  from  the  appointed
 day,  Chandigarh  comprising  of  the
 territories  of  Manimajra  and  Manauli
 kanungo  circles  of  Kharar  tehsil  of
 Ambala  district  in  the  existing  State  of
 ‘Punjab  as  are  specified  in  the  Second
 Schedule  shall  form  part  of  Punjab
 and  shall  be  the  capital  of  Punjab
 State”  (89)

 चेयरमन  साहब  ,  क्लाज़  4  का  भी  सम्बन्ध
 चंडीगढ़  से  है  ।  इस  से  पहली  जो  बलाज़.  है,  वह
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 इसी  से  निकली  हुई  है।  होम  मिनिस्टर
 साहब  खूद  जानते  हैं  कि  हरियाणा  प्रान्त  के
 लीडर  कई  बार  उन  के  सामने  और  श्री  सत्य
 नारायण  सिहा  के  सामने  प्राईवेट्ली  यह  मान
 चुके  हैं  --मैं  उन  का  नाम  ले  सकता  हूं,  लेकिन
 मैं  इस  वक्‍त  नहीं  लूंगा--  कि  हम  ने  कभी  यह
 उम्मीद  नहीं  की  थी  कि  हमें  चंडीगढ़  मिल
 जायेगा,  लेकिन  चूंकि  वह  अब  हमें  मिल  गया
 है,  इस  लिए  हम  उस  को  नहीं  छोड़ेंगे  ।  मैं
 होम  मिनिस्टर  साहब  से  यह  अपील  करूंगा
 कि  किसी  इलाके  से  उस  के  हुकूक  को  छीन
 लेना  लोक  राज्य  की  सब  रवायात  के
 खिलाफ़  है  |

 मैं  फिर  अपील  करता  हूं  कि  यह  जो  बात
 चंडीगढ़  की  है  यह  हमारे  पंजाबी  सूबे
 की  रूपरेखा  है,  उस  को  क्‍यों  बरबाद
 करना  चाहते  हैं?  अगर  आज  पंजाबी  सूबा
 देने  जा  रहे  हैं  तो  पूरी  तरह  से  दें,  इस  तरह  से
 रिजवंशन  से  न  दें  और  इस  तरह  से  चंड़ीगढ़
 जो  पंजाबी  सूबे  का  कुदरती  अंग  है,  वह
 पंजाबी  सूब  के  साथ  मिलाया  जाय,  उस  को
 पंजाबी  सूबे  के साथ  रहने  दिया  जाय  |  यह
 मैं भ्रपील  होम  मिनिस्टर  साहब  से  करता
 हूं  1

 Shri  Nanda:  I  need  not  8०  repeating
 my  answer,  The  answer  given  earlier
 applies  to  this  also.

 Mr.  Chairman:
 amendment  No.
 House.

 I  should  now  put
 89  to  the  vote  of  the

 Amendment  No,  89  was  put  and  negatived,

 Mr.  Chairman:  The  question  is:

 “That
 Bill”.

 clause  4  stand  part  of  the

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.
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 Clause  5—  (Transfer  of  territory  from
 Punjab  to  Himachal  Pradesh)
 Shri  Buta  Singh:  I  beg  to  move:

 (i)  Page  3,  omit  line  34,  (8)
 (ii)  Page  3,  omit  lines  35  and  36,  (9)
 (iii)  Page  4,  omit  lines  ]  to  10.  (10)

 Shri  Hem  Raj:  I  beg  to  move:
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 थर्ड  शिड्यल्ड  में  दिया  हुआ  है.  ।  कोई
 भी  निष्पक्ष  आदमी  आज  वहां  जाकर
 देखे  तो  वह  इसी  नतोज  पर  पहुंचेगा  कि  उस
 का  एक  व्यवित्त  भी  हिन्दी  नहीं  बोलता  है  ।
 इसलिए  मेरी  हम  मिनिस्टर  साहब  से
 फिर  वही  अपील  है,  मैं  रिपीट  करना
 चाहता  हूं  कि  यह  ज  इलाके  हैं  जो  पंजाबी
 बोलने  वाले  हैं  भ्रम्बाला  जिले  के और  होशिया र-
 पुर  जिले  के  इनको  पंजाब  में  ही  रहने  दिया
 जाय

 (i)  Page  3,  omit  line  35  and  36.  (64)

 (ii)  Pages  3  and  4,  for  lines  35  and
 36,  and  1  to  5  respectively,
 substitute  “(c)  Una  tahsil.”.  (65)

 Shri  Hem  Raj:  So  far  as  my  amend-
 ments  are  concerned,  I  shall  only  refer  to
 para  77  of  the  Boundary  Commission's  re-
 port,  which  reads  as  follows:

 (iii)  Page  4,  omit  lines  1  to  5.  (66)
 (iv)  Page  4,  after  line  8,  insert—

 “(g)  Pinjore  kanungo  circle  of
 Kharar  tahsil  of  Ambala  district;

 “Taking  into  consideration  the  physi- (0)  the  territories  in  Manimajra  and  cal  characteristics,  life  of  the  people,
 kanungo  circle  of  Kharar  tahsil  their  habits,  customs,  manners,  festivals,
 of  Ambala  district  specified  in  the  flora  and  fauna  of  the  region  and
 First  Schedule,”.  (84)  interdependence  of  the  people  with

 Mr.  Chairman:  There  are  some  amend-  the  people  of  the  adjacent  districts
 ments  in  the  name  of  Shri  Pratap  Singh,
 Is  he  moving  those  amendments?

 of  Bilaspur  and  Kangra  there  is
 no  doubt  that  the  tehsil  Una  has  lin-
 guistic  and  cultural  affinities  with
 Himachal  Pradesh.  But  we  are  of  the
 view  that  this  tehsil  should  be
 divided  between  the  Punjabi-speaking
 State  and  Himachal  Pradesh,  for  in
 our  view  the  Bhakra  dam  and  its
 canals,  the  Nangal  hydel  canals  and
 the  power  and  other  industrial  com-
 plex  should  remain  in  the  Punjabi-

 speaking  State,”.

 Shri  Pratap  Singh:  No,  I  am  not  moving
 them.

 Mr.  Chairman:  So,  amendments  Nos.  8,
 9,  10,  64,  65  66  and  84  are  now  before
 the  House,

 श्री  बूटा  सिंह  :  अमेंडमेंट  नं  8,  9,  0
 के  ऊपर  चेयरमन  साहब,  मैं  होम  मिनिस्टर
 साहब  से  दरख्वास्त  करूंगा  कि  यह  जो
 अम्बाला  डिस्ट्रिटट  को  वाइफरकेट  किया
 गया  है,  कुछ  हिस्सा  इस  का  काटकर  हिमाचल
 को  दिया  जा  रहा  है,  कुछ  हरयाना  को

 My  argument  is  that  so  far  the  arguments
 advanced  by  the  Boundary  Commission
 are  concerned,  they  are  clear  that  this
 is  a  Hindi-speaking  area,  and  at  the  same

 दिया  जा  रहा  है,  यह  जो  इलाके  हैं  यह  time  it  has  a'so  cultural  and  linguistic
 rat  हैं  दिए.

 affinities  with  Himachal  Pradesh,  So  far पजाबा  बालने  वाल  हूँ,  इन  का  मत  काटिए  as  Bhakra-Nangal  is  ¢oncerned,  that  is
 क्योंकि  आप  का  जो  टम्स  आफ  रेफरेंस  था
 कमीशन  को  वह  उस  का  यूनिट  तहसील
 था।  लेकिन  हम  देखते  हैं  कि क्‌्छ  गांव  जो  कि
 पंजाबी  बोलने  वाले  हैं  उन  को  काट  कर
 हिमाचल  प्रदेश  के  साथ  लगा  दिया  गया  है  |
 विलेज  कोपर  फ,भिंग  पार्ट  आफ  ऊना  तहसील
 आफ  होशियारपुर  डिस्ट्रिकक  यह  आपके

 going  to  be  a  Centrally  managed  project.
 Therefore,  the  whole  of  Una  tehsil,  I  would
 submit,  should  be  merged  with  Himachal
 Pradesh.

 Shri  Nanda:  In  this  we  have  followed
 strictly  the  recommendations  of  the  Boun-
 dary  Commission  and  we  do  not  want  to
 depart  from  them...
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 Mr.  Chairman:  I  will  put  amendments
 Nos.  8,  9  and  0  of  Shri  Buta  Singh  to
 vote,

 Amendments  Nos.  8,  9  and  0  were  put
 and  negatived.

 Mr.  Chairman:  I  shall  now  put  amend-
 ments  Nos,  64,  65,  66  and  84  of  Shri  Hem
 Raj  to  vote,

 Amendments  64,  65,  66  and  84  were  put
 and  negatived.

 Mr,  Chairman:  The  question  is:

 “That  clause  5  stand  part  of  the  Bill’.

 The  motion  was  adopted.
 Clauses  5  was  added  to  the  Bill.

 Clause  6.—  (State  of  Punjab  and  territorial
 divisions  thereof)

 Shri  Buta  Singh:  I  move:

 Page  4,  lines  33  and  34,—for  “other  than
 those  specified  in  sub-section  (dd)  of  section
 3,  section  4  and  sub-section  (l)  of  section
 57,

 Substitute—“other  than  those  included
 in  the  territories  of  Haryana  and  Hima-
 chal  Pradesh,  along  with  District  Gangana-
 gar  of  Rajasthan  State”,  (I])

 This  is  almost  on  the  same  _  lines  on
 which  I  have  trying  to  convince  the  hon.
 Home  Minister  who  seems  to  be  in  no
 mood  to  be  convinced  and  so  ‘unconvinci-
 ble’  that  he  has  not  even  cared  to  consider
 it  sympathetically  and  that  he  is  stick-
 ing  to  the  recommendations  of  the  Com-
 mission  which  are  not  free  from  suspicion.-

 I  have  moved  this  amendment  No,  I}
 because  I  feel  that  the  geographical  con-
 tinguity  goes  right  up  to  the  district  of
 Ganganagar,  Rajasthan,  When  you  are
 forming  a  State  on  the  basis  of  a  language,
 why  should  you  preclude  an  area  which  is
 totally  and  completely  speaking  that  lan-
 guage,  that  is,  Punjabi-speaking?  So  I  re-
 quest  the  hon.  Minister  to  consider  it
 more  favourably  because  the  entire  area  is
 a  purely  Punjabi-speaking  area.

 Shri  Hem  Raj:  I  move:
 1657  (Ai)  LSD-9
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 Page  5,—omit  lines  2  to  20  (48).,

 Shri  Nanda:  I  have  been  opposed  even
 to  small  departures  from  the  unanimous
 recommendations  of  the  Boundary  Com-
 mission,  This  is  a  very  big  departure.  I
 certainly  cannot  accept  it,

 Shri  Buta  Singh:  I  move  No.  12  also.
 I  move,

 Page  5,  line  5,—for  “Nangal”  substitute
 “Anandpur  Sahib”.  —  (I2)

 I  wish  to  speak  on  this  also.

 चेयरमेन  साहब,  यह  जो  मेरा  अमेंडमेंट
 नम्बर  28  इस  में  मुझे  एक  बहुत  नम्प्रता
 के  साथ  निवेदन  करना  है,  यह  जो  सब-क्लाज
 (2)  है  इस  में  लिखा  हुआ  है  कि:

 “the  territories  which  immediately
 before  the  appointed  day  were  part  of
 Una  Tahsi]  of  Hoshiarpur  district  but
 are  not  transferred  by  virtue  of
 section  5,  shall  form  a  separate  tahsil
 known  as  Nangal  tahsil....”.

 मुझे  होम  मिनिस्टर  साहब  से  नम्न  निवेदन
 करना  है  कि  यह  जो  आप  नयी  तहसील  बनाने
 जा  रहे  हैं  और  उस  को  नया  नाम  देने  जा  रहे
 रहे  हैं,  मैं  कोई  ऐसी  बात  नहीं  मांगने  जा
 रहा  हूं  कि इस  को  पंजाब  के  साथ  लगाया
 जाय  या  हिमाचल  से  इस  को  काट
 दिया  जाय,  मेरी  मांग  यह  है  कि  इस  तहसील
 को  बजाय  नंगल  तहसील  कहने  के  इस  का  नाम

 आनन्दपुर  साहब  तहसील  रखा  जाय  ।  इस
 की  वजह  यह  है  कि  इस  जगह  को  गुरू  गोविन्द
 सिह  साहब  ने  बसाया  था  और  यही  से  गुरू
 तेग  बहादुर  सिंह  जी  दिल्ली  में  आकर  अपनी

 कर्बानी  दिए  थे।  इसलिए  इसको  ऐतिहासिक
 महत्ता  है  उस  को  जिन्दा  रखने  के  लिए
 और  दूसरे  अभी  हमारी  सरकार,  पंजाब  की
 सरकार  गूरु  गोविन्द  सिह  महाराज  की
 शताब्दी  मनाने  जा  रही  है,  अगर  उन  के
 नाम  से  इस  तहसील  का  नाम  आनन्दपुर  साहब
 रख  दिया  जाय  तो  मैं  समझता  हूं  कि  यह
 बहुत  मुनासिब  बात  होगी  ॥
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 [Shri  Buta  Singh}  Amendment  No.  48  was  put  and
 Shri  D.  C..  Sharma:.  I  support  the  negatived.

 amendment  of  Shri  Buta  Singh.  Mr.  Chairman:  The  question  is:

 Shri  A,  S.  Saigal:  I  also  support  it.  “That  Clause  6,  as  amended,  stand
 part  of  the  Bill.”

 Shri  Nanda:  I  have  every  sympathy
 with  what  the  hon.  Member  has  -  said.  The  motion  was  adopted.
 This  is  a  matter  for  .  the  State  to  Clause  6,  as  amended,  was  added  to  the make  any  change  in  the  name.  Bill This  is  not  the  place  where  this  can  be
 settled,  (Interruptions)  20.32  hrs,

 Mr.  Chairman:  He  says  it  is  for  the  The  Lok  Sabha  then  adjourned  till
 State:  thirty  minutes  past  twenty-one  of  the

 Clock,
 Shri  Buta  Singh:  They  can  very  well  do

 it  here.  It  will*  be  very  graceful  on  the
 part  of  Nandaji  if  he  accepts  my  request.  The  Lok  Sabha  re-assembled  at  thirty

 Shri  Ranga:  What  is  the  special  diffi-
 culty  for  my  hon,  friend  to  accept  this
 suggestion  ?  Can  he  not  agree  to  this  much

 of  a  gesture.  I  find  now  every  one  is  agreed
 to  it,

 श्री  हुकम  चन्द  कछवाय  :  क्या  पंजाबी
 सूबा  बनाने  के  बाद  यह  परिवतंन  नहीं  हो
 सकता  ?

 Shri  Nanda:  I  said  in  answer  to  the  hon.
 Member  who  moved  the  amendment  and
 stated  his  views  on  it,  I  responded,  and  I
 said  that  this  was  something  good,  I  ‘would
 personally  be  happy,  now  I  only  thought
 that  this  might  be  done  later  on  by  the
 State,  but  I  have  no  objection,  let  it  be
 done  here.

 .

 Mr.  Chairman:
 to  the  House.

 I  put  amendment  I)

 Amendment  No.  Wb  was  put  and
 negatived.

 Mr.  Chairman:  The  question  is:
 Page  5,  line  5,—

 for  “Nangal”
 Sahib”  (12).

 substitute  “Anandpur

 The  motion  was  adopted.

 Mr.  Chairman:  I  put  amendment  48  to
 the  House.

 minutes  past  twenty-one  of  the  Clock.

 [SHRI  P.  VENKATASUBBAIAH  in  the  Chair]

 श्री  हुकम  चन्द  कछवाय:सभापति  महोदय,
 मैं  आप  से  एक  व्यवस्था  चाहता  हूं  ;  आज
 हमारे  साथ  जो  अभद  व्ण्वहार  किया  गया  है,
 सब  माननीय  सदस्यों  के  साथ,  वह  बड़ा
 लज्जाजनक  है  हम  क़ो  कहा  गया  थाकि
 हमें  खाना  मिलेगा,  लेकिन  भोजन
 (व्यवधान)  हमारे  साथ  जो  अभद्र  व्यवहार
 किया  गया  है,  उस  को  हम  कभी  भी  बर्दाश्त
 नहीं  कर  सकते  हैं  1  इस  के  बारे  में  वहुत  बार
 शिकायतें  भी  की  गई  हैं।

 Mr.  Chairman:  Order,  order.  This  is
 not  the  place  where  you  have  to  raise  these
 questions,  We  will  take  up  —  clause-by-
 clause  consideration,

 श्री  हुकम  चन्द  कछुवाय  :  उस  को  निकाला
 जाये  |

 Shri  Jaipal  Singh:  Béfore  we  proceed,
 may  I  say  this  I  know  I  am  doing  some-
 thing  that  is  cxtra-ordinary.  It  has  nat
 happened  in  this  House  so  far.  But  news
 has  just  been  received.  I  hope  the  Leader
 of  the  House  is  also  agreed  that  it  is  a  very
 difficult,  situation  but  still  I  hope  that  we
 should  stand  for  a  couple  of  seconds.  The
 Prime  Minister  of  South  Africa  has  been
 assasinated.
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 Shri  Raghunath  Singh:  No.

 Punjab  BHADRA  ‘15,

 Shri  Jaipal  Singh:  If  you  do  not  want,
 you  need  not  accept  it.  May  I  say.  becausc
 the  future  will  be  very  different....

 Shri  Raghunath  Singh:  I  oppose  it  on
 the  ground  that  we  do  not  recognise  South
 Africa  and  he  was  a  man  who  was  responsi-
 ble  for  turning  out  many  lakhs  of  Indians
 from  South  Africa,  as  also  Africans.

 Shri  Tyagi:  According  to  an  old  stand-
 ing  convention,  we  should  do  this.
 Although  it  is  a  matter  of  grief  and  no
 doubt  all  of  us  are  grieved  at  this  news.
 Parliament  as  such  has  not  been  taking
 notice  of  such  things.  We  are  grieved  no
 doubt  but  that  resolution  need  not  be
 passed.  You  may  convey  it.

 Mr.  Chairman:  We  will  take  up  clause
 7....  (interruptions)

 Order,  order.  The  matter  is  over.

 श्री  सिद्धेश्वर  प्रसाद  (नालंदा):  सभापति
 महोदय,  मैं  जानना  चाहता  हूं  कि  हाउस  कब
 तक  बैठेगा  |

 श्री  हुकम  चन्द  कछवाय  :  सभापति
 महोदय,  मेरा  कहना  यह  है  कि  यह  बड़ी
 महत्वपूर्ण  चर्चा  है,  अगर  ऐसी  महत्वपूर्ण
 चर्चा  समाचार  पत्रों  में  नहीं  जाती  तो  हमारे
 चर्चा  करने  का  क़ोई  महत्व  नहीं  रहेगा
 समय  इतना  निकल  चुका  है  कि  इस  के  समा-
 चार  पत्नों  में  श्राने  मे ंबड़ी  कठिनाई  होगी  ।
 जो  पत्रकार  यहां  पर  हैं  उन  के  यहां  से  वापस
 जाने  में  काफी  समय  लगेगा,  इसलिये  यह
 अखबारों  में  नहीं  आ  सकेगा  ।

 Mr.  Chairman:  This  is  a  matter  not  to
 be  discussed  here.  It  is  not  for  the  Press
 that  we  are  sitting  here.  We  take  up  clause
 7,  now.  There  is  an  amendment,  No.  I3.

 श्री  हुकम  चन्द  कछवाय  :  यह  बहस  कल
 पर  रखिये  ।  हम  चाहते  हैं  कि  यह  चर्चा  अखबारों
 में  श्राये  ।

 888  (SAKA)  Reorganisation  Bilt  9676

 Clause  7—  (Amendment  of  the  First  Sche-
 dule  to  the  Constitution).

 ‘
 Shri  Buta  Singh:  This  amendment

 No.  3  is.in  my  name  and  the  name  of
 Mr.  Gulshan,  He  will  speak  on  it.

 श्री  गुलशन  :  सभापति  महोदय,  मैं
 प्रस्ताव  करता  हूं  कि  :

 I  beg  to  move:

 Page  6,—

 omit  lines  9  to  ‘13.  (i3)

 सभापति  महोदय,  इस  पर  पहले  ही
 बहुत  कुछ  कहा  जा  चुका  है  1  चंडीगढ़  को
 केन्द्रीय  सरकार  ने  अपने  अ्रधीन  ले  लिया
 है  लेकिन  दरअसल  यह  पंजाब  का  सिर  है।
 पंजाब  के  लोगों  नेइस  क़ो  बहुत  मेहनत
 के  साथ  बनाया  है  इसलिये  मैं  चाहूंगा  कि
 चंडीगढ़  पंजाब  के  हिस्से  में  ही  रहे  ।  इस  संबंध
 में  मैं  सिफे  इतना  ही  निवेदन  करना  चाहता  हूं  ।

 Mr.  Chairman:  I  shall  put  amendment
 No.  I3  to  the  vote  of  the  House.

 Amendment  No.  3  was  put  and
 negatived.

 Mr.  Chairman:  I  shall  put  clause/7  to  the
 Vote  of  the  House.

 The  question  is:

 “That  clause  7  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.
 e

 Clause  8  was  added  to  the  Bill.

 Mr.  Chairman:  There  are  three  amend-
 ments—33,  49  and  50.

 Shri  Hem  Raj:  I  do  not  move
 amendments  which  are  49  and  50,

 my
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 Mr.  Chairman:
 alone  remains.

 Then  amendment  33

 Shri  Virbhadra  Singh:  Sir,  I  beg  to  move:

 Page  6,  line  33,  for  “3  substitute  “4”
 (33).

 The  clause  9  seeks  to  amend  the  Fourth
 Schedule  to  the  Constitution,  which  relates
 to  the  allocation  of  seats  in  the  Council  of
 States.  My  amendment  is  with  regard  to
 the  allocation  of  seats  to  Himachal  Pradesh
 in  the  Council  of  States.  Himachal  Pra-
 desh  has  already  got  two  seats  in  the  Rajya
 Sabha,  and  this  Bill  increases  the  num-
 ber  to  three.  My  amendment  seeks  to  in-
 crease  this  number  to  four.  My  reasons  are
 that  Himachal  Pradesh  has  already  three
 seats  in  the  Council  of  States.  After  the
 integration  of  the  hill  areas  of  Punjab,  the
 population  of  Himachal  Pradesh  would  be
 more  than  doubled.  So,  it  is  proper  that
 representation  provided  for  Himachal  Pra-
 desh  in  the  Rajya  Sabha  is  also’  correspond-
 ingly  increased.

 My  second  reason  is  that  Himachal  Pra-
 desh,  as  a  Union  territory,  has  enjoyed  cer-
 tain  weightage  in  matters  of  representation
 in  the  State  legislature  and  in  Parliament.
 There  is  no  change  in  the  status  of  Hima-
 chal  Pradesh  now.  Therefore,  I  see  no
 reason  why  this  weightage  which  is  being
 enjoyed  by  Himachal  Pradesh  should  he
 reduced.

 I  hope  this  amendment,  therefore,  would
 be  accepted  by  the  House.

 Shri  Raghunath  Singh:  There  is  some
 force  in  the  amendment.

 [Division  35
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 Mr.  Chairman:  Does  the  Minister  accept
 the  amendment?

 Shri  Nanda:  I  do  not  accept  it.

 Mr.  Chairman:  The  .question  is:

 Page  6,  line  33,  for  “3”  substitute  ‘4”,
 (33)

 Those  for  the  motion  will  please  say
 “Aye”.

 Some  hon.  Members:  Aye.

 Mr,  Chairman:  Those  against  the  motion
 will  please  say  “No!

 Some  hon.  Members:  No.

 Mr.  Chairman:  The  Noes  have  it;  the
 Noes  have  it.

 Dr,  Ranen  Sen:  The  Ayes  Wave  it.

 Shri  Raghunath  Singh:
 a  Division.  It  is  too  late.

 Nobody  calls  for

 Mr.  Chairman:  Does  the  hon.  Member
 want  a  Division  ?

 Dr.  Ranen  Sen:  Yes,  Sir.

 Mr.  Chairman:  Division;  let  the  lobbies
 be  cleared.

 Mr.  Chairman:  The  question  is:

 Page  6,  line  33,  for  “3”  substitute  “4g,
 (33)

 Lok  Sabha  divided:

 24°42  hrs.]

 AYES

 Bhattacharya,  Shri  Dinen
 Gopalan,  Shri  A.  K.
 Gupta,  Shri  Priya
 Hem  Raj,  Shri
 Kachhavaiya,  Shri  Hukam  Chand
 Khanna,  Shri  P.  K.
 Kunhban,  Shri  P.

 Nambiar,  Shri
 Pottekkatt,  Shri

 Sen,  Dr.  Ranen

 Laxmi  Das,  Shri
 Murmu,  Sbri  Sarkar

 Roy,  Shri  Saradish

 Singh,  Shri  D.  N.

 Swamy,  Shri  Sivamurthy
 Umanath,  Shri
 Vidyalankar,  Shri  A.  N.
 Virbhadhra  Singh,  Shri
 Vishram  Prasad,  Shri
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 Abdul  Rashid,  Bakshi
 Achal  Singh,  Shri
 Achuthan,  Shri  ‘
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Anjanappa,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Balmiki,  Shri
 Basappa,  Shri
 Baswant,  Shri
 Besra,  Shri

 -Bhagat,  Shri  8.  R.
 Bhatkar,  Shri
 Biren  Dutta,  Shri
 Chanda,  Shrimati  Jyotsna
 Chandrabhan  Singh,  Shri
 Chaturvedi.  Shri  S.  N.
 Chaudhuri,  Shrimati  Kamala
 Chavda,  Shrimati  Joraben
 Daljit  Singh,  Shri
 Das,  Shri  B.  K.
 Das,  Shri  क्य,  T.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Deshmukh,  Shrimati_Vimla
 Dwivedi,  Shri  M.L.
 Elayaperumal,  Shri
 Gajraj  Singh  Rao,  Shri
 Ganapati,  Ram,  Shri
 Ganga  Devi,  Shrimati
 Gowdh,  Shri  Veeranna
 Guha,  Shri  A.  G.
 Haq,  Shri  M.  M.
 Heda,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.

 Jadhay,  Shri  Tulshidas
 Jaipal  Singh,  Shri

 Jamunadevi,  Shrimati

 Mr.  Chairman:  The  result  of  the  divi-
 sion  is:  Ayes  19;  Noes  ‘124,

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  9  stand  part  of  the  Bill”.
 The  motion  was  adopted,

 Clause  9  was  added  to  the  Bill.
 Clause  10.  (Allocation  of  sitting  members).

 Shri  Tyagi:
 this  -clause.

 i

 I  have  some  objection  to
 This  allots  the  seats  of  the

 Rajya  Sabha  to  the  newly  created  States,
 Schedule  IV  allots  seats  by  name.  It  says:
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 NOES
 Jayaraman  Shri
 Jha,  Shri  Yogendra
 Jyotishi,  Shri  J.  P.
 Kappen,  Shri
 Kishan  Veer,  Shri
 Koya,  Shri
 Krishna,  Shri  M.  R.
 Laskar,  ShriN.  R.
 Laxmi  Bai,  Shrimati
 Mahadeo  Prasad,  Shri
 Mahadeva  Prasad,  Dr.
 Mahida,  Shri  Narendra  Singh
 Mahishi,  Dr.  Sarojini
 Malaichami,  Shri
 Mali  Maniyappa,  Shri
 Mallick,  Shri  Rama  Chandra
 Mandal,  Shri  Yamuna  Prasad,
 Marandi,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mathur,  Shri  Shiv  Gharan
 Mehrotra,  Shri  Brij  Bihari
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Govinda
 Minimata,  Shrimati
 Mishra,  Shri  Bibhuti  3
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulananda
 More,  Shri  K.  L.
 Muhammad  Ismail,  Shri
 Murthy,  Shri  8,  5.
 Musafir,  Shri  G.  S.
 Nanda,  Shri
 Naskar,  Shri  P.  S.
 Niranjan  Lal,  Shri
 Pant,  Shri  K.  C.
 Patil,  Shri  D.  S.
 Patil,  Shri  J.  S.
 Patil,  Shri  S.  K.
 Rai,  Shrimati  Sahodra  Bai
 Rajdeo  Singh,  Shri

 “Of  the
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 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramanathan  Chettiar,  Shri  R.
 Ramdhani  Das,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.
 Saraf,  Shri  Sham  Lal
 Sen,  Shri  P.  G.
 Shah,  Shri  Manubhaj
 Shakuntala  Devi,  Shrimati
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdev  Singh
 Sidheshwar  Prasad,  Shri
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan
 Sivappraghasgan,  Shri  Ku.
 Snatak,  Shri  Nardeo
 Soy,  Shri  H.  C.
 Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Thengal,  Shri  Nallakoya
 Tiwary,  ShriD.  N.
 Tiwary,  Shri  K.  N.
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Varma,  Shri  M.  L.
 Veerabassappa,  Shri
 Verma,  Shri  Balgovind
 Wadiwa,  Shri
 Yadava,  Shri  B.  ९.  .

 four  sitting  members  whose
 term  of  office  will  expire  on  the  2nd

 Kaur  and
 such  one  as  the

 April,  1970,  namely,  Shri  Anup  Singh,
 Shri  Jagat  Narain,  Shrimati  Mohinder

 Shri  Uttam  Singh  Duggal,
 Chairman  of  the

 Council  of  States  may  determine  by

 two  of  the

 It  is  also  mentioned  that
 Ghani  and  Shri
 deemed  to  have  been  elected  to  fill  the

 drawing  lot  shall  be  deemed  to  have
 been  elected  to  fill  one
 allotted  to  the  State  of  Haryana..”  etc.

 of  the  seats

 Shri  Abdul
 Chaman  Lal  shall  be

 seats  allotted  to  Haryana.  I
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 (Shri  Tyagi]
 have  not  seen  any  Jaw  which  indicates  by
 name  that  such  and  such  person  shall  do
 such  and  such  a  thing.  Suppose  after
 passing  this  law,  he  refuses  to  represent
 that  area.  Is  there  any  punishment  to  be
 given  to  him?  Can  you  compe]  him  to
 resign?  That  is  something  ridiculous.

 It  is  mentioned  that  out  of  four  mem-
 bers  mentioned,  lottery  will  be  taken  and
 whusocvet  comes  in  the  lottery,  that  person
 will  represent  Haryana.  Out  of  these  four,
 Shri  Anup  Singh  belongs  to  Amritsar;  he
 is  a  voter  in  Amritsar,  Can  a  vaeter  of
 one  State  be  a  represtfitafive  of  another
 Siatc?  He  cannot  represzat  =  Uaryana.
 Similarly,  Shri  Jagat  Narain  belongs  to
 Jullundur.  Shrimati  Mohinder  Kaur  _  be-
 longs  to  Patiala.  All  these  people  belong
 to  the  ‘territory  "which  is  now  carved  out
 as  the  Punjab  State.  They  are  voters
 there.  They  can  only  represent  the  State
 where  they  are  voters.

 How  can  you  decide  it  by  lot  and  make
 such  a  provision  in  the  Act?  I  would,
 therefore,  suggest  that  the  legal  repercus-
 sions  of  this  may  be  examined.  It  would
 have  been  much  better  if’  we  had  passed
 a  law  that  the  term  of  all  these  Members
 will  expire  on  a  fixeq  date,  when  these
 States  are  created,  and  then  these  States
 will  immediately  elect  their  representatives
 to  the  Rajya  Sabha.  Here  we  are  trying
 to  accommodate  certain  politicians,  I
 think  it  is  a  bad  way  of  enacting  a  law.

 ‘Shri  D.  C.  Sharma:  I  think,  Sir,  Shri
 Tyagi,  a  veteran  parliamentarian,  has
 argued  the  case  in  a  very  laboured  way
 when  he  has  absolutely  no  case.  I  would
 say  that  the  whole  purpose  of  this  is  that
 the  continuity  of  the  membership  of  these
 persons  should  not  Be  broken.

 Shri  Tyagi:  Why?

 Shri  D.  C.  Sharma:  For  the  simple  reason
 that  when  the  reorganisation  of  the  Punjab
 State  has  taken  place,  it  does  not  mean
 deprivation,  in  respect  of  some  persons,  of
 the  privileges  which  they  are  enjoying  and
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 which  they  have  to  enjoy  for  some  time
 (Interruption).  Sir,  reorganisation  does  not
 mean  deprivation  “of  privileges  which  are
 already  there.  I  think  they  should  serve
 their  norma]  term.

 Shri  Bhagwat  Jha  Azad  (Bhagalpur):  It
 smacks  of  provincialism.

 Shri  9.  C.  Sharma:  It  is  a  good  law.
 It  does  social  justice,  it  does  legal  justice.
 I  submit,  Sir,  very  réspectfully  that  these
 persons  should  have  their  seats  as  is  pro-
 vided  in  the  Bill.

 Shri  Tyagi:  A  representative  must  repre-
 sent  his  electorate.

 श्री  रघुनाथ  सिह  :  राज्य  सभा  के  सदस्य
 वही  हो  सकते  हैं  जो  कि  उस  स्टेट  में  जहां  से  वे
 राज्य  सभा  में  आए  हों,  वोटर  हों  दूसरी
 स्टेट  वाले  राज्य  सभा  के  मेम्बर  नहीं  हो
 सकते  हैं  लिहाजा  यह  ज्ञो  आपका  एमेंडमेंट
 है  यह  कांस्टीट्यूशनली  रांग  है  यह
 नहीं  हो  सकता  है।

 Shri  Tyagi:  I  cannot  understand  what
 your  Law  Ministry  is  doing.

 Shri  Raghunath  Singh:
 Chaudhuri  is  here,  He  is  an  eminent
 lawyer.  Let  him  tell  me  whether  what  I
 am  saying  is  wrong.

 Shri  Sachindra

 श्री  शिव  नारायण  :  जिन  के  नाम  दिये
 हुये  हैं  वे  इस  वकत्त  पंजाब  असैम्बली  य्  काउं-
 सिल  के मैम्बर  हैं,  वे  ड्यूली  इलैक्टिड  हैं।
 एक  तो  मैं यह  बात  कहना  चाहता  हूं।
 दूसरी  एग्ज॑म्पल,  मैं  हमारे  यहां  जो  फारेन
 एफंयज़  की  पहले  स्टेट  मिनिस्टर  थीं,  लेडी
 बैम्बर,  ,  उनकी  देता  हूं  1

 She  was  elected  from  Bihar.  She  was
 not  a  voter  in  Bihar.  They  are  sitting
 Members.  Afterwards  they  will  not  conti-
 nue  as  Members.  Today  the  Punjab
 Assembly  is  not  functioning.  They  can-
 not  elect  a  new  representative.
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 Shri  Raghunath  Singh:  There  are  two
 States  now.

 Shri  Tyagi:  I  would  request  Shri  Sachin-
 dra  Chaudhuri  to  give  the  interpretation
 of  law.

 Shri  Raghunath  Singh:  Why  is  hc  hesi-
 tating  to  give  an  interpretation  of  |  the
 law?  Let  him  teli  me  whether  what  I  am
 saying  this  is  Wrong.

 Mr.  Chairman:  Order,  order.  Shri
 Raghunath  Singh  is  a  seasoned  parliamen-
 tarin.  He  must  know  that  without  his
 being  identified  by  the  Chair  he  should
 not  begin  to  argue  with  the  Minister.

 Shri  Raghunath  Singh:  How  can  we
 pass  a  provision  which  is  against  the
 Constitution?

 Shri  Tyagi:  Before  assigning  the  States
 to  the  regularly  clected  representatives  of
 Punjab  and  Haryana,  has  the  Home  Minis-
 tey  taken  the  consent  of  those  Members?
 Have  they  agreed  to  represent  one  parti-
 cular  State  or  it  \s  just  without  their
 consent  the  Home  Minister  has  decided  it
 for  himself?

 Shri  Nanda:  In  the  first  place,  I  would
 like  to  state  that  there  is  no  political  con-
 sideration  ‘at  work  in  this  matter.  That
 is  one  thing.  As  has  been  explained,  it  is
 a  matter  of  continuity  which  has  to  be
 maintained.

 Shri  Tyagi:  They  could  be  re-elected,

 Shri  Nanda:  I  am  coming  to  that.  If
 we  are  going  to  go  strictly  according  to
 the  requirements  of  the  Constitution,  the
 Reorganisation  Bill  cannot  at  all  be  passed, because  there  are  several  other  places where  changes  have  been  made,  (Inter-
 ruptions),

 Shri  Tyagi:  Why  cann’t  they  be  re-
 elected  ?  (Interruptions)

 Mr.  Chairman:  Order.  order.  Let  the
 Home  Minister  explain  the  position.

 Shri  Sivamurthi  Swamy:
 a  point  of  order.

 Sir,  I  rise  on
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 Mr.  Chairman:  What  is  the  point  of
 order.

 Shri  Sivamurthi’  Swamy  (Kappal):  The
 Home  Minister  has  stated  just  now  that
 if  we  go  strictly  according  to  the  Censti-
 tution,  we  Cannot  pass  this  Punjab  Reorga-
 nisation  Bill,  If  ‘it  is  his  contention,  we
 want  to  go  only  according  to  the  dictates
 of  the  Constitution.  We  cannot  and  we
 do  not  want  to  pass  any  Bill  which  is
 against  the  Constitution,  So,  how  ‘can  we
 pass  this  Bill?  I  want  your  ruling  on  this.

 Shri  Bhagwat  Jha  Azad:,  Sir,  we  could
 not  tolerate  this.  The  Home  Minister  has
 come  out  with  the  statement  which  will
 show  on  record  that  the  Members  of  the
 House  were  foolish  to  do  something  un-
 constitutional  after  sitting  so  late  in  the
 night.  If  that  is  the  position,  let  us  post-
 pone  the  consideration  of  this  Bill  and
 seck  the  advice  of  the  Law  Ministry.  Why
 should  the  Home  Minister  of  India  say  in
 this  House  that  we  are  doing  something
 unconstitutional?  (Interruptions)

 Shri  Nanda:  I  should  be
 before  commenting,

 heard  first

 Shri  Bhagwat“  Jha  Azad:  He  should
 withdraw  his  statement.

 Shri  Nanda:  I  am_  saying  that.  because
 of  the  necds  of  re-organisation,  the  Consti-
 tution  itself  has  made  provision  for
 variations.

 That  is  all.  Article  4  says:

 “(l)  Any  law  referred  to  in  article  2
 or  article  3  shall  contain  such  provi-
 sions.  for  the  amendment  of  the  First
 Schedule  and  the  Fourth  Schedule  as
 may  be  necessary  to  give  effect  to  the
 provisions  of  the  law  and  may  also
 contain  such  supplemental,  incidental
 and  consequential  provisions  (including
 provisions  as  to  representation  in  Par-
 liament  and  in  the  Legislature  or
 Legislatures  of  the  State  or  States
 affected  by  such  !aw)  as  Parliament
 may  deem  necessary.

 (2)  No  such  law  as  aforesaid  shall  be
 decmed  to  be  an  amendment  of  _  this
 Constitution  for  the  purposes  of  article
 368.”
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 [Shri  Nanda]
 It  means,  a  variation  or  modification  is

 made  for  the  purpose  of  re-organisation,
 which  is  a  departure  from  the  Constitution
 but  which  does  not  mean  amendment  of
 the  Constitution  generally.  It  only.  makes
 provision  for  that  variation.  It  gives
 sanction  to  the  variation  or  departure  or
 modification  in  order  that  this  thing  may
 be  able  to  be  done.  When  we  are  making
 such  a  big  change,  certain  things  have  to  be
 done  which  may  be  a  departure  and  article
 4,  dlauses  (l)  and  (2)  are  meant  for  that
 purpose.

 Punjab

 Shri  Tyagi:  Does  it  not  permit  re-elec-
 tion  of  members?  Can  there  be  may  legal
 objection  to  re-election?

 Shri  Nanda:  That  is  another  point.  I
 am  saying  that  the  provision  that  has  been
 made  is  strictly  in  accordance  with  the
 Constitution  because  the  Constitution  it-
 self  makes  provision  for  departures  from  it
 in  certain  respects  in  order  to  enable
 certain  things  to  be  done  for  the  purpose
 of  re-organisation.

 Shri  Tyagi:  Let  them  be  re-elected.

 Shri  Nanda:  Therefore,  the  departures
 from  the  Constitution  are  not  countary  to
 the  Constitution  because  they  are  sanc-
 tioned  by  an  article  of  the  Constitution
 itself.  There  have  already  been  previous
 cases.  Previousty,-in  al]  cases  of  re-
 organisation  the  same  practice  had  been
 followed  and  I  have  here  the  Acts  which
 contained  all  these  things.

 Shri  S.  K.  Patil:  Sir,  4  am  making  a  sub-
 mission  not  to  offend  or  put  any  obstruc-
 tion  in  the  way  of  the  passing  of  this,
 Bill.

 Shri  Bhagwat  Jha  Azad:  We  have  re-
 concileq  ourselves.  The  Home  Minister
 has  retracted  from  that  statement  and  he
 does  not  waht  Parliament  to  enact  some-
 thing  unconstitutional.  Now  he  _  takes
 shelter  under  another  article  of  the  Cons-
 titution.  We  have  nothing  more  to  hear
 now.  We  have  nothing  more  to
 that  the  procedure  is  all  right.

 hear
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 Shri  $.  K,  Patil:  There  is  one  thing  that
 does  not  go  very  well  with  me.

 Shri  Priya  Gupta:  On  a  point  of  order,
 Sir.

 Shri  $.  K.  Patil:  I  am  on  a
 order  myself.

 point  of

 Mr.  Chairman:  Shri  S.  K.  Patil  is  on  a
 point  of  order  himself.  There  can  be  no
 point  of  order  on  a  point  of  order.

 Shri  Priya  Gupta:,He  did  not  say  that
 he  is  on  a  point  of  order.

 Mr.  Chairman:  He  is  raising  a  point  of
 order.  Please  resume  your  seat.

 Shri  $.  K.  Patil:  I
 point  of  order.

 am  standing  on  a

 I  heard  just  now  the  Home  Minister  say
 that  there  have  been  provisions  made  in
 the  Constitution  under  which  under

 -certain  circumstances  certain  articles  can  be
 circumvented  in  order  that  the  provisions
 of  the  new  legislation  should  be  made.
 There  is  one  thing  which  appears  to  be
 fundamental  to  me,  It  is  fundamental  and
 not  merely  something  which  you  do  for
 the  time  being.  It  is  that  whereas  a
 Member  of  Lok  Sabha  can  be  a_  voter
 anywhere  in  India,  it  is  not  so  far  as  a
 Member  of  Rajya  Sabha  is  concerned;  one
 has  got  to  be  a  voter  in  that  particular
 State.  Many  elections  have  been  set  aside
 and  several  people  who  stood  for  election
 had  to  sit  down  because  that  particular
 provision  was  not  satisfied.  If  this  aspect
 has  been  covered,  I  have  nothing  to  say
 then;  but  if  it  has  not  been  covered,  even
 if  you  appoint  anybody  today,  if  later  on
 it  is  proved  that  he  is  not  a  member  and
 is  not  covered  by  the  exception  clause  to
 which  you  have  made  reference,  that
 Member  will  be  unseated.  I  only  want
 to  make  sure  that  you  have  given  attention
 to  it.

 Shri  Raghunath  Singh:  That  is  the  most
 important  point.  What  is  the  difficulty  in
 re-electing  these  people?  When  there  are
 two  Assemblies,  why  not  give  a  chance  to
 them  to  re-elect  them?
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 Shri  Tyagi:  They  may  be  re-elected  in  a
 constitutional  manner....  (Interruption)

 Shri  Priya  Gupta:  Sir,  my  point  of  order
 is  this.  Firstly,  Shri  Patil  is  a  Cabinet  mem-
 ber  and  this  Bill  being  an  official  Bill,  if  any
 minister,  who  is  a  part  and  parcel  of  the
 whole  Cabinet,  has  got  any  point  of  order
 to  be  raised,  instead  of  asking  for  any  clari-
 fication  here  he  should  have  done  it  in  the
 Cabinet.
 22  brs.

 The  sccond  question  that  he  has  raised  is
 as  to  the  membership  of  of  a  Member  of
 the  Rajya  Sabha  belonging  to  a  State.  Now,
 by  genesis,  the  whole  province  of  Punjab
 is  bifurcated  into  two  species,  Haryana  and
 Punjabi  Suba,  and,  therefore,  the  mother
 embryo  of  the  original  Punjab  State  is  in-
 grained  in  Haryana  as  well  as  in  Punjabi
 Suba.  The  old  Punjab  State  goes  off.
 Therefore,  that  flaw  will  not  violate  the
 gencral  rule.  that  the  Rajya  Sabha  Mem-
 ber  from  Bihar  must  have  his  name  in  the
 voters’  list  in  the  State  of  Bihar  and  not  in
 Maharashtra  and  that  does  not  hold  good
 in  this  case.

 Mr,  Chairman:  As  regards  the  first  point
 of  order,  Mr.  Patil  was  only  trying  to  clari-
 fy  the  position.  He  was  only  seeking  a  cla-
 rification.  There  is  no  point  of  order  about
 it,

 As  regards  the  second  point  of  order,  I
 would  like  to  know  whether  the  Home
 Minister  has  to  say  something  about  it.

 Shri  Nanda:  My  colleague  has  raised  that
 question.  This  was  very  fully  considered
 by  the  Law  Ministry  and  all  the  other  legal
 opinion  that  we  could  obtain  has  been  ob-
 tained  and  this  has  been  considered  to  be
 perfectly  right  within  the  provisions  of  the
 Constitution.

 Mr.  Chairman:  Shri  Himatsingka.

 Shri  Tyagi:  May  I  take  that  the  Mem- ber  cf  the  Rajya  Sabha  will  be  a  voter  in
 some  other  State  ?

 .
 Mr.  Chairman:  Order,  order.  I  have  call-

 ed  Shri  Himatsingka.
 Shri  Himatsingka  (Godda):  Sir,  there  is

 no  substance  in  the  objection  raised.  If
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 you  read  the  provision,  all  these  persone
 who  are  named  are  existing  Members.  They
 have  been  elected  from  the  entire  State
 which  they  represent.  Now,  because  of  this
 partition,  you  will  find  the  words  ‘deemed
 to  have  been  elected’.  This  is  what  is  said:

 “OF  the  three  sitting  members  whose
 term  of  office  will  expire  on  the  2nd
 April,  ‘1968,  Shri  Abdul  Ghani  and  Shri
 Chaman  Lal  shall  be  deemed  to  have
 been  elected  to  fill  two  of  the  seats  al-
 lotted  tc  the  State  of  Haryana,  and
 Shri  Surjit  Singh  shall  be  deemed  to
 have  been  elected  to  fill  one  of  the  seats
 allotted  to  the  State  of  Punjab.”

 That  is  to  say,  for  future  purpose,  they  will
 be  deemed  to  have  been  elected  from  those
 States.  At  present,  they  are  sitting  Mem-
 bers  from  the  whole  of  the  Punjab  State.
 So,  there  is  no  substance  in  the  objection
 raised.

 Shri  S.  N.  Chaturvedi  (Firozabad):  At  the
 time  when  these  Members  were  clected,
 they  beionged  to  Punjab.  There  is  no  pro-
 vision  in  the  Constitution  that  if  a  Member
 of  a  Council  of  State  during  the  term  of
 his  office  ceases  to  be  a  voter  in  that  parti-
 cular  Stfate,  his  membership  will  automati-
 cally  cease.  There  is  no  provision  in  the
 Constitution  that  after  having  been  elect-
 ed  from  a  particular  State,  if  I  change  mv
 residence  and  in  the  subsequent  voters’  list
 I  cease  to  be  a  voter  in  that  State,  then
 my  membership  of  the  Council  of  States  will
 cease.  There  is  no  such  provision  in  the
 Constitution.  Therefore,  the  membership
 of  the  Rajya  Sabha  continues  to  be  valid
 even  if  subsequently  they  cease  to  be  voters.

 Shri  Shivaji  Rao  S.  Deshmukh:  The  sub-
 missions  that  I  have  to  make  fall  in
 respects.

 two

 Firstly,  |  am  in  hundred  per  cent  agree-
 ment  with  the  hon.  Home  Minister  that
 the  main  purpose  of  the  Bill  before  the
 House  is  the  reorganisation  of  a  State  and
 that  even  if  it  violates  in  letter  and  spirit
 certain  specific  provisions  of  the  Constitu-
 tion,  without  any  effect  of  amendment  be-
 ing  conferred  upon  by  the  Constitution,  the
 Coustitution  remaining  in  tact  as  it  is,  this
 cannot  be  ‘declared  invalid  on  the  basis  of
 the  existing  provisions  of  the  Constitution.
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 [Shri  Shivaji  Rao  S.  Deshmukh}
 There  is  no  doubt  that.  Then,  there  was
 a  point  raised  by  Shri  Chaturvedi  that  if  a
 Membcr  who  is  elected  ceases  to  be  a  voter
 in  that  particular  State,  he  does  not  auto-
 Matically  cease  to  be  a  Member  of  the
 Rajya  Subha.  That  is  also  true.  But  then
 there  is  this  vital  lacuna  in  it  that  any Member's  election  can  only  bé  set  aside
 by  creation  of  an  election  tribunal  and  the
 election  tribunal  cannot  come  into  being
 unless  thee  is  an  election  petition.

 The  provisions  for  election  petition  do  not
 provide  for  contingency  which  may  occur
 the  election.  On  that  I  have  no  doubt.  But

 the  doubt  which  I  am  very  seriously  pressed
 with  and  which,  I  hope,  this  House  will
 appreciate  is  this:  these  provisions  being
 deeming  provisions,  these  provisions  under
 the  existing  Constitution  shall  have  the  effect
 of  those  members  being  elected  de  novo
 and  if  these  two  members  are  clected  de
 nove  under  a  deeming  provision  and  their
 term  is  indefinite,  then  their  term  shall  not
 expire  on  the  day  on  which  it  would  ordi-
 narily  have  expired  if  their  election  was
 to  commence  from  the  date  of  election.  In
 this  case,  I  submit,  there  has  to  be  some
 sort  of  clarification.

 Shri  Nambiar  (Tiruchirapalli):  Till  what
 time  aie  we  sitting?  It  is  now  past  0  ०
 Clock.  Many  of  us  are  feeling  sleepy.

 Mr.  Chairman:.  I  am  putting  it  before  the
 House.  If  the  House  wishes  to  sit,  we
 can  finish  some  business.

 Shri  Nambiar:  I  think  we  can  finish  at
 0.I5  P.M.

 The  Minister  of  Parliamentary  Affairs
 and  Communications  (Shri  Satya  Narayan
 Sinha):  We  have  had  enough  discussions.
 It  can  be  put  to  vote.

 Mr.  Chairman:  I  am  putting  the  Clause
 to  the  vote  of  the  House.  The  question  is:

 “That  Clause  0  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  30  was  added  to  the  Bill.
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 Clause  ll.—  (Filling  up  of  uacancies)

 Mr.  Chairman:  Clause  lL  is  before  the
 House.

 Shri  Nanda:,  I  beg  to  move:

 Page  7,—

 rey  in  lines  ]  and  2,—

 for  “States  of  Haryana  and  Punjab”
 substilule—

 “State  of  Haryana”,

 (2)  for  lines  3  to  ‘16,  stbstitute—

 Oe  The  term  of  office  of  such  one
 of  the  two  members  so  elected,
 as  the  Chairman  of  the  Coun-
 cil  of  States  may  determine  by
 drawing  lot,  shall  expire  on  the
 2nd  day  of  April,  1968,  and  the
 term  of  office  of  the  other  mem-
 ber  shall  expire  on  the  2nd  day
 of  April,  1972."  (I7)

 Shri  Jagdev  Singh  Siddhanti:
 move:

 I  beg.  to

 (i)  Page  7,  lines  I]  and  2,—

 for  “the  States  of  Haryana  and  Pun-
 jab”  substitute  “the  State  of
 Haryana”.  (34)

 (ii)  Page  7,-

 for  lines  3  to  ‘16,  substitute—

 “(2)  The  term  of  office  of  one
 member  so  elected  from  the
 State  of  Haryana  shall  expire
 on  the  2nd  April,  970,-and  of
 the  other  on  the  2nd  _  April,
 ‘1972.  The  Chairman  of  the
 Council  of  States  shall  deter-
 mine  the  terms  of  office  of  the
 two  members  so  elected  by
 draw  of  lots.”  (85),

 Mr.  Chairman:  There  are  Amendments
 Nos.  69  and  70  in  the  name  of  Shri  Vir-
 bhadra  Singh.  Is  he  moving  them?

 Shri  Virbhadra  Singh:
 moving  them.

 No;  I  am  not
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 श्री  जगदव  सिंह  सिर्दधाती  :  मैं  थोड़ा  सा
 स्पष्ट  करना  चाहता  हूं  ।

 श्री  गुलजारीलाल  नन्दा  :  झ्राप  का  एक
 तो  उस  में  आ  गया  I

 श्री  जगदेव  सिह  सिद्धान्ती  :  श्  गया  तो
 उस  क़ो  तो  मैं  छोड़  देता  हूं  । लेकिन  दूसरा
 नहीं  आया  ।  उस  क़ो  देख  लीजिए  i  ग्रब  तक
 हालत  यह  है  कि  3और  7  यह  होंगे  राज्य
 सभा  के  सदस्य  i2  मेंसे  जिस  में  से  हरयाना
 के  लिये  दो  i968  में,  एक  970  में  और
 दो  72  में,  इस  तरह  पांच  होंगे  और  पंजाबी
 सूबे  के  सात  तो  पूरे  हैं।  लेकिन  हरयाना  के
 3  हैं  कुल  ।  इसलिये  दोनों  सदस्य  जो  नये  बनाये
 जायें  वह  हरयाना  से  बना  दे  और  उन  का
 इस  तरह  से  ढंग  हो  कि  सन्‌  68  में  जो  दो  हैं
 हर॒याना  के  उन  में  से  एक  पंजाबी  सु
 में  दे  दीजिये  जो  कि  वहां  दो  हो  जायें  ।
 और  वहां  जो  चार  हैं  पंजाबी  सूबे  में  उन  में  से
 एक  हरयाना  को  दे  दिया  जाय  ।इस  तरह
 दोनों  की  सीट  बराबर  हो  जायेगी  ।

 दूसरी  बात  यह  है  कि  i972  4  नई
 सीटें  हमें  मिलें,  तब  वह  दो  हो  जायेंगी  v
 पंजाबी  सूत्रे  में  भी  दो  हैं,  इस  लिये  यह
 हरियाणा  क़ो  मिलनी  चाहिये।  इस  तरह  से  यह
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 ठीक  रहेगा  और  इस  में  क़ोई  बखेड़ा  भी
 नहीं  है  ।

 श्री  गुलजारीलाल  नन्दा:  :  इस  में  दो
 सीटें  ही  ा  जाती  हैं  ,  उन  के  डिस्ट्रीब्यूशन  में
 कुछ  फर्क  है,  लेकिन  उसका  नतोजा  यही  होता
 है,  इसलिये  हरियाणा  क़ो  मान  लेनी
 चाहिये।

 Mr.  Chairman:  I  sha‘l  now  put  amend-
 ments  Nos,  34  and  35  to  the  vote  of  the
 House.

 The  question  is:

 (i)  Page  7,  lines  l]  and  lg,  for  “the
 States  of  Haryana  and  Punjab“
 substitute  “the  State  of  Harayana”,
 (34).

 (ii)  Page  7,  for  lines  3  to  16,  substi-
 tute—

 “(2)  The  term  of  oft  of  one  mem-
 ber  so  elected  from  the  State  of  Har-
 yana  shall  expire  on  the  2nd  April,
 ‘1970,  and  of  the  other  on  the  2nd
 April,  1972,  The  Chairman  of  the
 Council  of  States  shall  determine  the
 terms  of  office  of  the  two  members  807
 elected  by  draw  of  lots.”.  (35)
 Let  the  Lobby  be  cleared,

 The  Lok  Sabha  Divided:
 .

 Division  No.  36]

 Kachhavaiya,  Shri  Hukam  Chand
 Paliwal,  Shri

 Abdul  Rashid,  Bakhshi
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Anjanappa  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Balmiki,  Shri
 Basappag,  Shri
 Buswant,  Shri
 Bhagat,  Shri  8.  R.
 Bhatker,  Shri

 AYES

 Shastri,  Shri  Prakash  Vir
 Siddhanti,  Shri  Jagdev  Singh

 NOES
 Biren  Dutta,  Shri
 Brij  Raj  Singh-Kotah,  Shri
 Chanda,  Shrimati  Jyotsna
 Chandrabhan  Singh,  Shri
 Chaturvedi,  Shri  S.  N.
 Chaudhuri,  Shrimati  Kamla
 Chaudhuri,  Shri  Sachindra
 Chavda,  Shrimati  Joraben
 Daljit  Singh,  Shri
 Das,  Shri  B.  K.
 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.  D.

 [22-15  hrs,

 Swamy»  Shri  Sivamurthi

 Deshmukh,  Shri  Shivaji  Rao  5.
 Deshmukh,  Shrimati  Vimala
 Dwivedi,  Shri  M.  L.
 Elayaperumal,  Shri
 Ganpati  Ram,  Shri
 Ganga  Devi,  Shrimati
 Gowdh,  Shri  Veeranna
 Haq,  Shri,  M.  M.
 Heda,  Shri
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
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 Jagjivan  Ram,  Shri
 sha,  Shri  Yogendra
 Jyotishi,  Shri  J.  P.
 Kappen,  Shri
 Kisan  Veer,  Shri
 Krishna,  Shri  M.  R.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Mahadeo  Prasad,  Shri
 Mahida,  Shri  Narendra  Singh
 Malaichami,  Shri
 Mali  Mariyappa
 Mallick,  Shri  Rama  Chandra
 Manaen,  Shri
 Mandal,  Shri  Yamuna  Prasad
 Marandi,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mathur,  Shri  Shiv  Charan
 Mebrotra,  Shri  Braj  Bihari
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Govinda
 Minimata,  Shrimati
 Mishra,  Shri  Bibbuti
 Mohanty,  Shri  Gokulananda
 More,  Shri  K.  L.
 Muhammad  Jsmail  Shri
 Murthy,  Shri  8.  5.

 Mr.  Chairman:  The  result  of  the  divi-
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 Musatir,  Shri  G.  5.
 Nanda,  Shri
 Naskar,  ShriP.S.
 Niranjan  Lal,  Shri
 Pant,  Shri  K.  C.
 Patil,  Shri  D.  S.
 Patil,  Shri  J.  S.

 “Patil,  Shri  S.  K.
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahodra  Bai
 Rajdeo  Singh,  Shri
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramanathan  Chettiar,  Shri  R.
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao  Shri  Jaganatha
 Rao,  Dr.  K.L.
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Roy,  Shri  Bishwanath
 Sadbu  Ram,  Shri
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.  C.
 Sarat,  Shri  Sham  Lal
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 Sen,  Shri  P.  G.
 Shah,  Shri  Manubhai
 Shakuntala  Devi,  Shrir-ati
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Sheo  Narayan  Das,  Shri
 Siddanajappa,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan
 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Snatak,  Shri  Nardeo
 Soy,  Shri  H.  C.
 Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Thengal,  Shri  Nallakoya-:
 Thimmaiah,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Uikey,  Shri
 Upadbyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.B.
 Verma,  Shri  M.  L.
 Veera,  Basappa,  Shri Vidyalankar,  Shri  A.  N.
 Yadava,  Shri  8.  P.

 sion  is:  Ayes  5;  Noes  130,

 The  ‘Noes’  have  it;  the  ‘Noes’  have  it,

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  7.—

 (l)  in  lines  I]  and  2,—

 for  “States  of  Haryana  and  Punjab”.
 substitute—“State  of  Haryana”,

 (2)  for  lines  3  to  ‘16,  substitute—

 “(2)  The  term  of  office  of  such  one
 of  the  two  members  so  elected,  as  the
 Chairman  of  the  Council  of  States  may
 determine  by  drawing  lot,  shall  expire
 on  the  2nd  day  of  April,  1968,  and
 the  term  of  office  of  the  other  member

 shall  expire  on  the  2nd  day  of  April,
 +1972.",,  (117)

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 “That  clause  ll,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.’

 Clause  \|,  as  amended,  was  added  to  the
 Bill

 Clause  \2  was  added  to  the  Bill

 Clause  3,—  (Provisions  as  to  Legislative
 Assemblies)

 Mr,  Chairman:  There  amendments  Nos.
 36,  5I,  52,  Tm,  90;  9;  92;  93;  l06;  and
 8  (by  Government.  Is  any  hon,  Member
 moving  his  amendment  ?

 Shri  Jagdev  Singh  Siddhanti:  I  move:

 Page  7,  line  25,—for  “sixty-two”  substitute
 “sixty-six”,  (my
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 श्री  जगदेव  सिह  सिद्धान्ती  :  मेरा  सुझाव
 यह  है  कि  इस  को  62  की  जगह  66  कर  दिया

 जाय,  सब  क़ो  इस  में  ले  लिया  जाय,  जो  चार
 मेम्बर  छोड़  दिए  गए  हैं,  उन  को  भी  ले  लिया
 जाय  |  8मेम्बर  ले  लिये  गये  हैं,  चार  को

 छोड़  दिया  गया  है,  मैं  चाहता  हुं  कि  i2  के
 2  ले  लिये  जायें  i

 Shri  Gajraj  Singh  Rao;  I  move:

 Page  7,  line  25,—for  “sixty-two”  substitute
 “fifty-four”,  (106)

 I  hope  this  amendment  will  be  accepted
 by  Government,

 Shri  Nanda:  I  move:

 Page  7,—

 (l)  in  line  25,—

 for  ‘sixty-two”  substitute  “fifty-four”  (2)
 in  line  3],—

 for  “62”  substitute  54",  (118)

 Mr.  Chairman:  These  amendments  _  to-
 gether  with  the  clause  are  before  tht  House,

 Shri  Nanda:  [f  have  explained  why  it  is
 not  possible  to  accept  the  change  suggested
 by  Shri  Siddhanti,  If  we  were  to  stick  to
 62,  that  would  mean  bringing  in  the  mem-
 bers  of  the  Council  who  are  not  elected
 directly  from  territorial  constituencies.
 Therefore,  we  thought  it  was  better  to  sim-
 ply  have  a  change  in  number  rather  than
 change  in  the  basis  of  the  representation,

 Shri  Jagdev  Singh  Siddhanti:  I  withdraw.

 Mr.  Chairman:  Has  he  the  leave  of  the
 House  to  withdraw  his  amendment  ite

 Hon.  Members:  Yes.

 Amendment  No.  7  was  withdrawan  By
 Leave.

 Mr.  Chairman:  Amendment  106.  Are
 you  withdrawing?
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 Shri  Gajraj  Singr  Rao:  This  amendment
 is  necessary,  54  has  to  bt  substituted  for
 62.  It  is  absolutely  essential,

 Mr.  Chairman:  The  Minister  is  not  ac-
 cepting  I  put  amendment  06  to  the  House,

 Amendment  No,  06  was  put  and
 negatived

 Mr.  Chairman:  The  question  is:

 Page  7,—

 ()  in  line  25,—

 for  “sixty-two”  substitute  “fifty-four”

 (2)  in  line  3I,—

 for  ‘62”  substitute  “54  (118).
 The  motion  was  adopted.

 Mr.  Chairman:  The  question  ‘is:

 “That  Clause  ‘13,  as  amended,  stand
 part  of  the  Bill,”

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to  the  Bill

 Clauses  74  and  75  were  added  to  the  Bill
 Clauses  6  and  W

 Amendment  made:

 Pages  8  and  9,—

 for  lines  29  to  39,  and  lines  to  5  res-
 pectively,  substitute—

 Duration  of  “16,  The  period  of  five
 Legislative  years  referred  to  in  clause
 Assembly  of  wm  of  article  772  shall,
 Haryana  in  the  case  of  the  Legis- lative  Assembly  of  Hary-

 ana,  be  deemed  to  have
 commenced  on  the  date
 on  which  it  actully  comm-
 enced  in  the  case  of  the
 Legislative  Assembly  of
 of  Punjab.

 Duration  of  “17,  The  changes  in
 Legislative  the  composition  of  the"Legis-
 Assemblies  of  lative  Assemblies  of  Punjab
 Punjab  and  and  Himachal  Pradesh
 Himachal  shall  not  affect  the  duration
 Pradesh,  of  either  of  those  Assemblies”.

 (19).
 (Shri  Nanda)
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 Mr.  Chairman:  The  question  is:

 ‘That  Clause  ‘16,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  ‘16,  as  “amended,  was  added  to  the
 Bill.

 Shri  Hem  Raj:  3  want  a  clarification
 whether  clause  6  now  cxists  in  Bill  or
 not.  Clause  6  says  that  those  Members
 who  are  from  the  local  bodies  shall  be
 deemed,  but  now  they  put  the  number  at
 54.  Therefore,  this  clause  should  not  be
 there,

 Mr.  Chairman:  Has  the  Minister  seen  the
 amendment?  Would  he  like  to  say  some-
 thing?

 Shri  Nanda:  We  have  split  this  clause
 into  two  parts.

 श्री  यशपाल  सिह  सभापति  जी,
 मेरा  निवेदन  यह  है  कि  जब  तक  हम  यह  काम

 पूरा  न  कर  लें  तब  तक  हम  क़ो  उठना  नहीं
 चाहिये  हम  लोग  क़ोई  मोम  के  बने  हुए  नहीं
 हैं  कागज  के  बने  हुए  नहीं  हैं  जब  तक  यह
 काम  पूरा  नहो  हम  क़ो  नहीं  उठना  चाहिये  1

 श्री  जगदेव  सिह  सिद्धान्ती  :  आप  शायद
 शीघ्रता  में  भूल  गए  कि  क्लाज  6  पर
 मेरा  अमेंडमेंट  है

 Mr.  Chairman:  No,  No.  Mr,  Siddhanti,
 we  are  in  I6A  and  I6B  now.  The  other
 clause  had  been  disposed  of.  The  hon.
 Minister.

 Shri  Nanda:  The  amendment  of  Mr.  Hem
 Raj  splits  up  the  clause  into  two  parts.
 There  is  nothing  in  it,

 att  जगदेव  सिह  सिद्धान्तों  :  आप  मेरी
 बात  तो  सुन  लें  ।  उत्त  के  बाद  जो  करना  हो
 वहू  कीजियेगा  ।क्लाज  i6  पर  72  नम्बर

 का  अमेंडमेंट  है  ।

 Mr.  Chairman:  That  is  over;  pleasc  re-
 sume  your  seat,
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 Clause.  6A

 Amendment  made:

 Page  8,—

 after  line  36,  insert—

 “Transitional  I6A.  The  person  speci-
 provisions  fied  in  lines  व  of  part
 with  respect  B  oof  the  seventh  Schedule
 to  certan  who  is  a  member  of  Legi-
 members  of  slative  Council  chosen  by
 Legislative  the  Local  Authorities’  cons-
 Assembly  of  tituencies  of  the  existing
 Himachal  State  of  the  Punjab  shall
 Pradesh.  on  and  from  the  appointed

 day  become  member  of
 the  Legislative  Assembly
 of  the  Union  Territory  of
 Himachal  Pradesh,  88  if
 he  was  a  member  chosen
 by  direct  election  to
 that  Assembly  from  the
 territorial  constituency
 within  that  Union  terri-
 tory.

 ‘16.  8.  The  person  specified
 inline  i0  of  part  B  of  the
 Seventh  Scheduld  _  who
 is  a  member  of  the  Lagis-
 lative  Council  chosen  by
 the  members  of  the  Legis-
 lative  Assembly  of
 the  existing  State  of
 Punjab  shall  on  and  from
 the  appointed  day  become
 member  of  the  _  legisla-
 tive  Assembly  of  the  Union
 territory  of  Himachal
 Pradesh,  as  if  she  was
 a  member  chosen  by  direct
 election  to  that  Assembly
 from  the  territorial  cons-
 tituency  within  that  Union
 territory.””  (53) (Shri  Hem  Raj)

 Mr.  Chairman:  I  will  put  clauses  6A
 and  I6B  to  the  vote  of  the  House.  The
 question  is:

 “That  new  Clauses  I6A  and  6B  stand
 part  of  the  Bill,”

 The  motion  was  adopted.
 New  Clauses  6A  and  6B  were  added  to  the

 Bill.

 The  Deputy  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  P.  S,  Naskar):  There  is



 9639  Punjab

 Government  amendment  No.  I9  to  clauses
 6  and  7,

 are  in Mr.  Chairman:  No.  No.  We
 clause  Wn

 Shri  Bhagwat  Jha  Azad:
 been  passed  by  the  House.

 6  already  had

 Mr.  Chairman:.  Clauses  6A  and  I6B  had
 been  accepted  by  the  House.  The  question
 is:

 “That  clause  Wy,  as  amended,  stand
 part  of  the  Bill,”

 The  motion  was  adopted.

 Clause  17,  as  amended,  was  added  to  the
 Bill

 Clause  18  (Speakers  and  Deputy  Speakers)

 Mr,  Chairman:  There  is  Government
 amendment  No.  85  to  clause  18,  Are  you
 not  moving  it?

 Shri  Nanda:  No,  Sir.

 Shri  Buta  Singh:  I  want  to  say  some-
 thing  on  this  amendment,  It  would  have
 been  better  if  it  had  been  moved  because
 we  wanted  to  move  ourselves  an.amendment
 and  we  did  not  do  so  since  he  had  brought
 forward  this  amendment.  It  is  about  the
 election  of  the  Speaker  and  Deputy-Spea-
 ker.  Let  him  accept  his  own  amendment,

 Shri  Ranga:  What  is  wrong  with  the
 Government?  Why  are  they  not  moving
 it?

 Shri  Buta  Singh:  Why  should  there  be
 no  confidence  in  the  Assembly?  How  does
 the  Home  Minister  feel  that  the  same  person
 will  not  be  there?  Why  is  there  this  sort
 most  uncommon  unthing?

 Shri  Ranga:  Has  Mr.  Nanda  been  able
 fo  trace  his  amendment?

 Shri  Nanda:  That  remains  as  it  is.

 Mr.  Chairman:  Amendment  No.  85  is
 not  moved,  So,  the  question  does  not  arise,
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 There  are  amendment  Nos  96,  97,98  and  99.
 Are  they  moved?  They  are  not  moved,

 Shri  Raghunath  Singh:  Sir,  we  do  not
 know  what  we  are  passing  and  what  we  are
 not  passing.  It  is  0.30  p.m,  and  we  are
 simply  going  on  passing  and  passing.  We
 do  not  know  what  we  are  passing.

 Mr.  Chairman:  All  the  amendments  are
 being  put  to  the  vote  of  the  House.  If
 the  hon.  Members  are  withdrawing  any
 amendments,  I  am  not  putting  them  to  the
 vote.

 Shri  Buta  Singh:,May  I  read  the
 tents  of  the  amendments  moved  by
 Nanda?

 con-
 Shn

 Mr.  Chairman:  Government  is  not  mov-
 ing  them.  Now,  we  are  on  amendment
 Nos,  96,  97,  98  and  99  to  clause  18,  They
 are  not  moved,  So,  I  will  now  put  clause.
 8  to  the  vote  of  the  House.  The  question
 is:

 “That  clause  8  stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  18  was  added  to  the  Bill

 Clauses  9  to  2]  were  added  to  the  Bill

 Clause  2  (Provision  as  to  certain  sitting
 members)

 Shri  Jagdev  Singh  Siddhanti:
 move  :

 I  beg  to

 (i)  Page  ]  omit  lines  9  to  12,  (74).

 (ii)  Page  I],  line  ‘16,  (i)  omit  “Deputv’

 (ii)  add  at  the  end—

 “and  another  member  to  be  the  De-
 puty  Chairman  thereof”  (75),

 Shri  Nanda:  We  do  not  accept  these
 amendments,

 Mr.  Chairman:  These  are  not  acceptable
 to  the  Government.  Does  the  hon.  Mem-
 ber  want  them  to  be  put  to  the  vote  or  is
 he  withdrawing  them?
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 Shri  Jagdev  Singh  Siddhanti:
 them.

 I  press

 Mr.  Chairman:  The  question  is:

 (i)  Page  l],  omit  lines  9  to  2  (74)
 (ii)  Page  LI,  line  ‘16,  (t)  omit  “Deputy”

 (2)  add  at  thé  end  “and  another
 member  to  be  the  Deputy  Chair
 man  thereof”  (75)

 Those  for  the  motion
 “Aye”.

 will  please  say

 Some  hon.  Members:  Aye.

 Mr.  Chairman:  Those  against  the  motion
 will  please  say  “No”,  2

 Some  hon.  Members:  No.

 Mr.  Chairman:
 Noes  have  it.

 The  Noes  have  it;  the

 Shri  Jagdev  Singh  Siddhanti:  The  Ayes
 have  it,  :

 Shri  Hukum  Chand  Kachhavaiya:
 Ayes  have  it,

 The

 Mr.  Chairman:  Division;  let  the  lobbies
 be  cleared.

 I  will  now  put  amendments  74  and  75.
 Shri  Priya  Gupta:  This  is  an  important

 Bill,  Everybody  should  be  serious,  Nei-
 ther  the  Speaker  nor  the  Deputy-Speaker
 is  here.

 Mr.  Chairman:  This  is  not  fair.-

 Shri  Priya  Gupta:  The  Home  Minister
 is  behaving  in  a_  negligent  way,  One
 amendment  has  been  left  out  and  the
 clause  has  been  passed.  (Interruptions)

 Mr.  Chairman:
 74,

 I  will  put  amendment

 The  question  is:

 Page  l],  omit  lines  9  to  I2,  (74).
 Those  in  favour  will  say  ‘Aye’.
 Shri  Hukam  Chand  Kachhavaiya:  Aye.
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 Mr.
 ‘No’.

 Chairman:  Those  against  will  say

 Several  hon,  Members:  No.

 Mr.  Chairman:
 ‘Noes  have  it

 The  Noes  have  it;  the

 Shri  Hukam  Chand  Kachhavaiya:  The
 Ayes  have  it,

 Mr.  Chairman:
 rise  in  their  seats,

 Those  in  favour  will

 Shri  Hukam  Chand  Kachhavaiya  rose— :  .
 Mr.  Chairman:  Those  against  will  rise

 in  their  seats,

 Several  hon.  Members  rose—
 Mr,  Chairman:  The  ‘Noes’  have  it;  the

 ‘Noes’  have  it,
 The  motion  was  negatived,

 श्री  प्रकाशवीर  शारजश्नी  :  वोटिंग  क्यों  नहीं
 करवाई  जाती  है  ?  रूल्ज़  में  यह  व्यवस्था
 है  कि  भ्रगर  एक  भी  मेम्बर  चुनौती  देगा  तो
 आपको  डिविज़न  करवानी  होगी  |

 Mr.  Chairman:  Rule  367  (3)  (c)  says:
 “Provided  that,  if  in  the  opinion  of

 the  Speaker,  the  Division  is  unnecessa-
 tily  claimed,  he  may  ask  the  members
 who  are  for  ‘Aye’  and  those  for  ‘No’
 respectively  to  rise  in  their  places
 and,  on  a  count  being  taken,  he  may
 declare  the  determination  of  the  House.
 In  such  a  case,  the  names  Of  the  voters
 shall  not  be  recorded.”

 श्री  प्रकाशवीर  शास्त्री  :  कल  जिस  समय

 रेलवे  प्रापर्टी  का  बिल  चल  रहा  था  तो  मान-

 नीय  पाटिल  साहब  को  याद  होगा  कि

 केवल  एक  मैम्बर  के  कहने  पर  सारा  दिन  भर

 डिविज़न  होती  रही  थी।

 Mr,  Chairman:.  I  shall  now  put  amend-
 ment  75  to  the  House,

 Amendment  No,  75  was  put  and
 negatived,
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 Mr,  ‘Chairman:  What  about  Government
 amendments  86,  120,  2]  and  122?

 Shri  Nanda:  I  am  not  moving  them.

 Shri  Ranga:  I  think  it  is  better  we  ad-
 journ  now,  Even  the  Leader  of  the  House
 is  feeling  sleepy.  That  is  a  contagion
 spreading  to  everybody  else.  We  can  meet
 tomorrow  a  little  ‘earlier,  if  necessary.

 Shri  Kapur  Singh:  I  think  it  will  be  in
 the  public  interest  and  in  the  interests  of
 the  Bill  also  that  the  House  is  now  ad-
 journed  to  meet  again  tomorrow.

 Wr:“Chairman:  The  question  is:

 “That  clause  22  stand  part  of  the  Bill”.

 The  motion  was  adopted,

 Clause  22  was  added  to  the  Bill.

 Clause  23.—  (Allocation  of  seats  in  the  House
 of  the  people),

 Mr.  Chairman:  There  are  some  amend-
 ments  to  clause  23.

 Shri  Virbhadra  Singh:  Sir,  I  beg  to
 move:

 Page  l,  line  23,—

 for  “six”  substitute  “eight”  (87)

 Sir,  this  clause  provides  for  allocation  of
 seats  in  the  Lok  Sabha,  The  Bill  provides
 for  six  seats  for  Himachal  Pradesh  in  the
 Lok  Sabha.  My  amendment  is  that  this
 may  be  increased  to  eight.  My  reasons  are
 that  Himachal  Pradesh  at  present  has  four
 seats  in  the  Lok  Sabha.  After  the  integra-
 tion  of  the  Hill  Areas  of  Punjab  with
 Himachal  Pradesh,  the  area  and  population
 of  Himachal  Pradesh  is  going  to  be  more
 than  double.  Therefore,  it  is  natural  that
 the  representation  given  to  Himachal  Pra-
 desh  in  the  Lok  Sabha  should  be  proportio-
 nately  increased.
 657  (Ai)  LSD—I0
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 My  second  point  is  that  Himachal  Pradesh
 is  a  Union  Territory  and  like  other  Union
 territories  enjoys  a  certain  amount  of
 weightage  in  the  matter  of  representation
 in  the  Assembly  and  in  Parliament,  I  may
 say  that  Delhi  which  has  a  population  of
 30  lakhs  has  got  7  seats  in  Parliament,  |
 see  no  reason  why  Himachal  Pradesh  with
 a  population  of  28  lakhs  should  not  have
 more  seats  in  the  Parliament.  Therefore,
 Sir,  I  think  this  amendment  should  be
 accepted  by  Government.

 Another  point  is,  Himachal  Pradesh  is  a
 hilly  area.  It  has  scattered  population,
 difficult  terrcain  and  scanty  means  of
 communication.  You  cannot  apply  the  same
 criteria  to  the  hills  as  in  the  case  of  plains.
 Therefore,  I  hope  the  Government  will
 take  this  into  consideration  and  accept  this
 demand.

 Shri  R.  ‘Ss.  Pandey  (Guna):  He  has  every
 justification  to  have  two  seats  more,

 Shri  Nanda:  I  am  unable  to  accept  it.

 Shri  Hem  Raj:  Sir,  I  beg  to  move:

 Page  i,  line  23,—

 for  “six  seats”  substitute
 (4).

 “eight  seats”

 Sir,  the  same  arguments  put  forward  by  my
 hon.  friend,  Shri  Virbhadra  Singh  applies
 to  my  amendment  also,

 Shri  Nanda:  I  do  not  accept  it.

 Mr.  Chairman:  I  will  now  put  amend-
 ment  No.  37  to  the  vote  of  the  House.
 The  question  is:

 Page  II,  line  23,—

 (for  “six”  substitute  “eight”  67.

 The  Lok  Sabha  divided:
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 Division  No.  37]

 Abdul  Rashid,  Bakshi
 Alvares,  Shri
 Azad,  Shri  Bhagwat  Jha
 Balmiki,  Shri
 Basappa,  Shri
 Brij  Raj  Singh  Kotah,  Shri
 Gopalan,  Shri  A.  K.
 Gupta,  Shri  Priya
 Yiasda,  Shri  Subodh

 Achal  Singh,  Shri
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Babunath  Singh,  Shri
 Baswant,  Shri
 Bhagat,  Shri  B.R.
 Bhatkar,  Shri
 Buta  Singh,  Shri
 Chandrabhan  Singh,  Shri
 Chaturvedi,  ShriS.  N.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shrinrati  Kamala
 Chaudhuri,  Shri  Sachindra
 Daljit  Singh,  Shri
 Das,  Shri  B.K.
 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shrimati  Vimala
 Dinesh  Singh,  Shri
 Elayaperumal,  Shri
 Ganapati  Ram,  Shri
 Ganga  Devi,  Shrimati
 Gulshan,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Sbri  M.  LL
 Jadhav,  Shri  Tulsidas
 ह  Ram,  Shri
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.

 Mr.  Chairman:  The  result  of  the  divi-
 sion  is:  Ayes  28,  Noes  93.

 The  motion.  was  negatived,
 Mr.  Chairman:  What  about  amendment

 No.  54?
 Shri  Hem  Raj:  It  is  the  same  as  amend.

 ment  No.  37.
 Mr.  Chairman:.  I  will  put  it  to  the  vote.

 Amendment  No,  54  was  put  and
 negatived.

 SEPTEMBER  6,  966

 A  YES

 Heda,  Shri
 Hem  Raj,  Shri
 Kachhavaiya,  Shri  Hukam  Chand
 Karni  Singhji,  Shri
 Mathur,  Shri  Shiv  Charan
 Mengi,  Shri  Gopal  Dutt
 Mishra,  Shri  Mahesh  Dutta
 Paliwal,  Shri
 Patel,  Shri  Rajeshwar
 Pottekkatr,  Shri

 NOES

 Kapur  Singh,  Shri
 Malaichami,  Shri
 Mallick,  Shri  Rama  Chandra
 Manaen,  Shri
 Mandai,  Shri  Yamuna  Prasad
 Marandi,  Shri
 Muruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehrotra,  Shri  Braj  Bibari
 Menon,  Shri  Govinda
 Mohanty,  Shri  Gokulanande
 Morarka,  Shri
 More,  Shri  K.  L.
 Muhammad  Ismail,  Shri
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  8.  5.
 Musafir,  Shri  G.  S.
 Nanda,  Shri
 Naskar,  Shri  P.S.
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Pandey,  Shri  R.S.
 Patil,  Shri  S.  K.
 Rajdeo  Singh,  Shri
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  V.K.
 Ramshekhar  Prasad  Singh,  Shei
 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
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 Pratap  Singh,  Shri
 Samanta,  ShriS.  C.
 Shastri,  Shri  Prakash  Vit
 Siddhanti,  Shri  Jagdev  Singh
 Singh,  Shri  D.  N.
 Swamy,  Shri  Sivamurthi
 Umanath,  Shri
 Virbhadra  Singh,  Shri
 Vishram  Prasad,  Shri

 Rao,  Dr.  K.  L.
 Rao,  Shri  Muthyal
 Reddi,  Dr.  B.  Gopala
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saraf,  Shri  Sham  Lal
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Sharma,  Shri  A.  P.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Siddananjappa,  Shri
 Sidheshwar  Prasad,  Shri
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Snatak,  Shri  Nardeo
 Soy,  Shri  H.C.
 Sumat  Prased,  Shri
 Surendra  Pal  Singh,  Shri
 Thengal,  Shri  Nallakoya
 Tiwary,  Shei  D.  N.
 Tiwary,  Shri  K.  N.
 Uikey,  Shri
 Upadhayaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  8.
 Verma,  Shri  Ravindra
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Yadava,  Shri  B.  P.

 Mr.  Chairman:  The  question  is:
 “Tisat  clause  23  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  23  was  added  to  the  Bull.

 Cianter:  os  (Allocation  of  seats  in.  the  Legis
 lative:  Assembly)

 Shri:  Virbbadra  Singh:  I  beg  to  move:

 Page  I2,—@)  fine  %—
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 for  “fifty-four”  substitute  “seventy-  two”

 (ii)  line  3,—

 for  ‘twelve  suibstttwte  “sixteen”  (38)

 Shri  Hem  Raj:  I  beg  to  move:

 Page  12,  lines  2  to  5,—

 for  “shall  be  fifty-four  of  whieh  twelve
 seats  shall  be  reserved  for  the  Sché
 dule  Castes  and  two  seats  shail  be  re-
 served  for  the  Scheduled  Tribes”.

 substilute—

 “shall  be  sixty-four  of  which  thirteen
 seats  shall  be  reserved  for  the  Scheduled
 Castes  and  two  seats  shall  be  reserved
 for  the  Scheduled  Tribes”.  (85).

 Shri  Virbhadra  Singh:  Gir,  this  Bill
 provides  that  the  enlarged  Himachal  Pra-

 have  a  Legislative  Assembly
 of  which  12  seats  shall

 be  reserved  for  Scheduled  Castes.  My
 amendment  is  that  the  number  of  _  seats
 should  be  increased  from  54  to  72  and  the
 number  of  seats  reserved  for  Scheduled
 Castes  should  be  increased  from  2  to  ‘16.

 desh_  will
 with  54  seats,

 My  reasons  for  this  are  almost  the  same
 as  I  gave  in  the  case  of  my  earlier  amend-
 ment;  that  is,  firstly,  Himachal  Pradesh

 is  going  to  be  increased  in  area  and  popu-
 lation  and,  therefore,  the  seats  in  the
 Himachal  Pradesh  Legislative  Assembly
 should  be  correspondingly  sed.  My
 second  reason  is  that  Himachal  Pradesh  as
 a  Union  territory  enjoyed  a  certain  weight-
 age  which  should  not  be  denied  to  it  now
 specially  when  the  status  of  Himachal
 Pradesh  is  going  to  remain  the  same.  If
 Himachal  Pradesh  was  to  be  made  into  a
 State,  it  would  have  been  a  different  matter,
 but  when  it  continues  to  remam  a  Union
 territory  I  see  no  reason  why  the  weightage
 in  the  matter  of  representation,  which  it
 has  enjoyed  so  far,  should  not  be  enjoyed
 by  it  now.

 As  I  have  said  earlier,  Himachal  Pradesh
 is  a  hilly  region  and  because  of  the  special
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 creased,  So  far  as  Himachal  Pradesh  is
 concerned,  it  is  a  very  serious  matter  and
 we  attach  a  lot  of  importance  to  it.

 Taking  the  54  seats  provided  in  the  Bill
 into  consideration,  the  average  population
 per  Assembly  seat  comes  to  52,000  as  against
 32,000  at  the  moment,  As  against  this,  the
 average  population  of  an  Assembly  seat  in
 Jammu  and  Kashmir  is  only  47,000;  that  is
 the  cofistituencies  of  Himachal  Pradesh  in
 the  matter  of  population  will  be  even  big-
 ger  than  the  constituencies  of  Jammu  and

 I  think,  this  is  very  unfair.  to
 you  are  not

 Kashmir,
 Himachal  Pradesh.  When
 raising  our  status  and  are  keeping  us  as  a
 Union  territory,  at  least  give  us  the  weight-
 age  and  do  not  change  the  pattern  of  repre.
 sentation  that  we  have  enjoyed  so  far.

 Shri  Hem  Raj:,  Mr.  Chairman,  I  want
 to  make  two  changes  in  my  amendment  No.
 55,  namély,  instead  of  “sixty-four”  let  it  be
 “sixty”  and  instead  of  “thirteen  seats  shal)
 be  reserved  for  the  Scheduled  Castes  and
 two  seats  shall  be  reserved  for  the  Sche-
 duled  Tribes.”  let  it  be  “fourteen  seats
 shall  be  reserved  for  the  Scheduled  Castes
 and  three  seats  shall  be  reserved  for  the
 Scheduled  Tribes.”

 The  reasons  which  have  been  advanced
 by  my  colleague,  Shri  Virbhadra  Singh,  from
 Rampurbushahr  are  that  these  areas  being
 difficult  areas  and  the  terrain  being  hilly.
 it  is  not  easy  to  traverse  all  these  areas,
 there  being  no  adequate  means  of  communi-
 cation,  Therefore,  it  is  very  necessary  that
 instead  of  having  a  constituency  of  52,000,
 there  should  be  a  constituency  of  at  least
 equal  to  that  of  Janimu  and  Kashmir,  I
 request  that  my  amendment  may  be  accept-
 ed  by  the  House.

 Several  hon.  Members:  Yes.

 Shri  Nanda:  I  accept  it.

 Shri  Virbhadra  Singh:  I  withdraw  my
 amendment  No  88.

 d.  t  No.  38  was,  by  leave, CY conditions  prevailing  there  the  rep’  ation
 given  to  Himachal  Pradesh  should  be  in-  withdrawn.
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 Mr.  Chairman:  The  question  is:

 “Page  2  lines  2  to  5,—

 for  “shall  be  fifty-four  of  which  twelve
 seats  shall  be  reserved  for  the  Sche-
 duled  Castes  and  two  seats  shall  be
 reserved  for  the  Scheduled  Tribes”.

 Substitute—

 “shall  be  sixty  of  which  fourteen  seats
 shall  be  reserved  for  the  Scheduled
 Castes  and  three  seats  shall  be  reserv-
 ed  for  the  Scheduled  Tribes”  (55).

 The  motion  was  adopted,

 Mr.  Chairman:  The  question  is:
 “That  clause  24,  as  amended,  stand

 part  of  the  Bill’,
 The  motion  was  adopted.

 Clause  24  as  amended,  was  added  to  the  Bill,
 Clauses  25  to  28  were  added  to  the  Bilt.

 Ciause  29.—  Common  High  Court  for  Pun-
 jab,  Haryana  and  Chandigarh)

 Mr.  Chairman:  There  is  amendment  No.
 v5  by  Shri  Buta  Singh,

 Shrj  Buta  Singh:
 “Page  4,—

 I  move:

 for  clause  29,  substitute—

 “29.(l)  On  and  from  the  appointed
 day  there  shall  be  a  separate  High
 Court  for  the  State  of  Punjab  to  be
 called  the  High  Court  of  Punjab.

 (2)  The  Judges  of  the  High  Court
 of  Punjab  holding  office  immediately
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 before  that  day  shall  become  on  that

 day  the  Judges  of  the  High  Court  of
 Punjab.”  =  (115)

 An  hon.  Member:  Let
 motion  for  closure,

 there  be  a

 Shri  Bhagwat  Jha  Azad:  Let  us  adjourn
 now,

 Mr,  Chairman:.Clause  29  is  under  dis-
 cussion.  After  that,  if  you  like,  you  can
 move  a  motion  for  closure,

 Shri  Bhagwat  Jha  Azad:  I  formally  move
 that  the  House  be  adjourned  now.

 Some  hon.  Members:,  Let  the  House  be
 adjourned.

 Mr,  Chairman:,  You  cannot  move  a
 motion  in  the  midst  of  the  discussion  on
 clause  29.

 Shri  Bhagwat  Jha  Azad:
 cussed  tomorrow  also,

 It  can  be  dis-

 Mr.  Chairman:  What  js  the  wish  of  the
 Leader  of  the  House?

 Shri  Satya“Narayan  Sinha:  Take  the
 sense  of  the  House.

 Mr,  Chairman:  The  House  stands  ad
 journed  to  meet  again  at  l]  a.m.  tomor-
 row.

 23  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday,  September  .7,
 966/Bhadra  ‘16,  888  (Saka).
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